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LOK SABRA DEBATES 

LOK SABHA 

Thursday, Augu., 7, 1986/Sravana 16, 
1908 (Saku) 

The Lok Sablta met at Eleven of 
the Clock. 

(MR. SPEAKER in the Chair) 

OBITUARY REFERENCES 

[English] 

MR. SPEAKER : Hon. Members, I 
have to inform the House of the sad demise 
of t~ 0 of our f()rrner coll~agues, namely, 
Shri P. Y. Deshpande 811d Shri Y. Eswara 
Reddy. 

Shri P.Y. Deshpande was a member of 
the Provisional Parliament during 1950~S2 
from Madhya Pradesh. . 

A veteran trade unionist. he was 
associated with severa) labour and social 
organisations in various caJ)acities. A 
1l!adinM potit leal theorist, he was an exponent 
of Gandhian principles and advocated a 
decentralised world social order. An 
Advocate by profession. he served as Civil 
Judge in Madt-aya Pradesh and Lecturer on 
Constitutional Law in Nagpur University. 
He was 81so autbor of several works. 

Shri P.Y. Deshpande passed away at 
Nagpur on 26th July, 1986 at the age of 
87 years. 

Shri Y. Eswara Reddy 'was a member of 
the First, Third, Fourth and Fifth Lok 
Sabbs during 1952 .. 57. 1962-66. 1967-70 and 
J971 .. 77 respectively representing Cudd~pab 

90DatitucDCr of Andbra Pradesb. He was 

also a member of the Andhra Pradesh 
Legislative Council during 1958-62. 

A veteran freedom fighter, Sbri Reddy 
took active part in the freedom struggle 
and suffered imprisonment for participating 
in individual satyagraha movement. A 
well known social worker, be was 
associated with the kisan movement and 
worked for tbe welfare of agricultural 
labourers. He was a life member of the 
Indo-Soviet Cu1tural Society. 

Shri Reddy passed away at Cuddapah 
00 3rd August, 1986 at the age of 71 
years. 

We deeply mourn the loss of these 
friends and I am sure the House win join 
me in conveying our condolences to the 
bereaved families. 

The House may stand in silence for a 
short while to express its sorrow. 

(The ~f('mbers fh~n stood in silence for 
a short while.) 

PROF. MADHU DANDAVAIE: 
There should not be any undue delay in 
obituary references. Prof. P. Y. Deshpande 
is a prominent man and he died on 26th 
july. [ditorials appeared in all the papers 
throughout the country but we are paying 
homage today. 

MR. SPEAKER : Immediately such 
things come to our notice. we send it to the 
Uistrict Magistrate for confirmation and 
then we take steps to announce it. 

. PROF. MADHU DANDAVATE : 
Some different procedure should be 
evolved. Otherwise it looks very odd that 
a man dies on 26th July and we pay 
homage on 7th August. 

MR. SPEAKER : What can we do? 
Even if a Member of the House can certify 
~hat be knQws it. then we can announce. 
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Yesttrday I told the, same thing about Mr. 
Reddy tbat if be can personally say that it 
ba. happened, then we will announce it. 
tbat is the probJem. 

SHRI BASUDEB ACHARIA : 
Yesterday there was a serious railway 
accident ••• 

MR. SPEAKER: Let the time come. 

ORAL ANSWERS TO QUESTIONS 

(English] 

Pauclt, of Rooms for Doctors In DeIhl 
Hospitals 

*309. SHRI P. NAMOY AL = Will the 
Minister of HEALTH AND FAMILY 
WBLFARE be pleased to state: 

(a) whether there is acute shortage of 
rooms for the specialists and other Doctors 
in Delhi Hospitals particularly in the 
Dr. Ram Manohar Lobia Hospital, New 
Delhi: 

(b) whether due to overcrowding and 
lack of space. the patients have to face a 
lot of i.llConvenicDcc; and 

(c) if so, the steps proposed to be 
taken to construct adequate rooms fOJ' 
Doctors and waiting hans for patii!nts ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE lKUMARI SAROJ 
KHAPARDE) : (a) to (c). Keeping in view 
tbe over-all availability of lim ited space in 
Ceotral Oovernment Hospitals, priority is 
liven to Specialists and doctors posted in 
these Hospitals. The overcrowding and 
congestion of patients in these hospitals is 
due to reasons like inadequacy of hea1th 
care facilities at the primary and secondary 
levels. The effort of the Oovernment bas 
been to establish and strengthen the bealth 
care system in the peripbera 1 areas and to 
introduce in bouse improvements in tbe 
esiatin. bospitals so tbat tbe facUitjes could 
be pot to optimal Qse. Tbls., ~ continuing 
prOCO$s~ 

SHat P. NAMGYAL: The reply given 
by the boo. Minister is not complete. 
I have specifically asked what steps tbe 
Government propose to take to construct 
adequate rooms for doctors and waiting 
halts for patients. There· are more than 
one specialist or senior doctor io one room 
and in most cases patients, particularly, 
women arc reluctant to explain or are 
unable to explain thcir problem which is or 
private natufe to the doctor in the presence 
of aoy patients around. I would like t~ 
know whether there is any proposal to 
construct additional rooms for specialists 
and senior doctors in all the Delhi hospitals, 
especially in Dr. Ram M anohar Lobia 
Hospital and if so. when, aod whether 
any funds have been allocated and if not, 
why? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI P.V. NARASIMHA 
RAO) : The problem of overcrowding in 
hospitals is well kQown. The question 
deals with one aspect of it, namely. the 
provision of rooms for specialists. Now, 
as far as possible, as has been said in the 
answer, effort is made to make available 
rooms to the specia1ists and doctors, but 
the main congestion botb in the case of 
workload of doctors and workload of the 
other staff is because of the fact tbat, 
overal1, in this hospital as in other 
hospitals. the number of patients has 
increased so much during the Jast few years 
that proportionately facilities, inc1uding 
construction of rooms, etc., could not be 
taken up or have not been taken up. Tbat 
is the real bottleneck. People who need 
not come to tbese hospitals are coming. 
On ao average, it is estimated that about 
50 to 60 per cent, or even 70 per cent in 
some cases, of the patients \ who come bere 
need not come here or would not have 
come here if only equal facilities or fairly 
good facilities were available in their ~rea8. 
The idea is to tackle it at that source. 
A plao. for the next few years, bas been 
drawn up for building hospitals and also 
upgrading and equipp.ina all tbe 550 and 
odd dispensaries that we have an over Delhi 
and also starting a few dispensaries in areas 
where there arc DO dispensaries at present. 
It is a complex comprehensive scheme. 
EveQ in tbo cast of sepatato fOPJDI fOf 
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doctors, tbe position varies from bospital 
to bOlpita I and in tbe same hospital also 
Jike Dr. Ram' Mtfnobar Lohia Hospital. it 
varies from out patient to regular rooms. 
We are looking into this and to the extent 
possible we will see tbat tbe space or rooms 
are augmented. 

SHRI P. NAMGY AL : The facilities 
particularly in tbe Dr. Ranl Manobar 
Lobia Hospital are not available to the 
extent it should have been. For instance, 
take the case of lift. Many a time we have 
seen that lifts are not working and patients 
ha ve to go up on foot or taken on stretcher. 
The facUities provided are not adequate. 
You have further stated that overcrowdin~ 
and congestion is due to inadecquacy of 
health-care facilities at the primary and 
secondary level. J would like to know 
specifically what further improvements are 
being thought of. You have mentioned 
some of them right now; I am grateful for 
tbat. You have said about in-house 
im provemen t •.• 

MR. SPEAKER What is the 
question '1 

SHRI P. NAMGY AL: 1 would like to 
know what in-house improvement you are 
suggesting to facilitate doctors and specialists 
to have separate rooms? 

SHRI P.V. NARASIMHA RAO : The 
fact is tbat, as I have just subnlitted, most of 
these patients come to these hospitals firstly 
because certion facilities are not availabJ_" in 
smaller hospitals where tbey live. Secondly 
they conle here for a second opinion. They 
tb ink tbat there is a specialist or a super­
specialist available here and ~ whatever 
opinion, prescription, has been given to them 
by the locality doctor can be doubly 
checked and found that is tbe real thing. 
These two reasons really brinl these people 

· beret 

If we really equip aU the othel bospitals 
properly and confidence is created in the 
minds of the people that they need not' 
come al1 tbe way to RML hospital and that 
tbeir own doctor in the hospital near their 
house is load cnou&h. then the influx into 
tbese hospitals will automatically decrease. 
This is the idea and tbat is where we are' 
tr),i.,. to tackle cbe problem. 

[Tranl/allon] 

SHRI D.P. YADAVA: Mr. Speaker. 
Sir, most of tbe patients coming to tbe 
Government hospitals are from outside 
Delhi. The number of patients in Delhi 
hospitals fronl adjoining areas has in<;reased 
tremendously. It is so due to two reaSODS. 
The first is that there are no supervision, 
maintenance and other facilities in di$trict 
headquarter, hospitals of the State Govern .. 
ments. Wi11 the Central Government take 
some steps for tbe maintenance and expen .. 
sion of the civil hospitals at the district 
headquarters? 

Secondly, with the start of 'private 
practice in many of tbe States, the situation 
has deteriorated to such an extent that tbere 
is no care worth tbe name in the hospitals. 
The doctors who have their private practice 
are not able to provide proper treatment to 
tbe patients. Being helpless, tbey have no 
aJternati ve but to come to Delhi. I would 
like to kn,ow whether in view of the private 
practice by the Government doctors being 
in vogue, tbe Government wiU hold consulta­
tions with the State Governments to check 
tbis practice? 

SHRI P.V. NARASIMHA RAO: A 
simple answer to the second supplementary 
is that it is under the control and jurisdic­
tion of the State Governments. Therefore. 
this will have to be deal t with by them. 
Some of tbe State Governments have taken 
action in tbis regard whereas some otbers 
helve not taken any steps in tbis direction. 
So far as the first supplementary is con­
cerned, I agree that 25 per crot of tbe 
patients in Delhi hospitals come from out­
side Delhi. Besides the fact that there is 
floating population in Delhi. tbe people 
rrom the adjoining and other States and 
districts come to Delhi because there is the 
facility of issuinl free medicines here in 
addition to the specialist facilities. It is 
difficult to tell tbem Dot to come bero. They 
are also being provided with service here. 
Then it is difficult to say that bospital in 
Gbaziabad will function properly ir all the 
other hospitals in U.P,. are functioDiDI 
properly. But, we wiU have to h:nprove 
things ill Ghatiaba.d first so that we could 
cbeck or stop tbe patients visitiol Delhi. 
Proaramme fQr tbis win have to cbalked 
out it State Government's Jevel. 



'7 Oral "",We;, AUGUST'i,1986 

(Enlilsh] 

DR. G. VIJAYA RAMA RAO: The 
Minister· bas slated in bis answer that the 
existing hospitals in Delhi are overcrowded 
and conaestod. Not only this, mOlt of the 
hospitals are not having the latest equipment 
in DeJhi and in other parts of tbe country. 
The VVIPs from States and Delhi are going 
abroad to get treatment. There tbe 
Indian origin doctors who have migrated 
ar~ giving them treatment, after all. So, 
will you consider establishing a big, well 
equipped hospital in India to prevent the 
VIPs goina abroad? 

SHRI P.V. NARASIMHA RAO: 1 
am Dot sure whether there should be any 
priority for the prevention of VIPs from 
going abroad. jf they are so disposed! The 
priority has to be given to the millions of 
peoplc, who want such facilities here and 
in whose cases facrHties are inadequate. 

Compensation to Kanisbka ,ictlms 

*310. SHRI K.D. SULTANPURI : Will 
the minister of TRANSPORT be pleased to 
state : 

(a) whether the heirs of all the victims 
of Kanisbka crasb have since been paid 
compensation; 

, (b) if so, the amount paid; 

(c) whether there are any cases left 
which bave not been settled so far; and 

(d) if so, the reasons for tbe deJa)' ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a) No, 
Sir. 

(b) A total amount of Rs. 2.52 crores 
has been paid in respect of the sixty three 
claims settled in India. As regards tbe 
six claims settled in Canada, a total amount . 
of Rs. 39.26 lakhs bas been paid. In case 
of twenty one crew members, an amount of 
Rs. 84.12 1akbs bas been paid 50 far. 

(c) Yes, Sir. 

(d) Some cases have Dot bee,n ~etrJed so 
rar as family members of the VIctims bave 

tiled suits in' Iodia/Canada~ In other cue. 
notices have been received from lawyers of 
claimants. 

[Tralls/atlon] 

SHRI K.O. SULTANPURI : Tbe bOD. 
Minister bas stated that they bave been 
paid compensation. I would like to know 
whether it is a fact that the amount of 
compcnsation paid in respect of tbe Indian 
victims is Jess as compared to the 
foreigners? If so, what are the reasons 
therefor? 

SHRI JAGDISH TYTLER: This is 
not true at all. Compensation to each 
victim bas been paid taking into considera­
tion his earning capacity, the number of 
family members left behind and the. earoinl 
ones out of them. Therefore, tbe submis­
sion of the hone Member that the com­
pensation was paid OD some other considera­
t ions is not correct. 

SHRI K.D. SULTANPURI: The bon. 
Minister has stated that tbe amount of 
compensation bas been decided depending 
upon their earning position. In this context, 
I would like to know how many of the 
victims were financially wen off and also the 
number of those whose financial position 
was none too lood ? •• 

MR. SPEAKER: What is the use of 
such an information? 

SHRI K.D. SULTANPURI: Tbe 
seepnd tbing that 1 want to know is that 
who is conducting tbis inquiry and what 
has been the result of tbe inquiry so far? 

With regard to part (b) of the question. 
he has not aiven any detail as to tbe 
number of cases pending. He bas simply 
said that eiforts are beina made to pay tbem 

. compensation. I Would like to know 
specifically the number of victims in respect 
of whom the compensation has Dot yet been 
paid? 

{english] 

SHRt JAGDISH TynBR: Sir, In 
India the claims settled 10 far are 6' and 
claims settled in Canada are 6, . There are 
three cases pendlol in IOOlan courts. There 
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are 225 cases which are dealt by lawyers in 
Canada, that is, 186 from Canada aDd 39 of 
persons from India al80 filed in Canada. 
There are 10 cases wbere no claim has beeD 
filed. 

PROF. MADHU DANDAVATB: I 
would like to ask the hon. Minister: Does 
he recall in tbe last Session when I asked a 
question regarding this Kaoishka accident 
and specificalJy enquiled whether there will 
be no discrimination between the Indian­
nationals aDd foreigners in tbe payment of 
compensation be had positively said, there 
is no discrimination? When I asked him if 
1 bring some cases to bim and point out 
that there is discrimination, he had said that 
he will look into the matter and remove the 
discrimination. In this context, I would 
like to know whether it is not a fact that 
whereas for foreign nationals 75,000 dollars 
ale paiJ as a compensation without any 
condition or rider about their earning 
capacity and the number of family members, 
be bad just now himself admitted that as 
far as payment of compensation to' the 
Indian victims is concerned a number of 
conditions are linked up with the payment 
of compensation '1 If this bappens. is it not 
discrimination '/ I also pointed out in the 
case of Mrs. Gupta who died, adequate com­
pensation has oot been paid to ber husband. 
Will he look into the matter alld also 
eliminate the discrimination about conditions 
for Indian nationals but no conditions for 
foreign nationals '1 Jf this discrimination 
exists will be remove it ? 

SHRI JAGDISH TYTLER: I stand by 
what Mr. DaDdavate bas said and also the 
reply that I bad made in tbe Lok Sabha. I 
would like to inform that there bas been no 
European or a foreigner who has received a 
compensation of 7S,OOO dollars. Out of the 
63 cases settled there are 9 cases where we 
bave paid a compensation of 75,000 dollars 
and he wiJ) be surprised to know out of 
these 9 cases there are 7 cases of persons who 
are of Indian origin and there are two cases 
of tbose who are also Indians but who have 
Canadian passport. I have two cases of 
foreigners. If you Jook at the compositioD 
of people, who unfortunately have died in 
this unfortunate accident, you will find that 
there are 159 Canadians, 48 plus 22 crew 
members, who are Indians, 20 Americans 
aDd two Britiabera. Of the wbole lot, on})', 

two are forejgners, the rest are either Indian 
nationals or are Indians who have taken 
nationalities of the foreign countries. Out 
of the cases to wbom we have paid, two are 
foreigoers who have received tbe compen­
sation. One is Father Gerald, who bas 
received Rs. 1,82,000 and the other is 
Martin Allen who has received Rs. 3,20,000. 
That roughly comes to 23000 dollars. The 
maximum amount of 7 \OOV d01lar5 has 
gone to the Indian and Dot to tho 
foreigners. 

PROF. MADHU DANDAVATE : He 
bas not clarified. As far as the rules are 
concerned, is .it a fact that for compensation 
to the foreiRn n~tionals no conditions are 
imposed, but only for Indians, conditions 
like earning capacity family members etc. 
are imposed ? 

MR. SPEAKER: It is clear from the 
reply itself. 

PROF. MADHU DANDAVATE: It is 
not clear, Sir. Let him clarify. Whatever 
is implemented, tbat is different, but what 
are tbe rules in this regard ? 

SHRI JAGDISH TYTLER: Sir, there 
are no two sets of rules for anybody, except 
that, no doubt, when we consider compen­
sation being paid, we look at the earning 
capacity, and of course, the people Hving in 
foreign countries, may be Indians or 
foreigners, have a botter capacity of earning 
than I ndj:\ns. But there is no such rule 
that the foreigners have to be paid marc .. 
This bas been decided by the lawyers in 
India. 

Supply of Measle. Vaccines to Rural 
and Urban Centres 

*311. SHRI MOOL CHAND DAGA: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: ' 

(a) whether it is a fact that the measles 
vaccines are not regularly available in rural . 
centres ilS is in the case of urban centres 
and if ~O, the reasons therefor; 

(b) the criterion for arranging suprlies 
CO tbe rural and urban ceo'tres; and 
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(c) which districts in Rajasthan got 

full supply, half supply and below halfof 
the demand during tJle last two years and 
reasoos tberef or ? 

THB DBPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNAKUMAR) : (a) and 
(b). A regular programme of Immunisation 
against measles was started during 1985-86, 
as part of the National Proaramme of 
Universal Immunisation. This programme 
was taken up in 30 districts of the country 
during the )'ear 1985-86. This year b2 
more districts have been added to this 
programme. The Immunisation services 
are dtJivered tbrough hospitals, dispensaries 
and MeH Centres in Ul ban areas and, 
PHCs, Sub-centres and out-reach operations 
in rural areas. The vaccine is supplied to 
the State Governments who, in turn, ~upply 
to the selected districts as per tbe require­
ment of target population of infants to be 
covered. However, this vaccine can be 
utilised by tbe State Governments in oon­
UIP districts in the eveat of outbreak of 
measles. 

(c) During 1985-86, the first year of 
tbe implementation of the Universal 
Immunisation Programme, the ~wo districts, 
namely, Bharatpuf and Kota taken up for 
Universal Immunisation from Rajasthan. 
were allocated the vaccines in full. 

[Tranllation] 

SHRI MOOL CHAND DAGA: Mr. 
Speaker. Sir, every year. two lakob cbildren 
die of measles. Each child between tbe age 
of 9 to 12 months is required to be 
administered measles vaccine. The hone 
Minister should kindly reply to my question. 
He has stated that 30 districts were selected 
io 1985-86. I would like to know wbat was 
tbe criterion on the basis of whicb these 
districts were selected? Also please state tbe 
requirement of Rajasthan in respect of 
measles vaccine and tbe supplies ac;tually 
made to them. Besides, 1 would also like 
to know whether the criterion fixed for tbe 
supply of vaccine to these districts was 
followed or Dot ? 

[Eng :1,") 

SHRI S. KRISHNA KUMAR : The 
criteria of se1ection of the districts under 
tbe,;universal immunization programme are 

Dve; infrastructure availability preferabl, in 
OOloil18 area projects, high coverage under 
the ICDS, stroDg and motivat(!!d leadersbip 
at the district level. present coverage of tbe 
eliaible population, SO per cent and above. 
reasona hie distances and communication 
facilities for supervision and evaluation by 
the State and Central offices. 

I have be ft! • he vaccine allocation for 
the State of Rajasthan. The target in 
J 985-86 was 1.2 lakbs doses; '.S lakbs was 
the allocation and 1.46 lakhs was supplied. 
III 1986·H7, the allocation was 5.3 fakhs and 
the supply is .46 lakhs. This is because the 
Rajasthan Government. itseJf, undf'r the 
Famine Relief Programme had purchased 
la~t year 3.14 lakh doses of measles vaccine 
from their Health Budget. I have with me 
here, a telegram received from the Rajasthan 
especially in relation to this question, which 
say.s : 

"No shortage of vacc'ine during 
1985-86 and 1986-87 in UIP Blocks or 
UP urban ~reas till date. 1.44 lakh 
doses are in balance. No shortage. It 

[Translalion] 

SHRI MOOL CHAND DAGA : The 
bOD. Minister bas said tbat this can be 
possible only at places where means of 
communication arc available, such as 
Bharatpur and Kota. But I would like to 
know what the Government have thought 
about the r~mote areas where poor people 
fall victim .to tbis disease 1 He ba~ stated 
that seven districts have been selected for 
1985-86 and 1986·87. Will tbe bon. 
Minister be pleased to state which two 
districts of Rajasthan have been selected? 

[English] 

SHRI S. KRISHNA KUMAR: The 
criteria for the .election of the districts have 
already been detailed by me. As the bon. 
Members are aware, tbis immunisation 
programme, tbe expaoded variety' of 
universal immunisation, has been started to 
increa~e the coverage from about 40 to SO 
per cent for various immune preveotablo 
diseases to 100 per cent in the next tbree 
years. In the first year we selected 30 
districts; in the secood year we have already 
selected 62 districts; next year. we select 90 
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districts; 120 districts' in 1988·89; and tbe 
rest of tbe 412 districts in 1989-90. The 
phasinl of tbe districts is such as to enable 
us to increase the coverage in the very first 
year. Tba t is why we need a certa,in amount 
of infrastructure, trained manpower aDd 
accessibility. More difficult districts will be 
tackled later. That is wby infrastructure 
Is put as a criterion. This is dictated by 
consideration of feasibility. If you will give 
me one minute, Sir, 'yes'. I have bere the 
other four districts in Rajasthan. They are 
Sikar. Banswara. Dungar Pur and Ajrner, 
and their selection is purely on tbe basis of 
the recommendations of the Rajasthan 
Government. We have not disturbed their 
priorities and in fact we have asked aU the 
State Governments to give the prioritised 
lists of districts for the selection in the next 
3 years. 

SHRI K.S. RAO: Is the Minister 
thinking of involving any voluntary 
organisations such as the women's welfare 
organisations and the local medical 
associations in implementing this programme 
effectively ? 

SHRI S. KRISHNA KUMAR 
Involvement of voluntary organisations 
especially in the selection and mobilisation 
of beneficiaries, education, supply of 
vaccines t etc. it encouraged by the Govern­
ment and instructions in this regard have 
been given to the Sta te Governm~nts and 
the Programme Officers. t 

[Translation) 

SHRI RAJ KUMAR RAJ Mr. 
Speaker. Sir, the hon. Minister has 
mentioned about five districts and has also 
talked about the availability of· sufficient 
infrastructure and' transportation facilities. 
1 think, the entire House would agree with 
me that tbe very criteria that have been 
fixed for the supply of vaccine is wrong. 

MR. SPEAKER: You put the question. 

SRRI RAJ KUMAR RAJ: This vaccine 
needs to be made available in tbe areas 
which badly need it and are poor, where 
deaths are taking place and when' no means 
of transportation arc available. KeepinB 
thl. In vi.w, win the bon, Minister chanse 
~b' cf.te."i~ ? 

[English] 

. MR. SPEAKER : It depends upon the 
State Governments. That is what be says. 

[Tranl/atlon J 

SHRI RAJ KUMAR RAI: What are 
tb~ir instructions? 

MR. SPEAKER : The State Govern­
ment knows it better. 

(En?/Lvh) 

SHRI S. KRISHNA KUMAR': The 
immunization programme which was started 
in 1960 bas, in 2S years, covered only 40% 
of the infants. Tbe rest of the 60% we are 
going to cover in three years under a very 
ambitious prosramme, which involves a Jot 
of organizational effort, including especially 
the building of the cold chain for vaccine 
which is the critical aspect of the whole 
programme. (Interruptionl) That is the 
way we have planned it. 

[Trans/ation] 

SHRI GIRDHARI LAL VYAS : I 
would like to know from the hon. Minister 
whether be has any record of the places in 
Rajasthan where incidence of this disease of 
measles is higher and. wbere it has claimed 
more infants? What is their criterion 
of selection of the districts? Rajastban 
Government can recommend tbe Dame of 
any district. When the Central Government 
propose to have Universal immunisation, 
why do they Dot cover all the districts? I 
would like to know tbe names of the district 
where incidence of tbis disease is compara­
tively bigher and whetlier such districts will 
be selected on priority basis in 01 der to 
eradicate this disease? 

[Enpllsh) 

SHRI S. KRISHNA KUMAR.: State­
wise figures I have. 1 don't have district­
wise figures. 

(Translation] 

SHRI GIRDHARI LAL VYAS: There 
is fa vouritism In it •.. 

(l"t~rr",tlon$l 
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MR. SPEAKER: How will be como to 
know of ,it 1 

SHRl GIROHARI LAL VYAS : Which 
are tbo districts where incidence of tbis 
disease Is higher ? He bas not replied to it ... 
(Interruptions) 

MR. SPEAKER: Sbri C.P. Tbakur. 

SHRI C.P. THAKUR: 1 would like to 
know whether besides tbe selected districts, 
any steps bave been taken to rrovide 
vaccination facilities in tbe teaching hospitals 
and maternity centres? 

(Engll,h] 

There are teaching hospitals aU over the 
COUQtry, or recognized maternity centres. is 
tbere any arrangement being done to supply 
vaccines to these teacbioa hospitals and 
recognized maternity centres ? 

SHRI S. KRISHNA KUMAR: 1 would 
like to clarify that the universal 
immunization programme is only an added 
effort to cover the gap between 40% and 
100% in all the districts in three years. 
There is a regulur immunization programme 
taking place in all tbe District~ an over the 
country; aDd as per that programme, selected 
institutions in urban and rural areas are 
being supplied with vaccines. 

MR. SPEAKER : Next question No. 
312-Mr. Suryawanshi is not available. 
Question 313: Mr. Mohandas i'i also not 
available. 

Now Question 314-Shri Mohd. A~ub 
Khan. . 

[Tranl/alion} 

Sbekbawati Express 

·314. SHRI MOHD. AYUB KHAN: 
WiU the Minister of TRANSPORT be 
pleased to state 

(a) whether Sbekhawati Express run .. 
ning between Jaipur and Delhi mcrses witb 
another train to form a single train at 
Loharu, causiog great hardship to passengen 
for want of space; 

Oral .. ","" 16 

(b) jf so,· tbe steps befo," taken to in­
crease tbe capacity of this train; and 

(0) if 'not, .whetber arran80ment Is 
proposed to be made to start Shekhawati 
Express from Sikar instead of Jaipur ? 

THB MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA' KIDWAI): (a) 
Trains No. 233/234 Sbekhawat; Express and 
209/210 Link Express are combined at 
Loharu to form a single train {or Delbi. 
This bas ·not caused any bardship to 
passenaers as there is no reduction in the 
number of coaches coming from Jaipur. 

(b) The capacity of the train increases 
doe 'to addition of coaches coming from 
Bikaner at Loharu. 

(c) No, Sir. 

SHRI MOHO. AYUB KHAN! Mr. 
Speaker, Sir, this train named 'Shekbawati 
Express' is known in that area by the name 
of 'Jakhar Express', Initially, it was 
decided that this Jakhar Express would 
start from Sikar and run upto Delhi. I 
would like to know why rhis Jakhar Express 
originates from Jaipur when (here are already 
a number of trainq originating from J;)ipur ? 

PI\OF. MADHU DANDAV A TE: This 
train should run direct upto Parliament 
House. 

SHRI MOHO. AYUB KHAN: Here 
is my second supplementary. The hone 
Minister bas stated that there is no reduction 
in the number of coaches although two 
trains ,arc combined at Loharu to form a 
single train. But if yOU happen to see 
the condi~ion of the passengers at Jhunjhunu 
and Chidaw8, you will be am9zed. They do 
not get space to sit. Will the hon. Minister 
be pleased to state whether the number of 
coaches in tbis train would be increased ? ' 

MR. SPEAKER! You can get the 
number of coaches increased. 

SHRt AJAY MUSHRAN : The hon. 
Member al\kipg tbe question as well as tbo 
bon. Minister repJyiDI to it come from 
Rajasthan. 

MR. SPBA~aR: ,Cbarity be,fnl "t 
home, 
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THe MINISTBR OP STATB IN THE 
DEPARTMENT OF S.URFACE TRANS­
PORT (SHill llAJBSH PILOT): Sir. the 
bOD. Member has questioned as to why tbe 
train should originate from Jaipur. As a 
matter of fact, tbe people of Sikar.. bave 
doublt benefit if tbe train originates from 
Jaipur. They can travel to Delhi as well as 
to Jaipur. 10 my view, it is in the ~terest 
of the people if the originating point of this 
train continues to be Jaipur. If the bon. 
Member docs not bave some other polnt in 
bis mind. I think, it is in the interest of the 
tbe people. If you want it to originate 
from Sikar, tben the passenler who is beld 
up at Jaipur wilt have to take another train 
or bus to catch tbis train. As things stand 
now, the people want it to originate from 
Jaipur. 

MR. SPEAKER: The request made by 
Shri Ayub is limite~ to adding more coaches 
to this train. 

SHRI RAJBSH PILOT : I shall try to 
increase the number or coacbes as requested 
by the hon. Member. 

SARI MOHO. A YUB KHAN: Sir, the 
people of this area have been severely bit by 
drought. They are runnina from one place 
to another in search of livelihood. A train 
in tbat area runs between Bikaner and 
Swai Madbopur. There are two. towns 
Besau and Raigarb en route this train. 
StOPPAges at these places were approved. 
but the train does not· balts tbere. Will 
the bOD. Minister ensure that this train halts 
at the above two stations keeping in view 
tbe condition of tbe people of tbat area? 

SHRI RAJESH PILOT: Tbis depends 
upon the condition whether adequate 
passcnsers are there or not. Tbis is the 
consideration for giving a stoppage to the 
train. t shan get the proposal of the hon. 
Member examined by the Department. 

[Engll~hl 

Voetb Feeti,.li and Integration Camps 

.315. SHRI MURLIDHAR MANE: 
Will·~be Mioister·of HUMAN R.ESOURCE 
l>EVB·~OP~ENT b" p~eas~d to state : 

(a) whether a proposal to organise 
resional youth festivals. and inte,ration 
camps is under consideralion of Government; 

(b) if so, 'be details thereof; 

(c) whether such festivals and camps 
are likely to be held in Mabaraahtra in .. 
volving tbe rural youtb also; and 

(d) if not; tbe reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT (SHRIMA TI 
MARGARET ALVA): (a) and (b). 36 
national integration camps, ineluding five 
regional youth festivals, are planned to be 
organised at different places in tbe country 
during 1986-87. 

(c) Yes, Sir. 

(d) Does not arise. 

SHRI MURLIDHAR MANE: You 
know the youths of the country now-a-days. 
Considering the unemployment problem in 
the country. do you have any spe;ific program­
me for tbem? I have read in the newspapers 
that you arc organising folk festivals and 
songs programmes which will promote 
national integration. But most of the 
youths of this country who are unemp10yed 
are being utilized by diffrent regional and 
political parties to exploit tbe situation. 
Has tbe bon. Minister any specific pro­
gramme to utilize the energy of the youths 
towards national integration? 

SHRJMATI MARGARET ALVA: With 
the specific objective of promoting national 
integration among youths. we have lot a 
definite programme for integnition activities. 
We have inter-State visits of young people, 
that is, tours which take youths from ODe 

part of tbe country to anotber part of tbe 
country so that they learn tbe ways and the 
different languages and cultural inheritance 
in other parts of tbe country. We have 
also national camps of students in different 
universities to bring YOUDB people tosetber 
to understand ~(:b other; and tben we have 
other activities like youth cultural festivals 
wbi9b are sl'eci~~~Uf ~ipled at QuhQr",l 
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activities amoDa yopna people from different 
parts of the country. besides seminars, 
coat.rences aDd other activities wbich are 
organised through the NeC. tbrouab the 
Nebru Yuvak Kendra or through voluntary 
o .... oi .. tions which send us youths. 

SHRI MURLIDHAR MANE: I wanted 
to know specifically about tbe programmes 
for unemployed youths of tbe country parti­
cularly from tbe rural areas, about rurals 
youtbs. 

I want to know tbe position of the 
rural youth, because most of tbe youtbs are 
tbe people from tbe urban centres and only 
they are involved in sucb a programme. But 
there are rural youths who do not have tbe 
facility to read or they do not have tbe 
facility to see the television or tbey do not 
have tbe funds to go anywhere else. I 
would like to know whether the Government 
orlanises any specific programmes or such 
camps for tbe rural youth. 

SHRIMAT.I MARGARET ALVA: I 
would Uke to tell tbe bon. Member that 
the Nebru Yuvak Kendras which are in 
different districts aim only at mobilising the 
rural youth. All tbe activities of tbe Nehru 
Yuvak Kendras aim only at involvement of 
the rural youths and these camps are also 
orpniscd through the Nehru Yuvak Kendras 
and they would bring only the rural youth 
together. But I would also like to tell him 
tb.at tbis year, for tbe first time, we have 
organised the first National Rural Youth 
Festival at Hyderabad where about three 
tbousand rural youths had assembled for 
ten days, that was very successfu1. We 
hope that it would become an annual 
feature. 

KUMARI MAMATA BANERJEE: I 
want to know whetber the Government have 
any proposal to organise youth camps in 
West Bengal. Tripura or As~am. If so, 
when this programme will be held and how 
D1&QY youtbs will join the prolramme, and 
wbether the Government have any special 
powers to allott funds to some registered 
clubs to organise tbese camp~!lo that these 
reliltered clubs could organise these camps 
better? 

PROP. MADHU DANDAVATE: 
fiothi~, .bo\lt W~t 800,at Gov~r~mcot J 

MR. SPEAKBR : For once ! 

SHRI SOMNATH CHATTERJEE: For 
a change. 

SHRIMATI MAR.GARET ALVA: l 
may point out to the bon. Member tbat the 
Question refers specifically to the campa 
which were organised or not organised in 
Maharasbtra. I bave got the details about 
other States, I can send them on to ber. 
But l can say that we have arranged special 
programmes for tbe youth of the North· 
Eastern States. This year we bad four 
groups of youths from tbe North-Eastern 
States who were taken to the other parts of 
tbe country. We got 4S0 youtbs from tbe 
North-Eastern region in three camps, two 
camps were held in Assam. I could not 
give the State-wise break-down but I can 
assure her that we are organi"ing, program­
mes and doiog more for the Nortb .. Bastern 
region than for the other parts of tbe 
country. 

As far as tbe rural youtb clubs are 
coocerned, I would like to say that we have 
a provision for youth clubs which are or­
ganised by the Nehru Yuvak Kendras, and 
a grant of upto Rs. 1,000 per youth club is 
given by the Ministry of Culture for sports 
aod other activities which might be of 
interest to them. 

SHRI DINESH GOSWAMl: The 
hon. Minister has mentioned about the 
tours and excursions which nre rightly done. 
But bas it come to her notice tba t in most 
of the tours and excursions. the metropoli. 
tan citie~ of this country are only covered, 
big interesting tourists sports are covered. 
but these metropolitan cities and tbe tourists 
spot~ do not really reflect the traditional 
and different cultural heritages of India? 
So, ba.s the Ministry given any guidelines to 
different educational institutions. while 
conducting the tours and excursions, that 
an effort sbould be made so tbat India may 
be projected as a whole before the travelling 
students. 

SHRIMATI MARGAR.ET ALVA: 
The first experiment of thiq type. in these 
tours was conducted io 1985-86 any many 
suge.tions have been made after tbat. In 
fact, some of the shortcomings have already 
b~n .. eviewed a~d on, Qr ttle ."f"UQM 
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made is that the youth should be shown 
Dot just tourist centres and big places, but 
they should also SO to rural and tribal 
areas, where development is taking place, 
,50 tbat tbey know reaUy what is happening. 
And therefore. this year we bave iQstructed 
that tbore would be an equal mixture of the 
big industrial centres~ of rural development 
projects, irrigation projects, as well as tbe 
otbers. Maybe one or two places may be 
included in the programme, but it would 
be a mix of both and Qot just the rural 
areas. 

SHRI SYED SHAHABUDDIN: I 
have a very simple question. In my time 
youth festivals were supposed to be the 
meaDS of integration. 

MR. SPEAKER: Has that criteria 
chansed now ? 

SHRI SYED SHAHABUDDIN : That 
is what I wanted to know. We are using 
two terms now. I would like to know 
from the hl}n. Minister the precise difft!rence 
between tbe youth festival and the integra­
tion camp, allJ1 also the total o'Jmber of 
expected participants from the whole 
country in the youth festivals and integra­
tion camps tbat you propose to bold tbis 
year ? 

SHRIMATI MARGARET ALVA: As 
far as the youth festivals were concerned, 
I may remind the hon. Member that when 
we go back to tbe 'sixties, tbe youth festivals 
which used to be held were abandoned in 
the early 'sixties' because at one or two 
campI tbere were some incidents and the 
youth festivals bad been discontinued. It 
was during the International Year of the 
Youth in 1985 that we revived it after 
about 20 or 25 years. And the festival was 
such a success that there bas been an all 
round demand from our youth tbat this 
should become aD annual feature. I may 
point out that when we held it in 1985, it 
started with four relional festivals and it 
was limited to university students. We 
bave four regional festivals covering the 
four regions. '{he final one was Jlosted 
by Delbi, ,which was the AU India Youth. 
Festival which was broadened to invite 
also the delegates from tbe NAM countries. 
So.,il was called ,NAMlfSST. ' :But as 1 
said that there 'is a request tbat this inter-

university cultural festival should be 
revived aDd tbis bas been revived frod) tbi. 
year. 

About your specific question of inte. 
sration. I do agree that these festivals 
integrate youth. But our aim is that we 
would integrate in these camps and tours 
the rural and tbe urban youth •• well be­
cause the university festivals would be 
limited to a particular section of our youtba 
who are university students. Therefore, 
the integration camps bring the university 
students, NSS and other cadets together 
with the NYKs who will briol tbe rural 
youth together. 

About the average Dumber of partici­
pants, there are 250 to 350 participants in 
each camp. The tours have less number 
of participants around )00 to ISO. 

MR. SPEAKER: Next Question. Shri 
Mullappally Ramachandran. 

SHRI MULLAPPALLY RAMA· 
CHANDRAN: Question No. 316. 

SHRI JAGDJSH TYTLER: I would 
like to ioform tbe House tbat there is a 
case in the Kerala High Court on the same 
question. But I would like to answer 
~ hatever I can, keeping tbat legal point in 
view. 

Air Fares for Gulf Countries 

*316. SHRI MULLAPPALLY RAMA. 
CHANDRANt : 
SHRIMATI OEETA 
MUKHERJEE: 

Will the Minister of TRANSPORT be 
pleased to state: 

(a) whother Air India fixes itl air fare 
on different international routes accordiDB 
to the distance to be covered; 

(b) wbether the air fares to Gulf 
Countries are also fixed OD the same basis; 

(c) if not, the reasons therefor and 
allowing disparity between fares for Gulf 
countries and for otber routes wltb tho 
same distance: 
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(d) whether disparity also exists in 
respect of ,carlo cbanpa to Gulf countries; 
and 

(,,) if '80, whother it is proposed to 
review the fares for Oulf countries? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRT JAODISH TYTLER) : (a) Air fares 
between two places are fixed at the lATA 
forum, taking into consideration various 
factors including distance involved. 

(b) Yes, Sir. 

(c) Does not arise. 

(d) No, Sir. 

(e) Does not arise. 

SHRI MULLAPPALLY RAMA-
CHANDRAN: I am sadly surprised at 
the Minister's answer to my question 
especially because the people most affected 
by the disparity in air fares to Gulf countries 
are the passengers from Kerala. I reliably 
understand that Air India charses exbor-

. bitant rates to Gulf countries. I can give 
one conspicuous example, and that is the 
disparity between fares charged by Air 
India between Trivaodrum-Kuwait­
Trivaodrum which is only Rs. 10.120. and 
Kuwait-Trivandrum-Kuwait which is Rs. 
11,500. How does the hon. Minister 
expJaiD this paradox ? 

saRI JAGDISH TYTLER: First ·of 
aU, tbe fares are not fixed by Air India, but 
they are fixed at the lATA forum. I do 
Dot know why you are surprised. If you 
have gooe to tbe court, why should )'OU 

be surprised by my answer. That is a 
forum where all recognised airlioes are tbe 
members and tbere the decisioD) are taken 
and those decisions are binding on the 
airlines. 

The second tbiol is that these fares are 
based aD four or five things which I would 
like to mention. Tboy are operatina and 
other costs, capacity deployed by carriers, 
competition betweeD carde.rs, total afr 
market on tbe roule, distance involved 
between tho rare point.. traffic potentia), 
type 01 traffic and capacity to pay. 

The bOD. Member did aive oJAJDple of 
Kuwait. I would' liko to iDform tbe 
Member that tbe excursion fare to Bombay 
from Kuwait aod back is approximately 
Rs. 8,226. The Indian Airlines fare frolll 
Bombay to TrlvaDdrum aDd back 'ie RI. 
3, t 17. That means if we were Dot to have 
any direct fligbt, they would bave had to 
pay a total fare of Rs. 11,343.. The fare 
from Trivandrum and back is R.s. 11,346 
which is only Rs. 3 morc. 

SHRI MULLAPPALLY RAMA-
CHANDRAN: Sir, Trivandrum-Kuwait­
Trivandrum fare is only Rs. 10,120, whereas 
tbe Kuwait-Trivandrum-Kuwait (are is 
Rs. 11,Soo. Why tbis difference is there 
when the route is the same 1 When the 
flight starts from Trivandurll;l and IOOS to 
Kuwait, there is one charge and when it is 
from Kuwait to Trivandrum, there is 
anotber charge. Anyway, my second 
question is the hon. Minister bas, on a 
previous occasion, admitted on tbe floor of 
this august House that Trivandrum-Gulf 
flight contribute most to tbe profit of Air 
India. I t may be Doted tha t tbe passengers 
on tbese flights are mostly bard-wotkins 
keralites. I would like to know from tbe 
hOD. Minister whether any complaint or any 
sort of objections bave been received by him 
from the passengers coming from Gulf 
countries to Trivaodrum about the various 
difficulties meted out to them by tbe airport 
authorities either at Bombay or at 
Trivandrum. 

SHRI JAGDISH TYTLBR.: Sir, tbe 
answer to the first part of tbe question is 
tbat we bave tbe promotional air fare where 
we give a concession from 16 per cent to 
40 per cent. Secondly, we do receive· 
complaints. Wherever there is a service­
oriented organisation. complaints are alway. 
tbere. No doubt, some of tbe pa88eqen 
bad written to us and some associations 
also bad written to us and wherever It bu 
been possible t we have set tbe thina' riaht. 

PROF. P.J. KURIEN : Sir, this ques­
tion of air fare. from Gulf to India h .. 
been raised in tbis House time and aaain. 
Recently I visited . Kuwait and I found tlsat 
all the Indians working there-not Keralites 
onlY-aave me a Dumber ·of repr_n1atfoas. 
They said tbat tho air fares from Gulf to 
India, tbat ii, eitber to Bomb., or to 



Tdvudtual, iI' mucb hilhor tban that is 
beina charled from passuaeta to European 
eouDUiel9lhere tbe pUleftlers can afford 
to pay morc. So, I found that tbere was a 
move amona tho Indian workera-I advised 
tbem 81aiott tbat-to avoid traveUing by 
Indian airlinoa. Ie was bOina .Ipoken in 
public. Therefore, I would like to know­
wbatever may bo your argument tbat tbe 
lATA is fixing it-whether the Government 
\14 ill look into tbe grievances of these Indians 
and jf you are sa~istied, will they take up 
tbe matter with the lATA so that the 
problem can be solved. 

SHRI JAGDISH TYTLER: Sirt 
tbe next lATA meeting is taking place in tbe 
month of October and there we do not 
intend to increase the fares. Coming back 
to your question tbat some of the associa­
tions or the individuals said tbat tbey wilt 
boycott, the Trivandrum international air 
service was started for the benefit of those 
people who are working in the Gulf and we 
do not allow any otber airlines to eotcr in 
the country except at the four international 
airports which are under the International 
Airport Authority. So, tbose wbo would 
like to ayail of tht'l service to Trivandrum 
will have to travel by the airlines whicb 
goes to Trivandrum. 

. Coming back to tbe question whetber 
we will consider tbe problems regarding 
increase in tbe fares ••• 

(Interruptions) 

t T'an.~latlonl 
MR. SPEAKER: What is it that you 

have taken from Gharoor Sahib ... 

(En,li,hJ 

SHRt JAGDISH TYTLBR: Regarding 
tbe question of the fares, I do not want to 
say anythinl because it is in the Kerala 
High Court. 

MR. SPEAKER : Next question. Shri 
Janga Reddy. 

PROP. P.'. KURIEN : They caD boycott 
because. tbey ottO tr.vel vi. Colombo. 

(:entrall, :Co.troned MedIcal 
1 •• Ufalel 

·3.7 •. ; SHaI AJAY ·MUSHRAN : Will 

the '~'nister of HBALTH AND FAMILY 
WBLFARB be pleased to state : 

(a) the a·amber or Centrally coDtrolled 
Medica] Institutes in the country; 

(b) whetber there is any proposal for 
setting up of new medica) research institutes 
duriDltbe Seventb Plan; 

(c) if so, wbich are the tentative places 
selected for their location; and 

(d) whether Government propose to 
set up such an Instiute at Jabalpur ? 

THE MJNISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE) : (a) to (d). A Statement is 
siven below. 

Statement 

There are 15 Centrally controlled 
Medical Institutes impartina Medical 
Education in the country. Besides, there 
afe aJso 18 Centrally controlled Research 
InstituteS/Centres fUDctioning under the 
auspices of the Indian Council of Medical 
Research. Durins the Seventh Plan period, 
the Council bas proposed to set up the 
following new Centres: 

1. Medical Genetic R\~searcb Centre, 
Bombay. 

2. National Institute for Researcb in 
Health Behaviour. 

3. Higb Altitude Centre (R,M.R.C,) 
Leb. 

4. Institute of Preventive Cardiology. 

S. National Tissue Culture Facility and 
Research TrainiDI ConUe, Puoe. 

The location of the proposed National 
Institute for Research in Health Behaviour 
aDd tbe Institute of Preventive Cardiology 
is yet to be decided by the Council.. The 
Indian Council of Medical Research has 
already set up "Resional Medical Researcb 
Ceoue for Tribal. at labalpur during the 

. yoar 1984. 
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SMRI AJAY MUSHRAN: Sir, the 
statement which bas been. laid indicatoa. tlaat 
33 Centrally controlled Medical Institutes 
imparting education or research are, at the 
moment, fUDctioniDI I·n tbe country but Dot 
one of tbem is located in the centre of the 
Coulltry. ,. There is a very valid doubt io the 
minds of the pt:ople of that area tbat 00 Cen-
tral Institute is beins located there; and tbe 

Indian Council of Medical Research and 
Health Ministry do Dot act away from the 
metropolis in the matter of locating research 
institutes. I would Uk.., to know from the 
Minister about tbe procedure adopted by the 
Indian Council of Medical Research in 
consonance with your Ministry regarding 
the location of such institu,es. 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI P. V. 
NARSIMHA RAO) : Sir, the location of a 
particular medica.l research institute is less 
important; tbe persons who are the subject 
matter of this research is more important. 
For instance in the hon. Member·s own 
town. Jabalpur, we have got the iostitute 
which goes into the question of the tribal 
population and does research. Jabatpur 
may not be exactly in tbe middle of tbe 
tribal population but it is close to the 
t.ribal are~s and Jabalpur bas certain infra­
structure. There is medical college there. 
It is a biggish town. We would like to 
have it there so tbat people could go tbere, 
medical researchers could go there. others 
could go there and take advantage of tbe 
facilities and also we could cater to the 
needs of tbe target population. So, tbis is, 
I think, tbe main criterion in cboosiog 
location. There are so many other areas 
wbich are location-neutral io tbe sense tbat 
you can have research either at Bombay or 
at Madras or in • village. But the point is 
where do you bave the inrrastructure 
available aod it is possible for us to create 
an infrastructure? These arc the kind of 
considerations which weigh witb us. 

SHRI AJAY MUSHRAN: My second 
supplementary in this: ,The Minister bas 
said that this place is closer to the tribal 
area. Tbat is why the regional researcb 
centre for tribals is located there. Sir" 
th~~re are other places which are more 
suitablo for tbe tribal research iDatitate's 

locatioo. That is not located in, place, 
wbich i. more appropf'iate. My doubt i. 
strengthened tbat you are not lohll to 
establish Central aosea1'Ch Institute tbere. 
My second supplementary is tbis: Is 
infrastructuro of tbe medical coUep, two 
universities and a population of 10 lakbs 
not found suitable for establishinl centrally. 
controlled research centre or institute? 
People on WhOlll you want to do research 
are available in JabaJpur. Regardinl the 
future location of tbe two researcb institutos 
which has been mentioned in tbe main 
answer, will one of tbem be located at 
JabaJpur ? 

SHRI P.V. NARASIMHA RAO: If tbe 
suggestion is that what has heen chosen for 
Jabalpur has not been chosen properly, ..•.•• 
(Interruption,). 

SHRI AJAY MUSHRAN: It streng­
thens my doubt. 

SHRI P.V. NARASIMHA RAO: I 
have already submitted that it is not just any 
place. There are variomJ considerations. 

SHRf AlA Y MUSHRAN : I am asking 
a direct questiol1. There are two centra) 
institutes. Their location is yet to be decided. 
Will one of them be located at Jabalpur? 
That is my question. 

SHRI P.V. NARASIMHA RAO : That is 
very difficult to say. Tbe Tecbnical Com­
mittee of the ICMR is going into the pros 
and cons. Whatever has been located at 
Jabalpur. t bope. has been located 
appropriately and the decision is correct. 

SHRI AlA Y MUSHRAN: That is Dot 
my supplementary. My supplementary is, 
whether one of tbese two institutes be set up 
at Jabalpur. 

SHRI P.V. NARASIMHA RAO : I 
said already that a Technical Committee i. 
going into it. 

SHRI D.N. REDDY: Is tbe bon. 
Minister aware tbat medical researcb in our 
country is of a very poor quality due to lack 
of sufticieDt rccoanition from the Government 
and provision of sufficient resources from tbe 
Government? Even a premier institute like 
the H,ftlB IDttitote, in Bombay iJ ·lUff"lo. 
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lor want of auificient fundI .. Win the be,,_ 
Mf·nister eive aD assurance in the House 
tbat Government will encourage medical 
researcb aD a 'comparative basis in Hne with 
wbat other (oreilD countries are doiog? 
Will be give such an assurance? 

Mlt. SPEAKER: Question Hour is 
over. 

WR1TTEN ANSWERS TO QUESTIONS 

(Translation1 

SubeIJ Canal Project 

*306. SHRI JAGANNATH PRASAD: 
Will the Minister of WATER RESOURCES 
be pleased to state : 

(a) the amount spent by Union Govern­
ment as ita share on Suheli Canal Project 
in district Lakbimpur Kberi in Uttar 
Pradesh: and 

(b) whether the PfOj,.ct is yet to be 
completed and if so, the reasons for delay 
and by what date it is likely to be 
completed? 

THE MINISTER OF WATER RE­
SOURCES (SHRI B. SHANKARANAND) : 
(a) The Slate Governments "lan, fund and 
implement their projects hom tbeir Plan 
resources. Government of India does not 
share the cost. 

(b) The progress of implementation 
could not be as expected on account of 
constraint of resources. The project is now 
expected to be completed in tbe VII Plan. 

[EngliJ~] 

Steps to bring down Dumber of drugs 

*307. SHRI K. RAMAMURTHY: 
Will the Minister of HEALTH AND· 
FAMILY WELFARE be pleased to state: 

(a) Whether the World Health Organisa. 
tion bas recommended only 225 druas and 
the Jodiaa 'ttI.dbl A'locia1ion onl)' 97 

. ~rup; 

(b) whether about 8000 pharmaceutical 
companies in India are manufacturing more 
tban 60,000 drugs formulations: and 

(0) if SOt the steps being taken to bling 
down tbe number of druss to the level 
recommended by the Indian Medical 
Association so as to curb effectively drus 
adulteration. drug formulations, spurious 
drugs and drug addiction ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE) : (a) The World Health Or­
ganisation has recommended to the member 
countries a list of essential drugs containinl 
285 basic drugs and 3S8 formulations of 
tbese drugs. The Indian Medical Association 
bas endorsed the recommendations of tbe 
National Drugs and Pharmaceutical 
Development Council which got prepared a 
national priority list containing 95 drugs. 

(b) Yes, Sir. 

(c) The Government has amended the 
Drugs and Cosmetics Act in November, 1982. 
empowering it to prohibit the import, 
manufacture and sale of irrational/harmful 
formulations of drugs moving in tbe mSlket. 
So far, 26 categories of drugs covering about 
2000 formulations have been prohibited from 
being manufactured and sold. The new 
Drug Policy under formula ti0n by the 
Government is expected to cover relevant 
a"pect of drug production. 

'Vish,a Siddbi' affected by Nuclear 
RadIation of Chernobyl 

*308. SHRT V. TULSIRAM : Will tbe 
Minister of TRANSPORT be pleased to 
state: 

(a) whether 'Visbva Siddbi' Df tbe 
Shipping . Corporation of' India, which 
touched Soviet ports on Black Sea bas been 
affected by nuclear radiation leaked out 
from Chernobyl in Kiev in tbe Soviet 
Union; 

(b) if so, whether the ship bas beeD 
given Quarantine to avoid contamination to 
other ships; 

(c) tbe number of crew affected and abc 
~r,o w~jcb Wfl. 90 the sbil' wllop .". 
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,touctaed ,-Soviet Black. Sea Port aad arrived 
in lodia; 

(d) the ateps being takeo 'to neutralize 
the ship, the crew and cargo from radiation; 
aod 

(e) whether proper medical cbeck up of 
tbe crew bas been carried out and if Dot, 
tbe reaSODB therefore 'I 

THE MINISTER. Of TRANSPORT 
(SH:RIMATI MOHSINA KIDWAI): (a) 
No, Sir. 

(b) Does not arise. 

(c) to (e). SCI vessel 'Vishva Siddbi' 
sailed from Tuticorin on 21.4.86 and returned 
to Calcutta on 6.7.86. Arising out of fcars 
OD account of tbo CbornobyJ nuclear 
accident, tbe crew aod vessel were got 
inspected by tbe scientists of Bbabba Atomic 
Researcb Centre, Calcutta, 'Who confirmed 
that DO crew member was affected by 
nuclear radiation and further tbat the 
radiation levels measured on the sbip arc 
close to natural background levels. Blood 
tests of tbo crew did not indicate any 
abnormality attributable to radioactive 
raU-out. 10 view of this, the necestity of 
neutralising of ship. crew and ca rgo does 
Dot arise. 

PrO'fI.loD of AlternatlYe FatUity In tbe 
EYent of Missing or Leaking Water 
Taps 10 Secood Class Compartm,eat. 

.312. SHRI NARSING 
SURYAWANSHI: Will tbe Minister of 
TRANSPOR T be pleased to state 
The steps taken by the RailWilY 
Autboritles to provide suitable alternative 
facility where tbe water taps are millina in 
toilets/lavatories. wash basins and cODti­
nuous water flows in the Second Class 
Compartments of various trains ? 

THE MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIOWAJ): All 
coaches arc inspected and damages aad 
deficiencies, including plumbingi and push 
cocks are made aood at tbe Dominated 
primary and secondary M1intenancc Depots. 
Due to tbe heavy usage and. at times, 
vandalism ,and mjlG~l' acdvhie., tbo 
\1em~o~ of ~ompon~nts, jDC~\J~jD' pus,b 

cocks, for replacement oust'rips the supplies 
immediately available. 8:t the Maiot~apce 
Depot. 10. ol'elor. to at .least ·pr.eveAl tIM 
water draininl out In sucb 'cases of sbortage 
of push cocks, the ~ater. pipe outlot • ..,. 
temporarily block04 at, the tirst available 
opportunity. genera1Jy by hammering in 
tapered WOOd~D plug., till such time as 
feplacemeDt push cocks become availab1e 
and can be fitted. Similar arrangements 
bave a190 to be adopted in cases or dam.,. 
or dc6'ieQC~es occurring en-route. 

Inland Water".y. Development 
ScheIBe of Keral. 

*313. SHRI K. MOHANDAS: Will 
the Minister of TRANSPORT be pleased to 
state: 

<a' wbether Government of K.eral. has 
submitted any scheme for the development 
of inland waterways in tbe State; 

(b) if 80, the details thereof; 

(c) whether the Union Government bave 
approved tbe schemes and released money 
required for the implementation of tbe 
scheme; and 

(d) if so, the detailS thereof ? 

THB MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIDWAl) : (a) 
and (b). Yes, Sir. Government of Kerala 
had submitted five schemes, oamely-

(0 Improvement of Neeodakara-
Cberiyazheekal Waterway. 

(ii) Improvement of Udyogmandal 
Canal. 

(iii) Improvement of Champakara Canal 
Pbase-II. 

(iv) Procurement of dredgers, and water 
hyacinth harvester: and 

(v) Conductiog by,droarapbic lurveyof 
the West Coast Canal betweeD 
C()(;biD and QUUOD. 

(c) and (d). All tho above schemos have 
been included io tbe 7th F'h·.~Ye.'r· . Ptaa. 
The. Brst four are" in the cite,ory of CeD-

,trill' SpoQ,,'r,d Scbemol wllU, tb' ,.~I~ ," 
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a Central Scheme. The scbemes at (i), (ii), 
(iii) and (v) above have already been sane ... 
tioocd involving aD &xpenditure. of Rs. 89.65 
laths, Rs. 189.80 lakhs, Rs. 155.25 lakhs 
and Rs. 19.80 )akhs respectively. The 
scbeme r~ferred to at (iv) Js under process 
for sanction. 

Under tbe Centrally Sponsored Scbeme, 
the Joan assistance is being granted to the 
State Governments amounting to SO per cent 
of tbe cost of tbe scheme and the balance 
SO per cent is borne by the State Govern­
ments. Release of tbe Central Joan assis­
tance are made on receipt of the progress 
reportq of works from the State Govern­
ment. 

A sum of Rs. 35.49 la.khs has been 
released to the Government of Kerala as 
Central Joao assistance upto March, 1986 in 
respect of the scheme for improvement of 
Neendakara·CberiyazheekaJ Wa terways, 
Further releases would be made on re~eipt 
of necessary progress reports from the State 
Government of Kerala. 

Allotment of Bookstalls to MIs. A.ll. 
Wbeeler and Co. 

*318. SHRI A.C. SHANMUGAM 
Will tbe Minister of TRANSPORT be 
plt.!ased to state : 

(8) whether there has been any increase 
in the number of MiS, A.H. Wheeler and 
Co. bookstalls since their sole seUina rights 
were restricted in November, 1975 pursuant 
to a . specific order of the Department of 
Railways; and 

(b) if so, bow much and the reasons 
therefor? 

THE MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIDWAI): (a) 
No, Sir. 

(b) Does not arise. 

( Tran31t1tlon] 

Propo •• l. for COalteUal State High .. 
ways with NatioDl1 Hlahl1'aYI io 

1\( .. '''' •. P, ..... · 
, .' ,; ", ~ I 

*319. SHRI .. MA.~K.URAM SODI: 

Will the Minister of TRANSPORT be 
pleased to state: 

(a) whether Government of Madhya 
Pradesh bas sent any proposals to Union 
Government for connecting the State High­
ways of Bastar district with National 
Highways during the Se'~enth Five Year 
Plan keeping in view tbe Jack of road 
communication faciHties in this district; 

(b) if so, the number of State Highways 
proposed to be connected with National 
Higbways; and 

(c) whether proposal for connecting the 
Jagda4pur .. Konta and Jagalpur-Rijapur­
BhadrachaJam roads with inter~state border 
is being made for tbe last many years? 

THE MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIDWAJ): (a) 
No, Sir. 

(b) Docs not arise. 

(c) The Madhya Pradesh Government 
had forwarded certain proposals from time 
to time in the past for beiDg included in the 
National Highways system, which included 
Inler~{ltia the road froID (i) JagdaJpur 
(N H. 43)-Geedam· Bijapur.Bbopalpatnam. 
Nirmal (NH. 7) and (ii) Allahabad-Rewa­
Bilaspur-Raipur·JagdaJpur- K outa- Rajah-

. mundry, covering mostly the two roads in 
que5tion. However, owing to limitation of 
resources and order priority considerations, 
it bas Dot been possible to accede to this 
request. 

{English} 

UGC RecogDition for Second University 
of Agricultural Sciences in Karnataka 

.320. SHRI O.S. BASAVARAJU: 
SHRI M.N. NANJE GOWDA: 

. Will tbe M.inister of HUMAN 
RESOURCE DEVELOPMENT be plCjlscd 
to state: 

(a) whether the Karoataka GO,vctomcnt 
bas rqpresented. to the University Grants 
Commission 10 grant recognition to tbe 
second Universily for Agricultural Sciences 
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(b) if 10, Whetber the CommiSlioD" bas 
taken aoy decision in the matter so far; 
and 

(c) if 80, the details thereof and tbe 
timo' by wb:icb such rccolDitiOD will be 
'ar •• ted? 

TMB MINIStBR OF STATE IN THE 
DB"ARTMBNTS OF EDUCATION AND 
CU·LTURE (SHRIMATI KRISHNA SAHI): 
(a> to (0). 10 terms of tbe UGC Act and 
Rules made thereunder, a university is 
required to be declared fit to receive 
arants from 'tbe Central Government. 
The Government of Karnataka. 
soat._ copy of tbe University of Aarieult\1ral 
Scieace (Ameadmeat) Act. 1986, by which 
tbe State Government was enabJed to 
establish a second agricultural university at 
Dharwad. After cxaminilll tbe above Act 
in consultation with the Indian Council of 
Aaricultural Reae...arcb, tbe UGC bas advised 
the State Government ·,to make certain 
modifications in the above Act in order to 
enable tbe UGC to consider the question 0' clcclatina tho second Alficultural Univer­
sity at Dbarwad 6t to receive Central 
assistance. 

(Tra",latlon) 

Direct Trala ,between Delbi aDd· Kaa,or 

*321. SHRI NARESH CHANDRA 
CHATUR VEDI: Will 'be Minister of 
TRANSPORT be pleased 10 state : 

(a) wbether Government are aware tbat 
tbe preaent trains on Delhi.Kaupur route 
are not adequate to meet the increasinl 
rusb of pusengers; 

(b) whether Govc,mmeot are also aware 
tbat tbe maio reason for this rum of 
pa....... II that tbere i. DO direct train 
between K.opur and Delhi; 

(e) if .0. wbetlter Government are con­
sidering to start aoy direct train between 
t~ese stations; and 

(d) if not, tbe roasons therefor? 

are available between Delhi/New Delhi and 
Kaapur. ,TbeIe also. carry 12 coacMI 
exclusively for palftlJlets to and from 
Kanpur. These arc conlidored adequate 
for tbe .. ,rcseDt level ot tt.·ffic. 

(English] 

Survey of MYlore-l\ladlkere and K.dar 
aad ClaiklDa.ahlr Linea 

*322. SHRI V.S. KRISHNA lYER: 
Will the Minister of TB.ANSPORT be 
pleased to state : 

(I) wbetber aoy survey 00 tbe rail links 
between M~80re and Madikere and Kadur 
and Chikmaga)ur bas been made; 

(b) if not, the reaSODS thereof; and 

(c) wbether it i!a a loog staDdinl demand 
from the peop]e for conductioa a survey 00 

those rail links? 

THE MINISTBR OF TRANSPORT 
(SHRIMATI MOHSINA KIOWAI): (a) 
Survey for rail line between MYlore aDd 
Merear. (Madikere) bu been completed. 
Survey (o.r rail tine (rom Kadur to Cbick­
maga)ur has also been taken up. 

(b) Does not arise. 

(c) Yes. Sir. 

Command Area Development Proaramme 

*323. SHRI VIJAY N. PATIL"': Will 
the Minister of WATER RESOURCES be 
pleased to state : 

(a) wbetber Government bave reviewed \ 
the workinl of the Command Area 
Development PrOlt~me; 

(b) if 10, bow far tbe propamme was 
lU4X*ded iD itl objectives duriOI the Sixth . 
Five Year Plan; 

(e) "'betber Government are providioa 
adequate resources for tbis proaramme for 
tbo irtiaatioD .. I?ote~tial ,already created; 

THB MINISTER OF TRANSPORT (4) if 80, bow Goveromont . intend 10 
(SHR.IMATI MO,HSlNA .KIDWAl):· <a> OQIUd tbat oVery farmer ill command area 

J~h" ,'j~: ~~"'~'!.';~""."!lf\I,.'\... .... 7o;,"(;"qr,:t'~'~'~~"I4--=~1'''' ~~. ~~"",~," ~ :,,"( ~~""'~ •••. ~ ... r1 



(0) the stops lakeD to meet· the audden · 
'emand of wa. by farm.ra durlal dry 
spells in tbe mOD8~oD ? 

THB MINISTER OF WATER 
RBSOURCES (SHRI B. SHANKARA­

',\ NAND): <a> Yea" Sir. 

(b) There bas been improvement in tbe 
util~tiOD or the potential ·created in. tho 
projects taken be under the Command Area 
DevelopmeDt pro8ramme. 

Cc) Yes, Sir. 

(d) Bciuitable distribution 01 water is 
beiDI ensured through progressive imple­
mentation of warabandi any by encoul'llin, 
associatioD df farmers in water distribution. 

(e) The Command Area Development 
authorities have been advised to facilitate 
farmers· access to ground water. 

Sur •• , for Broad Gaule and Metre 
Gauge Lines Between Dohad­

Mhow .. lndor. 

*324 KUMARI PUSfJPA nEVI: wm 
the M taister of TRANSPORT be pleased to 
state : 

, (a) whether the Western Railway has 
prepared a survey report on the construc­
tion of a Broad Oaule line between Dobad 
and Mhow and a Metre Gauge line between 
Mbow and Indore; and 

(b) if so, the action taken to construct 
tb* lines? 

THE MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIOWAl): (a) 

Yea. Sir. The survey was carried out for 
Broad Gaup railliae from Dabod to Mhow 
with paraliel Broad Gaule )ino between 
Mbow and Indore. 

(b) The Survey Report bas been sent 
to the. PI_anlna Commission. 

Sehooll Adopted to Spot and Promote 't.: 

. 810rtl Talent 

* 325. SHRI SOMNATH RATH: Will 
',bo tdtoittet of HUMAN RESOURCB 

DEVELOPMENT be pleased to state : 

"rlt'~n AIIIW" 38 

, (a) ,wIlel_ the Sports Authority of' 
India bas decided to adopt one hundred 
8choo.l. in differeDt part8 of tbo country to 
sJ'Ot aDd promote sports tatent in 'the 
country; and 

(b) If so, tho details tbereof and tbe 
criteria for selection of these schools? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT (SHRIMATI 
MARGARET ALVA) : (a) and (b). A 
.tatemODt is liven below. 

Statement 

The Sports Authority of India (SAl) bas 
launcbed a scheme of "Spotting aod 

. NurturiDI of Sports Talelit iocludinl 
Adoption of Schools. It The scheme aims 
at identifying children talented in 'ports, 
and t(J nurtore their talent by placiDa them 
in schools adopted by tbe Sports Autbority 
of India for the purpose. The talented 
children are selected on tbe basis of a 
National Sports Talent Contest. The 
schools for adoption are selected by SAl 
takin, into account the recommendations 
made in tbis behalf by the State Govern­
ments and Union Territory Administrations, 
provided the schools fulfil the criteria set by 
SAl for adoption. 

2. The criteria adopted oy SAl for 
.eJection of schools provide that the scbool 
should have good sports and academic 
records; it should have board aud lodgina 
facilities; it Ihould bave arounds and 
sufficient space for improvement/creation 
and expansion of sports infrastructure and 
it should be prepared to reserve up 10 10% 
of their annual intake of children in the 
age-group 8 ... 13 years for admit'sioD of 
children selected by SAl OD tbo' basis of 
National SpOrts Ta1ent Contest • 

. 3. Subject to availability of resource., 
SAl proposes to adopt doring· tbe Seventh 
Five Year Plan Period about 100 .nch 
scbooJs. Tbe adopted schools will be 
elilible to receive financial assistance 
from SAl of up to Rs. S lakbs 
for improvcmcDt! oxpansion/creation of 
8ports' infrastructure aDd a recurring grant 
of Rs. 50,000 p-r annum for maiD,t~D.ace 
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of .. arounds ,and porchase of aports equip· ' 
mente Services of up to five coaches for 
imparting training and coaching will be 
attache~ to the adopted scbools. Expenses 
on tuition fee. board and lodging and other 
school fees in respect of the childron 
selected by SAl ",UI be met by it. An 
allowance per child of Rs. lOOper montb 
towards special diet and kitting will' also be 
made available. 

Prevalence of CenicaJ CaDcer 

2979. SHRI JAGANl'!ATH PATTNAIK : 
Will tbe Minister of HEALTH AND 
FAMIL Y WELFARE be pleased to state : 

(8) whether prevalence of cervical 
cancer in India is probably one of the 
higbest faced in tbe world; 

(b) if so, whether oncology is a' 
speciality by itself requiring a comprehensive 
training programme which is Dot at present 
available in tbe country; and . 

(c) if so, the reaction of Government 
in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMAR I SAROJ 
KHAPARDE) : (a) Yes. Cancer of cervix 
is a slobal problem. It is most common 
cancer in women in developing coulltries 
and second most common cancer in women 
world-wide with approximately one .. balf 
miflion cases each year. It is most frequent 
cancer in women in Africa. middle and 
tropical South Africa, China, India and 
other countries. Estimated annual number 
of new cases of cervical cancer in the world 
;s liven in tbe statement below. 

(b) and (c). On.cology is a specialised, 
c('Imprehensive subject encompassing many 
sub-specialities like Surgery, n~edical 
oncology. radio-therapy, Pathology, Cytology 
and many supporting areas like Bio­
Chemistry etc. Tbere are gaps in the 
development of adequate training pro­
grammes in this field. Madras University 
bas started M.S. on Onco .. surgery and also 
in radio .. ,therapy _ Efforts are being made 
to initia.e such courses and also in other 
sub-speciality area:, in other universities like 
Karnallka and Ma~aras~tr~h 

Statelllent 

E.limated allnaal ,,~lM' 0/ new calt!4 

of cervical cancer 

RCll0DS 
_ ........ ,_ .. , ----., .. ,,~,,~ ., 

North America 

Latin America 

Europe 

USSR 

Africa 

China 

India 

Japan 

Australia/New Zealand 

Other Asia 

Developed Regions 

Developing Regions 

Total 

New Cases 

15,700 

44.000 

47.200 

31.300 

36~900 

131,500 

71.600 

9,700 

1,200 

70,300 

105,100 

354,300 

459.400 

Source: Parkin D. MD Stjernsward, l. 
and Muir C.S. Estimates of the 
worldwide frequencies of twelve 
major cancers. Bulletin of 
WHO 62(2) : 163-182, 1984. 

• 
Condition of Safdarjang Hospital Wards 

2980. SHRI PRAKASH V. I'ATJL: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) wbether the hospital wards of tbe 
Safdarjaoa Hospital are unclean, the bed­
sheets are not changed at regular intervals 

• ... f 

patJent conveDlenccs remam unattended and 
patients do not get the quantum of food 
p~escri bed by doctors; 

(b) whether there is aDY ~ysfem ~f 
carrying out any surprise check by the 
Ministry and if so, when such a check' was 
made and witb was fe.CluttS: and 
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(c) tb, steps proposed/being taken to 'Programme of State Roads of Inter .. State or 
improve the situation? Economic Importance for construction of 

THE MINISTER OF STATE IN THE 
MINIS1'RY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
K.HAPARDB) : (a) No, Sir. 

(b) and (e). The Senior Officers of the 
Ministry and the Directorate General of 
Health Services visit the Hospital periodi­
cally. The Minister of State in the Ministry 
of Health and Family Welfare al'8o visited 
the hospital last OD 26-7 ... 86. Remedial 
action is taken to rectify the short-comings 
observed during such visits. 

[Trat,.,la/ion J 

Allotment of Mobile Ambulance~ to Bihar 

298J. SHRI RAMASHRA Y PRASAD 
SINOH: Will the Minister of IlEAL TH 
AND FAMILY WELFARE be pleased to 
state : 

(a) the number of mobile ambulances 
allotted 'by lJnion Government for thft rural 
areas of Bihar State; 

(b) whether Central Government get 
any report from the State Government from 
time to time regarding the utilisation of 
tbese ambulance~: and 

(c) if so, the details in this regard ? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR) : (a) to (c). 
The Union Government does uot provide 
ambulances to States for use in rural areas. 
However a vehicle is provided to Primary 
Health Centre Which is used for supervision 
as well as to carry serious patients in case 
of emergency. 

I English] 

Central Assistance for Road Over 
Bridge. io Orissa 

2982. SHRIMATI JAYANTI PAT ... 
NAJK: Will the Minister of TRANSPORT, 
be pleased to ata te : 

(a) 
provide 

whether there is any proposal to 
assistanel under Central Aid 

road over· bridges in Orissa during Seventh 
Plan; and 

(b) ir so, the details thereof? 

THE MINISTER OF STATE IN THE 
DE.PARTMENT OF SURFACE TRANS­
PORT (SHRI RAJESH PILOT): (8) No, 

I Sir. 

(b) Does not arise. 

New National Highways/Bridges 

2983. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
TRANSPORT be pleased to state: 

(a) whether construction of any new 
National Highways/bridges has been 
sanctioned and taken up for constrpction 
during the current financia.J year; and . 

(b) if 80, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SURFACE TRANS~ 
PORT (SHRJ RAJESH PJLOT) ; (a) aod 
(b). 135 road works costing Rs. 145.29 
crotes and .32 bridge works costing Rs. 
101.85 crares have been sanctioned durjng 
the current financial year on various 
National Highways in the country. 

Steps to Ilrcvcnt Spread of f'Jurosis 

2984. SHRI C. JANGA REDDY: 
DR. A.K. PATEL: 

Will the Minister of HEALTH AND 
FAMIl.Y WEI,FARE be pleased to state: 

(a) the outcome of the steps taken to 
prevent the spread of flurosis in the areas 
prone to tbis disease; and 

(b) the number of cases de~cted 
during the last three years, year-wise and 
State-wise ? 

TUB MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
\VELFARE (KUMARI SAaOJ 
KHAPARDB); (a) In the areas which are 
prone to fluoroSiS, the GoverllmCllt il 



43 Wrltte,. . "'U""f. AUGUST 1.1986 "rI," •. A"'·."· 44 , " • r : .. I " 

making efforts to provide alternative sou rees 
of driokioa water. The National Environ .. 
•• tal· 'Snai'Deeri", Researcb In.itute, 
NalPur has developed tbe Nalgoflda 

. technique fQr removing fluotide from water. 
At the bome level,' fluorine caG be removed 
by passina water through heated paddy 
b~ with ~ tbree pot system (filtering 'rom 
oM··container to the next). 

(b)' According to tbe· various surveys 
conducted. the incidence or ftuorisis in the 
different States is liven in the St_toment 
bel". 

Statement 
" " 

ll1Cld~lfee 01 FJuo,oll, in $tDtes a"d 
Uninn Territories . 

$tatistics reaardina ftuorosi for tbe 
whole country are Dot a\lailable but reliable 
epldelJ)iotogical data for certain villages and 
certain areas are as below : 

1. 339 inhabitants of a vi1~age near 
Delhi were examined aDd 80% of 
adults and . 60% of cbildren are 
found Fluorosed. 

2. In another 2 vilt.aes Dear De1bi, 
1818 subjects \JCIere examined and 
it was found that 64.S% people are 
suffer ina from Dental Fluorosis. 

3. Liliya and Lathi taluks of Amroli 
district iu Qujarat are very severely 

,/' affected by Dental and Skeletel 
Fluorosis. 

4: .10 Sotai v~1I81e in Haryana, 77% 
of the children are suffering from 
Dental Fluorosis. 

S. In Machgar village in Haryan., 
13" of the children are suffering 
from Dental Fluorosis. 

6. Bbatinda, Sangrur and Ferozepur 
districts of Punjab are most 
severely affected . by Dental and 
Skeletal fluorosis. 

7. In districts or Salem. Tanjore, 
Soutb Arent and Kanya Kumari 
of Tat)lil .Nadu. . FloOfosis is a 
serious Health problem. 

8. Madanpuri in Guraaon district in 
Haryaaa . ·people ·.are oQn~jN . 
t\lbe well water contaminated with 
fluoride (fO~ 7 to 22.5 ppm~ whilo 
permi.b~e Jimit ,ii, .ooly 1.5' ppm. 
A large number of people-YOuDI 
and old are sutreriOI from Dent,l 
and Skeletal Fluoro.i •• 

Air Fllaht between c..cotta and Srlaa .. r 

2985. SHRI HANNAN MOLLAH : 
Win. the M".iDi$ter of TRANSPORT be 
pleased to state : 

<a) wbether Government propose to 
run flights between Calcutta and Srinapr 
durina tourist season; 

(b) if so, the details thereof; and 

(c) ir not, the reaSODS therefor? 

THE MINISTER OF STATB IN THE 
DSPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER) : (a) No, Sir. 

(b) Does not arise. 

(c) There is not much traffic affinity 
between Calcutt.-Srinlpr and operation of 
an air service 'between these two stations 
would not be economically viable. Besides, 
convenient daily air connections are 
available at Delhi for passengers desirous of 
travelling from Calcutta to' Srioagar and 
back. 

Allocation to Karnataka for Famny 
PlannlDK 

2986. DR. V. VENKATESH : Will 
(be M.iois.ter of HEAL T8 AND PAMJL Y 
WELFARB be pleased to state! 

(a) the allocation made for family 
planning programme to Karnataka during 
the Sevontb Five Year Plao, year-wiao; lad 

(b) tbe target achieved in family 
pla.DDilla pro,rammes durin. the said 
period? 

THE DEPUTY MINISTER IN THE 
DEPAR.TMENT OF FAMILY WELFARE.' 
(Stilt!', S. K)lISHNA KUMAR): (a) The 
State-wise allocation of fuods for imple .. 
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_tlal1be prQll'lQ1D1o is Ill" y.,;.~ 
OD tbe' , basis of ' pro&ress uDder the 

faCilities io major ports UDder various Port 
Trusts, Governmeut would be prepared to 
consider tl1e induction of private capital in 
.f~ted • "areas sucb as development of 
container terminals. Since these will be 
new facilities. it is Dot _peeced. t() bave any 
harmful effects on the existins labour (orce. 
The main reason for tho willingness to 

programme duriol tbo pr~ediD& years. As 
aaai_ re.1I of R.I. 2117.78 lakhs dudal' 
1985~86. an allocation of Rs. 3377.22 lakhs 
bas been provided for 1986.87. 

(b) Tbe achievement during 1985-86. 
in respect of sterilisatioDs, IUD insertions. 
CC Users and OP Users was 3.43 lakhs, 
1.68 )akbs. 1.56 lakhs. and 0.45 lakhs 
respectively. The tarsets for 1986-87 are 
steriJisatiODS; 3.50 Lakhs, IUD insertions; 
1.80 lakhs. CC Users: 1.40 lakbs and OP 
Users : 0.63 lakbs. 

ContalDer Term, ... 1 at RaidJa by 
Private Sector 

2987. SaRI SANAT KUMAR 
MANDAL: Will tbe Minister of TRANS· 
PORT be pleased to state : 

<a) whether Calcutta port authorities 
have submitted to Union Government a 
proposal for a multi-million dollar modern 
container terminal at Haldia. to be set UP. 
managed and handled entirely by the private 
sector; 

(b) i r so, the broad outlines of the 
proposal; 

(c) the Government's policy regarding 
privatisation of tbe ports and its impact on 
tbe labour force employed at tbe ports and 
tboir worki1'l8 conditions; and 

(d) tbe factors which are impelling 
Govem&neDt to resort to privatisatloo of 
ports? 

THE MINISTER OF STATE IN THE 
DEPARTMENT O~ SURFACE TRANS­
PORT (SIUlI I.AJESH PILOT) : (a). and 
(b). No specific proposal bas beon received. 
How,,\,ol'. tbe Calcutta Port Trust baa. souabt 
luideliDea from tbe Central Government for 
formul.&,ioD of detaUcd ,tCfo:'s and conditioDs 
for aUowlDI private, investors to build a 
container terminal at Haldia. 

(c) aDd (4). nore i. DO GovernMent 
decision or policy tbat. Major ports wbich 
rail wltklo", U. . ,\ .juNclil1tioo of ,c:oatral 
GovO"rilment should bo privatised. Witbin 
the exiatinl policy ·frame ,work Or d .. elO,phll 

. QODsider the induction. of private capital is 
to mobilise addit,ional resources. 

Rele"atioD aDder the Indian Overseas 
Scholarshl, Scheme for Scheduled 

Castes /Tribes 

2988. SHRI P.M. SA YEED: wm tbe 
Minister pC HUMAN RESOURCE DEVE­
LOPMENT be pleased to state: 

(a) Whether it is a fact that Govern­
ment bave stopped the reservation under the 
Indian Overseas Scholarship Scheme for the 
poor Scheduled Castes/Scheduled Tribes 
students for higher studies abroad; and 

(b) if not, the reasons for DOC adver­
tising these scholarship. for the last two 
ye~us ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE (SHRIMATI KRJSHNA 
SAH]): (a) The Government of India 
provides 8 number of scholarships to Indian 
students for studies abroad. These incJude 
scbolarships awarded by the Ministry of 
Welfare txclusiveJy for SCIST students. As 
regards scholarships awarded by tbe Depart­
ment of Education, DO reservatjons are 
made in respect of SC/ST students. 

(b) Does not arise since scbolarsb}.Ps' . 
available to Indian students for study 
abroad, iocludiDI thoae exclusively meant 
for SC/ST students have been resuJarly 
advertised. 

Recoyery of Old Silver Coio. 

2989. SMRI PRIY A RANJAN DAS 
MUNSI: WiU tbe Minister of BUMAN 
IUlSOURCB DEVBLOPMENT be pleased 
to state: 

(.) wbetbl'r, ,it :is :.' fact' tb,,, the 
Alipurdu6l( Police Statiob. Jalpai.uri of 
'W.t:·:Beoaallias rooeD,t.t, :took posSession. of 
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valuable old silver coios during the period 
of Kittg 'Hussain' Shah of Bengal; and 

(b) if so, whether these coins win be 
preserved in National Museunl at Calcutta? 

THE MINISTER OF STATS IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE (SHRIMATI KRISHNA 
SAHI) : (8) and (b). The information is 
beioa collected and will be laid on the table 
of the House. 

[T,.am:lat ion] 

Demaod of Employres' Union of 
SafdarJang Hospital 

2990. SHRI SARFARAZ AHMAD: 
Will the Minister of HEALTH AND 

FAMILY WELFARE be pleased to rofer 
to the reply given to Uostarred. Question 
No. 4601 dated 22·8 .. 85 regarding news item 
captioned "Safdarjung Aspatal Sudbaro 
Andolao" and state: 

(a) the demands made by Employees 
Unio~ of Saf darjang Hospital, New Delbi; 
and 

(b) tbe demands which have been· 
a(.."Cepted so far and the position in regard 
to the rest of the demands 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE) : (a) and (b). A statement 
is given below. 

Statement 

Demands of tbe Union on 22.8.1985 

1 

1. Increase in Budget provision 

2. Jmprovement in the patient 
care services 

3. Supply of liveries 

4. Control of Group '0' em­
ployees by a Gazetted Officer 

5. Pilliog up vacant posts by pro­
motion from staff 

6. Selection grade to Lower Divi­
sion Clerk with effect from 
1.8.76. 

7. Increase in promolion of staff 
nursc:.s 

Prescot position of the demands 

2 

Increase in Budget provision is being done 
every year. 

Improvements have been effected at all levels 
for better patient care services and action has 
been taken to curb the corruption/mal ... 
practices in the hospital. 

Implemented. 

Implemented. 

Due consideration is given to tbe staff of the 
hospital at the time of fillin,g up of vaca.Dt 
,posts. 

SelectioD srado ,posts for Lower Division 
Clerks have been sanctioned on account of 
stagnation. However, it bas Dot been round 
,pOseibJo to grant tbe selection grade from a 
retrospective d.te t.e. 1.8.76. 

The proposal is under consideratioD witb the . 
Works Study Unit and their report is 8till 
awaited. 
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8. Newly coaltructod m.tel ..... 
U.C.M.S. may be liveli" to 
doctors/aod staff Nunes may 
be accommodated in old boat,l. 

9. ' New houses Iftay be allotted 
in place of 80 quarters at 
Juwut SID&h Roa4 

10. Owoebip riabt of occupied 
quarters at Madaollr 

11. D.D.A. may be asked to 
provide 1000·1400 quarten to 
stat!' or tbo bOlpital 

12. Construction of quarters Dear 
Dbarmahala ma, be expedited 

13. Allotmeat. of quarters of 
Laxmlbbal Nap, and Kidwai 
Nagar to the staff of hospitals 

Lat. R ••• 'nl of Train. 08 Varaaasl Chapra 
SeetloD 01 North E1l.tero Rallw.y 

2991. SHIll ZAINUL BASHER : 
Win tbe Minister of TRANSPORT be 
plea •• to state : 

(a> tbo av«aao time by wbicb each 
exprea. ,~, tralo arrived late ae 
Gbazlpur Station OD tbe Varanasf-Cbapra 
loe&ioD of, tho Nortb.ButotD Ranway durios 
AprfJ, ~Ma,. JUG. aad July, 1986; and 

(b) ,tilt ,... beloa cakOD to Jmprove~" 
tho .ltuadoD ? 

._ ~MIMI.m. . 01' TRANSPORT 

2 

It is Dot poslible of, accept the demand. 

Ministry of Urban Development bave aBreed 
to tbe re-ro06na of theSe quarters, and 
revised estimates are being prepared by 
Central Public Works Department to carry 
Ollt tbe work. 

In involves a Policy decision which would 
have wider repercussions.. The matter has 
been taken up with the Vice-Chairman of 
Delhi Development Authority and their reply 
is still awaited. 

Delhi Development Authority have not aarced 
to the proposal. 

As tbe cost of construction exceeds Rs. 
crores, action to obtain the approval of ExS 
penditure Finance Committee is being taken.-

Tho quarters are under the control of the 
Directorate of Estates. Some quarters have 
been allotted to the employees of the hospitals. 
It is Dot possible to get more quarters from 
Directorate of Estates. 

[English) 

Stoppage of Rourkela .. Howrah Steel 
Espr,-!. at Sinnl 

2992. SHRI SIMON TIOGA: Will 
the Minister of TRANSPORT be pleased to 
state: 

(a) whether there is any proposal to 
baIt tlie Rourkola-Howrab Steel Express at 
Sinni Station; 

(b) it 10, by wbat time; aod 

'(0) If DOt~ tbe ... casons ? 

(SHRIMt\Tl MOaSlNA, KIDWA-I): , 'tHB, MINISTI!lt Of TRANS'POltT 
(I) , •• "(\1) .. ".:,>:.ItltoIm._ :Is'bofoJ'col1ected (SHRIMATI MOHSI~A KIP'fIAl); (a> 
pC! will be la.~ OQ tb,t tablo 9' lbO ~bbat ~o", SIr. " ' " .. 

, \ I" • 1 .," ~ ,', I I ,I" '. ' " 



(b) Does DOt ariae. 

(c) A. it is • ' .. t In,ter-city Train. 

Fre .... t I.celltl, .. to 1 •• 1 •• I.perters 

2993. DR.. B.LI SAILBSH: Will the 
Minister of TRANSPORT be pleased to 
Itate : 

<.) wbetber ber Ministry bas since 
examined in consultation with tho Ministry 
of Pinaace a proposal to arant special 
freilht incentives to the Indian importers 
. for utilisinl natioDal bottoms; 

(b) if so, the salient' features of tbi. 
,proposal; aDd 

(c) the time by which it is likely to be 
implemented ? 

THE MINISTBR OF STATE IN THB 
DBPARTMENT OF SURFACE 
TRANSPORT (SURI RAJESH PILOT): 
Ca) to (c). Ministry of Transport (Depart. 
ment of Surface Transport) bas DO proposal 
to ,rant special freigbt inccntievs to the 
Indian importers for utmaioa national 
bottoms. 

However. in terms or incentive extended 
to importers by the Ministry of Commerce, 
tbe freiabt element ia Dot debited to tbe 
import licence for imports carried in Indian 
veucla. 

SlltaUoD ollrrllatlon Project. 

2994. SHRI YAS HWAN TRAO 
GAOAKH PATIL: WUl tbo Minister of 
WATER RBSOURCES be 'pleased to 
state: 

(a) whether it i, a fact that aUtatloD or 
some of major irrigation projocts is much 
bigher than tbat assumed a t the time of 
designing the projects; 

(b) if so, tbe names of tbe important 
projects where rate of siltation is yery bigb; 
and 

(c) tbe measures taken or proposed to 
be taken to reduce the siltation? 

THE MINISTER OF WATER. 
RESOURCES (SBRI BoO SHANKARA· 
NAND) : (a) Studies conducted 00 lome 
major reservoirs have indicated higber rates 
of sedimentation tban those assumed at tbe 
time of designing the projects. 

(b) The information is given in the 
statement below. 

(c) Soil coDserva tion measures are 
taken in catchment areas. State Govern­
ments bave also been advised to undertake 
measures as per recommendations of the 
Hiah Power Committee on Reservoir 
Sedimentation. 

Statemeot 

s. 
No. 

1 

1. 

;. 

A"umed and ob,erved rate 01 Sedimentation 0/ ,ome Majo,. and Medium Re"rvol", 
I" l"dla 

Iloaervoirs/loca tion Year of AnDual R.ate of Siltinl Remarkl 
impound- Assumed ba.m/ Observed 

in, 100 sq. k.' Year ba.m./IOO 
sq. km./ 

yoar (Year 
of survey) 

2 :4 4 S 

Bbakra (Himachal 1958-59 4.2P ~.ot ,(Ul83) 

Pr..,.b) 

PaWl (~I"r) 
: ",'. 6~67 S().OO (1974) 



1 2 

3. MajthoD (Bibar) 

4. Mayuraksbi (West 
Benaal) 

,. TUDJlbhadra 
(Karnataka) 

6. Matatila (Uttar 
Pradelh) 

7. Nizamsaaar (Andbra 
Pradesh) 

8. Shlvajisagar 
(Mabarashtra) 

9. Gandbisagar (Madhya 
Pradesh) 

10. Hirakud (Orissa) 

11. Lower Bhawaoi 
(Tamil Nadu) 

12. OirDa (Mahatubtra) 

3 

1955 

1955 

1952 

1956 

1938 

1961 

1960 

1957 

1953 

1965 

9.05 

3.75 

4.29 

1.33 

2.78 

6.67 

3.61 

2.52 

0.56 

12.38 (1979) 

16.48 (1969.10) 

6.48 (1985) 

3.82 (1974) 

6.37 (1967) 

15.24 (1971) 

9.64 (1975-76) 

6.82 (1982) 

3.56 (1917) 

8.03 (1979) 

Note. : 1. The sedimentation rate shown in last col. is apparent rate as no correction 
for density has been applied. Moreover, DO account is taken of tbe possible 
coDsoJid9tion of deposit with tbe passage of time. 

2. The ob8Ol'vcd sedimentation rate is baled on the period from the year of 
impounding to tbe year of the last survey for wbicb results are availabie. 

3. For Sbivajisagar, loss of capacity is reckoned, from tbe year 1966. 

4. In case of Matatila, 1089 of capacity has been reckoned from 1962. 

Subernarekba ProJect 

2995. SHRI CHINTAMANI lENA: 
Will tbe Min'ister of W ATBR RBSOURCP.,8 
be pleased to state: 

(a) tbe pr~lfess made so far in reprd 
to the completion of Subernarekba Project 
in Orissa; 

(b) whether it is a fact that tbe prOStoss 
of work i. very slow and the projeCt is stU 1 
far from' completioD; and 

(c) tbe steps beiDa takoo by Govern,- , 
ment 'to complete 'the project within the 
time limit ? 

THE t4INIS,XBR", O~ WATER 
RBSOU1CBS' (lUlU' B.' 'SHANIc.ARA .. 

NAND): (a) to (c). The Oris.. Govern­
moot have taken up tbe works OD tbe 
Subemarekba IrnaatioD Project during 1982-
83 and incurred an expenditure of RI. 3.44 
cror. upto end of Sixth Five Year Plan. 
The proj~ct works are in tbo prelimiaa" 
Itaa.. Tbe lateat estimated cost of tbe 
project is Rs. 391.49 erora. An outlay of 
Rs. 110 ero,. bu beea approyed by tbe 
Planning Commission for tbe Sevent.h Plaa. 
Tbo project is expected to be completed by 
1994·95. 

Introduction of anoliler Se"Jce to 
Bhubane."ar 

2996- SHRI NITY ANANDA MISRA ! 

Will tbe Minister 01 TRANSPORT be 
pleased to state : 



CI) wbetbtt tbe loctea81 10 trafftc to 
VamDUi aDd . Bhubaaeawar fall,· J""" I 
mttoc1uc1DI another ser,lce from' Delbl to 

2 

Bhubaoelwar aDd back; 
• ,; .... , I " ", 

(b) whether it is a fact. tbat qlteD paM...... for BbubaMSWer do aot aet 
passaIC because of ovorcrowdiDI of tourists. 
ID4 

Cc) wbether Go¥emmeut would tate 
measures to remedy the situation? 

THB MINISTER OF STATE IN THE 
DBPARTMENT OF CIVIL AVIATION 
(SHRI JAG DISH TYTLER): (a) and (b). 
The avel'aae number of paaaCnpn preseatly 
carried between Delhi and Varanasi and 
Delbi and Bbuballtswar dOOI not jusdfy in­
troduction of another service from Delhi to 
Bhubaaeawar aDd back. 

(c) Does Dot arise. 

Irrl.lfloo Project. of M.P. 

2997. SHRI SUBHASH YADAV: 
Win the MiDister of WATER RESOURCES 
be pleased to state : 

(a) whetber it is a fact that a number 
of small . and medium irriptioD acbemel 
have been lying incomplete in the State of 
Madhya Pradesh for paucity of lunch. aD4 

(b) if 80, the names of those projectl/ 
lCbamea wbich are lytnl incomplete and 
sincc when? 

THE MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA­
NAND) : (a) Yea, Sir. 

(b) Information relatina to medium 
irriaatioD schemel is ,1'00 .in the StatomoDt 
'below. Information reprding minor 
irriaatloa is DOt maiDtaioed at tho Ceaue. 

State.eat 

N4"'~, 01 Medium ProJectl 0/ Madhya 
Prlld ... IlU:Dmpll'. ad I.'f dol, 

of ,tart 

51. Name of Project 
No. 

1 2. 

1. TiI_ I' ,~. 

l. YaDd OiftraiOD 

PJaD in which 
ItartcKt 

3. Gbuqbutta 

4. Mady.ri 

S. Matiamoti 

6. Cboral 
. 
7. Dbudi 

8. Cbandora 

9. Bundal. 

10. Gomukh 

11. Kaliasota 

12. Budbnl NaU. 

13. Dholawad 

14. Balar 

15. Dnupur DivenioD 

16. Pipari NaU. 

17. Sblvnatb DivenioD 

18. Para 

1'. Oboop 

20. Kbamarpakut 

21. Rampura Kburd 

22. BlnJar 

23. li.Dda 

24. BaDtI 

25. Doraba 

26,. Bar,toO'., 

27. Cblrpui 

28. Bab 

: 29.· Mall ... 

..';.,;_ ....... .-;..... . JO ........... ...,. 

v 

v 

1978·80 ' 

1978-80 

1978·80 

1978·80 

1978·80 

1978·80 

1978·80 

1978-80 

1918·80 

V 

v 

v 

V 

1978·80 

1978-80 

1978 .. 80 

1978-80 

V 

V 

V 

Ul'8.80 

V 

VI 

VI 

VI 

VI 
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31'- O.oj VI 

VI 

VI 

32. 

33. 

'4. 
35. 

36. 

37. 

38. 

39. 

40. 

Barebar 

LakbUDder 

Kasarteda 

Dejfadewda 

.toai 

Maban 

Bandia Nana 

Sagar 

KUDwari Lift 

VI 

VI 

VI 

VI 

VI 

VI 

VI 

Ne". Item Captioned -Rare Indian Art 
Pieces Aact'oDed' 

2998. SaRI D.N. REDDY: 
SHRI MANIK REDDY: 

Will the Minister of HUMAN 
RESOURCB DEVELOPMENT be pleased 
to atate : 

<a> wbether attention of Government 
ba. been drawn to a news item appeariol 
in 'Times of India' dated 17 July, 1986 
at,tins 'botciD that invaluable item. of art 
of Jodiaa oriaia worth croros of rupees wore 
auctioned by Sotbeby·. in London recently; 
and 

WiD tbe Mibister or HUMAN RESOURCI! 
DBVEU,)PMBNt be plouod to atate : 

<a> whether, i, •• ' •. fact that tbe B ... " 
for .Promotion of Urdu docs not preparo or 
publish an Anoual JlePOJ1;. aDd 

(b) if 10, tbe details. of ita actual 
expenditure duriDl tbe year 1985-86 under 
various beads! schemes and tbe approved 
expenditure tor the current financial year 1 

THE MINISTBR OF STATB IN THB 
DEPARTMENTS OF EDUCATION AND' 
CULTURE (SHRIMATI KRISHNA 
SAH) : (a) The Bureau for Promotion of 
Urdu is a subordinate office of tbe Ministry 
of Human Resource Development (Depart­
ment of Bducation) and as such details of its 
activities and programmes are incorporated 
in the Anoual Report of tbis Ministry. 

(b) Tbe details 0t actual expenditure 
for tbe year 1985-86 and tbe approved 
expenditure for 1986·81 under various heads 
are as follows : 

(Rs. in Jakhs) 
~-,-.,-,-,--------

Sub·Head 

Salary 

Travel Expenses 

Office Bxpenses 

Publication 

Other Cbarps 

Actual Ex· Approved 
pendituro Expend iture 
for 1985. for 1986-

86 87 

10.07 11.30 

1.24 1.60 

1.40 2.00 

17.38 17.25 

14.76 33.35 
(b) if so. whether Government have 

iovost_ted ,bow the precious articles were Total 
smuI.led out 0' tbe country '1 

44.85 65.50 

THE MINiSTER OP STATS IN THE 
DBPAR,TMENTS ,OF, EDUCATION AND 
CUl-TUal! , (SaRI-MATI KRISHNA 
,SAHI) :, (a) Yes. Sir. 

Architectural ,San" 01 Sector BldldI,,1 

3000. SHR.I DHARAMVIR SINGH 
TY AGI: Will tbe Mlalster of HUMAN 
RESOURCE I?BVELOP~BNT be pleaaed' 
to ltate: (b) BtfOJ1l are /beioa made to obtaia 

tbe ItifonnatloD. " " " 
, ,', , , (a),' wbetber there'is. branch called tho 
8U .... D,' ~or, Pro .. otl~D of t),r'. D,uildiaa Surw" ~"jcct, i.-" .,bo Al'Cbae6loaf-
',' cal Survey ,of, ~ndia, for ",,~on~uctin., 

2999. "~ ,,_lJ3D,' ~BABAlUD'DlN :,' arobi_1UI1 toner, of, eecuJar: ~ldioas; , 



(b) .,Jaetber ',ho .ad of thla btaDCb I, 
tecbnlcl11y competent to direct .the 

. arcbltcotorJl $Q1ftY of Havell, aa4 otber 
:~ar bUll'diDP of medieval Iodia; and 

(c) tbe number of HaveUs aDd otber 
.. ul., buildinp documented aDd other 
details of architectural survey work done 
durilll the palt alx moath. 1 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION, AND 
CULTURE (SHltIMATI KRISHNA 
SAHI) : (a) Yes, Sir. 

(b) Yes, Sir. 

(c) A statement indicating tbe list of 
HlveUs aDd otber secular buildings in 
respect of which architectural survey bas 
been undertaken since Pebruary, 1986 is 
JiVetl below. 

L 

2. 

3. 

4. 

s. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

Statement 

Krisban Pol Bazar. Jaipur. 

Chand Pol Bazar, Jaipur. 

Cbura Rasta Bazar, Jaipur. 

ChbabutarewaU Kothi, Tonk. 

Bad Haveli. Tonk. 

Macballi Bbawa~ Took. 

Idpb WaU Kotbi, Tonk. 

Bir Singh Dec Palace. Datia. 

Bbawa.d Slogb Palace, Datia. 

Three Cbattries of Vijay Babadur 
Singh, Pariksbit and Bbawani 
Singh, Datia. 

Karan SaBar Tank, Datia. 

PurobitoD-Ka-Jhopra, Datia. 

Taking over or ancestral, Iaome of S" .. t 
Vivekauanda in Calcutta 

3001. SHRI SURBSH KURUP : Will 
the Minister of HUMAN kBSOURCB 
DE VELOPMBNT 'be pleased to atate : 

(a) whether Government intend to ... 
over the aoceatral Home ()f Swami 
Vivekananda at Calcutta; 

(b) if so, tbe dotails tbereof; aDd 

(c) if Dot, the reasons tberefor ? 

THE MINISTER OF STATE IN THB 
DEPARTMENTS OF EDOCATION AND 
CULTURE (SHRIMATI KRISHNA 
SA HI) : (a) to (c). The question of 
declaring tbe ancestral home of Swami 
Vivekananda as a monument of national 
importance 'was examined and the Govern­
ment of West Bengal was requested in A.prit. 
1984 to consider preserving it as a memorial. 
Information bas since been received from 
tbe Government or West Bengal that latld 
acquisition proceedings in respect of tbis 
house, initiated by the State Government 
some year ago, are in proBress. 

ExbfbitioD of M.I.,.1a1ll FUm. 'a Other 
States uDder Cbanged Names 

3002. SHRI V AKKOM PURU. 
SHOTHAMAN : Will tbe\Mioister of 
HUMAN RESOURCE DEVELOPMENT 
be pleased to state : 

(a) whether Government are aware 
that lome of tbe Malayalam Films are 
exhibited in otber Statea in different Damea 
after adding some vulgar scenes which are 
not in tbe oriliaal film; and 

(b) if 80. what action has been taken 
or proposed to be taken. lIaiDat those who 
are respobsible for such unauthorised 
acreenio88 ? 

THB MINISTER OF STATE IN THE 
DEPAttTMBNTS OF EDUCATION AND 
CULTURE (SHRIMAl1 KRISHNA 
SAHI) : <a> Yes, Sir. 

(b) Such ioataaces of censorsbip 
violatioDI are brouaht to tbe notice of tbe 
State Goverrlmenta wbo are the ' appropriate 
authority for takina act~oD qaiDlt tboae 
responsible. C~operaUoo of various 
associations of tbe ". ~l~, i'D4us,tr)' is alao 
IOUJbt to atop 'such violati.onl. 



C'~ltrJleJ,I.IJ, of 11a.' ~ .. 4er 'F ... la. 
," Rene' Prolramme' 

3083. SHill R.M. BHOYE: Will tho 
MiD,~tet: of W A TBk RESOURCES be 
pleased to state : 

(a) whether Oovernmen,t bavo made any .,04, ..... rdin. tbe slow cObstruction work 
on dllms; 

(b) jf so, the names of places where 
cQQs,tructioo 'Work OD dams bas started 
under 6Famine Relief Programme'; 

(c) whether these dams have been 
plaooed to be completed as per schedule; 

(d) whether coo,traction work of some 
dams bas been left incomplete; and 

(e) if 80, the plan drawn by Govern­
meot to complete these dams '1 

THE MINISTER OF WATER. 
RESOURCES (SHRI B. SHANKARA­
NAND): (a) to (e). Details of imple­
mentation and completion of the works 
undertaken from drougbt relief funds by 
the State Governments are not maintained 
at tbe Centre. 

Sleeper Berths in Second Class Compart­
meuts of Nitamuddln-Waltalr Express 

3004. SHRI P. PBNCHALAIAH : 
Will the Minister of TRANSPOR T be 
pleased to atate : 

(a) whether it is a fact tbat 
Nizamuddin-Waltair Express is not bavinl 
slooper berths in Second class reserved 
compartments jor the travellina public; 
and 

(b) if 10, tbe reaSons therefor and 
when sucb berths are likely to be providod '1 

THB MINJSTBR OF TRANSPORT 
(SHRIMATI MOHSINA KIDWA) 
(a) No, Sir,> 

(b) ,pan Dot arilt. 

PI.~' to Impro,' Awlatlon Services 

WiU the MIDjst~r of TRANSPORT be 
"leased to state : 

(a) whether. it i.8 fact tbat Govern­
ment have recently adopted or announced a 
Dumber of steps to' improve/augment 
aviation services in the country; 

(b) if 80, the details of tbe pJans beiDI 
implemented for tbe development/expansion 
of aviation industry includin8 ~umber of 
different typel or aircraft being aCQuired by 
different agencies, new services, routes beiDa 
offered' and facilities beina developed; 

, (c) ,be details of different alrcrafts at 
present, being used by different Government 
owned avlatioo aleneies and their expansion 
plan; and 

(d) the details of role being assigned to 
the private sector in expansion/development 
of the aviation industry? 

THE MINISTER OF ST A TE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISa TYTLER): (a) and (b). 
Yes, Sir. Some of tbe important schemel 
adopted/announced in the recent past for 
tbe development/expaosion of aviatioD 
iadustry are al under: 

(i) Air India it aequirin. six A·310 
Airbus aircraft during the current 
financial year of whicb tbree bave 
already been delivered. 

(ii) Air India plans to acquire capacity 
in replacement of Kanisbka tbe 
B .. 747 aircraft whicb crs$hed ill 
lune, 1985. 

(iii) Indian Airlines bas placed an order 
for tbe purchase of 19 Airbul 
A-320 aircraft for delivery durina 
tbe year 1989·90. 

(iv) A compaoy by tbe Dame of 
Helicopter Corporation of India 
bas been incorpo.rated under tho 
Companies' ~ct, 1956. on tbe 1S", 
October .• 1985. The C\>mpany 'is 
already in tbe procosa of acqutriq 
21 Dauphin 2 SA .. 365 Nand 21. 
Westland VI-'30 Soti.. 1,80 .. 60' 
bolicopters. . The operational .cd .. 
vilief of tbe .9.,~~ff'. ~~, 
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" to commence from September! 
Oct.r, 1986. 

'I(Y' Government have ta'ken a Dumber 
01 me,sura liberal'miDI the J>OlirI· 
for introduction of tourist charters. 
Air Tal-Services, aDd extra 
Section cargo ftigbts. 

(vi) no National Airports Authority 
bas come into existence from Ulo 
1st Jano. 1986. This orpillsatlon 
will look aftcr tbe construction. 
maintenance, development and 
opo(atiooaJ fuoQtion8 of dOIDO.tic 
airports. Construction of airports 
at Simla, Calicot aud Aptbi 
(Laksbadweep) is in hand. Projects 
for IUltallatioD of modem 
communication and DCviptional 

(c) 

Air India 

Indian Airlines 

Vayudoot 

Helicopter Corporation of 
India 

Indira Gandhi Raahtriya 
Uran Akademi 

BxiitiDI Fleet 

S Bacin. 707 
9 Boeiog 747 
3 A·300·B4 
3 A .. 310-300 

10 Airbus 
26 Boeioa 737 
9 HS·748 
6 F. 27 

10 Dornlm 
2 HS 748 
2 F. 27 

(d) (I) Tbe Government have approved in 
priDCiple. tbe.propoaal to start aD 
air taxi service In tbe country. , 
Tbe 'private Hetor ',would play aD ", 
im'portaot role in tbis scheme. 

'J."''' • __ , ,,''4 
I,", I 

equipment are ~ imp1tmeo., 
, talioo. 

(ill) In 'ordet to ataadard.'" ' and ' 
improvo traioinl f~litiCi fot piloal ' 
In tbe couotry, Government bave 
tot up • Natlooal PI'!DI' kbool 
of excellence. Known as the 
Iodin Ou"bl Ilubt...,. UraD 
Akademi and located at Fursatprd. 
Dlltrict Rae Bareilly (Uttar 
Pradesb). This Akade,mi .bleb 
has 'already Itaned im.,artlftl 
traiaiD. in arouod subjects. 

(viii) The new Interoational PUMllIOr 
aDd earao Termmal complex 
(Pbase·l) at Delbi Airport baa 
recently been commissioned on 
May 1, 1986. This new termiaal 
win be capable of bandlina' 3.3 
mJJJiou passenaera per aDDum. 

PropolOd acquisition In tbo 
near future 

3 A·310·300 Replacement 
aircraft ror BoeiDS 747 
'Kanisbkat 

19 A .. 320 aircraft which will 
be delivered in 1989·90. 
Duriog the interim period, 
Airbus and Beeio. aircraft 
will be taken on lease. 

21 Westlaod·30 series 
21 SA·36S-N Dau,pbiD. 

2 Kina Air C-90A 
8 Ttiaidad rB~20 
2 R22B Helicopter. 
2CeuDa 152 A 

hOD of loternational Airpont i. 
the· tole ,...,oo.lbllity or the Inter­
oatiooal Airports. Autborlty of 
1GcI11. ' HoWever, Private Agencies 
~"',,~lracte4 for *caio"qciU., 
'~' like caterip& cl •• nia,. 
'~:_t ,,' 
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De,elopmelt of Irrll.tlOB In Baltlf 
District 

3006. SHRI ARVIND NBTAM: Will 
tbe Minister of W A TBR RBSOURCBS be 
pleased to state : 

(a) whetber it is a fact tbat tbe Bastar 
district i, most backward district in Madbya 
Pradesh from irriaatioD point of view and 
if so, the reason's of its backwardness; 

(b) what is the irrigation potential of 
tbis district from all sources; 

(c) the steps taken by tbe Union' 
. Government to provide irrigation facilities 
in this backward district; 

(d) whether there is any special plan to 
improve tbe position of irritation in tbis 
district, if so. what are tbe reasons of its 
Don imJ)lementation; 

(e) whether Union Government will 
provide financial assistance to Government 
or Madbya Pradesh .for implementation of 
Bastar Development Plan; and 

(f} if so, tbe details thereof? 

THE MINISTER OF WATER 
. RESOURCES (SHR( B. SHANKARA· 
NAND): (a) and (0). District-wise' details 
are not maintained at the Centre. 

(0) and (d). Irrigation projects are 
planned. funded and implemented by tbe 
State Governments. 

(e) and (f). The Union Government is 
Dot provitJing aoy district-wise assistance to 
tbe State. 

Malart. Prone Areal 10 Tribal Districts 
or Orl •• a 

3007. SHRI HARIHAR SOREN : Will 
tbe Minister of HEALTH AND FAMILY 
WBLFARB be pleased to 8ta~e : 

(tl) whether the tribal districts in Orissa 
are mostly malaria prone; 

(b) whether many such districts are 
there in .. t~e country; and 

(c) if 80, whether Oove~ment propose 
to prepare a specie'1 proaramme to, eradicate 

malaria from tbe malaria pr.one tribal 
popu.lated districts? 

THE MINISTBR OF STATe 'IN THE 
MINISTRY OF HEALTH AND FAMILY 
WBLFAR.B (KUMARI SAROJ 
KHAPARDE) : (a) Yes. Sir. 

(b) Malaria is endemic throughout the, 
country but mostly the endemicify of 
malaria is found to be more in tribal 
areas. 

(c) Under tbe Modified Plan of 
Operation, various control ~easures against 
malaria ara being undertaken throughout 
tbe country. fn various predominating 
P. fa/ciparllm areas, a special P. fatciparum 
Containment Pro,ramme has been under­
taken, to contain the P. falciparum 
infoction. There are no special programmes 
as such fOf exclusively tribal areas. 

Linking of Historica' and Cultural 
Centres of Upper A.88m by 

Vayudoot 

3008. SHRI PARAG. CHALIHA : Will 
the Minister of TRANSPORT be pleased to 
state: 

<8> whether Government propo!4e tn 
extend Vayudoot ~ervices to link areas of 
historical and cultural im"ortqnee like 
MajuJi and Sibsagar in Upper Assam; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor 1. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVlL AVIATION 
(SURa JAGDISH TYTLER): (8) Thougb 
Vayudoot is attempting to airHok, infC!r .. alia. 
places of historical and cultural importance 
that attract tourists, there is at present no 
proposal to airliok MajuH and Sibsagar in 
Assam. 

(b) Does not arise. 

(c) These stations do not figure in a 
list or stations ideot-ified by Vayudoot for 
airlinkin~ ill the near future. 

M~dernl.atlon of Rail".,. 
3009. SHRI AMITAB8 BACHCHAN : 
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Will the Minister of TR.ANSPORT be 
pleased to state : 

(a) the eWorts being made by the 
R"ilw~;8 to catc.b .. up with the .• d~oces 
made in tbe t\elds of desianins of 
locomotives and rolling stock, Mp_lIiol 
system and tracks and electrification; 
and 

itA WAT : Will the Miolsttr' of < 

TRANSPORT be pleased to state : 

<a> whother the Northern Railway baa 
allowed al1 the fruit/juice contractors to 

. vend maDlo-abake 00 all Railway Stations 
except New Delhi Railway Station; 

(b) wbether'sucb contractors have been 
requestiD8 for permiS8ion for sellin. manlo 

(b) tbe bott1enecks and constraints ~ shake, jf so. the reaction thereon; 
in tbe efforts and the steps to overcome 
them? 

THE MINISTBR. OF TRANSPORT 
(SHRIMATI MOHSINA KIDWAl): (a), 
The Indian Railways have achieved 
CODsiderable su.ccess in improviDI their 
productivity and efficiency in utilisation of 
tbeir infrastructure assets and bave recently 
set many new records in tbis context. Their 
utilisation factor in freight operations is 
also a.mongst tbe highest in tbe world. 
Despite this however, there is need to 
increase the capacity of tbe Railway system 
both for freigbt as well as passenger traffic 
in a sizeable manner particularl¥ in ord,"r to 
meet tbe biah projections of requirements 
of rail transport for the economy of tbe 
country in tbe near future.· This has 
necessiated takina up a substantial 
programme or tecbnological upgradatioD and 
modernisation of tbe system. The emphasis 
is mainly 00 running of longer and heavier 
trains. use of more powerful and fuel 
efficient electric and diesel locomotives, 
improvement in the design of freiabt 
wagons and passenger coaches, modernisa­
tion of signalling systems, upgradation. 01 
the tract and computerisation. Electrifiea­
tion is also being accelerated in order to 
reduce the use of petroleum based fuel. 

(b) The programme of tecbnololY 
upgradation and modernisation of the 
railways bas to be undertaken as part of a 
balanced prolfamme which win include 
other needs like renewal, replacement, 
coosolidation etc. This is beina done in 
keeping with the allocation of funds to the 
Ra ilways within the overan Plan of' the 
country. 

Selling of MflDI() Shake .at NeW' Delhi 
Ran"., Station 

30t O. SHRJ. KAMLA' PRASAD 

(c) whether some Members of ParHa­
. meot have aJso asked for this permission 

to be given to contractors at New Delhi 
Railway Station; and . 

(d) if so. the action taken by Govern .. 
ment in tbis resard ? 

THE MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIOWAI) : (a) 
No sucb permission bas been given to all 
contractors at aU stations. 

(b) Yes. Sir. Such requests have been 
received from tbe contractors of New Delbi 
StatioD, but tbe per mission has not been 
aranted. 

(c) Yes. Sir. 

(d) 
given. 

Tho permiuion has not been 

Income.and Expenditure or Suburban 
Trala Se"l~e. In Bomba,. Calcutta, 

Delhi and Madra. 

3011. S8Rl GURUDAS KAMAT: 
Win the Minister· of TRANSPORT be 
pleased to state : 

<a) what bas been the net income from 
suburban rail service of Bombay, Calcutta, 
Delbi and Madras during the last three 
years; and 

(b) the expenditure incurred by 
Government 00 eacb of tbose suburban 
rail services' separately during tbe same 
period? 

THB MINISTBR OF TRANSPORT 
.(SHRIMATI MOHSINA KIDWAI) : (a) 
and (b). A atateJDeni sbowinl net income 
and exp.c0diture in respect or suburban (ail 
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services of Bombay, Caloutta aDd Madras 
durlol the ~~.t three years is liveD. below. 

No suburban section in Delhi area has been 
notified. 

Statement 

(I) Net latome 

., (In era res of Rs.) 

(+) Profit 

(-) Loss 

(BarciDI less 1982·83 1983-84 1984-85 
expenditure) 

----- '--_ ... ------_ ... ,-........ _------ -----_. 
Bombay (-) 6.18 <+) 0.15 (-) 2.53 

Calcutta (-) 45.56 (-) 57.05 (-) S6.30 

Madras (-) 11.28 (-) 13.43 (-) 17.39 

(II) Expenditure 

Bombay 92.32 111.24 125,83 

Calcutta 80.06 9886 101.79 

Madras 20.27 23.46 28.29' 
--_ .• _---- -_._------------- -- . ---.• -- -'" -_._-. .._.- .. _-----_._--_ ... --- .. -._---_ .... _-_ ..•. _----

I, Fluorosl. Prone Dt.trlets In U.P. 

3012. SHaI HAFIZ MOHO. SIDDIQ : 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to· state : 

(a) whether some of tbe districts or 
Uttar Pradesh are in the grip of fluorosis 
d isea.e; and 

(b) if so, dotail. tbereof with measures 
taken to cbeck tbe disease? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF HBALTH AND FAMILY 
WELFARE (K.UMARI S~ROJ. 
KHAPARDE): (a) In Uttar Pradesh, the 
survey conducted indicate biab incidence of 
fluorosis in Khaajarpur, Usera. Sikri, 
Madbeya K.ban, Ka Puna viII .... 

(b) In' tbe are.. 'whicb are prone to 
fluorosi~. the Government is makios efforts 

, to provide alternative sources or drinking 
Water. The Niltional EnviroDmental 
Eogineerio& Reliatb tottitute. Niwot bas. 
devel'oped the Nallonda technique . for 
removilll fluoride from the water. At' tbe 

bome level, fluorine can be removed by 
passing water through heated paddy husk 
with a three pots system (filtering fn=,m one 
cootainer to the next). 

Expenditure on Entertainment and 
Travel 10 Hindustan Sbipyard 

Limited 

3013. SHRI BHATTAM SRIRAMA 
MURTY : Will the Minister of TRANS­
PORT be pleased to state: 

(a) whether it is a fact tbat till 
1981 the expenditure on entertainment in 
Hindustan Shipyard Limited never crolsed 
Rs. 20,000 whereas in 1982 itself the figure 
want upto Rs. 71,000; 

(b) the expenditure incurred on enter­
tainment aod travel includiDI foreleD trav~1 
durios 1984, 1985' and 1986; 

(c) whether tbe Central Bureau of 
Investiaation ~Ou8ht ,out 13 caa ' lI,afnst 
the Man~em,ent; 



(d) whether tbe ,foreign dcals and 
contracts have also beon enquired into; 
and 

(0) if so" the outcome of tbe 

Yeal Amount 

1978·79 

enquiries ? 1979,80 

Rs. 29,5'97.00 

Rs. 28,017.00 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF SURFACE TRANS. 
POIlT (SHRI RAJESH PILOT) : <I> The 
actual expenditure on entertainment in 
Hindustan Shipyard Limited from 1978·79 
to 1981·82 was as under: 

Year 

1983·84 

1984-85 

1985-86 

Expenditure on 

entertainment 

0.93 

0.65 

1.48 

(c) The CDI had instituted one case of 
Preliminary Enquiry. 

(d) No foreiaD deals or contracts have 
been included in tbo above cases. 

(e) Out of six 'allcaations in tbe 
preliminary el1quiry. the enquiry did not 
reveal anything in respent of two allegations 
and in respect of four anegatiODS after 
enquiry. CHI left it to the Department to 
take such action as maY be. deemed 
nece:ssary. 

Proposal to Hand Over Control or 
DTC to Deihl Administration 

3014. SHRI LAKSHMAN MALLICK: 
Will the Minister of TR~NSPORT be 
pleased, to state : 

(a) whether Goveroment propose to 
band over the control and 8upervisillo of 
the Delhi Transport Corporation to the 
Delhi Administration headed by the 
Lieutenant.Governor of Delhi; and 

1980·81 Rs. 44,270.00 

1981.82 Rs. 80.704.0(l 

(b) Tbe requisite information is 
furnished below : 

(Rs. in lakhs) 

Expenditure on travel 
-----~--....-...-- .. ---- ----_--_._- -._. -------

Internal Foreign 

13.20 

24.97 

21.86 

9.23 

46.25 

11.44 

PORT (SURI RAJESH PILOT) : (8) aDd 
(bl. Proposal as to the feasibility of 
transferring tbe control of DIC to Delhi 
Administration had been recently examined 
in all it. aspects. Keeping in view tbe 
financial and other implications, it 

. has been decided to maintain status 
quo. 

Manufacture of DI,poI.bJe Syrlngs 

5015. SHRI C. MADHAV R EODI : 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(8) whether a proposal of the Hindustltn 
Latex' Limited to manufacture disposable 
syrings has been received by Government; 

(b) if so, the details thereof; 

(c) whether it is a fact that 30 percent 
, of the immunity care depends OD diSpOsable 
syringes most of which are DOW imported: 
and 

(d) tbe action takeD on this so far? 

(b) if so, the reuons tbereof? THE DEPUTY MINISTER IN THE 
DEPAR.TMENT Of FAMILV WBLFARR 

THB MINISTER OF STATB IN THB (SHRI S. KRISHNA KUMAR) : (a) Yes, 
DEPARTMBNT OF SURF~CB 'TRANS· Sir. 
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.(b) A pre-feasibility report indicarlng 
tbe possibility of sectinl up a Plant to 
manufaotute di.posable syringes bas been 
received ftom tbe HiDdustaD Latex Limited. 
In chis report, tbe proposal bas bedn made 
for' lettiol up a 30 mUlion pieces capacity 
DispoSable Syrinle piant at an estimated 
Project cost of Rs. 600 lakhs. 

(0) Effective Immunisation doe,' not 
depend upon tbo type of e),riDgea used but 
on the quality of their sterilisation. As per tbe 
pre-feasibiJjty report, tbe current demand for 
disposable syringe& in tbe country is estimat­
ed at 30% of tbe total requirement _nd of 
tbis demand about 1 '" is beiDa imported. 

(d) First stage clearance bas been 'given 
to tbe Company for preparation of .tbe 
Feasibility Report. 

Worker. Pay 10 'Urban Project' or 
Central Soeial Welfare Board' 

3016. DR. PHULRENU aUHA : Will 
tbe Minister of HUMAN RESOURCB 
DEVELOPMENT be pleased to state : 

(a) whether the pay of some workers of 
'urban project' of Central Social Welfare 
Board bas not increased since tbe project 
was started during Fourth Plan; 

(b) if so, the reasons therefor; and 

(c) the st~ps Government propose to 
take to belp tbe workers? 

THB MINISTER. OF STATB IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORts ANO WOMEN AND 
CHILD DEVELOPMENT (SHRIMATI 
MARGARET ALVA): (a) Yes, Sir. 

(b) Tbe Working Group set up und_er 
Sbri K.R. Ramachandran" Joint Secretary to 
review the programmes of the Board bad 
recommended continuance of the programme 
in its present form till it is absorbed into 
the I.C.D. s. 

(c) the matter was recently reviewed by 
the Ranade Committee. The report of 
the Committee is under Examination. 

Satelill e TeelanololY to detett Ground 
Water Soureel'la Dr.g.ht Hit Ar ... 

3017. SHRI SBJBALLAV ,PANI-

l 

OR.AIII: WiJl the, Minister of WATER 
R.BSOU~CBS be pleaaed to .tate: ' 

(8) whether efforts have been made by 
Indiao Scientists ~o ule SateJlite technoJolY 
to detect ground water sources in droupt 
bit areaa; a\ld 

(b) if 80, the details in tbls reaard ? 

THE MINISTER OP WATER RE .. 
SOURCES (SHRI B. SHANKARANAND) : 
<8> and (b). Satellite imagery supported by 
limited bydrogeoloaical and aeopbYlical 

, surveys has been employed for location of 
exploratory drillinl sites for around water in 
drougbt prono areas of Karnataka, Aodbra 
Pradesb, Rajasthan, Mabarashtra, Gujarat 
and Tamil Nadut etc. 

Allotment of Block Rakes for 
Transportatioo of Gypsum 

3018. SaRI VISHNU MODI: Will tbe 
Minister of TRANSPOR T be pleased to 
state: 

<a) whether there are certain instructions 
to tbe Railway authorities to allot block 
rakes for transportation of Gypsum and 
other material only in Qne lot and Dot, in 
piecemeal; and if SOt the reasons therefor; 

(b) whether it is also a fact that place­
ment for loadiOl of Gypsum in block rakes 
is given in piece-meal and tbat too in 
number of shirts;' all'd 

(c) if so, details of number of shunts 
and tbe time takon fOI boldinl of tbo stock 
for each block rake loading at Hanumaoprh 
B.O. Goods Shed in Bikaner Division of 
Northern Railway during tbe last ODe year 
with reasons therefor? 

THE MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIDWAI): (a) 
Yes. Sir. The instructions are tbat gypsum 
should be loaded in block rakes. t'o be 
supplied in one or more lot. dependiDI upon 
the capacity of the siding. Tbis is done in 
order to optimise tbe utilisation of roUins 
stock and t.rminal facilities. 

(b) As tbo lidinl canDot accommodate 
a fult rike at one time, two placements are 
Dormally done. Howover due· to' labour 
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probl_ faced by Ilajastban State Mines and 
Minerals Ltd., a rake j s sometimes heina 
supplied in three Jots, at their request, as 
a temporary measure so tbat tbe loadioa 
doos Dot drop. 

(0) A rake is presently boiDg placed in 
three shunts. 

On an averaac it takes about 30 hours 
to complete loading of a rake. 

The reasons arc! multiple placements and 
idling during night. 

(TranI/a tion ~ 

Hostel attacbed to Central School 
No.1, Deihl Cantt, Deihl 

3019. ·SHRI RAJ KUMAR RAJ: Win 
tbe Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to ~tate : 

<8> whether Central Schoo) No. I. Delhi 
Cantt. bad been gi ven posession of tbe 
hostel in August 1985 and this new hostel 
bas bee.n )yiOI unoccupied since tben; 

(b) the reasoos for not allotting the 
hostel to students; 

(c) whether it is a fact that the facilities 
such as electricity. sanitation, etc. are lackiD8 
in tbe old hostel; aDd 

(d) if so, the reasons tberefor and the 
time by which Government propose to allot 
tbe new hostel to the studenb ? 

THE MINISTER O.F STATE IN THE 
DEPARTMENTS OF EDUCATION ANO 
CULTURE (SHRIMA Tt KRISHNA SAHI) : 
(a) Yes, Sir. 

(b) The accommodation in the new hostel 
could not be allotted to tbe students because 
tbe construction agency viz. C.P.W.D~ did 
not cotnplete the external clcc:trical connec­
tions. Tbis work has now been entru~ted to 
allother construction asency, namely. MIE.S. 

(c) No, Sir. 

(d) The allotment of rooms in tbe new 
bostel will be mad~ to tbe students 8S' soon 
al external electrical connections are installed 
by the M.E . .8 •. 

Enhancement of Rent of Sbop • .Jo 
Kh.ftiIPUr. Rail"., eelHY 

3020. SHRI NARAYAN CHOUBEY: 
Will tbe Minister of TRANSPORT be 
pleased to state = 

(a) whether it is a fact that in tbe 
Kharagpur Railway Colony the rent of the 
shops was abruptly enhanced in the· year 
198~; 

(b) whether the Kbaragpur Chamber of 
Commerce. the local M.P. and M.L.A. 
represented again.t the inordinate escalation 
of rent of the shops in response to which 
tbe then Railway Minister assured in a 
public meeting that the rent of the shops 
would be considerably brought down; 

(c)· the action taken bv Railways in 
this regard; and 

(d) the time by which the efforts in this 
connection are like Iy to be ma !erialised ? 

THE MINISTER OF TRANSPORT' 
(SHRIMATI MOHSINA KIDWAI): (a) 
The licence fee for shops at Kharagpur 
Railway Colony was enhanced retrospectively 
with effect from l.t 0.80. 

(b) Kharagpur Chamber of Commerce, 
Local M.P. and M.L.A. had represented 
alainst the escalation of rent of shops. The 
tben Railway Minister had stated in 1983 
tbat tbe enbancemeDt in licence fec will not 
be abnormal and will be based 00 rational 
guidelines. 

(c) a.nd· (d). CoosideriDS tbe •• ,urance 
given by the tbeD Railway Minister in 1983 
and represent. lions received from tbe 
Kharagpur Chamber of Commerce, Local 
M.P. and M.L.A., the Railway bad carried 
out a review of all old licences and have 
decided tbat tb~y may continue to pay. old 
lieence fee from 1.10.1980 to 31.7.1983. 
Further. tho licence fee has been reduce~ 
from wbat was fixed in J983 and all old 
licensees have been advised to pay modified, 
licence feo from 31.7.1983 upto 31.3.1986~ 
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Production of Substandard, DrUIJ, . 
t. Dellli ' 

3021. SaRI RAM BHAGAT PASWAN: 
Win the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state :' 

(8,) wbetber Government have detected 
sub .. standard druss during the last one year 
in Delhi; and 

(b) is so, the names of companies which 
ha ve been found prod'ucios sub-standard 
dru8!IJ in Delhi 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMiLY 
WELFARE (KUMARl SAROJ 
KHAPARDE) ! (a) Yes, Sir. 

(b) The names of the firms Whose druis 
were found, on test, to be not of standard 
quality are given below: 

1. MIs. Radicura Pharmaceuticals Pvt. 
Ltd. 

2. MIs. Sequin Laboratories (P) Ltd. 

3. MIs, Alpine Iodustries. 

4. MIs. Aggarwal Pharmaceuticals. 

s. MIs. Mek Pharma. 

6. MIs. H.C. Sen aDd Co. (Mfg.) 

7. M/s. Katikeya (India) (P) Ltd. 

8. MIs, Puseot Puri Surgical Cotton. 

9. MIs Indian Pharma Laboratories. 

10. M/s. Dee Pbarma. 

ll. MIs. Civil Drugs Laboratories. 

12. M/s. Cbemo Biologicals. 

13. MIs. TosboiwaJ DrulS and 
Pharmaceuticals (P) Ltd-. 

14. M/s. Orat'us Pbarma. 

IS. M /s.· Kay Pbarma. 

16. M/s. Subbasb Trading Cn. 

Irt"lation 'Deftlopment Bank 

302l~ SHRI H.B. PATIL: WHI the 
'Minister of" WATER RESOURCES be 
pleased to state: 

(a) »Ihetber any luggestion has been 
made by the Karnataka Government to the 
Centre for setting up of an Irrigation 
Development Bank at the Na-tional Level to 
finance the irrigatiqn projectc;.; 

(b) if so, .the details thereof; and 

(c) the reaction of Union Gove,roment 
in this regard ? 

THE MINiSTER OF WATER .RE­
SOURCES (SHRI B. SHANKARANAND) : 
(a) to (c). At the National Conference of 
Ministers of Irrigation and Water Resources 
held in July, tbe, Minister for Public Works, 
Command Area Development and JrrjgatioD~ 
Government of Karnataka suggested 
establishment of Irrigation Development 
Bank at the National level to finance 
Irrigation projects and that the bank caD ' 
resort to mobilisation of resources from 
public through irrigation ban~s. 

Public Borrowings fOl' CODstructi~ of 
New RaU"ay Lines 

3023. PI\OF. MADHU DANDAVATB : 
sllRI E. A YY APU REDDY: 

Will tbe Minister of TRANSPORT ,be 
pkased to state : 

(a) whether to facilitate tbe construction 
of new railway lines and gauge conversions , 
especially in backward region.s, Government 
propose to permit public borrowings; and 

(b) jf so, whether a priority list for 
construction and conv~rsion of railway lines 
will be prepared with It. view to expand the 
railways through public borrowinBti to meet 
the growiog needs of passenger aDd freight 
traffic? 

THE MINISTER OF TRA~SPORT 
(SHRIMATI' 'MOH'SINA KIOWA) : No, 
Sir. 

(b) Does not ~lfjse. ' 
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aallw., Sob.o'. at KunDur 

3024. SHRI NARAYAN CHOU BEY : 
Wilt tM 'Minister of TRANSPORT be 
pleased to refer to tbe reply liven to 
Uottarred Question No. 710 dated 21 
November, 1985 regarding Railway High and 
Hi,ber Secondary Schools at Khar'IPur and 

,Itate : 

(a) wbether the old' yard sticks are stnl 
beiDa ronowed with regard to tbe appoint­
ment of teachers in Railway Schools at 
KharalPur; • 

(b) whether the number of teachers in 
these schools falls short of requirement; 

(c) whether in the"e schools the number 
of students exceeds the permissible limit and 
boys and girls are, a'Howed 'to study' under 
co-education system ilooriDI the recommeD­
dation of the District "napectors of Schools 
and the desire of the guardians; jf so, the 
detaUs tbereof, leparately for each scbool; 
and 

'(d) tbe likely time by which the Railway 
propose to implement the recommendatioDS 
of the Di-trict Inspectors of Schools, 

'Midnapur particularly in regard to aforesaid 
matters ? 

THE MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIDWAI): (a) to 
(d)'. Information is being collected and 
will be laid on the Table of the Sabha. 

Drug Needs of Rura. Population 

3025. SHRIMATI VYJA YANTHI-
MALA BALI: Will the Minister of 
HBALTH AND FAMILY WELFARE be 
pleased to state: 

(a) what' is tbe mechanism Union 
Goveromen t' bave adopted to cator to tbe 
drug needs of rural population; 

(b) whether it is adequate to meet the 
minimum essential drug needs of the poor 
'who Deed it mOlt; aod 

(c) ,If not, whether Government have 
'worked out way. and means to cover the 
deficiencies and if '0, tbe detaila thereof ? 

THE DEPUTY MINISTER IN THE 
DBPARTMBNT OF FAMILY WELFARE 

(SHRI S. KR.ISHNA KUMAR):, (8) The 
primary responsibility for arraDliDB healtb 
aod medical services is of the State Govern .. 
ments. Tbeir offort i, supplemented by t~ 
Union Government by provision of drup 
worth Rs. 6000 per annum to each 
Primary Health Centre under Villale ,Health 
Guides Scheme besides tbe supply of 
elementary medicines worth Rs. 600 per 
annum to each Vinag. Health Guide. There 
is approximately one ViJlaae Health Guide 
for every 1000 population. In addition to 
tbe general mediciDes~ specific medicines for 
diseases like Leprosy. Tuberculosis, Malaria 
Ind vaccines for diptberia. 'wbooping cough, 
tetaous IDd polio are provided by the 
Government of India, along with iron and 
foHc acid tablets and Vitamin lAt. Govern­
ment of India also supplies medicines worth 
Rs. 2000 per annum to sub-centres 
which serve a population of approxi.mately 
SOOO in general area and 3000 in tribal and 
hilly area. Tbe above does not include tbe 
cost of medicines required for acceptors of 
terminal m.etbod of contrapeption and intra­
utrine device. 

(b) and (c). The question or adequacy 
of funds' was considered by a Working 
Group set up for the preparation of Seventh 
Plan proposals. Owing to cOQstraints of 
resources, it has not been possible to 
increase the outlay for suppJy of 
medicines. 

Appolotment. In Indian Council of 
Historical Research 

3026. SHRI INDRAJIT GUPTA : 
Will tbe Minister of HUMAN RBSOURCE 
DEVELOPMENT be pJeased to state: 

(a) tbe steps taken to appoint the 
Cbairman of tbe Indian ,Couocil of 
Historical ltesearch; 

(b) whetber the post of Director 
Administration and Pinlnee bas aJso fallcD 
vacant receDtly; 

(0) if so, tho stcpa &akeD to 011 up tbat 
vacaDCY also: ' 

(d) wbethersome of, the retired persons. 
from tbe D~partment of BOucatioD' bave 
be'eo appointed in ICHR; and 

I> 



. (f)' il .~~ ':',the' W" tbereb{·'.ua: . :t1ie 
reasons therefor ? 

·\'>·'·':,'·rHEMINlSTBk ' OF STATE IN ,THB 
DEPARTMENTS OF S·DVCATIO,N AN:D 
cULtUaS· (SHttIMATI· KR.ISHNA 
SAHI) : <8> The appointment of the Chair­
man of the Indian CoDacll ()f HiltcJrICal 
R.ese.rcb ia under consideration of the 
Government. 

(b) Yes. Sir. 

(c) The post is to be filled by the 
Indian Council of Historical Research. 

(d) and (e). A retired SeetiOb Officer 
from the Oepartment or Education was 
appointed as Administrative Officer in tbe 
Council w.e.f. 1-4 .. 1985 in accordance with 
the rules of the Council. 

Storage of Eyes in Eye Babks 

3027. SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of HBALTH 
AND FAMJL Y WELt' AR.B be pleased to 
state : 

(a) wbether it is a fact tbat eyes can 
now be stored in eye baDks upto 30 days; 

(b) if so, whether it will relieve tbe 
pressure on operation theatres aDd amtlety 
of the patients; 

(c) ·the number of persons who will be 
beoefi ted on account of )OQaevity of oyes 
'kept in eye banks as compared" to the old 
.ystem of operation for fixing eyes; 

(d) whether· Government propose to 
extend such facUities in aU Stat •• ; aad 

, (0) if so, tbo details thereof,:? 

THB. MINISTBR OF STATS IN THB 
,MINISTRY Of HBALfH AN.D PAMILY 
WELfARB (KUMARI, SAR-OJ 
l(IiA'AltDB) .: <a>. Th. '.yea can be 
stored apto 30 days in special "organ 
p~ltw:e me~i~", .iq .• o~,. 'l~.t eye" 
. Bankt: .. this ' facin,y, :·however. is Dot 

"availa,hle in ,t P~,i4 ,.~ :p.r~$.Q:t.:,: ;. ' ,\: ,.' ." ' ,. 
, .~, "', :1 I j , 

d~ti~rtOly' . ~ reduced·· when tbis facility 
bocolDtl avail.b1e,. Tile r(umbcr of 
boDetlc~e8 wUI 1.110 increase. 

(d) and (0). Do not arise at preseot. 

Prlorlt, to Female Literacy as a part 
of tbe Populatlon Control Programme 

3028. DR.. T. KALPANA DeVI : Win 
the . Minister ~f HUMAN RESOURCE 
DBVELOPMENT be pleased to etato : 

(a) wbether tbere is any proposal to 
iiYe " priority to femaJe Hterac)' as a part of 
tbe Population Control Programme; and 

(b) if so, the details thereof and if not~ 
tbe reasons therefor? . 

THE MINISl'BR OF STATE IN THE 
DBPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMAT( KRISHNA 
SAHl) : (a) arid (b). The current adult 
edu~ation programme lays special emphasis 
on women's education because adult 
education is aD important component of 
socia-economic development and also a 
crucial element in promoting the famity 
welfare programmes. National Policy on 
Bducation-1986 alao visualises systematic 
programmes of adult education linked with 
national loals, among others, observance 
of small family norm. The Ministry of 
Human Resource Developm.cat. in 
coltaboradon. with UNFPA, has launched a 
five year (1985 .. 90) P(.)pulation Education 
Project in Adult Bducation, witb the main 
objective of introduction of a componeot 
of population edllcatioQ. io the existing 
curriculum under Adult Education 
Proaramme ia order to, dev.e]o,p awareness 
and' understanding among beneficiaries. 
Likewise, a similar. project bat also 'been 
·lauo~bed in fortnal ~ucation system to hteJp 
students develop ao insight ioto iDacr­
. rl'.tioa&ll~P$,,1;)etw.n population growth nd 

, ,ocio-economic development. According to 
~be·. iorpfmatip~" Jur~isbed by .tbe Mini.try 
of· Healtb' 'and' family' Welfare. 'a new 
str,t:q)" via\lalisinl prQpor . Un~alts bet_o 
;P6~le' Literacy·· PrO&fftmmeS and the 

,Fa,mily, Planninl, ;~~~ram~. f~t. Promotion' 
,,(b) :IPd ... (c.:)., .••. ,l\ .... ~,..i .~:, .. QfttlUea ;"Of; ,National'FalttiJy Welfare PrOan;lmme is 

theatres' .tid' anxi~ty oftl1o plnioDls WOUld. ,·0., ooasidoratioll:of tbat M'ftlttfy~ '. 



RerOlfllltlon to Maagalore and Golbaraa 
UoR.erJitiel ' 

3()29:. SHRIMATI ,BASVARAJESWAf(.I'! 
Will the Minister of HUMAN RESOURCE 
PllV.BJ..,OPtdBNT be pleased to ltate : 

{a) wbether it is a fact that Government 
of Karnataka has requested the Uoi<ln 
Government to recognise Mangalore 
l!nivershy and Qulbaraa University;. a~d 

(b) if so, tbe reaction of Government 
thereto 1 

THE MINISTER OF STATE IN THB 
DEPARTMENTS'OP EDUCATION AND 
CUL1"URE (SHRl, ATI KRISHNA 
SAHI) : (cl) and (b). 10 terms of tbe UGC 
Act and Rules made thereunder, a 
University is required to be declared fit to 
receive assistance from toe Central Govern­
moot. According to the information 
furnished by the UGC. the Mangalore 
University and Gulbarga University have 
been declar.ed fit to receive Central 
assistance. 

Statutory CODtrol over Quality of 
Disposable Syringes. Needle. and 

Transfusion Sets 

3030. SHRI CHINTAMANI PANI­
GRAHl: Will the ~1jnister of HEALTH 
AND'PAMILY WBLFARE be pleased to 
state: 

(a) wbether tbere is no statutory control 
over the quality of disposable syringes, 
needles and even transfusion setl sold i.D 
the rnarket; 

(b) whether in tbe Drugs and Cosmetics 
Act, as amended in 1982, devices intended 
for internal Or external use in' diagnosis 
treatment and mitiaatioD of disorders in 
animals and humans were also brought 
under the purv1ew of the said Act; and 

(c) if 10. whether Government 'propose 
to issue a not.ification to brio& the disposable 
syringes, needles afld transfusion sets unde, 
. statutorY' control ? 

THe MINISiBR OF STATE IN THE 
MH~ISTRY or~,HEAl..TH AND FAMILY, 
WELFARE (KUMARl SAROJ 

"'1 .• ~i..~ I' 

, . 
KHAP ~~DB) ,: . (~), ~~,d, ~(~)~,.;~~;:,pe~ ~tlOD 
3 of the Drols and CoslMtics Act as 
amcode4 in, 198,~. devi", lntended for 
internal or external use in the diaanosis, 
~f~atmoot. . Qllt..,t,lon Qr preyeJ)tioa, 01 
disease or disorder in ihuman beina. or 
a~,hnal. (a, ~,l.l~ lNCi8ed from time to 
tilJ)~ by the Central Government by . 
NotiticatiOD' in the Official Gazette after 
consultation with tbe Druas Te~hnkal 
Advisory Board). are considered aR drugs. 
Disposable .yrinaes. needles and transfulion 
sets bave not been notified as fdruas' under 
this clause .8 yet. 

(c) A Sub·Committee of the DrulI 
Consultative Committee (8 Statutory 
Committee under tb.; DrUBS and Cosmetics 
Act having representutives of all the State 
GoverolIlegts as members) bas framed the 
Standards for the following devices: 

l. DisposabJe Perfusion set. 

2. Disposable Hyperdermic Syringe. 

3. Disposable Hyperdermic Needle. 

Tbe placement-of tbese recommendations 
before tbe Drugs Technical Advisory Board 
for approval and notification by the 
Government i, under process. 

Cooperative SoeJetlts for Vendors of 
Rail" •. , Bookstalls 

3031. DR.. S. JAOATHRAKSHAKAN : 
Will the Minister of TRANSPOR T be 
pJeased to state : 

(a) the criteria fixed for formtng 
Cooperative Soeieties of actual vendors/ 
workers and unemployed Graduates attached 
witb Railway bookstalls and its member. 
for getting bookstaUs; and 

(b) how many vacancies for Bookstall .. 
are avaUable at present at major statioDs 
for Co-operative SocWtits of ICtual·\'endOn/ 
unemployed graduates ? 

THE MINISTER. 'OF :'TIlANSPORT 
(SHRIMATI MOHSINA KIDWA.l) : (a) 
Tbe formation of Cooperative Societies i. 
,ove .. ned by tb., e:pfOYiai&f'. of Cooper.tl.". 
SOcieties Re~istratioo A~t. , 
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(b) "All \-.. DCiel, 'of ,~ot.ft. :exceptli:tl 
those coveted under Sole Sellitta ,r.iPts .rc 
.... «l'\'.s 'for ·unernp1oyed . ara4iiates, thef r 
partnership finna, anociatiOllI~ etc~.: .04, 
coopetattw societies of ·aetuat workers . aDd 
vendors. 

(Troll' tat/oil] 

Pe.,tedlDle Tralolni I.stltutlons at 
District Le,el 

3032. SHRI MAR-ISH RAWAT: ,Will 
the Minister of HUMAN RESOURCE 
DBVELOPMBNT be plealed to state : 

(a) whether AU India CouDcil for 
Tecbnical Education propose to open poly­
technic trainios institutions in lome districts 
in the coontry; 

(b) if so, tbe names of the districts in 
Uttar Pradesb wbere sucb institutioDs are 
proposed to be opened; 

(c) whether any survey bas been 
conducted in this connection; and 

(d) if so, the names of the districts 
in which suc.h surveys have beeD 
conducted ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA 
SARI) : (a) and (b). Establishment of 
technical institutions falls under the State 
Sector and expenditure on the same is met 
out of tbe State Plan t\f Technical 
Bducation. An India Council for Technical 
Education live technical clearance with 
reference to assessed needs and othor 
rCilevant factors. The proposal for opening 
of a polytechnic in a· particular district, 
therefore, bas to be made by tbe concerned 
State .OoverDmeDt. 

(0)' No. Sir. 

(d) Doea not atiee. 

(a) t whether it is a fact that tbe Dumber' 
ot appUcatiool· Biven for enrolment exceed 
many times tbe ,actual pumber, of seats in 
tbo' Central. Schools 'functioning in different 
parts of the country. aDd aU the students 
doailina admission· in these schools are 
unable to set ad~i$sjoD;, 

(b) whether there are certain districts 
wbere the Central Government employ~t", 
are few in number: 

(c) whether Government propose to 
start Central Schools for the education of 
their children by Mfouping many such distdet 
toaether and if gO, the names of such 
districts, State-wj~e; and 

(d) whether Government propose t.) 

group together the district of Siwan, Gopol­
aanj, East and West Charnparan and open a 
Central School at GopaJganj 'lnder these 
districts and if so, when and the expenditure 
likoly to be incurred thereon ? 

THE MINISTER OF STATE IN THE 
J)BPARTMBNTS OF EDUCATION AND 
CULTURE (SHRIMATJ KRISHNA 
SAHI) : (a) Ye~. Sir, Thc.:~ numher of 
people seeking admission in Kendriya 
Vidyalayas is substantially huger than the 
number of seats available. 

(b) to (d). Although rrecise information 
about tbe number of Central Government 
employees in various districts.··of the country 
is Dot available, tbere may be some districts 
where there are ollly a few Cent·raJ Govern­
ment employees. Kendriya Vjdya1ayas 
(Central Schools) are opened at places where 
there is a concentration of transferable 
employees of, the: Central Government 
io\:ludins defence and para-military 
personnel. or where the public !-~ctor under­
takings or institutions of higher learning 
are located. Proposals for opening new 
".dtiya VidyaJayas are considered by the 
Kendriya VidyaJaya Sangathan OI)ly when 

O,edlna 'fCentral SdtOOI" b1 airoupJDa 'received from an appropriate sponsoring, 
together Various DJ.trictl authority ill tbe prescribed manner. There \ 

is no proposal "to group the district~ \\there 
}Q,~,~,~ ,.,S~&I. J'.\Ll,: Plt,4$Af) PAN~Y· e ~ tbeTe at~' only a f~w Central Gove,'omeot 

Will tbe Minister of HUMAN .&,asOQRC.J.i, .. , ' ~pl0Y"', , ,fQr ) .tbe- purt.'Ose of: npenina a 
DBVBLOPMBNT be pte-sed' to state ': . t(.~dtiy,a Vid)'alala. 



': ;"' 

THE MINISt$l\ ,O~'" .T~A:N~t: 
, , (S'HlUMATI 'it4daSINA' 'KIDWAI) : '(a) 

'".t"'.r.t,on :.)t comput'er Educatl~D' "and (b). Rajdbani ~d ~Iq., 6&P ..... aa4 I,' 
1",:New ScIlaol.,~ ,,' " ~" other:imponaat trains arc' aeDcraJ1y O,D'tiPl' '" 

" .' at de.tiaatioQ.' 'Traial,· are sometimes 
,3034. SRRI SATYBNDRA NARAY A.N' delayed 00 account of equipment, f.Uu,", 

stNHA ': Win . the Minister' of HUMAN alarm chain Pilitful. interference witb 
BBSouaa; DEVBLOPMBNT be pleated sfloallina equi,pmen~ and, other \l.oror~.o. 
to state: 

(a) whetber moro schools have been 
identified fot introduction of computer 
education this acJldemic year; 

, (b) if so, tbe details thereof: 

(c) wbetber nalutlon of computer 
education introduced 2 years a80 bas beeD 
done; aDd 

Cd) if so, the details tbereof? 

THE'MIN.JSTER OF STATE' IN THE 
DEPARTMENTS OF EDUCATION AND 
CU'LTURE (SHRIMATI KRISHNA 
SAHI) : (a) and (b). No Sir. 500 more 
schools from all States/UTs are proposed to 
be covered under the Computer Literacy 
and Studies in Schools (CLASS) Project 
during 1986-87. Tbe selection or 
schools is under way. 

(c) and (d). The task of evaluation of 
the CLASS Project bas been entrusted to 
Space Application Centre, Ahmedabad, 
which bas submitted a report recently. The 
report makes recommendations regarding 
management and curricular aspects of the 
prolramme, wbich are presently being 
examined by the Government. 

[ Trans/aI/on) 

Late Running or Trains 

3035. PROP. CHANDRA BHANU 
nEVI,:, Will tbe Miraister of TRANSPORT 
be pleased to state : 

(a) whether many important ,U&iQ" 
includiug aljdbani Express and Delux" 
,aeDerally do. Dot reach their destln'alion In 
time; 

(b)., if I~.: .tbo ,reaton. tbere,for; .nd 

(c) the mNsurea propostd to 'be f.'keft 
to en'sure 'timely tuo'n,lnt or such, trains? , 

, ~ 

CUOI. 

(c) Moasures "like' liaison witb State 
Goveromoatl for apprehendiDJ anti·social 
elements, better maintenance of .railway 
eqUipmeDt aDd, monitoriol of punctuality 
performance at difforellt levels. iocludiol the, 
Railway Board, are beinl taken. 

(Engll,"1 

Addltiona' Railway Facility in Crowded 
Cltlea 

3036. SHal HUSSAIN DALWAI 
Will the Minister of TRANSPORT be 

, pleased to state: 

(a) whether Government propose to 
provide additional facilities to tail 
commuters in crowded cities like Bombay, 
Ca.lcutta and Madras; 

(b) if so. the provisions proposed to be 
made to clear additional load of passeogers 
during office bours; 

(c) whetber Government have any 
proposal to start double-decker railway 
wagons in Bombay, if Dot, wbetber there is 
a proposal tQ put,additionaJ railway tracks 
in Bombay; and 

(d) if not, tbo proposal, on card of 
Government ir any, to overcome the 
difficulties of tbe, pauclled ?, 

THE MlNISTBR OF TRANSPORT 
(SHRIMATI MOHSINA 'KIDWAI): (a). (b) 

'and (d)., Ye., Sir. Steps like providing modern 
siloalliol facilhies,layiDi aD ad'dillona) p.ir 
'or lines between Bandr., and Andbori. 
replacement of old" EMU 'rakes . and increase 
in tbe ..f~q~,p~)'< ,o,f '''dDI :are 'beiDl 
takeD. 

(c)' Tbere i. 00 Il(Q~ '~~.' P~( dOllbJ •• 
decker"EMt1' 'c~h'es tn _om bay, '~~~~U~~IS:~t 
, sec'tioa';' '. ,.:;' " , :. ,':', ~" .. , . ,.', 



, "Ratle.U'ei Procedure 'o'r Clearance 
'" ,of Irrl.-tlea ., ... )eetI", ' 

',.,' "\ 

,$037. DR.. G~S~ RAJHANS .. :' Witt tbe 
Minister or WATER RBSOURCBS be 
pleued ",to' etate : 

(a) "'whetber tbe Nortbern' States 'have 
receatly called (or a rationalised procedure 
for clearance of i rnaation projects by tbe 
UaioD Government; and ' 

(b) if so, the details tbereof and tbe 
reaction of the Union Government thereto 
in this regard? 

THE MINISTER OF WATER 
RESOURCES (SMRI B. SHANKARA· 
NAND) : (a) and' (bt The States have been 
urlina for a. rationaliJed procedure for 
early clearance of irrigation project$~ A 
Sob .. Group of the Advisory Committee of 
for tbe PlallDina Commission bas suuested , 
mc~sures for streamlining the procedure. 

[Tram.ial/on] 

Failabad Byepsil Scbeme 

303~. SHRI NIRMAL KHATTRI: 
Will the Minister or' TRANSPORT be 
pleased to slate : 

. (a) the pres~nt estimated cost of 
construction of Fa;zabad byepass scheme in 
'Uttar Pradesb; and 

(b) tbe date from which tbe work is 
IikeJ)' to be taken up on this scbeme and 
the naUllO of work to ~e :~J(~4ertaken ? 

THB'MINISTSR OF STATS' IN THE 
DEPARTMENT' OF SURFACE TRANS .. 
poar, "'HItt ,I.AJESH PILOT) : (8) 
Rs. 465.44 lakbs' as jntimated", by the 
State Public Works Department. Utt,ar 
Pnd .. h~ , 

';~'" U 'is' ,propOSed to Construct tbe two .. 
laue ~l'_'" road la, a, phased" maDDer" aad 
tbe estimate for the 6l'S~" pba~ 10(:, 

(English) 

Ule 01 nhpo18ble Syrlalet an. 
N ... tUe. 

'. ~' r 

3039. PROP. RAMKRISHNA 
MOIlB: Will the·· Minister of 'HEALTH 
AND FAMILY WELFARE be plealed to 
state : 

(a) wbethel Government have is8ued 
instructions to ,tbe Government bospitals. 
blood banks, bealtb care units, etc. to use 
only disposable syringes and needless to 
prevent transmiuion of AIDS but tbere Is 
no statuary control over the quality of 
disposable syrinles and needles; and 

(b) if 80. the steps contemplated by 
Government f\)r the standardisation of these 
items aDd for bringing Cbem under the 
purview of law ? 

THB MINISTER OF STATE TN THE 
MINISTRY OF HEALTH AND FAMILY 
WELPARE (KUMARI SAROJ 
KHAPARDB): (8) and (b). Ah tbe State 
Health Authorities bave been addressed to 
stricity adbere to proper sterilisation 
practices in tbe hospitals. dispensaries, 
health care nnits etc. lod to use pre­
sterilised disposable syringes and needles as 
far as possible . 

Disposable syrioles, needless and 
transfussioD sets have Dot been notified IS 

yet IS drugs. However, a sub-Committee 
00 the Druas Coosultative Committee (a 
statuory Committee under tbe DrulI aDd 
Cosmetics Act baving representatives of all 
the State Government •• s members) has 
framed tbe standards for tbe following 
devices. < 

I. Disposal perfusion set. 

2. DisposabJ~ Hypcrdernlic SyriDae. 

C08ttUCdbD: 'of 'earthen embankment and These recommendatioDs win be "placed" 
cu)v.rts at ,_0 ~.timated COlt of 'Ra. 184.01:', ~·,ttit DUrp Technical Ad'vlsory 'Board 
lakhs Is ift advanced staae' of prQces8~ ,The to(, ,*'pproval, .~be",'''':' the _DCoII' to 
wort '.D.l ,bO"'tde~';'~\1~ .mf the estimate 'B'as' Qodfy neceSsary ~DJtllt iQ', ,the, ' Dr .. 
'boe~ uncti(JDI4." ,~,: ',' ,~'. '. ' i '" 11ld\CoitMd~.·Act:wm 'be uodUt.koo . 

. I,' .• r, • I, I ", ",I ~' "I ' 
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, H_ltlt Pr"lde ... of TrIMI. and Step' 
. to prOtide Medical FaclUtle. 

;,' i 

3040. ,SHRl MOHAN,SHAI PATEL: 
'SRRI CHINTAMANI SENA : 

will fbe Minister of HBALTH AND 
PAMILY WELPARE be • Ifteaied to 
state: 

<a) wbotber tbe Union Governmeot have 
studied the health problems of the tribals in 
tbe CO\)DtrY; 

(b) if 10, what are ·tbe Bodiogs: 

(0) the It'OPS takeo by Government to 
solve the problems of adivasis in regard to 
proYidiq medical facilities in tribal 
areas; 

(d) whether Government are aware tbat 
due to inadequate transport facilities in 
adiv~i areas. Ib," people bave to walk miles 
totlOtlter to aet tbeir treatment aod many 
people ,bave lost. their lives even before 
pttina medical" .id; and 

(e) if so, tbe steps taken by Government 
to provide medical facUity to eacb and 
every' citizen of tbe country and tbe details 
thereof? 

THE MINISTBR OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WBLFAilB (K.U.MARI SAROJ 
KHAPARDE) : (a) to (e). In planning 
process biah priority bas been assigned to 
tbe development of health care facilities in 
rural areas and areas dominated by popula­
tion beloo8inl to Scheduled Castes and 
ScIIeduJed Tribes. A net-work of Sub· 
Centres, Primary Healtb Centres, Commu­
Dit)' Health Centres, Sub· Divisional and 
District level hospitals is beiDg strcoltbeoed 
for providing curative' preventive and 
promotive ~a1th care. Under Minimum 
Needs Proaramme:. initiated in Five Year 
PJan, the objective was to set up ODe Sub­
Centre for population of 10,000 and one 
Primary Health Centre in eacb community 
development. block. , Howevor.. in 6th PIID, 
..... r attention was paid for forther 
auamentatioD of health care facilities uDder, 
e,fB." . for AU by 2,(lOO A.D.n and tbe 
~pul .. tiOG Dorms wore ·tlNilOd ••. UDder·:-

1. Sub..ceDtre 

2. Plimaty 
Healtb 
Centre 

3. Community 
Health 
Centre 
(30 bedded 
hospital) 

Geoeral Tribal aQd 
Hnlyareas 

5.000 3,000 

20.000 

1,00,000 1.00,000 

The same policy continues in present 
Five Year Plan. Thus, special attention ii 
being liven to Tribal population a rtas. 
A separate Tribal Sub-Plao' i. formulated 
each yea'r to review the l)rOlress made, to 
scrutinise new proposals of tbe State 
Governments and to add further develop .. 
mental features in healtb care facilities to 
Tribal population. 

The health problems of tbe tribals which 
came to notice durinl tbe limited studie. 
carried out by tbe Indian CouDcil of 
Medical Researcb, Central Council for 
Researcb in Ayufveda and Siddha. Nationid 
Institute of Health aDd Family Welfare, 
Central CouDcil for Research in Horn oe 0-

pathy, AU Iodia Institute of Medical 
Sciences and tbree Reaioaal FieJd Survey 
Units have been taken into account 
while formulatina tbe Plans for Tribal 
areas. 

RecommeDdatlo"l of State Mlalster. 
Conference relardlDII Sporta aDd 

Ph;.leal Edueatloil 

3041. S'HlI . BRAJAMOHAN 
MOHANTY : Will tbe Minister of 
HUMAN R'BSOUItCB DBVELOpMBNt 
be pleased to sta te : 

(a) wbether it bas been decided to treat 
Sp0l11 aad phyaiad oct.-i_:. 'tbe ,part of 
the education and to evaluate as patt of 
edGcaticm ,pt,form.nee! _d If· so. the detail,~· 
thereof: 

(b) whether the. ate~~:of sports .. wb.re 
Iltdia is .• ...., •.. bebind tb~ inlemi.lIonill 
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competiti~ ,wa" IQbj_t m.'tter . of deUbera­
tion to the Minlster"s Conference and if so, 
,t,be .d.,UI therd: aDd 

(c) ,tbl detatls or tbe action taken so 
rar? 

THE MINISTER OF $rA"~ l~ THB 
D~p~iTMBNTS OF YOUtH AFFAIRS 
AND SPORTS A~D 'WOMaN AND 
CHILD 'DBVELOPMBN1' . (SH'RIMATI 
M~RGAIlET ALVA) : (., The Natiooal 
Policy on Education 1986 wbilo statio, that 
~port., aQd Pby,ical Bducation are an 
integral part of tbe I_rainl progess 
viluaU ... tbeir inclusion In tbe eval\1ation of 
preformanee. It allo visualises building 
ioto the educational edifice a nation .. wide 
infrastructure for Pb.Ylical Education, 
8"ort8 and Games. 

(b) No, Sir. The question of details 
does not arisc. 

(c) Also does Dot arise. 

De •• ad. of Port and Dock Worker. 

3042. SHRI K.V. SHANKARA 

Demands 
... __ ._,_ ... -- ,,_#--- ,.., ...... '"--

1 

GOWDA: Will the Minister of TRANS .. 
PORT be ,pJe.sed ,to state : 

<a) whetber ber Ministry had .nvited 
representatives of tbe (our' major Feder.­
tinos of Port and Dock Work~r. to 
discuss thei'r charter 0' demand on 12th 
June )986; 

(b) if so, whether talks were also hold 
on 20th May. 1986; and 

(c) if so, to what exte,nt tbe demands 
of tbe Port and Dock Workers be ve beeD 
accepted? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SURFACE TRANS· 
PORT (SHRI RAJESH PILOT): (a) and 
(b). Yes, Sir. Discussion bave also been 
beld on 8th July, 1986. 

(c) Tbe demands of the Port aDd Dock 
Workers and action ta~cn tb~~~OD. in 
pursuance of the dilCussions, are indicated 
below: 

Action taken 

2 

- '--'-._- ........... -- .. ~ ... __ - --- .,..-..... -.~---.-.--- - _ .... -. 
____ o---,-... ~." _~~ ... ,_ ... _______ ----... - .... -----.... -~- ..... - ... _w .... ~ __ 

(0 llemoval of ban on creation and 
filling up of posts by Port Trusts 
and Dock Labour Boards 

(ti) Liben.1isation of Retirement Bonefits 

Government bave issued certaio modifica­
tions to the c"istiol luideUnes regardiD8 
ban on creation and filling up of vacan­
,ies. 

Iostructions bave beeD issued to the Port 
Trusts and' Dock Labour Boards to allow 
existina employees aod workers to 
exercise option to chacle over from 
Contributory Provident Fund Scheme to 
pension $Cbem~/Government definition of 
pay for pension lli be ral definition of pay 
for peDsion tbree montb before the date 
of retirement. 

. It was ropr,seoted that implementa­
tion of Goveroment order. for treatiDI dee.... 'allowance upto certain pointl 
as De~.roes. Pay.. for, tbe' pUrpose of 
...... lon haw resut~d in reduction of 
~nsion and relief on pensioo and 

, corisequently recoverie,.. from the .re.tit:c,d 
: :Im:~"~: '. Govemment aSreed to 
exalQine tb. matter. 
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(iii) Impro¥ement in 
Opportunities 

1 

promotional 

(tv) Claims regarding re .. cla9siflcation of 
Posts and Categories 

(v) Introduction of productivity linked 
Bonus Scbeme 

(vi) Institutionalisation of Cargo Handl­
ing workers in Tuticorio. New 
Menplore, Paradip and Haldia 
Ports 

(vii) Demand for merger of Madras 
Stevedores Association and clearing 
and forwarding Alents pool Labour 
in Madras OLD. 

De •• lop ... t of '.f,a.trueture FacUlties 
on Haldia·Parakka Streteb or 

M.tlenal W.terwa,. 

3043. SHR.I SATYAOOPAL MISRA 
Will the Minist.r of TRANSPORT be 
p1eastd to state : 

2 

Cbairman of POrt Trusts and Dock 
Labour Boards bave been requested on 
30th' June '86 to complete discussions 
with the local Unions on their demands 
ror improvement in promotional opport~­
nities. by 31 st Aug. ·86. 

Post Trusts and Dock Labour Boards 
have been requested on 19th .~ May '86 to 
expedite the discussions with local 
Unions on tbeir claims reaardmg reo. 
clas.ification of J)osts pettaining to 
individual ports. As retards the claims 
relating to re-classification of posts on all 
ports basis, Indian Ports Association has 
been requested to make a study on the 
demands of tbe Unions and make 
recommendation to tbe GovernmeDt for 
consideration. 

National Productivity Council has been 
assigned the job on 2.7.86 to frame 
guidelines for evolvinl· a productivity 
linked bonus scheme. These guidelines 
will be discussed with the representatives 
of the Federations before finalising the 
scheme. 

Recommendations made by the 
Committee, which looked into the demand 
were discussed. Further discussions wiJ) 

be held during ,tbe ncxt round of 
talks. 

The demand for decasulisation of 
Madras Stevedores Association Pool 
Worke.s and Madras Clearing and 
Forwarding Agents Pool Workers under 
Madras Dock Labour Board has been 
accepted, in principle. by Government 
and tbe Madras Dock Labour Board bas 
been requested to work out the implica .. 
tions and modalities of the transfer and 
send the proposal to Government for 
further necessary action. 

(a) the present position in, respect 
of implementation of tho scheme for tbe 
development of infrastructure faoilities on 
tho Haldie-Farakkl stretch· of Haldia .. 
Allahabad ~atiooal Waterways; 

(b) the details thereof; 
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(~), the reasons for the delays: and 

(d) tbe dme by which the developm"nt 
works arc likely to be completed ? 

THE MINISTER OF STATE IN THB 
DBPARTMENT OF SURFACE TRANS .. 
PORT (SHRI RAJESH PILOT): (a) and 
(b). The scbeme for setting up of infra­
structural facilities on the Haldia-Parakka 
stretch of· Hlldia-Allahabad National 
Waterways was sanctioned at an estimated 
cost of Rs. 189.50· lakbs in Marcb, 1981, 
envisaging broadly river training works; aids 
to naviptioo. terminal facilities at . Baldi., 
Tribeni, Nabadwip and Barbampur, and 
procurement.of special tools and plants. 
Technical sanctions were issued (or Its. 72.80 
lakbs on 22.8.84 and for Rs. 114.83 lakhs 
on 193.8S. 

River traininl works like dredsinl and 
band.11ioa; aids to navigation; works relat­
ina to the terminal facilities such as 
building of pontoon aod gangway at Haldia, 
bertbiog facilities at Berbampur and pro­
curemeot of transport vebile have been 
carried out. 

(c) There has beeD some initial delay 
involved in positionin8 the field formatioDI 
for execution of different components of tbe 
scheme. 

(d) It is likely to be completed during 
1987. 

Va1lldoot Aircraft. for Airman 
Se"lce 

. 3044. SHRI 0.0. SWELL: wm the 
Minister of TRANSPORT be pleased to 
atite : 

(a) wbether Vayudoot bas rented out 
four or its aitera·fta to a private party for 
alrmaJ service; and 

(b) whether tbe consent of the Ministry 
of communicatioDs bas been obtaj:ned ? 

TMB MINISTER OF STATE IN THE 
DSPARTMENT OF CIVIL AVIAnON 
(SH'ttl JAGDISH TYTLBR): <a> No, Sir. 
Vayudoot iotroduced itl . ni.bt aintllH 
courier operatioDs with exclusive use.. of 

four aiterafe at uiabt from· Delhi, Bombay, .. 
Calcutta aDd Madras. Out of tbe pay load 
capacity of 1900 kp available 011 eacb 
aircraft.' 900 ka' have been earmarked for 
tbe post and TeJearapb Department lor 
carryiDI posta) mail. and tbe balance 1000 
kas offered to tbe private courier companies. 
One cou'rier company accepted tbe offer ror 
earryiDI tbeir documeDts and uraeot coa­
.i,oments at various places in the country. 

(b) Tbe consent of tbe Ministry of 
Communication for operatina courier .rvioa 
i. not required. 

Inquiry Into FanetloDI·1t1 0' CGRS 
Dlapens.rle. 

3045. DR. G. VIJAV RAMA RAO : 
PROF. CHANDRA BHANU 
DEVJ: 

WiJI tbe Minister or HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) wbetber Government are aware of 
tbe near.cbaotic coDditiODI and Inefficiency 
in the workiD8 'of most of COBS dispeD­
saries., Deibl inctudiol DOD-Ivan_bUIt)' of 
several drugs, system of indenting drugs 
every d.y aDd tbeir late ~eceipt. too mucb 
paper work and over staffing; 

(b) wbether Government propose to 
order ao inquiry and rationaUse tbe COBS 
at tbe earll.t; and 

(c) wbether Government propose to 
open medicine and drul storel tbrouth 
conceuiooaire system either by Super Bazar 
or ,oy otber Cooperative lit up in Delbl 
like liquor sbops. for every roBS di.penlary 
an~ opeD It for 24 bour .rvice? 

THB MINISTBR OP STATB IN THB 
MINISTRY OP HEALTH AND FAMILY 
Wl1LFAaB (KUMARI SABOl 
ICH"t»ARDE): (a) and (b). Government 
il .• ,ware that tbe workfDlof the CORS 
dispensaries can be further Improved. 
Iff ... -'tliia reprd aN UDder w.y. 

(0) 'M,() . sueb proposal i. under 
cooliderattoo. .. 



DI"trlet,t wltb .Hlpe.t lac'.ldf'Dt~ of 
Le,rosy 

, : ~.. SHill ANAND: OAJAPATHI 
a~u;, Win ,tbe MiDi.~r of HEALTh 
AND' fAMILY WaL?ARE be pIe.sed tp 
• tat. ,: 

(a)\ 'wbether the incidence ·of leprosy in 
Vijayanagaram and StikakuJam districts "I)f 
Ao4bra Prad~$h is' the bfghest in tbe 
country; and 

(b) if so, tbe (jetaUs tbereof ? 

THE MINISTER OF STATE IN 
THB MINISTRY OF HEALTH AND 
,FAMILY WELFARE (K{J,MARI SAROJ 
KHAPARDE) : (a) aod, (b). No. Sir. 
However, Vizianagaram and Srikakulam 
di.tricts are amona tbe 76 biably endemic 
districts in the country with a leprosy 
prevalence rate of 10 per 1000 population. 
The leprosy prevalenoe rates in 
Vi~laoa ... ram and Srikakulam distrjcts 
in 1983 were 20.7 aod 18.2. respectively. 
The rates, however, have come 
down to S.8 and 3.8 rcapectively after three 
yean' of Multi Drug Treatment. 

Rake System for Traolport 
lit, 

3047. SHRI S.O. GHOLAP : Will the 
Mliaister of' TRANSPORT be pleased to 
state: 

(a) wbether' it is a fact tbat supply of 
piece wagons for salt loading is restriotod 
and rake system of 70 wagons at a time is 
introduced; if 80, tbe reasons tbereof; 

,(b) wbethor salt manufacture' trom 
Mabarashtra ha.ve; objected to tbis system 
u most of the salt manufacturers in 
Maharashtra. prpquce salt. (or burnari 
consumption aDd Dot ror industry and 
tberefore stock of rake OD oae statlS~ 
cannot be available; and 

'(c) tbe action taken by RailWaYs bn 
tepre~intation, if any, received from Manu .. 
la~turer$ ? 

'. THB MI'1'41STER . OF TRANSPOR. T 
(SHR.IMATI MOHSINA KIOW'AI)·:- (8) 
No, Sir. However au order to optimi", the 
"I' of resouC'Qe'. particularly wagons which 
arc in sDort .upply, movfJ8'lOtU il1' rakes ia 

beiDa·' _GOUt.atd· and implemeDted ' in 
phases. 

(b) A ro:p .... tatiqo wat: received '"0m 
Bombay Salt Merchants aDd ShiJotrie8 
AIJoclatiGJj. Bombay . 

(c) They were allowed to continue 
de$p.tcb of salt in piecemeal iu the currtGt 
sealOD. But whether it was feasibio, 
despatabes were otllnised in bulk. They 
have agreed to maximiao loadio, in t"". 
loads from the next season. 

(Trans/ation) 

Allotment of Wagonl to PCI in Punjab 

3048. SHRI BALWANT SlNGH 
RAMOOWALIA : Will the Minister of 
TRA:NSPORT be pleased to state: 

(a) wbether the Department or R.aHways 
had issued orders to send tbe (ood-grains 
from Punjab on priority basis; 

" 

(b) if so, the names of stations .in 
Punjab to which Food Corporation 'or 
India bad requested for the allotment of 
waaons durioa May"June, 1986; and 

(c) Station-wise number of wagons 
allotted, alODawitb the dates of their 
allotment? 

THE M1NlSTER OF TRANSPORT 
(SHRIMATI MOHSINA KIDW At): (a) 
Yes, Sir. 

(b) and (c). A atatemeot is laid 00 tbo 
Table of tbe House, 
[Plaeed in Library. See No. LT ... 31t'6/86] 

(English] 

'Steet Cotd' Conveyor Belt Contract of 
VI.ak.hapat ... }lort ~rrOIt 

,f 

3049. SHRI K.S. RAO: wm the Minis­
ter of TRANSPORT be pleased to state.; 

1 'r,II 

(a) wbetber it is a fact tbat the .coDtrac,t 
. fot supply of 9000 I metres of steel cord 
cepveyqr btIh at. am·' estim_ted COlt of Rs. 
S.1J7 crore. bas. beca awarded by . Vj.~ba. 
pa,tnam·.Port Tru,d·;tO an Italian firm wbose 
offer . was: ,t~o seGoafi low.t a.pd. wb~ 
credentials . w~ro .do~b.tf'ul; 



(b) if ~01< ,tb~ ,details,. tbere~r; ~ ," 

(c) whether tbat firm was. earlier 
declared of t~bnicany unsuitable; 

(d)' if so, whetber its. credential,s .. were .. 
tborouably examined' before decidiol to 
award the contract to this firm; 

(e) tpe reasQns far j8Dar~nl ,~~ offers 
ot otb~r firms from countries like Japan etc; 
4nd 

(f) the firm quoted tbe lowest rate and 
tb~ rcason, fo~ Dot _war4iu. the contract to 
tbe firm giving lowest quotatjons ? I • 

THB MINlSTE.R OF STATE IN THe 
OBPAkTMENT OF SURFACE TRANS­
PORT (SURI RAJESH PILOT): (a) to 
(d). The Visakhapatnam Port Trust has 
awarded a contract for the supply of 4S00 
metres of steel cord conveyor belt (lOOO 
Metres of 1600 mm. and 1500 metres 0·' 
1200 rom) at a cost of Rs. 85.8 lakhs to 
MIs. Srial of Italy. whose offer was the 
lowest. . Til., offer of tbe firm was not 
considered earlier as thcir compatability 
witb tbe cxistiDI belt bad not been 
established at th,t time. . Tbe contract w ... 
.warded by the . Port Trust after thorough 
cbecking aod satisfyiol themselves _bput 
the c'redeotials of the firm. 

(e) The offers of the firms from countries 
like Japan etc. were not accepted because 
the pticos ,QUOled by tbl1D wore abQut 60% 
higher tban the price . of MIs. Saiag of 
Italy. 

(f) The conttact was awarded to MIs. 
Saial of Italy whose rates for the supply of 
4500 metres of steel cord conveyor bolt (3000 
metre·' of 1600 mm' and t SOO metres of 
1200 moo) were ~:lowest. 

C.eeel.oa lD Fare to leeredlted 
Correlpootleatl 

, " 3010. SHl.l THAMPAN THOMAS: 
Will tbo Mini,tor .,efl TRANSPORT· be 
pleas~ to 8ta,te : 

;/ "; (.) ; -"beeber. i.t iI a , fact ' ~:.lIat .MOttdi .. d 
Correspondents are ,provi~4 witb COIlQOJ,:-
sion . in Railway 'are; ; i , r~ 1:.'" 

Wrillen AIUWefJ. JO~. 

, . '~~t if.~. t.., -.Us tber~Qf; 

(C;) wbe'lt~r tbe Presl Association, New 
Delbi . bas. ~~.q~~t,~~ \' ~,f? ~rovi"o SO per cent 
coocession 10 . the fir$t class aDd super f~st 
trains' and to u~· Railway rest boul~' at 
rates paid by Railway officers; and 

(dj ~f so, whether ,Goverar:neDt .ha.,e 
considered their request? . 

THE MI'NISl'ER OF TRANSPORT 
(SRR.MATI ,.MOHSINA KIDWAI)!: (a) 
Ye~, Sir. 

(b.) 1596 concession in . first class and 
50% concession in second class on produc .. 
tion of' prescribed certificate from the 
compc,teot authority. 

(0) Yes, S,ir. 

'(d) Yes. Sir; But it ba!IJ not been found 
feasible to accede to their request. 

Namkbana .. Budge.Bud,e B.G. Lfne In 
West Bengal 

3051. PROF. M.R. HALDER: Will 
the Minister of TRANSPORT be pleased to 
stile : 

(a) wbether Namkbana-Budge .. Budae 
broad guage line in West Bengal bas got 
clear~Dc~ ftom the Planning Commission: 

(b) if not, whether Government propose 
to consider it in tbe next financial year; and 

(c) whether there is any proposal for 
shortet link of this project? 

THE MINISTER. ,OF TRtViSPORT 
(SHRIMAtJ MOHSINA KIDWAI): (8) 
No. Sir~ 

(b) and (c). Re .. appraisal of a sborter 
link between Lakshmikantapur and 
Namkbana via Ku'pi will be considered at 
tbe time of mid-term appraisal of tbe 
Seventh Five Year Plan. 

DettlolNa4lat of· ,,_~ ........ ea. •• 

~',2. SHR.I N. SUNDAlARAJ : Will 
.,,",0 $Mi"_ ., .. TRANSPORr be'pleased 
to .... teI : 
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(a) wbetber tbe survey of lolaDd 
colltll waterways bal been completed; 

.(b) . wbetMr tbe improvoment acbeme 
of Buckinlbam Canal was taken up in order 
to .... Iop DlvilatloD; aDd 

<c) if 10, the pr ••• mlde 80 far in 
thl. reaard ? 

THE MINISTER. OF STATB IN THE 
I)l!PAR.TMBNT OP SURFACE TRANS­
POll T (SHRI RAJBSH PILOT) : (a) No, 
Sir. 

(b) aDd (c). Yel. Sir. Tbe Stage-I 
worka inyolvina widenilll and deepen ina of 
tbe Baeklaaham CaDI I reatoriDI It to its 
orilinal dimensions of 20 ft widtb and 3 ft 
deptb, bave I beeIl already compJeted and 
now a comprebensive feasibility study bas 
beea planaed for inter·lintlDI of the caDal 
system (Bockin.ham Canal·Commamur 
Coal·Blara ClDal .. KaklDada Canal) for 
navilation between Madras and Kakinada 
Portl. 

National A,u"e'le Institute la Kerala 

3053. SHRI ,A. CHARLES: Will tbe 
Minister of HBALTH AND FAMILY 
WELFARB be pleased to Itate : 

(a) whetber there I. a proposal to 
establisb a National Ayurvedic Institute in 
Kerala; aDd 

(b) if 10. the detail. thereof? 

THE MINISTER. OF STATE IN THB 
MINISTR.Y OF HEALTH AND FAMILY 
WELfARE (KUMAR) . SAROJ 
KHAltARDB) : (a) There i. no propoaal 
uDdor ooDiideratloD of tbe GoverDment 'to 
set up a National Ayurvedic Institute in 
Keral •• 

(b) Does not arise. 

[Tr'alll 11111011) 

Helledpter Corporation 01ln418 

"054. SHR.I JITENDIlA PRASADA:. 
Wlll tbe Minister of TkAN'.PORT .1>1 

• , ,I 

pl .... d to .tate : 

(a) the 4a·te .froll'l _bleb tbe Helicopter 
Corporation of India will start fuoctiooina; 

(b) the number of belicopters at 
prOIeDt or likely to be in tbe fteet of tho 
Corporation dUriDg the current financial 
year; and ., 

(c) tbe number of ofBcers in poats as 
also the total number of elJ\ployees at 
pratent or likely to be on the rolls of this 
Corporation during tbe current financial 
year? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLBR) : (a) The 
Helicopter Corporation of India will 
commence its operations in October, 1~86. 

(b) The Corporation will be acquiring 
helicopters progressively and is lik.ely to 
bave 19 helicopters in its fteet by the end of 
the current financial year. 

(c) There are at present 86 employees 
in the Helicopter Corporation of India 
including 22 Officers/Pilots/Enaineers. A 
total of 3SS employees are likely to be on 
the rolls or the Corporation durin. the 
current financial year which will include 
executives, pilots and engineers. 

(English] 

Air India'. RII.t. for Commereial 
L.adl_1 

30SS. SHRI AMAL DATTA : Will 
the Minister of TRANSPORT be ,leased to 
state: 

(a) whether Government/Air India bal 
tbe commercial landin. rilbts at two places 
in lOme couDtries, if 80, tbe name of the 
country, tbe places and tho date. from 
which lucb rights exist; 

(b) to what extent sucb rJabts of laodi.Da 
at two pl ... haw beeD l»tUized 10 far; 

(c) whether any country bas louabt' 
for ,imilar rilbta .10 IDdia _clIO whieb 
country. if 'aD)" lucb· daht. have ·becn 
panted ,0 far.;· 
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(d) whetber it is a fact that' some 
countries bad asked for a second commercial 
lao4lol ri,bts at Calcutta; and 

(e) if 10, the names of such countries 
and the realons for turning down tbeir 
proposal? 

THE MINISTER OF STATE IN THE 
DBPARTMBNT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a) Airlines 
desilnated by tbe Government of India (Air 
India/Indian Airlines) have landing rights at 
two placcs in lome countries. ~ statement 
indicating the list of these countries, the 
places and date. from wbich such f 1Shts 
exist is given be]ow. 

(b) Air India/Indian Airlines are 
operatinl to two places in some of the 
countries. These are Bangladesh (Dhaka, 
Chitt8Ionl), Japan (Tokyo Osaka), Pakistan 
(Karachi. Lahore), Saudi Arabia (Jeddab, 
Dbabran), Switzerland (Geneva, Zurich), 

U.A.E. (Dubai, Abudhabi, Sharjah, 
Rat-BJ .. K hayma b). 

(c) A number of countries' have been 
SfaDled tbe fiabts to operate to two or more 
point. in lndia. These are Afghanistan, 
Australia, Bahrain, Baoaladesb, Caoada, 
Czechoslovakia, Fiji. Prance, Federal 
Republic of Germany, Gbana, Iraq, Italy, 
Japan, Kuwait, Lebanon, Malaysia, 
Maldives. Nepal, Netberlands, Nigeria, 
Oman, Pakistan Poland, Qatar, Saudi 
Arabia, Sinlapore, Sri Lanka, Sweden, 
Switzerland, Syria, Thailand, Turkey, 
U.A.E., U;K., U.S A., U.S.S.R. and 
Yugoslavia. 

(d) and (e). In the recent past 
Singapore requested to operate to Calcutta 
in addition to Bombay and Madras and the 
same was granted. Yugoslavia had also 
been allowed to operate to Bombay and 
Calcutta. 

Statement 

Lilt of tlte Countrle, where lIir ... lndla/ J "dian Airline, are entitled 
to Operate to Two Place., 

S.No. Name of the Country 

2 

Places in that country where Indian 
desigoated airlioo i. entitled 

to operate 

3 

Date from which 
tbese rigbts accrued 

--
4 

.-----'-----------.---.---~ 

1. Afabanistan Kabul, Kaodbar 

2~ Australia Sydney, Melbourne and/or any (Perth 
granted in otber points in Australia 
April, 1963) 

3. Bangladesh Dhaka, Chittagong 

4. Canada Montreal. Vancouver 

,~. France Paris, Nice 

6. Pedoral Republic of Frankfurt or any otber poiot 
Germany 

1. Iraq Basra and Bagdad 

8. I tal, 'Rome. M Uan 

t. Japan Tokyo. Osaka 

26.1.1952 

11.7.1949 

3.7.1974 

26.2.1982 

16.7.1947 

31.5.1963 . 

27.7.1955 

,16.7.1959 

2.4.1955 
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1 2 . ,) \ 

JtO. MakU,es . ·Male or another poio t 13.3.1979 

, , tt. Nepal Kathmandu or an), two otber 26.11.1964 
'point •. 

t2. Niaeria Lagos. Kano 31.1.1978 

13. Pakistan Karachi, L,bore 16.7.1976 

14 .. Poland Warsaw or Gdansk 25.1.1977 

IS. Saudi Arabia Jeddah. Dhahran 26.4.1973 

16. Sri Lanka Colombo, Kankesauturai 21.12.1948 

17. Sweden Copenbapn or a point in Sweden or 18.10.1966 
Norway 

18. Switzerland Geneva, Zurich 24.06.1949 

19. Turkey Istanbul. Ankara 10.04.1986 

20. U.A,B. Dubai, Abu Dbabi, Sbarjah 24.04.1980 
Ras-al .. Khaymab 

21. U.K. London, Birmil).bam 1.12.1951 

22. U.S.A. New Yqrk. San Fransisco, Los 3.02.1956 
Anlles 

23. U.S.S.R. Moscow, Tashkent 2.06.1958 

24. YUjo.Javia Belarado, DublOvaik, Ljubljana 17.07.1986 

'Irrigation Projects' of Karn,taka 

3056. SHRI SRIKANTA DATTA 

(c) the estimated cost of each of these 
projects; and 

NARASIMHARAJA WADIYAR: Will the 
Minister or WATER RESOURCES be pleas ... 
eel to .tate : 

<a) tbe Dumber of major and medium 
irrigation projects which are under execution 
ill It.ro'ataka State at present; 

(b) when was tbe construction work of 
~ qf these projects 'Itarted; 

(d) tbe taraet date set for the comple­
tion of cacb of tb~~ projtptl ? . ' ",' 

THE MINISTER. OF WATER 
ltBSOURCBS (SHRI B. SJ:I.,.NKARA­
'NAND): (a) to (d). The information is 
liveD in. tb, .~tacem.t bolow. 

. !-



j(l ",.It,., A'IttWI" SIAVANA 16. 1908'(SAKA) Wrltlen An,wtr, JI0 

Statement 

De,all. o/Irr/,u'(on P,oJet:t, ""de, c(Jlfltru~tlon I" rtll"tlltlka 

---__"''''''~''''----~--- ... - ... - ... ,"-... -...... ~-~-...- ...... ,.---
S. N. Name of Project Plan in which Latest estimated Likely period of 

started cost completion 

·1 :1 3 4 5 

Major Projects 

Ongolug 

1. Tungabhadra Dam L.B.C. I 90.40 VII Plan 

Tungabbadra R.B.LLC (I.S.) I 6.83 VII Plan 

2. Bbadra I 59.00 Vll PJan 

3. Malaprabba III 269.69 Beyond VII Plan 

4. Hemavatbi (N.P.) 1966·69 386.50 Not available 

5. TUDaabhadra H.L.C. St. II 1966·69 15.34 VII Plan 

6. Upper Krishna St. I IV 1071.00 Beyood VU PJan 

7. Kabini ' (N.P .) IV 360.00 Not Available 

8. Harao8i (N.P.) IV 114.00 Not Available 

9. Ghataprabba St~ III V 221.76 Beyond VII Plan 

10. Karaoja V 68.00 Beyond VII Plan 

11. Benni1bora V 49.50 Beyond VII Plan 

12. Hippargi Barrage V 97.00 Beyond VII Plan 
1-3 __ Vat'ulla ('K.R.S. Canal) 1978-80 35.00 Not Available 

(N.P.) 

Dudbaaoaa (I.S.) VI 26.00 Beyond VII Plan 

New Project. 

14. Varabi S7.87 Beyond VII Plan 

MediulIl Project. : 
lJ 

O"ijl"~ 
1, ' ,Tar •• IV 11.60 Vll Plan 

I '2. ,tqOtedot. IV 13.70 Vll Plan 

3. Maac~_,~,. ,,",,V·, 
" ' "1~;,4., , VII '.ao, · 
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1 2 3 4 S 
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4. Amama V 25.10 Beyond Vll Plan 

5. Upper Mullamari V 10.35 VU PlIO 

6. Lower Mullamari V 27 .. 05 Beyond VII Pian 

7. Soudapr V 5.70 VII Plan 

8. Masbinala V lS.90 VlI Plan 

9. Teetba V 3.73 Vll Plan 

10. F .C. to Ranikere V 3.61 VII PJan 

11. Chulkioala V 11.66 VII Plan 

12. Nallur Amanikere (N.P.) V 5.30 Not Available 

13. Cbicktibole (N.P.) 1978·80 7.10 Not Available 

14. Iggalur (N.P.) 1978-80 9.10 Not Available 

15. Hiraballa VI 17.25 Beyond VJI Plan 

16, Arkavatby (N.P.) VI 24.70 Not AvailabJe 

17. Udutberehalla (N.P.) VI 18.60 N at Available 
'------_ .. _------_ .. --.' _-..... -.. -._- . ..-.. __ . --~- .... - - --.. ----'-'~-----,. 

N.P. : Non-Plan; l.S. : Inter-State Projects. 

(Translalion] 

Sbortale of Nurse. to Nursina Home 
of Dr. Ram MarJobar Lobia Hospital 

3057. SHRI VIJOY K.UMAR Y ADAV : 
Will the Minister of HEALTH AND 
FAtvUL Y WELFARE be pleased to state: 

<a> whether it is a fact that such serious 
patients are admitted in Dr. Ram Manobar 
Lohia Nursing Home, New Delhi wbo need 
care round the clock; 

(b) whether it is also a fact that due to 
shortage of nurses sometimes it is not 
possible to attend to all tbe pati~nts simul ... 
'tanco.ly; and 

(c) i~ so, whether Government propose 
to removie tbi' shortage by increasing the 
number of nurses and if so, by what time? 

THE MINISTER OF STATE IN THE 
MINlSTRY Of HEALTH AND FAMILY 

WELFARE (KUMARI SAROJ 
KHAPARDE) : (a) Yes. Sir. 

(b) AU the patient,s are attended to 
ioapite of sbortage of Nursiol Staff. 

(c) The requirement of additional staff 
is constantly reviewed keeping in view tbe 
increase in rtlsh of patients. 14 additional 
posts h)~ludinl the posts of nurses bave 
recently beoen created to auament tbe staft" 
strengtb in the Nursing Home. 

(E"glish) 

Central Nursina School In ASlam 

3058. SHIU BHADRESW AR T ANTJ : 
Wi)) the Mioister of HEALTH AND 
FAMILY V1'ELFARE be pleased to atate : 

(a) whether in view of tbe fa~ tbat 
there . is no Central Nursina Scbool ;n 
Assam, Union Governmeot propose to open 
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a Central Nursing Sebool at Digboi in 
Assam; and 

(b) . if so, tbe details tbereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAP ARDE) : (a) There is at present DO 

proposal to open a Central 'Nursing Scbool 
at nigboi io' Assam. 

(b) Does Dot arise. 

De,eJopment of Water Resources of 
Vldarbha Region 

3059. SHRI UTTAMRAO PATIL: 
Will the Minister of WATER RESOURCES 
be pleased to sta te : 

(a) the projects for developing the 

especially the Vidarbha Relion of tbe State, 
dUring the' Seventh Plan period; 

(b) tbe present level of completion of 
eacb of tbe projects: aDd 

(c) whether through the current rate 
of prOlress tbe Seventh Plan tarlets would 

. be achieved ? 

THE MINISTER OF WATER 
RESOURCES . (SHRI B. SHANKARA­
NAND) : (a) and (b). Informatio. resard­
jng the ongoing major and medium projects 
in Vidarbha region of Maharashtra is given 
in the statement below. Resion-wise details 
of Minor Irrigation projects are not main­
tained at the Centre. 

(c) The achievements of Seventh Plan 
targets depend upon availability of 
resources, 

Statement 

Ongoing lYJaj()r and Medium IrrigG lion Projects 0/ Vldarbha R~glon 0/ Mahara.fhtra 

(Rs. in CroTes) 

S.N. Name of Project Latest esti. Anti. expdr. Likely spill .. Seventh Remarks 
cost upto 1985- over cost in Plan 

86 VII Plan outlay 

1 2 3 4 5 6 7 

(a) Major Projects: 

1. Upper Tapi St. I and II 93.73 4.15 40.86 30.00 

2. Pench (l.S.) 142.77 11.00 54.23 3'1.28 

3. Upper Penganga . 344.00 15.40 230.83 83.00 

4. Upper Wardha 282.01 13.35 214.52 104.27 

5. Kali Sar~r 10.03 0.75 2.65 1.34 

6. Bawanthadi (I"S.) 58.10 0.20 47.10 0.50 

7. Lower Pcosaoa8 (I.S.) . 207.14 O.Ot 207.14 ..00 

8. Ohosi ·l(,burd (Sawaralon) 464.82 0.20 462.93 1.00 

9. lower Wardba 92.S9 0.25 91.43 5.00 
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I 2 3 4 5 6 7 

----".----., ... -~ -
10. Lower Wonna 52.09 3.SS 44.26 40.03 

11. Wan 34.14 0.15 31.04 4.00 
12. ANDavatl 33.23 2.69 28.20 20.00 

13. Homan 61.47 0.16 57.40 2.00 
(b) Medium Projectl 

1. Wandri 9.84 0.50 2.76 1.00 

2. Deoaar.aoD 6.00 0.01 5.63 0.37 

3. Amal Nala 7.04 1.00 2.39 2.39 

4. Koradi 7.98 1.00 2,85 1.90 

5. Mas 5.72 1,30 2.04 2.04 

6. Aran (Pimpri Barwat) 20.75 1.75 10.55 7.70 

7. Waabadi 7.66 0.90 2.64 1.68 

8. Goki 12.53 0.90 4.75 4.75 

9. Lower Pus 13.72 1.17 4.51 4.31 

to. Kolar 10.90 0.43 4.00 0.80 

11. Khekranalla 8.82 0.8S 5.30 1.75 

12. Dbam 18.29 1.09 6.29 4.80 

13. Potbra 8.72 0.89 3.94 3.94 

14. Chenoa Nidi 5.00 0.01 4.00 0.25 

IS. Antaraaon 2.35 0.39 1.68 1.68 

16. Pendbari Nalla 1.79 0.01 1.60 0.25 

17. ~babaDpur 22.80 2.26 19.55 19.50 

18. iC.arwappa Na11a . 12,84 0.01 10.33 1.00 

19. MUD 21.42 2.02 18.80 18.80 

20. B&~D Tank 1.84 0.25 1.60 1.54 

21. Pakadiludem 1.25 0.56 6.08 6.08 

22. Jam 7.00 _~~SO 6.89 3~OO 
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Allocation for Road. 

3060. SHltl a.M. BANATWALLA : 
SHRI MURLI DBORA : 
SHaI SANAT KUMAR 
MANDAL: 

Will the Minister of TRANSPORT be 
pleased to state : 

(a) whetber Government are aware of 
the pressing need to accord priority to road 
development and maintenance; 

(b) whether allocation for roads as a 
proportion of total outlay bas been reduced 
in the Seventh Plan as compared to the 
Sixth Plan; 

(c) if so, the extent of such reduction; 

(d) the allocation which was earmarked 
for roads in the Sixth Plan, actual utilization 
and tbe reaRons for failure to utilize the 
allocation; 

(e) whether Government propose to 
increase tbe allocation for roads in the 
Seventh Plan especially al tax revenue from 
road transport bas considerably increased 
and fuel wastage due to bad roads alone 
costs tbe country nearly Rs. SOO crore. and 
perpetuates immobility. spiralling fares and 

freight charges; and 

(f) jf not, the reasons therefor ? 

THB MINISTBR Of STATB IN rHE 
DEPAR.TMBNT OF SURFACE TRANS­
PORT (SHRI RAJESH PILOT): (a) Yes. 

Sir. 

(b) and (c). Yes, Sir. Tbe percentile 
share for road sector to the total Public 
Sector Outlay has come down from 3.S"- in 
tbo Sixth Plan to 2.9% in tbe Seventh 
Plao. 

(d) As a,ainat the aUocatJOD ot Rs. 3439 
crores for rOlds in the Sixtb Plan, the actual 
expenditure was Rs. 3933 crores. 

(e) and (0. Tbo allocation for road 
sector bas been inoreased from Rs. 3439 
eror. iu tbe Sixtb Plao to a •. 5200 crores 
in tbe Seventb Plall. 

PubJleatlon. Reeel,ed b1 NeU.al 
Llbrart .. from Incllan 

E.b ••• ie. .broad' 

3061. SHR! AJOY BJSWAS: Will tbe 
Minister of HUMAN RESOURCE DEVE­
LOPMBNT be pleased to- state : 

<a> whether national libraries are 
receivio8 various publications of Indian 
Embuaies abroad as per tbe Delivery of 
Books ,and Newspapers (Public Libraries) 
Act, 1954; and 

(b) if so, the names of tbe Indian 
Embaasies wbicb are sending their publica­
tions to India reaularly 7 

THE MJNISTER OF STATE IN THB 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA SAHJ) : 
(a) No, Sir. Tbere is no provision in the 
Delivery of Books and Newspaper. (Public 
Libraries) Act. 1954 to tbis effect. 

(b) Does not arise. 

Sblpplng Corporation or Jadl. '. OlBce 
at Madra. 

3062. SURf M. RAGHUMA REDDY: 
Will the Minister of TRANSPORT be 
pleased to state : 

(a) whether the Shippinl Corporation of 
India bas opened an office at Madras; 

(b) if 10, tbe specific purpose for wbJch 
it was opened; 

(0) the number of staff recruited for Ibat 
office and the number out of tbem which i. 
from Madras baaed seamon; 

(d) whether it is a fact tbat the office 
bas not been fUDCtiollioa smoothly; aD4 

(e) if 10, tho reasofts tberefor ? 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF SURFACE TRANS­
PORT (SURI RAJBSH PILOT): (a) aDd 
(b). Yes. Sir. The office of Sbippiol 
(ArporadoD of IDdi. Ltd. WII opoaod at 
Madras in October, 1985 for baDd·JiDa 
technical alld operational matters in view of 
iocr •• iaI trafDc in oii, itoa ore and COQ~ 
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tainerisation and also to monitor and review 
tbe commercial-operation of SCI. 

, (c) No recruitment of staff bas been 
mad. for tbe Madras Office. 7 officers from 
Head Office at Bombay and 1 ufticer from 
Calcutta have been deputed to Madras. In 
addition, 2 Assistants who were earlier 
workiDi at the Rameswaram office ba ve 
been POI ted in Madras otfice. Tbe' seamen 
cannot be pOlted in Madras office as their 
work and duties are on board the ship and 
not in shore establishment. 

(d) and (e). ' The office has been carry .. 
ing out its defined functions subject to 
certain constraints. Tbe main constraints 
bave been disturbance on account of agita­
tion by the Union of Seamen at Madras in 
connection with posting on ships operating 
OD mainland-A and N Island service. 

[Translation] 

Introduction of a Direct Train between 
Palamau and Calcutta 

3063. KUMARI KAMLA KUMARI: 
Will the Minister of TRANSPORT be 
pleased to 8ta~c : 

(a) whether people have to face much 
inconvenience in the absence of any direct 
train service from Palamau to Calcutta; 

(b) if so, whether Government propose 
to introduce a direct train from Palamau to 
Calcutta; and 

(c) if 80. by what time and if' Dott tbe 
reasons therefor '/ 

THE MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIOWAI): (a) 
and (b). No lucb proposal is under 

consideration. 

(c) Does not arise. 

(English) 

Delay ID DellYer)' of Wen Platforms 
ofONGC 

3064. SHRI Y.S. MAHAJAN:, 
the Minister of TRANSPORT be pic 
to state: 

(a) whether it is a fact that an order 
was placed with Hindustan Shipyard Ltd. 
for tbe fabrication of well platforms ED and 
EC by tbe on and Natural Gas Commission 
witb March, 1986 as delivery schedule and 
Hindustan Shipyard Ltd., bas reported 20·25 
per cent progress in the case of main deck 
aDd belidcck for tbese plat('forms; and 

(d) if so, the reasons for such a delay? 

THE MINISTER Of STATE IN THE 
DEPARTMENT OF SURFACE TRANS­
PORT (SHRI RAJESH PILOT): (a) Yes. 
An order for two well-bead platforms EB 
and Ee to be supplied by ,March, 1986 was 
placed by Oil and Natural Gas Commission 
on Hindustan Shipyard Limited. While 60% 
of the overall work on platforms was 
completed on due date, the progress on the 
balance 40% was around 20% In March, 
1986. Tbe overall progress at present is 80 
per cent. 

(b) Delay in completion of the decks 
and helidecks was primarily because of 
delay in finalisation of engineering details 
with Engineers India Limited and late receipt 
of the imported equipments. However, 
specific concession was obtained from ONGC 
for installation of temporary decks in lieu of 
main decks so as to enable ONGC to 
prolress with the drilling operations. 

Silting in Kosi River 

3065. SHRI MAHABIR PRASAD 
Y ADA V : Will the Minister of WATER 
RESOURCES be pleased to state : 

(a) whether it is a fact that Kosi river 
is aoina to cause and create a very great 
problem for the people of the area on 
account of heavy silting in tbe river bed in 
between two embankments; 

(b) whether Government are aware that 
moat of the canals tatilll water from the 
main river are not fit for use on account of 
heavy silting: 

(c) whether it is also a fact that breacb 
in the embankments may be caused on 
account of heavy 'pressure of water OD the 
embankments and non-discharge of water 
throuab the canals; and 
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(d) if so. the measures being contemplat,­
ed in tbis regard? ' 

THE MINISTER OF WATER RE­
SOURCES (SHRI B. SHANKARANAND) : 
(a) Past studies indicate that the riv,",r bed 
between the embankments of the Kosi has 
been rising in certain reaches. 

(b) Although there have been siltation 
prob1ems, tbe canals are operative. 

(c) and (d). As the discharge passing 
through the canals forms a very small 
fraction of the high flood discharge, this 
does not have any effect on the flood 
situation lower down. However, the Govern­
ment of Bihar is taking, from year to year, 
protective measures in the form of bank 
revetment and river training works etc. to 
protect the Kosi embankments. 

Revaluation of Answer Books of Xtb 
and XlIth CIsa.ses or Delhi Secondary 

School Examinations 

3066. SHRI AMAR ROYPRADHAN : 
Will the Minister of HUMAN RESOURCE 
DEVEL9PMENT be pleased to state : 

(a) whether Ie-evaluation of answer books 
of Xth and Xnth Classes of the Delhi 
Secondary School Examination conducted by 

the Central Board of Secondary Education t 

New Delhi, is allowed; 

(b) if Dot, the reasons therefor and 
,whether Government propose to start re· 
evaluation proctss with immediate effect so 
as' to abolish the monopoly of the examiners 
and the Board; and 

,c) if so, the details thereof and if not. 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA SAHl) : 
(a) to (c). The Centra) Board of Secondary 
Education is an autonomous organisation, It 
has its own system of reaulating its working 
including the matters relating to' examination 
reform. The Central Board of Secondary 
Education does oot allow re-evaluation of 
answer books. It only l)ermits a seruitiny 
of sc~ipt to ensure tbat marks awarded for 
each question have been included in 

the total and tbat totalling is correct. 
In the. ligbt of experience . of other 
Boards which introduced re-evaluation the 
Central Board of Secondary Education is of 
the view that le .. evaluation may not be the 
right answer beckuse it often gives rise to 
greater scope for infiuencin& the new 
examiners. 

The Central Board of Secondary Educa­
tion has in~roduced centralised or spot 
evaluation at the senior scconda ry ~t('I!'l' 
whicb ensures constant supervision of tbe 
examiners. The Board, proposes to extend 
central evaluation at the secondary stage 
shortly. 

The National Policy on Education 1986 
contains the statement that examination 
system will be re-cast so as to ensure a 
method of assesement that is vaHd and 
reliable measure of student development. It 
is intended to effect changes in the examina­
tion system in a pbased manner in 
accordance witb the programme of action 
being drawn up hy the governme,nt to 
translate the provisions of the policy. 

[ Translation] 

Renovation of Kakanmadh Temple in 
Morena District. M.P. 

3067. SHRI MAHENDRA SINGH: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether a proposal involving of 
Rs. 23,] 8.466 was received by the Director 
General. Archaeological Survey of India in 
July, 1986 itself for renovating tbe famous 
Kakanmadh temple in Morena district of 
Madhya Pradesh; and 

(b) tbe time by which the said proposal 
for this amount is likely to be approved and 
the time by which the renovation work will 
be taken up '1 

THE MINISTER OF STATE IN l'BE 
DEPARTMENTS OF EDUCATJON AND 
CULTURE (SHRIMATI KRISHNA SAHI): 
(a) and (b). Yrs, Sir. However, Ih~ proposal 
covered only partial repairs of the temple. 
A comprehensiv.e estima.te is beioa prepared. 
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PrI,ate Buses ander DTC Operation 

3068. SHRIMATI SUNDERWATI 
NAVAL PRABHAKAR: Will the Minister 
of TRANSPORT be pJeased to state: 

(a) whether she is aware 'of the difficul­
ties of tbe commuters travelling in private 
buses under Delhi Transport Corporation 
operation having 3 X 2 seating layout because 
it is not possible to board or to get down 
from these buses on the way without being 
injured or getting one's clothes torn due to 
narrow sausway; 

(b) if so, whether Government propose 
to withdraw such inconvenient private buses; 
and 

(c) if not. the remedial measures pro­
posed to be taken to remove inconvenience 
to the commuters ? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF SURFACE TRANS .. 
PORT (SHRI RAJESH PILOT): (a) to (c). 
Pasengers bave been experiencing some 
difficulty in moving in the Private buses 
particularly during peak bours. The DTC 
bas in November, 1985 taken a decision to 
engage only such new P.O. buses as have 
2 X 2 seating design. The replacement. of tbe 
old private buses will also be allowed only 
by the buses baving 2 X 2 seating layout. 

(English) 

IDadequate Siork of Medicines in 
NDMe Run HospUals 

3069. SHRI MOHO. MAHFOOZ 
ALl KHAN: Will tbe Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether Government are aware of 
tbe inadequate stock of modi~iDCS in 
hospitals run by the New Delhi Muncipal 
Committee and tbe patients are required to 
buy the pre~cribed medicines from tbe open 
market; and 

(b) if so, the steps taken by Governm.ent 
to improve tbe situation 1 

THE MlNlSrBR OF STATS IN THE 
MlNISf.RY OF HBALTK AND fAMILY 

WBLFARE (KUMARI SAROJ 
KHAPARDB) : (&) aDd (b). The New 
Delhi Municipal Committee b.as informed 
that sutDcient stock of essential medicincs 
includiog Ufe-savitll drua. are available in 
the New Delhi Municipal Hospitals. 

GuJarat'. irrIgation Proietti pending 
ClearaDt:e 

3070, SHRIMATI PATEL REMABBN 
RAMJIBHAI MAVAN}: Will the Minister 
of W ArEa. RESOURCES be pt~asc:d to 
state : 

(a) whether same irrigation projects 
submitted by tbe Government of Oujarllt to 
the Union Government are pending for 
clearance; and 

(b) if so, (he details of such projecfs 
and reasons for delay 1 

THE MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA­
NAND) ! (a) and (b). 8 major and 3 

, medium irrigation projects are under 
scurtiny and certain clarifications/details in 
respect of 5 major aDd 3 medium ·scbemes 
are awaited from the State Government. 
Out of tbe remaining schemes, one major 
scheme, namely. Sardar Sarovar Project is 
awaiting clearance from the forest and 
environmental angle. In respect of Wattak 
project certain inter-State issues are to be 
resolved. The Kharicut Modernisation 
Scheme is under the coosideration of the 
Planning Commission. 

[Translation) 

fI~loods in North Blbar and East Uttar , 
Prad.lb 

3071. SHRJ MANOJ PANDEY: 
wm the Minister of W ATBR RESOURCES 
be pleased to state : 

(a) whether it is a fact tbat tbe catcb .. 
ment 'area of the lJIain rivers in North Bihar 
and Eastern Uttar Pradesh fans in Nepal; 

(b) wht'ther it is also a fact tbat tbeso 
rivera are the main cause of Boods every 
year in these States; and 
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(c) if so, wbether Government propose 
to hold talks with Nepal to tolve the flood 
problem of these States permanently and 
approve tbe scheme to avert tbe floods ? 

THE MINISTER OF WAT2R 
RESOURCES (SHRI B. SHANKARA­
NAND) : (a) and (b). Yel, Sir. 

(c) The Governmen t propose to con­
tinue tbe dialogue with His Majesty's 
Government of Nepal to mitigate the flood 
problem to tbe extent possible. 

Allowing MST Holders to Travel in 
Howrab.Kalka Mall 

3072. SHRI KESHAORAO PARDHI: 
Will tbe Minister of TRANSPORT be 
pleased to state : 

(8) whether passeDlers bolding Monthly 
Season Tickets are not a)Jowed to under­
take journey between Delhi and Khurja, 
Aligarh and other places in Howrah·KaJka 
Mail whereas Monthly Season Ticket holders 
are allowed to travel by this train between 
Allahabad and Kalka; 

(b) if so, the reasons therefor; 

(c) whether, keeping in view the fact that 
Assam Mail bas been witbdrawn. there is 
any proposal to allow these communters to 
travel upto Kburja, Atiaarb aod other pJaces 
by Howrab-Kalka mail with a view to 
remove the difficulties being experienced by 
them; and 

(d) if so, by what time and if not. the 
reasons therefor ? 

THE MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIDWA1): (a) 
and (b). 1 Up/2 Do Howrah .. Dclhi-K.alka 
Mail is a superfast train with a distance 
re8triction of 480 Kms. in Second class. 
Montbly Season Tickets arc issued only for 
distances upto 150 Kms. Hence, Second 
class Montbly SealoD Ticket holders are 
not ·per.mitted by. this train. First Class 
Monthly Season Ticket holden, however, 
can travel in Kalka Mail by paying superfast 
charges subject to avaihibiJity of room. 
Sioce Monthly Seasoo Ticke,ts ere issued 
only (or distances upto 150 K.ms., as such 
DO Montbly' Season Ticket can be issued 
from Allahabad to Kalka. 

(c) NOt Sir. Tbere is D.O such proposal. 

(d) 'There are only two unreserved 
coacbes 00 Kalka Mail which are meant for 
long distance psssengers and if commuters 
are allowed, long distance passengers will be 
highly inconvenienced as tbe coaches are 
already overcrowded. 

(Englllh] 

Doctors Migrating Abroad for 
Em.ployment 

3073. SHRI MURLI DEORA : Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the average number of doctors 
leaving tbe country each year for taking 
up employment or residence abroad, causing 
brain drain; . 

(b) the estimated annual loss through 
such drain in real terms; 

(c) how much does it cost to Govern­
ment to train a doctor before he migrates 
to a foreian country; and 

(d) tbe steps being considered by 
Government to prevent such erosion in our 
national infrastructure? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE) : (8) to (C), Migration of 
Medical Manpower is a com pi,,, phenomena 
resulting from a variety of factors. Since 
Indian Doctors go abroad for employment 
through various sources ioc]uding ,bose 
serving in the States or in tbe private 
sectors. tbe number of sucb doctors working 
in tbe foreigD countries and the loss the 
'country suffers by way of such emigration 
each year, in terms of eost~t is not available 
wiih the Government of Jndia. I t bas been 
estimated that the cost of training a doctor 
is about Rs. 2.S0 lakhs. 

(d) The foUowinl steps have been to taken 
discourage the migration of medical man .. 
power to forelgn countries : 

(i) restrictions have been placed on 
medical araduates aoios abroad 
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for higber education and training 
where such training ra~ilities exist 
in the country. Doctors belong .. 
ing to scarce categories are not 
sponsored for employment abroad. 

(ii) advance increments are granted to 
specially qualified candidates on 
the recommendations of the Union 
and State Public Service Commis­
sions. 

(iii) improvements in the service 
conditions of doctors, particularly 
those serving in tbe rural areas are 
being brought about by the State 
and Union Territory· Governments. 

(iv) arrangements have been made for 
holding of the prestigious member­
ship examinations by the Naticnal 
Board of Examinations which 
correspond to foreign qualifica­
tions e.g FRCS. MRCP, etc. 

(v) the Ministry of Finance on the 
basis of tbe recommendations of 
the 8th Finance Commission have 
agreed to provide special grants 
amounting to Rs. 352.44 lakhs 
annually for payment of rural 
allowance to doctors posted in the 
Primary Health Centres during 
1985-86 and 1986-87. Tbis will 
be in addition to a sum of Rs. 
101.40 Jakbs during 1985-86 and 
and Rs. 93.78 lakhs during 1986-87 
for House Rent Allowance to 
doctors who have not been 
provided with residential 
accommodation. 

AttapPftdy and Chimony Projects 

3074. SHRI P.A. ANTONY: Will 
the Minister of WATER RESOURCES 
be pleased to state : 

(a) whether it is· a fact that the 
Attappady and Chimony p.rojects of Kerala 
are pending with the Union f~r clearance 
for more than ten years; 

(b) if so, the reasons therefor; and 

'(c) when thOle are likely to be appr~· 
ved 1 j .( 

tHE MINISTER OF WATER 
RESOURCES (SHRf B. SHANKARA. 
NAND): (a) to (c). Attappady Irrigation 
Project in tbe Cauvery Basin is awaiting 
clearance from inter-State angle. Cbimoni 
Irrigation Project is under examination in 
Central Water Commission in respect of 
water availahility and the design flood 
discharge for spillway. This project can be 
cleared after these aspects are satisfactorily 
settled. 

Non availability of Veghariao Food 
OJ) Indian Airlines Fligbts 

3075. SHRI ANOOPCHAND SHAH: 
Will the Minister of TRANSPORT be 
pleased to state : 

(a) whether it is a fact that on Indian 
Airlines Serviees many times passengers are 
not served vegetarian food; 

(b) whether it is also a fact that there 
was shortage of vegetarian food on .8 July, 
1986 on flight No. Ie 162 from Cochin to 
Bombay and on 17 July, 1986 on flight No. 
Ie 181 from Bombay to Delhi; and 

(c) if so, the main reasons therefor aod 
steps Government propose to take to avoid 
inc')nvenience to passengers 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a) No, ~jr. 

(b) On flight IC-162 of 8.7.86 there 
were 126 passengers for which 108 non 
vegetarian, 18 vegetarian and 5 extra 
vegetarian dishes were provided. On flight 
Ie-lSI of 17.7.86, for 273 passengers, 148 
non vegetarian, 125 vegetarian and 7 extra 
vegetarian dishes were provided. No 
complaints have been received from 
passengers about the shortage of vegetarian 
meals on these two flight. 

(c) Does not arise. 

Afr Connection or Rajkot with Delhi 

3076. SHRI DJGVIJAY SINH : Will 
the Minister of TRANSPORT be pleased to ' 
8t'lte : 

(8) whether it is a fact that from Rajkot, 
Jamnaaar, Bbavnagar, Kesbod,· P'?rbunder 
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and Bhuj, passengers for Delhi .have to fly 
firat in the opposite, direction (Soutbward­
Bombay) and tben take a fiiaht for Delhi; 

(b) if so, whether Government propose 
to provide suitable air connections for Rajkot 
linking it nortbwards for Delhi via Udaipur, 
Jodhpur, Jaipur in keepinl with their new 
policy of eliminatina circumvented air routes; 
and ' 

(c) if so, the details of the proposal and 
when it will be implemented ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (8) Yes, Sir. 

(b) There is no such proposal at 
present. 

(c) Does not arise. 

Pri,ate Coaching by Teachers 

3077. SHRI RANJIT SINGH 
OAEKWAD: 
SHRI NARSING SURYA .. 
WANSHI : 

Will the Minister of HUMAN RE­
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether Government are aware that 
coaching classes for bigher secondary 
standards, etc. have become a, money making 
business; arid . 

(b) if so, whether Government propose to 
put a ban on coaching'classes by Secondary 
and University teachers and such other 
measures to put a stop to this menace? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA 
~AHI): (a) It is generally known tbat 
coaching classes at higher secondary and 
otber lev~ls are conducted by private 
institutions. 

(b) Tbe National EduCation Policy, 1986 
recogoises the need to prevent commer~ia .. 
lisation of education. 

Mentally Rctar~ed ChJld·rao in -Goitre 
. Prone Ate.s· 

, ~ 

3078. SHRIMATI D.K. BHANDARI: 
Will tbe 'Ministor of HEALTH AN'D 
FAMILY WELFARE be pleased to state: 

(a) whether Government are aware that 
a large number of children in 'lOitre prone 
areas' are mentally retarded; 

(b) whether Government have taken any 
step to survey the number and state of 
health of such children; and 

(c) if. so, the number of such children, 
State .. wise ? 

THE MINISTER OF STATE IN THE 
MINIS1RY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE) : (a) to (c). The Govern­
ment are aware that a large number of 
children in goitre-prone areas are susceptible 
to mental retardation. No country-wise 
survey has been done to assess tbe, extent of 
such mental retardation among children in 
various goitre-prone areas. A limited study 
done in Eastern Uttar Pradesh had revealed 
a fairly bigh incidence ranging between 4% 
to 15% in Gonda, Deoria and Gorakbpur. 

Direct Flights from Trifandrum to 
Foreign Countries 

3079. SHRr K. MOHANDAS: Will 
the Minister of TRANSPORT be pleased to 
state the names of countries to which direct 
flights are ope,rated at present, from 
Trivandrum ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER) : Sri 
Lanka. Maldives, U .A.E., Kuwait and Saudi 
Arabia. 

RaJdbani Type Express Train between 
Trl,aadruDl and Delh' 

3080. SHRI K. MOHANDAS: Will 
the Minister of TRANSPORT be pleased 'to' 
state: 

,(8) whether tbere is any proposal to 
inttodu~ a Rajdbani type Express train to 
Trivabdrum from Delhi; and 
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(b) jf 80, the de.tails thereof? 

THE MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIOWA!): <a) 
No, Sir. 

(b) Does Dot arise. 

ReMoration 01 Train Sen'cel In Ferozepur 
aDd DebU 01,111008 of Northern 

Railway 

3081. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
TRANSPORT be pleased to state : 

(a) whetber a number of train services 
still remair;t suspended in Ferozepur and 
Delbi Divisions of Nortbern Railway due 
to deterioration. in tbe law and order situa­
tion in Punjab; 

(b) if .0, the names of tbe train services 
in t~ese divisions alongwitb tbe dates "ith 
effect from which these have been suspended; 

(0) whether it is proposed to restore 
some of tbese sorfices in view of tbe extreme 
hardship caused to the people; and 

(d) if so, the details tbereof including 
the dates by which tbese are likely to be 
restored? 

THE MINISTER OF JTRANSPORT 
(SHRIMATI MOHSINA KIDWAI): (a) 
Yes, Sir. 

(b) A statement is given below. 

(c) and (d). This will depend on the 
review of tbe position from time to time. 

Statement 

'(b) DeIhl DI.lllon-l0 

Train No. 

1 

347 Passcnaer 

348 Passenger 

2 USN 

S USN 

1 BD 

4 UB 

3 UD 

3LS 

4 LS 

344 Pas.eDger 

1 AD 

4 AD 

Date of Cancellation Section 
._, _________ " .. ___ ~., _. _____ 'A ______ 

2 3 

1204-19861 
Ambala Cantt.-Batbinda 

12 .. 4-1986J 

12-4-19861 r Nanga1 Dam - Sirhind. 
12-4 .. 1986) 

-do- Dhuri-Bbatioda 

-do- Dbadnda-Ambata Cantt. 

-do- '" Amba1a Cantt-Dhuri 

12-4 .. 1986 Ludhiana-Sirbind 

13-4-1986 -do-

1 .. 5-1986 Bbatinda-Jakbal 

Ferozepur DI,llion-41 

26-3-19861 

26-3. 1986J 
. Amritsar-Derababa Nanak 



1 2 3 
__ ~, .. _ ........ ___ ,_._.,. ,,._.,_ •• __ ..,_ ..... __ .w ,_ "" ___ , 

1 ABP, 25-3·1986 Amritsar-Patblnkot 

4ABP 2S·3·1986 -do-

S ABP 25·3 .. 1986 -do-

6ABP 24 .. 3-1986 -do-

4AK 25 ... 3-1986 Amritsar-Khemkarao 

5 AK 25-3-1986 -do-

7 AK 29 .. 3-1986 -do-

8 AK 29 .. 3·1986 -do-

l NJ 11-4 .. J986 Jalandhar City-Nawalbabr 
Doaba 

2 JH 11-4 .. 1986 Jalandbar City-Hosbiarpur 

7JH 11-4-1986 -do-

9JH -do- -do-

lO JH -do- -do-

I JNL -do- Jalandbar City-Nakodar 

IJN 12 .. 4-1986 -do-

2 JMP 12-4-1986 Jalandbar City-Pathankot 

5 JMP 11 .. 4-1986 -do-

7 FF 11-4-1986 Ferozepur-Fazilka 

8 FF 11-4-1986 -<10-

3 LJH 12.4·1986 Ludhiana-Hisar 

4 LJH 12-4-1986 .. -do-

S L1H 11.4 .. 1986 -do-

6 LJH 11-4-1986 -do-

2 BA 11-4 .. 1986 Batbinda-Abobar 

'4 SHB 11-4-1986 Batbinda-Sri Gaoaa. Napf 

7 LF 11-4-1986 Ferozel'ur-Ludhiun8 

8 LF Jt·4-1986 -do-

'1 ABQ 2S .. 3·1986 Amritsar- Qadian 

2ABQ 25·4.1986 -do-
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1 2 3 

3 ABQ 25-3-1986 Amrit9ar-Qadian 

4ABQ 25-3-1986 -do-

l APJ 25.3·1986 Amritsar-Jammu Tawi 

2APl 25-3-1986 -do-

334 Passenger 26-3-1986 Amritsar-Jalandbar City 

6 LJ 17·5·1986 Dburi-lakbal 

2JNL 14-S-J986 Jalaodhar City-Nakodar 

337 PasseD,ar 27-3-1986 Amritsar-Ludhiana 

333 Passenger 26-3 .. 1986 ,-do-

343 Passenger 1-5 ... 1986 Jakhal-Bathinda-Sriganga 
Nagar 

--_._",,-_ ... _--,-_.,._ ........ _--_ •. _--.... _.,_-----_ .. __ . __ ._ .. _---_ ..... " .. ", ... _--- --... ------- ---"_._.,, ._ ----

Relaxation of Criteria for Opening of 
Navodaya Vldyalayas 

3082. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT 
be pleased to state : 

(a) whether the criteria of availability 
of suitable land and buildings for deciding 
the location of Navodaya Vidyalayas "ould 
be relaxed in hill States/regions in view 01' 
the topography; and 

(b) if so, tbe details of the relexations 
proposed to be given to such States_? 

THE MINISTER OF STATE IN THE 
DEPARTMBNTS OF EDUCATION AND 
CULTURE· (SHRIMATI KRISHNA 
SABI) : (a) and (b). The scheme for 
sctting. up Navoyaya Vidyalayas envisages 
that each schools should have roughly 30 
acres of land and it is also stipulated that 
existing'scbool buildings, project buildings 

. not in use and other similar premises with 
adequate vacant land will be considered. 
So. there is eoouab flexibility in the 
provisions of the scheme. 10 individual 
ca_ relaxations in the criteria for availabi­
lity of suitable land and buildings for 
location of Navodaya Vidyalayas is consj .. 
de red on tbe' merits of each case. 

In tbe case of Himachal Pradesh where 
it has been decided to start four Vidyalayas 
in Paodoh, District Mandi; Theog, District 
Shimla; Saro), District Cbamba; and Nahan, 
District Sirmore, relaxation in respect of 
land for permanent site bas been allowed in 
three cases. 

Testing of Samples of a Commodity at 
the place of its Manufacture 

3083. DR. V. VENKATESH: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state ': 

(a) whether G~vernment have taken 
any step for testing samples of a commodity 
at tbe' place of . its manufacrure in 
order to test its purity or impurity; 
and 

(b) wbether OoveroD;lent propose to 
hold the manufacturer of the commodity 
responsible, in case the saleable sealed 
cOlllmodities .are found spurious or adulte­
,rated? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND. FAMILY 
WELPARE (KUMARl SAROJ 

. KHAPARDB) : <a> According to tbe 
condition of licence, sranted under the 
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Drup and Cosmeties Act and tb~ R.ules 
thereunder, every manufacture baa to .tost 

. eacb batch or lot of raw material used by 
him ror the manufacture of bis products 
and also each batch of the final product: 
10 addition to this, tbe Drugs Inspectors. 
appointed under tho Act, have powers to 
draw samples from maouracturina premises 
as well as sale premi$es and get tbem tested 
by the Government Analyst appointed uDder 
the Act. 

As rar as provisions of the Prevention 
of .Food Adulteration Act, 1954 is 
concerned, tbe State Governments have been 
advised to keep a strict vigil· on the quality 
of food at its source of manufacture. 

(b) Under the provision of the Drugs 
and Cosmetics Act and the Rules thereunder 
drugs can be sold only by a licensed 
wholeseller!retailer. No licenced dealer 
can sel1 a drug unless such drug is 
purcbased under a cash or credit memo 
from duly licenced dealer or duly licenced 
manufacturers. 

Drugs Inspectors appClinted under tbe 
Act have powers to draw samples from the 
sale premises and send tbem for test to 
Government Analysts. If the· samples 
drawn from the Sales premises is found to 
be sub-standard/adu1terated/spurious on 
test. necessary action in the matter is taken 
against the manufacturer/dealer depending 
upon tbe findings of the Government 
Analyst and the Drugs ] nspector in the 
matter. 

Every manufacturer is responsible for 
the quality of the drug released by him for 
sale in the market. 

In tbe case of food items, the manu­
facturer may also be impleaded in the Court 
of Law in case sealed commodities are 
found adulterated. 

Locntlon or Office or Inland Water 
Transport Authority 

3084. SHRI SANAT K.UMAR 
MANDAL : Will the Minister of TRANS­
PORT be plea~ed to state : 

<a) whether a decision . to ,. locate the 
.otIice of tbe Inland Water Transport 

Authority, and apex body to monitor inland 
water transporl operations in the country, 
has since been takeD; 

(b) if so, the details thereof: and 

(c) the reasons for not acceeding to the 
request of the Government of West Bengal 
to locate the office in Calcutta where 
necessary infrastructure exists particularJy 
when the first commercial run on the 
Calcutta .. Patna stretch of the Qational 
waterway was launched at Calcutta and is 
capable of handling not only all the up 
country cargo emanating from tbere but 
a Iso the downwards transport operations ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SURFACE TRANS. 
PORT (SHRI RAJESH PILOT): (a) No, 
Sir. 

(b) Does not arise. 

(c) No such communications bas been 
received from the Government of West 
Bengal. . 

Withdrawal of First Class Coaches 

3085. SHRI SANA! KUMAR 
MANDAL: Win the Minister of TRANS­
PORT be pleased to· state: 

(a) ,whether the 
withdraw first class 
graduaJly; 

Railways p1an to 
passenger coaches 

(b) if so, the phased programme 
envisaged in this behalf so far as the 
. withdrawal of first class coaches· from the 
Super-fast, Mail, Express and local 
passenger trains is concerned; and 

(c) the manner in which these coaches 
are proposed to be replaced in tbe context 
of the fast moving passenger traffic ? 

THE MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIDWAJ) : (a) 
Yes, Sir. ' 

. (b) and (c). First class coaches OD 
important Mail/Express trains will be· 

. gradoany replaced with A.C. '2 .. tier sleeper 
coaches.· This will be done in a phased 
manner. takina ioto accoun' the availability 
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of new A.C .. sleeper coaches, preference 
beina &iven to train. which have two or 
more 1st class coacbes. It bas also been 
decided to withdraw First class coaches 

. from local passeoser trains. The First 
class coacbes arc quite old, and will aet 
condemned on age-cum-condition basis. 
Now First class coacbes are not being 
built. 

Checking Tlcketless Travelling 

3086. SHRI PRIY A RANJAN DAS 
. MUNS} ! Will the Minister of TRANS­
PORT be pleased to state : 

(a) the number of ticket collectors on 
pay roll of various railways as on 31 March. 
1986; and 

(b) wbether Flying Squad checking 
without black coat is proposed to be 
introduced in important trains with the help 
of Railway Protection Force to stop large 
scale ticketless travel1ing 1 . 

THE MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIOWAI) : (a) 
and (b). The information is being coJlcctcd 
and will be laid on the TabJe of the 
Sabba. 

Preservation and Maint(l'nancc of 
Indian Culture Heritage 

3087. SHRI PRIY A RANJAN DAS 
MUNSI: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT he pleased 
to state: 

(a) whether Government propose to 
form an authority to preserve ancient 
temples, mosques, pagodas, Monasteries and 
Churches to maintain tbe historical, cultural 
aDd artistic value of the Indian Cultural 
Heritage from destruction and extinction; 

(b) whether Government propose to 
select eminent persons in consultation with 
State Governments for their preservation; 
and 

(c) if so, the details thereof? 

THB MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA 
SAHI): (a) No such proposal is under 

consideration. The ancient monumeat& 
declared protected under tbe Ancient 
Monuments and Arcbaeololical Sites and 
Remains Act, 1958 are preserved by the 
Archaeological Survey of India. 

(b) and (c). Do not arise. 

Scheduled Caste/Tribe Yoga Teacher. 
in Deihl Schools/Colleges 

3088. SHRI SIMON TIOGA : win 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the'Yoaa Teaching has been. 
introduced in Delhi Schooh;/colleges; 
and 

(b) if so, the percentage of Scheduled 
Caste and S~beduled Tribe candidates 
amongst Yoga Teachers recruited in the 
Delhi schools/Colleges so far? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA 
SAHI) : (a) Yoga teaching has been intro­
duced in Delhi Schools only. 

(b) The combined percentage of 
Scheduled Caste/Scheduled Tribe Yoga 
teachers recruited in schools under Delhi 
Administration is 2.3. The perc~ntage of. 
Scheduled Caste Yoga Teachers in schools 
under N.D.M.e. is 6.S. 

Short Stay Homes, 

3089. DR. PHULRENP GUHA: Will ( 
the 'Minister of HUMAN RESOURCE 
J;>EVELOPMENT be pleased to state: 

, (a) the number and details of short stay 
homes at present in various parts of tbe 
country; and 

(b) wbether all districts are proposed 
to be covered by tbe end of Seventh 
Plan? 

THE MINISTER OF STATE IN THB 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT (SHRIMATI 
MARGARET ALVA) : (a) Twentywfive. 
A statement sbowing their, location is liven 
below. 

(b) No. Sir. 
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Statement 

, Statement .showing the number 0/ ,hort sla), homes in country dlstrlcts/,tale-wi.,e 

Name of the State/ 
U.T. 

Location of tbe 
short stay homes 

-~,--.. ------------,-~ ---'---------~ 
1. Aodhra Pradesh Hyderabad 

2. Bihar Patna 

3. Oujarat Gandhinagar 

4. Goa, Daman and Diu Panaji 

S. Haryana Faridabad 

Karnal 

6. KeraJa Triv8ndrum 

7. ~adhya Pradesh Gwalior 

8. Mabarashtra Bombay 

Nagpur 

Nasik 

9. Manipur Imphal 

10. Orissa Cuttack 

11. Punjab lalandbar 

12. Tamil Nadu Madurai 

Madras 

13. West Benga1 Hooghly 

24 .. Parganas 

'14. Uttar Pradesh Dehradun 

Kanpur 

Lucknow 

Sitapur 

Agra' 

15. Delhi 
...... " ....... " .... ,_,_"" __ .. ~ ......... , .. "" ......... _~"'...-,-......_ .. "' ... ,~ .. Ir_. " ......... ' ..... ' ... \, ., ... ,. 

Total 

Nurobe,r of 
short stay 

home 

2 

1 

1 

1 

2 

1 

'3 

1 

s 

25 
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National Policy for Children 

3090. SHRI MOOL CHAND DAGA : 
Will the Minister of HUMAN RBSOURCB 
DEVELOPMENT be pleased to state : 

(a) whether' Government bad formulated 
a national policy for' children in 1974 to 
provide adequate services to children both 
before and after birtb; 

(b) whether World Health Organisation 
bas stipulated tbat babies weighing'less than 
2500 grammes be considered as low birth 
weiabt babic;s and percentage of such 
children varied from 5 to 7 whereas in 
India, it was over 30; and, 

(c) if so, the reasons for failure to 
implement the policy of 1974 successfully? 

THE MINISTER OF STATB IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT (SHRIMATI 
MARGARET ALVA) : (a) Yes, Sir. 

(b) and (c). A baby with birth weight 
below 2500 grammes is considered as a low 
birth weight baby. No precise estimates of 
low birth weight are available. However. 
some limited surveys sbow that about 30% 'of 
children born in India have a weight Jess 
than 2.500 grammes. 

The low birtb weight 'in India is due to 
several causes, like maternal malnutrition, 
anaemia, short birth intervals, inadequate 
MCH service, etc. The Ministry of Health ' 
and Family Welfare have taken up several 
maternal and child health sc.hemes like 
antenatal care, provision of aseptic deHvery 
by trained bands, post-natal care Mod care of, 
infant. Immunization of pregnant mother 
with Tetanus Toxiod and propbylaxis against 
nutritional anaemia among mothers have 
also been taken UP. 

Supplementary nutrition is given to 
pregnant women of poor socio-economic 
sections of society unde~ tbe Integrated" 
Cbild Development Se{.v,iC~$. aQd the Special 
Nutrition Programme. ' 

(Tran,Jation] 

Submission of Thesis by Student. of 
, I.LT.,. Deihl 

3091. SHRI NARESH CHANDRA. 
C;HATURVEDI : ' Will the Minister of 
HUMAN RESOURCE DEVELOPMBNT 
be pleased to state : 

(a) whether it is a .fact that tbose 
students who wrote their thesis in English 
were called for viva-voce by the Indian 
Institute of Technology, Delhi within a week 
following the submission of tbeir thesis 
whereas it took four months or even more 
for holding viva-voce test in respect of those 
students who had written their thesis either 
in Hindi or in other Indian languages; 

(b) if so. the reasons . therefor and the 
steps being taken by the Indian Institute of 
Tecbnology to remedy the situation; aad 

(c) wbether Indian Institute of Techno­
logy propose to compensate the affected 
students in any manner and if so, bow? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA 
SAHI) : (a) to (c). It is only after 1984-85 
that two students of Indian Institute of 
Technology, Delhi wrote their Project 
Report/Thesis in Hindi. In the absence of 
any definite guidelines for accepting and 
evaluating the Project Reports and Thesis, 
there was some delay in accepting the same. 
After a decision of the Sena te, lIT Delhi 
made arrangements at their own cost to get 
the Project Reports in Hindi translated into 
English for further certification by students 
and their supervisors. Steps are being taken 
by the I,IT Delhi to reduco tbe delays in 
translation work etc. There is no other 
way to compensate tbe students except that 
in tbe event of some delay in tbe announce. 
ment of result due to submission of Project 
R.eport in a language other tban English,' 
tbe student desiring to pursue higher ttudies 
in the liT Delhi itself will be permitted to 
continue his studies provisionally. 

{English] 

Study Regardiog Road Accidents' 

3092. SHRI LAKSHMAN 'MA~LICK 
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Will tbe Minister of TRANSPORT be 
pJeased to state : 

<a> whether an,)' study has been 
conducted by Union Government regarding 
the road mishaps in Metropolitan cities 
particularly in the Capital~ and 

(b) jf so, tbe detail. regarding tbe 
findings of tbe major causes including the 
percentage of road accidents and particularly 
accidents involving Delhi Transport Corpo­
ration' buses and private buses under Delhi 
Transport Corporation operation in Delhi 7 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF SURFACE TRANS­
PORT (SHRI RAJESH PILOT): (a) and 
(b). Statistical analysis of road accidents 
including tbose in Metropolitan cities is 
made by the Directorate of Transport 
Research" The periodical analysis is made 
by D.T.C. 

So far as road accidents in Delhi are 
concerned. the DrC also has been making 
periodical analysis in respect of accidents 
involving their bUies. The Delhi Traffic 
Police authorities have also recently made a 
study of accidents involving private operated 
buse!!, which high·)jghted that long hours of 
duty put in by their drivers is one of the 
important causes of accidents. As the long 
duty hours at a stretch violates the 
provisi('ns of the'Motor Vehicles Act, 1939, 

-... ---_._----_._-------

D.T.C. 
buses 

1985 

instructions have been issued to the 
concerned authorities to strictly enforce tbe 
regulations. 

The increase in the Dumber of road 
accidents has been attributed to phenomental 
increase in vebicle population with an types 
of vehicles claiming road space, mechanical 
failures, human error, nOD-observance of 
traffic rules. 

The percentage of road accidents per 
,thousands vebicles however sbows a decline 
over the years. The figures of road 
accidents in Delhi per thousand vehicles are 
as under: 

Year %age 

_-.._-_.--

1981 7.45 

1982 7.33 

1983 7.30 

1984 7.13 

1985 6.76 

The road accidents involving D.T.C. 
buses and P.O. buses are as under: 

P.O. 
buses 

D.T.C. 
buses 

1986 (upto June) 

P.O. 
buses 

---------
Minor Accidents 

Major Accidents 

Fatal Accidents 

Total 

3387 

538 

240 

416S 

993 

14 

93 

1100 

19S0 

121 

105 

594 

2 

47 
.'". ··~-·-"--·-"~- .. I."" .. _- .... - _ .... ' ..... _ ....... ___ • .........-... ..... _________ _ 

2176 643 
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Unauthorised Occupation of Ranway 
Laad at UDDao Rail"a, Statioll 

(Uttar Prade.b~ 

3093. SHill JAGANNATH PRASAD: 
Win tbe Minister of TRANSPORT be 
pleased to state: 

(a) wbether it is a fact tbat fencing on 
the railway land 00 . tbe UDDao railway 
station (Uttar Pradesh) has been removed 
and bricks are beiDg beaped tbere to 
construct shops from 30 feet inside the 
fencing; 

(b) if so. whether orders are being 
issued to stop this illegal construction and 
conduct an enquiry into it; and 

(c) the action taken/proposed to be 
taken aaainst persons who have occupied 
~ailway land ilJeaaJly ? 

THE MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIDW A I) : (a) 
to (c). One Sbri D.P. Dwivedi was allotted 
a piece of railway land measuring 14m X Sm 
on 21.4.1986 at Unaao Railway station. 
Since he wanted to construct semi permanent 
shed with bricks, his licence has been 
cancelled and action is being taken to get 
the site vacated. 

[English] 

Construction of Tanks In Andhra Pradesb 

3094. SHRI V. TULSIRAM : Will 
the Minister of WATER RESOURCES be 
plcued to state : 

(a) whether there is a proposal under 
tbe consideration of Union Oovernment to 
CODstruct new tanks in Andhra Pradesh. 
which is far scarce to irrigate tbe land; 

(b) if so, whether Government of 
Andbra Pradesh has approached Union 
Government for necessary financial belp; jf 

so, the details tbereo( and tbe time by which 
necel)sary funds will be released; and 

, (c) wbether ao expert committee has 
surveyed the areas in An4hra Pradesb whero 
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these tanks will be constructed; if so, tbe 
details of tbe report of the committee and 
the extent' to which Union Government 
have accepted the recommendations? 

THE MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA­
NAND) : (a) to (c). Information is be ina 
collected and wilt be laid on the Table of 
the House. 

GrOQ nd and Surface Water Develop­
ment In Andhra Pradesh 

3095. SHRI V. TULSIRAM : Will tbe 
Minister of WATER RESOURCES be 
pJeased to state : 

(a) the total amount spent by Union 
Government during the Jast three years of 
the Sixth Plan for strengthening the State 
,round and surface water in Aodhra 
Pradesh; 

(b) the details of amount so earmarked 
for Andbra Pradesh during each year of the 
Seventh Plan and total amount for the 
Seventh Plan; 

(c) the area which was brOU8bt under 
irrigation in Andbra Pradesh during the 
last three years of the Sixth Plan and under 
the above scheme expected area during the 
Seventh P1an; and 

(d) whether share of Andhra Pradesh 
in this regard is tbe lowest in country; if so. 
the reasons therefor? 

THE MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA­
NAND) : (a) An amount of about Rs. 
102.74 lakhs was released as Centra) 
Assistance to the Government of Andbra 
Pradesh during the last three years of the 
Sixth Plan, for strengthening the State 
Ground and Surface Water Organisations. 

(b) The Assistance is released on receipt 
of the proposal and confirmation of buds"t 
provision by the State Governments. During 
1985-86, an amount of Rs. 12.96 lakhs was 
released. 

(c) The aSslstance is given to States only 
for the purchase of equipment like drilling 
rias woll.loUt ... etc. 
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(d) No, Sir. 

Sprinkler and Drip Irrigation System 

3096. SHRf V. TULSIRAM : Will tbe 
Minister of WATER RESOURCES· be 
pleased to state : 

(a) wbether a Centrally Sponsored' 
scheme for encouraging irriaation throuab 
sprinkler/drip system is operating in the 
country; , 

(b) if so, the amount sanctioned to 
Andbra Pradesh during the last two years 
of the Sixth Plan and sanctioned/to be 
sanctioned during tbe Seventh Plan period; 

(c) tbe 'area brought/expected to be 
brouiht under irrigation under this scheme 
in Andhra Pradesh by the end of the 
Seventh Plan; and 

(d) the reasons for allotting the 
minimum amount' for this purpose to 
Andhra Pradesb 1 

THE MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA­
NAND) : (a) Yes, Sir. 

(b) An amount of Rs. 58.50 lakbs was 
released during 1983 -84. No proposal has 
been received from the State Government 
for the year 1984-85 and for the Seventh 
Plan. 

(c) and (d). Do Dot arise as no 
proposal for Seventh Plan bas been received 
from the State Government. 

Aircraft Accidents due to Bird Hits 

3097. SHRI V. TULSIRAM: Will the 
Minister of TRANSPORT be pleased to 
state: 

(a) whether tbe accidents of aircrafts 
, beina bit by small birds in. tbe country arc 

on increase for tbe last few years; 

(b) if 80, the Dumber of sucb cases 
which occured during the last three years; 

. (c) the number of cases wbich proved 
fatal and those which grounded the aircrafts, 
separately i . 

(d) the amount of compensation paid 
during the period and amount spent on 
repairs of the aircrafts separately; and 

(e) tbe details of preventive steps 
suggested by a Committee, if allY, so 
appointed and if not. tbe reasons for not 
appointing such a Committee? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATJON 
(SHRI JAG DISH TYTLER): (a) and (b). 
There bas been no notifiable accident due to 
bird-hit during the last three years 
(1983-85). However, Borne bird-hit incidents 
did occur. 

(c) There has been no fatality due to 
bird-bit during the la!t three years, 74 
aircrafts of Air India and 'Indian Airlines 
were grounded due to bird-hits during tbe 
same period. 

(d) Indian Airlines have paid a compen­
sation amounting to Rs, 18.124.40 to two 
crew members wbo were injured in one such 
incident. Air-India and Indian Airlines 
incurred an expenditure of Rs. 369,70 Jakhs 
during the last three years OD tbe repairs of 
airc~art damaged due to bird-bits. 

(e) Following Committees have been 
set "up to review, moniter and implement 
measures for prevention of bird menace to 
the aircraft : 

1. Committee of Secretaries. 

2. High Level Bird Strike Committee. 

3. Task Force. 

Salient steps sus&csted by the above 
Committees arc cutting of grass around the 
runway strips and spraying of insecticides 
use .of inc~nerators. (or burning garbage: 
shootmg of birds at airports, installation of 
sodium vapour liahts on the operatioDa) 
and adjOining areas, clearance of slums 
around airports. creating public awareness 
resardina environmental cleanliness around 
arifields. 

~Uocati08. to State. lor Irrla.tloa 

3098. SHR.I K.D. SOLTANPURI • 
Win tbe Minister of WATER RESOURCBS 
be pleased to state : 
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(a) the amount allocated by the Union 
Government to State Governments .for 
executioft of major and medium ir~igatjon 
schemes aDd· for digiq of tube .. wells etc. 
during tbe year 1985.86; 

(b) whether Government are satisfied 
tbat the amouDt aUoalted to various States 
bas been properly utilised and there bas 
been DO diversion of'fuods; and 

(c) the names of the States which have 

not utili.ed the Central Assistance properly 
in this reaard? 

THB M1NISTER OF WATER 
RESOURCES (SHRJ B. SHANKARA­
NAND) : (8) to (c). Information reprdiag 
State-wise approved outlayS for major­
medium and minor irrigation scbemes. 
alonawitb anticipated expendituro is liven 
in Statements I and II below. The· outlays 
are expected to be utilised for the purpose 
for whicb they are alJocafed. 

Statement .. } 

Annual Plan 1985..86-Major and Mtdlum 1,,;galloll 

(Rs. in lakhs) 
-----.. -'------~-........ ~ .. ' ... -'-~"'.----... ' ..... "'---.. -"--'---.- ,--

States Approved Anticipated Variation of Col. 3 
Outlays expebditure over Col. 2 

--'--'~ -"'-~"""__---~~~'~""'" .... _-_ .. ' ... '- -......... .. 
-" 

1 2 3 4 
------..._.,.. .... -----., .... ~._...-. -~" __.,. ..--- ... -- --........... ~-- .. _-- -_ . 

Andhra Pradesh 17179 17274 (-F) 95 

Assam 2100 2(00 

Bihar 20000 22020 <+)2020 

Oujarat 15136 15113 (-) 23 

Haryana 12081 lUOO (_.) 981 

Himachal Pradesb 164· 164 

, Jammu and Kasbmir 1308 1205 (-) 23 

Karnataka 9738 9738 

Kerala S9SO 6085 (+) 135 

Madhya Pradesh 21744 21570 (-) 174 

Mabarasbtra 23785 24511 <+) 726 

Manipur· 1110 1110 

Melbalaya 10 (-) 10 

Orissa 9070 9670 <+> 600 

Punjab 4923 4764 (-) 1~9 

lUlUthan 10013 9713 (-) 300 



1 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

-.~~ ---- ~ --

Total (States) 

States 

--------~ ~- ~ ,~.~- .- -- ." - -.-

Andhra Pradesh 

A~sam 

Bihar 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Mabarasbtra 

Manipur 

Mcaba1aya 

Naaaland 
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------------.---------------------_ 
2 3 

10 10 

5100 5297 

435 435 

18510 19048 

3950 3620 

... " ~. . - - .. ' -- ----
182316 184627 

Statement-IJ 

Annual Plan J985.86-Minor Irrigation 

Approved 
outlay 

2 

Anticipated 
expenditure 

3 
. - -----.-..... _" -.----_..~--.. -~ . 

3370 3370 

2950 2950 

4600 4950 

1530 2733 

245 245 

565 ,614 

850 999 

2630 2630 

400 453 

7339 7673 

4900 7400 

170 170 

170 170 

259 259 

4 

_' 
<+> 197 

<+) 538 

(-) 330 

<+)2311 

(Rs. lakhs) 

Variation of Co). 3 
over Col. 2 

4 

(+) 350 

(t- )1203 

<+) 49 

(+> 149 

(-1-) 53 

(+> 334 

<+)2500 
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----------------'-.-_._--_.,.,--.-_ .. _,_ .. _-,---._-_ .... ,----_-
1 2 

... ~ - ~--~_..__.,. ... -, .... "." ,,, .... _ . ....,. _+~_.· .. __ H __ ._ 
...-,., ~-~~" .. -----~-- ... - -_ .. , ...... - .----~ 

Orissa 2200 

Punjab 622 

Rajastban 721 

Sikkim 135 

Tamil Nadu 905 

Tripura 300 

Uttar Pradesh 9628 

West Benaal 1500 

Tot,t (States) 45989 

Railway Accid~nt8 during 1985.86 

3099. SHRt K.D. SULTANPURI : 
SHRI T. BASHBER : 
SHRI JITENDRA PRASADA: 

Will tbe Minister of J'RANSPORT be 
pleased th state: 

(a) tbe number of train accidents major 
and minor, which took place on various 
railways in the country during the year 
1985 .. 86; 

(b) the number of persons killed and 
seriously injured and the of damage 
to Railway property as a result thereof; 

(c) the amount of compensation paid 
to the families of deceased and injured 
persons; 

(d) whether any enquiry bas been 
conducted into the causes of tbose accidents; 
and 

(e) if so, the details of the findings 
thereof? 

THE MINISTER OF TRANSPORT 
(SHR1MATI MOHSINA KIOWAJ) : (a) 
Durio8 tbe year 1985-86, 717 consequential 
train accidents. major and minor. took place 
on Indian Railways. 

3 4 

2200 

634 (+> 12 

721 

135 

90S 

300 

9628 

1631 (+) 131 

50770 <+)4781 

(b) In these accidents, 212 persons lost 
their lives and 269 persons were seriously 
injured. The cost of damage to railway 
property was Rs. 11.82 crores approxi .. 
mately. 

(c) During 1985 .. 86 Rs. 202.33 lakhs 
has been paid in respect of those killed and 
Rs. 18.55 lakhs to the injured irrespective of 
the year of accident. 

(d) and (e). Yes, Sir. The main causes 
of tbese accidents were failure of railway 
statT and persons other than railway staff. 
failure of rolling stock, permanent way. 
electrical and singal and tele-communication 
equipment and sabotage. 

MlssJol Railway Wagons 

3100. SHRI MOOL CHAND DAGA : 
Will the Minister of TRANSPORT bo 
pleased to state : 

(a) the number of missing railway 
WqODS during the last tbree years sbowina 
year-wise the name of the zonal railway 
wagons baving Government luggage except 
food and coal; wllons bavins lU8sale from 

·private parties; waloDs workins for Food 
Corporation of India and wagons workins 
for Coal; 

(b) the number or wagons tbat were 
recovered in eacb year aDd in eacb above 
mentioned catcaory; 
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(c) tbe common modus operandi of 
taking away sucb wagoDs; and 

(d) the Dumber of cases in which the 
involvement of railway staff has been 
noticed? 

THE MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIOWAI) : (a) 
and (b). Railway W810ns are in a pool and 
are not separately set aside for Food 
Corporation of India 01' for Coal or for 
IUU8se. Statistics in this form are not 
being maintained. 

(c) No wagons are taken away rrom the 
Railways. However, some wagons get 
misdetivered. cross.delivered or delivered at 
stations other than the booked destination 
due to diversions etc. or get unconnected 
due to loss of labels or illelible labels. 

(d) As diversions are ordered for 
unavoidable reasons, the question of 
individual staff involvement in such cases 
does not arise. Staff responsibility is, 
however, fixed whenever enquiries reveal 
negligence or misconduct on the part of 
railway staff due to which a wagon gets 
unconnected etc. The total Dumber of staff 
punisbed in all claims cases during the last 
three years has been as under : 

Year 

1983 

1984 

1985 

[TranI/at/on] 

No. of staff 
published 

677 

806 

706 

Involvement of Voluntary Organisations 
in Family Welfare Programmes 

3101. SHRI MOOL CHAND DAGA : 
Will, tbe Minister of HEALTH AND 
FAMILY WBLfARE bo pleased to 
state : 

(a) wbotlter Oovernment provide 
financial and other assistance to voluntary 
oraanisatioDS to make the family welfare 
prolramme a IOcce •• ; 

(b) if so, the aims of such organisa .. 
tions and since when each of tbem bas been 
functioning a)oDgwith the assistance provid­
ed to each of them during tbe past tbree 
years and the critoria adopted for provid­
ing assistance to tbem; and 

(c) whether their working bas even 
been reviewed and if not, the reasons 
therefor? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR) (8) :yes, 
Sir.. 

(b) and (c). Information is being collect­
ed and will be placed 00 the Table of tbe 
House. 

(English] 

Late Running of Train between 
Secunderabad.ParJl Valjnatb 

3102. SHRI NARSING SUR YA· 
WANSHI : Will the Minister of. TRANS­
PORT be pleased to state: 

(a) whether the train running between 
Secunderabad .. Parli Vaijnath (South Central 
Railway) is very slow and irregular in its 
timings; and 

(b) if so, the steps proposed to ensure 
its punctuality '1 

THE MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIOWA1) : (a) 
Express as weU as passenger trains are 
running between Secunderabad and Purna. 
Tbere is only one fast passenger train 
between Purna aod Par1i Vaijoatb and there 
are two slow passenger trains between 
Parbhani and Parli Vaijnath. Tbe punctual 
runuing of. tra~ns. on this section is beiDa 
affected by hIgh lDcldence of chain pulling as 
wen as otber factors. 

(b) Instruction have been issued to tbo 
South Central Railway to improve tbe 
running of tr,ains on the above section. 

Amarja Irr1latloa Project 

3103. SHRI NARSING SUR Y A-
WAN,SHJ : Will the Minister of WATER 
RESOURCES be pleased '0 state: 
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(a) tbe present state of Amarja Irriga­
tion Project at Aland Taluka, Gulbarga 
district Ka.foataka; 

(b) when it is likely to be completed; 
and· 

(c) what was the estimated cost when 
it was started and what will be the cost at 
the time of its completion ? 

. THB MINISTER OF WATER 
RESOURCES (SHRJ B. SHANKARA· 
NAND) : (a) to (c). As reported by the 
Government of Karoataka eartb dam, 
irrigation sluice .on left bank and canals 
have been completed. Canal lining is in 
progress. Work on spillway and right sluice 
is to be taken up_ The project is expected 
to be completed during the Eighth Plan. 
Cost of the sanctioned project is Rs. 5.70 
crores at 1975 .. 76 rates and the Jatest 
estimated cost is Rs. 25.10 crores at 1985·86 
rates. 

[Trans/ation] 

Stoppage of Blkaner-Sawal Madbopur 
Train at Bissau 

3104. SHRI MOHO. AYUB KHAN: 
Will the Minister of TRANSPORT be 
pleased to state: 

(a) w.hether the train runnj~g between 
Bikaner and Sawai Madhopur had started 
balting at Bissau town Ramgarh but after 
some tilDe the stoppage was withdrawn; 
and 

(~) if. so, the reasons therefor and 
whether arrangement is proposed to be 
made to baIt the train at Bissau? 

THE MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIOWA}) : (a) 
Yes, Sir. 

(b) The stoppage was withdrawn due to 
poor patronisation. 

[English] 

Pay seales or EOlptoyees of Vayudoot 

3105. SHRI MURLIDHAR MANE: 
Will tbe Minister of TRANSPORT be 
pJeased to state: 

(a) whether it is a fact tbat the pay 
scales of the employees of the Vayudoot 
compare very unfavourably with tbose 
sanctioned by Government for the employees 
of newly created Helicopter Corporation; 

(b) if so, tbe comparative details of the 
pay scaJes; 

(c) whether employees of the Vayudoot 
are demanding higher wages; and 

(d) if so, whether Government art! 
considering to revise their pay scales? 

THE MINISTER OF STATE IN· THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER) : (a) Yes. 
Sir. 

(b) The difference is due mainly to 
Vayudoot Dot baving switched over from 
the Government DA pattern to the 
Industrial DA pattern. A statement giving 
pay scales prevalent in the two organisations 
is given beiow. 

(c) Yes, Sir. 

(d) Yes, Sir. 

Statement 

Comparison 0/ Pay Scale, In Vayudool and Helicopter Corporallon o/India Limited 

Vayudoot HeUcopter CorporatioD 

(On Central Government DA 
pattern) 

Driver/Peon 
Assistant 

196·232 
"'60-400 

Peon 

Driver 

(proposed scales of pay on 
Industrial DA pattern) 

550-770 
580 .. 825 
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Sr. Assistant 330-560 

Sccrelary 425-700 

Officer ~SO·900 

Officer 650·1200 

Sr. Officer 700·1300 

Asstt. Manager 1100·1600 

Dy , Manager/Manager 1500-1800 

General Manager 2250·2750 

Modernisation or Airports 

3106. SHRI MURLIDHAR MANE: 
Will the Minister of TRANSPORT be 
pleased to slate : 

(a) whether besides Bombay and Delhi 
Airpljrts_ Government are considering for 
simultaneous modernisation of other impor-. , 

tant airports in tbe country; and 

(b) if so, the details tbereof ? 

THE MINISTER OF, S.TATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI 'JAGDISH TYTLBR) : <a> Yos, Sir. 

(toI) Presently. the t"ol1owing modernisa­
tion schemes are,' under execution/con­
templ.led . 

Clerk '95-875 

Technician 630-970 

Assistaot 650·1070 

Sr. Tacbnician 715·1215 

Private Secretary 770·130S 

Suptd. Accounts 835-1490 

Foreman 945-1595 

Officers 1100·1940 

Asstt. Manager 1450·2240 

Dy. Manager 1800-2480 

Manager I Company 

Secretary/Captains 2050·2750 

Sr. Manager / 2475·3075 
Commaoders/Suptd. 
Engineer 

Dy. General Manager 2650-3250 

General Manager 3000-3700 

(i) Coostruction of a new International 
Terminal CompJex at Madras 
Airport at an estimated cost of 
Rs. 9.84 crores; 

(ii) Construction of a new domestic 
terminal compte!. ut Calcutta air .. 
port at an estimated cost of Rs. 
27,68 crores; 

(Hi) Improvement of facilities like taxi­
ways, apron and roads, external 
services etc. and deployment of 
Rapid Intervention Vehicles "at 
Delhi. Bombay. Calcutta and 
Madras airports; and 

(iv) Installation of Instrument Lending 
Systems at 10 airports viz. Amritsar 
Bhopal, Kanpur, Mohanbari, 
Varanasi, Agartala, Imphal, Jaipur. 
Jiammu aDd"Patna. 
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Incidence ,of Female Infaotl~ide 

3107. SHRI MULLAPPALLY RAMA· 
CHANDRAN: Wi)] tbe Minister of 
HUMAN RBSQURCB DEVELOPMENT 
be pleased to state : 

<a) the incidence or female infanticide' 
in different parts of tbe country, State-wise; 

(b) whether any particular sections of 
tbe society bave' been indeotified in which 
tbe iocidence of female infanticide is 

, common; and 

(c) tbe steps taken or contemplated to 
check this evil ? 

THE MINISTER OF STATE IN THB 
DEPARTMENTS OF YOUTH AFFAIRS 

,AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT (SHRIMATI 
MARGARET AL VA): (8) to' (c). On the 
basis of a quick study which was got 
conducted by the State Government of 
Tamil Nadu there are indications tbat 
certain communities like Kallar and Thevars 
of 'Madurai District do not wel~ome the 
birth of. female babies if there are atretldy 
one or two children in the family and the 
neo-natal mortality rate of female children 
is . very high. On the basis of the study 
report, the State Government has issued 
instructions to agencies like Tamil Nadu 
Integrated Nutrition Prolramme,· Public 
Health Education. Chief Minister's Noon 
Meal Prolramme to undertake an intensive 
education programmme to combat' this evil. . 

. Demand to Stren8tben Cbild Health 
Centre at Medical College, Jabalpur 

3108. SHRI AJAY MUSHRAN: Will 
tbe Minister of HEALTH AND FAMILY 
WBLF ARB be pleased to state : 

(a) whether there has been persistant 
demand of the public to strengthen the 
Child Health Centre at Medical College 
JabaJpur during tbe Seventh Plan period; 

, (b) whether the State Government of 
Madh'ya Pradesh has also approacbed 
Union Government in this regard; and 

J 

(c) if $0,. ,r~.iWdoe-r~' ',of L~\I.rDment 
thereto 1 

THE MINISTER OP STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA .. 
PARDE) : (a) to (c). The Medical Colle8e 
at JabaJpur is administered by the. State 
Government. As such. the demand, if any. 
to strengthen tbe Cbild Health Centre at the 
Medical Colleae is to be cODsidered by tbe 
Governmen t of Madhya Pradesh,. The 
Govemment of India has not received BOY 

proposal from the Government of Madhya 
Pradesh in this regard. There is DO scheme 
onder the Central Government during the 
Seventh Plan period for giving financial 
assistance to tbe State-run Medical Colleges 
for their expansion/strengthening. 

Attachment or Pantry Car "ith Bombay 
Calcutta Mail 

3109. SHRI AlA Y MUSHRAN: Win 
the Minister of TRANSPORT be pleased to 
state: 

(a) whether attachment of Pantry Car 
at Allahabad Station with Bombay Calcutta 
Mail has been stopped: 

(b) if so, whether Government propose 
to re8~ore it for the convenience of the 
passengers; and 

(c) if not, the reasons thereof? 

THE' MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIOWAI): (a) 
The pantry car service by Bombay-Calcutta 
Mail via Allahabad was .withdrawn more 
thaD a decade ago . 

(b) ~nd (c). Due to paucity of pantry 
cars, there is no proposal at present to 
introduce pantry car service by this train. 

O,erhead PedestrIan Bridge at Katnf 

3110. SHRI AJAY MUSHRAN: Will 
the Minister of 'TRANSPORT be pleased to 
state : . 

(a) whether Government propose to 
consider a proposal to construct over-head 
pedestria~ bridge at Katni where public have 
to cross twenty rail. lines to reach the 
l~.omotive 'sbed; and 

(b) if ,so, tbe likely timo by which tbe 
. cooltructioD work will commence 7 
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THE '~INl$lER. OF TRANSPORT 
(SHRIMA TI MOHSINA KIOWAI) : (~.) 
aad (b). The Railway. undertake construc­
tion of foot over bridges for tbe ,USe of tbe 
public to cross tbe tracks on 'Deposit Terms' 
for whicb proposals are to be sponsored' by 
tbe State Governments/Local Autliorfties 
with ao undertakini to bear tbe entire cost 
of construction. No proposal for provision 
of a foot over bridle at' Katni bas so far 
been received by tbe Railways' from tb~ 

State Government/Local Authority. 

[Translatton] 

Vacant Posta of Hindi Officers in Air 
India 

3111. SHRI NARESH CHANDRA 
CHATURVEDI : Will tbe Minister of 
TRANSPORT be pleased to state: 

(a) whether posts of Hindi Officers and 
some otb~r posts bave been lying vacant for 
a 10Qa time in Air India; 

(b) if so, the details in this regard and 
tbe reasons for not filling up these vacancies; 
and 

(c) the steps being taken to fill up these 
posts in tbe near future ? 

THE MINISTER OF·STATE IN THE 
DEPARTMENT Of CIVIL, AVIATION 
(SHRI JAGDISH TYTLER) : (a) to (c). At 
prescnt tbere is DO POit of Hindi Officer 
vacant in Air JQdia~ However, two posts of 
Hindi A,sistant ... cum-Translator are, vacant 
since July I 1982 aDd August, 1984, oDe each 
at Delbi and Bombay, respectively. Tbe 
post of Hindi Assistant-cum-Translator is . . 
filled by promotion from Hindi Typists/ 
Clerks after tbey acquire adequate 
experience. 'The present Hindi Typist/Clerks 
were appOinted only in 1983 and are not 
ready for p,omQ'ion. Tborofore, the posts 
of Hindi Assistant-cum .. Translator bave not 
been filled up_ 

(Engl,,"J 

Proposal to Change Name of Kittur 
Expre •• 

3112. SHal V.S. KRISHNA lYER 
Will the Minister of TRANSPORT be 
pleased to state whetber Government 
propose to change the name of Ki,ttur 
Express to Kittur Rani Cbennamma Express 
to inspire younger generation to develop 
nationalism? ' 

. THE MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KJDWAl) : There 
is 00 sucb proposal at present. 

Irrigation Investment Potential 

3113~ SHRI VIJA Y N. PATIL: Will 
the Minister of WATER RESOURCES be 
pleased to state : 

(a) whether Government have taken 
into consideration tbe reasons for Jagging 
behind in irriaation investment potentials 
during the successive Five Year Plans: 

(b) jf so, the details and reasons tbereof; 

(c) the target fixed to explore the 
irrigation potential during tbe Seventh Five 
Year Plan: and 

(d) the steps Government are taking to 
train tbe irrigation personnel as well as the 
farmers for economical use of water? 

THE MINISTER OF WATER RE­
SOURCES (SHRJ B. SHANKARANAND) : 
(a) and (b), Lag in utilisation of the created 
irrigation potential' is due to. among otbers, 
lack. of on-farm infrastructure and extension 
facilities and the time takeD by tbe 
cultivators to adopt to irrigated farm ina. 

(c) The target for VII Plan is 12.9 
m. ba. 

(d) The State Governments have beeD 
requested to set up project level training 
centres to train the irrigation persoDnol as­
well as· tbe farmers. 

Hydrological Suney for Ground Water 
R,esource. 

At Bombay, Air-India are making 31J4. SHRI VIJAY N. PATIL: Will 
temporary auraDlemelita so that the work: ,the Minister of WATER RESOURCES be 
does not suffer. ploased to state : 



(a) , tbe action prOlfammes implemented 
in acbieving around water on tbe basis of 
datas coneeted from various States as a 

. result of tbe hydrological survey for ground 
water re80U~S conducted; and 

(b) tbe ateps Government intend to take 
'. to accelerate tbe exploration and utilisation 

of tbe resources at minimum cost ? 

THE MINISTER. OF WATER RE­
SOURCES (SHRI B. SHANKARANAND) : . 
(a) The Centra) Ground Water Board bad 
covered an area of 20.31 lakh sq. km. of 
the country under hydrogeological surveys 
till tbe end of VI Plan. Based 0'0 the data 
collected from tbese lurveys, an irrigatiQn 
potential of 27.98 million hectar,es from 
ground water has been created upto the end 
of tbe VI Plan. 

(b) During tbe VII Plao, the balance 
area of 12.57 lakh sq. km. of the country 
would be covered under surveys and over 
4000 exploratory boreholes would be drilled 
against 1288 drilled during tbe VI Plan. The 
Central Ground Water Board has been 
strcngtbe.oed for this purpose. Use of modern 
and sophisticated technology is beiDg made 
for cost reduction. 

Harbbaogi Irrigation Project 

3115. SHRI SOMNATH RATH: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) the total outlay of the Harbhangi 
Irrigation Project and bow much bas been 
spent 00 this project; 

(b) the amount of aid/loan received for 
the project from the World Bank; 

(c) whether the. dam work bas not yet 
started; and 

(d) if so, the reasons for delay? 
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THB MINISTER OF WATER ~E­
SOURCES (SHRI B. SHANKARANAND) : 
(a) An expenditure of Rs, 11.48 crores is 
anticipated to have been incurred on the 
project -upto Mar~, 1986 against the latest 
estimated cost ot Rs 34.07 croces. 

(b) World Bank has .,reed for a credit 
assistance of S 105 million under Orissa 
Irrigation-II Project credit for a group of 
Medium lrriaation Projects which includes 
Harbhangi Project. 

(c) and (d). As reported by the State 
Government. work on the dam is in 
progress. 

Allocation for Central Government 
Hospitals in Delhi 

3116. SHRI SOMNATH RATIi : 
SHRI PRAKASH V. PATIL : 

Will the Minister of HEALTH AND 
FAMILY WBLFARE be pleased to state: 

(a) whether it is a fact tbat allocations 
for the Central Government hospital, in 
Delbi have not been made according to tbe 
requirements of the number of patients 
attended to in the hospitals; 

(b) if 80, tbe reasons thereof; and 

(c) the hospital-wise yearly allocations 
~ade during the last three years? 

,THE MINISTER OF STATE IN THE 
MINISTRY OF HBALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE) : (a) and (b). Allocation of 
funds to the Ceotra1 Government Hospitals 
is made after taking into account the 
requirements as well as the 'general 
availability of funds. 

(c) The funds allocated to the Central 
Government hospita.ls during tb~ last three 
years are as under : 

1984·85 

(Rs. in lakhs) (Rs. in lakhs) (Rs. in lakhs) 

1. Dr. Ram Manobar Lobia Hospital 488.70 S94.38 666.87 
2," Safdarjaog Hospital 751.03 886~91 983.38 
3. Lady Hardin&e Medical College 390.09 ~6.33 49870 

and S. K. Hospital 

4. Kalawati Saran Children Haspi·tal 110.92 'l1~.13 13'07 ---_ ... _-_ ... " .... _ ..... _-_ .. __, 
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Cla.,Uleation of "Prize Money and, 
Group of Belt Performance Award" 

, for' Family Welfare 

3117. SHRI H.B. PATIL : Will the 
MInister of ,HEALTH AND FAMILY 
WELFARB be plealed to state: 

(a) whether "the prize money and the 
aroup of. best performance award" for 
Family Welfare for various States have been 
classified by Union Government; and 

(b) jf so, the details thereof? 

. THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUM'AR): (a) Ye'. 
Sir. 

(b) (0 Criteria proposed for deciding 
the award winnina Statcs/UTs in tbe field 
of Family Welfare Programme during 
1985-86 is given in the Statement-I below. 

(ii) Grouping of States/UTs for cash 
award for 1985·86 (on the basis of Couple 
Protection Rate as on 1.4.1985) and amount 
of award is given in the Statement-ll below. 

Statement .. I 

Ca,h incentive 10 best per/arming States 
ill the field of F. W. p,.ogramme 

Criteria p,opos~d to be adopted 
lor deciding the Award Winning 

States! UTs during 1985-86 

(I) For States having population over 
one crore according to ) 981 
Census. 

(i) States will be classified into 
3 groups At Band C of 5 
States each according to tht:: 
level of couple protection rate 
as on 1.4.85 arranged in tbe 
descending order. 

(ii) Only those States will qualify 
for Award which have 
achieved during the year 
1985.8~. 

(a) A minimum level- of 
overall achievement of 
Family Planning targets 

in terms of equivalent 
sterlisatioDs for tbe year: 
1985-86 to be determined 
by the' Central Govern­
ment. 

(b) A minimum of 1.5 per 
cent point increase in 
the Couple protection 
rate over the previous 
year. 

(iii) For ranking tbe States which 
qualify for the award as per 
eligibility 2Mteria (a) and (b) 
above, the ~rrormance of the 
States will be evaluated on 
the basis of the following 
components : 

(a) Percentage of targets 
achievement during the 
year 1985· 86 in terms of 
equivalent stcrIisations. 

(b) J nerease in couple 
protection rate as com· 
pared to the increase 
in the couple protection 
rate at tbe National 
level. 

(c) Improvement in perform­
ance in terms of percen­
tage of achievements of 
targets during 1985 .. 86 
vis-a-vis percentage 
achievement of targets 
in terms of equivalent 
sterlisatioDS in 1984·85. 

(iv) The index based on criteria 
mentioned in para (iii) above 
will be further, moderated for 
quality as judged by the 
reports received from the 
evaluation teams during the 
year 1985·86. The final 
ranking wi)) be done on the 
basis of thi~ adjusted index. 

UI) For States/UTs. having population 
of less than one crore according 
to 1981 Census. 

0) The States/UTs. will be 
"grouped tnto two groups (D 
and E) as under : 
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Group 0; States/UTI" bavioB 
population of 10 lakbs or 
more. 

Group E; States/UTI. bavios 
population of less than 10 
lakbs. 

St. fe.eDt.1I 

(Ii) The criteria for judaina tbo 
Stales/UTs. performance and 
their .eliaibility fOI the award 
will be tbe same .t for tbe 
States bavins 'population of 
ooe crore and ,bove. ' 

Grouping of State,/ UTsfor COlh Award lor 1985.86 (on the balll 0/ CPR 
al on 1.4.198$) and amount 0/ awardJ 

_ ... ..__,.---- ---_, -~-~- ,,_- _. --.~--, .-~, -_.", .... ---.-~-----... _-----'--_..--.._---

Oroup States/UTs Prize Money 

, A' Maharashtra, Punjab, Haryana. Gujarat 
and Kerala 

1st Prize 
2nd " 

Rs. 2.50 craTes 
Rs. 1".00 ., 

IBt , Tamil Nadu, Andbra Pradesb, Orissa, 1st Prize Rso 2.50 crores 
Karnataka aDd Madbya Pradesh , 2nd u Rs. 1.00 tt 

act West Bensal. Assam. Rajasthan, Bibar 
and Uttar Pradesh 

1st Prize 
2nd ., 

Rs. 2.50 crores 
Rs. 1.00 

" 
'D' Delhi, Jammu and Kashmir. Himacbal 

Pradesh, Tripura, Manipnr. Mcgbalaya 
and Goa Daman and Diu 

Rs. 0.50 crores 

fE' Nasaland, Arunachal Pradesh, 
Pondicberry, Mizoram, Cbaodiaarb. 
Sikkim, A and NIsland. D and N 
Ha veli and Laksbadweep 

Rs. 0.25 croces 

(In sroup aDt and aE' there is only one prize in each group) 

Medical ,Equipment lying unused in 
Deihl Hospital, 

3118. SHRI H.B. PATIL : 
SHRI INDRAJIT GUPTA: 
SHRIMATI KlSHORI SINHA: 
SHRI N .. DENNIS : 
SHRI BALWANT S(NGH 
RAMOOW ALIA: 
SHRI SRIBALLAV PANI-
GRAHl : 
SHRI MOHD. MAHFOOZ ALl 
KHAN: 
.sHRI AMARSINH 
RATHAWA: 
SHRI PRAKASH V. PATJL : 

Will . the ,Minister of HBALTH AND 
FAMIL.Y WELFA.RB .bo pleased.to stato : 

<a) whether Government's attention bas 
been drawn to tbe news item published in 
Hiadustan Times dated 12 July, 1986 slatinl 
tbat medical equipments worth over a crore 
of rupees have been lying unused for many 
years in tbe Sucbcta Kripalani bospital, 

. Kalawad Saran hospital and other Centra) 
Government bospitals in New Delhi; 

(b) whether any committee has been 
appointed for investigation in the matter; 
and 

(c) if 80. ,be details in tbis regard ? 

THB MINISTER OF STATB IN THB 
MINISTRY O,P HBALTH AND FAMILY 
WELFARE (K.UMAkl' SAROJ 
KHAPARDB) ; <I> Yes •. Sir. 
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(b) aDd (c). To get 8 total plctur~ of 
the equipments Iyiol uDutiJised or under 
utnised io'the Central Government Hospitals 
in New Delhi, tbe Government bas recently 
,constituted a ,ooc man Committee. 

Committee Oll'Statul of Women 

3119. SHRI C. JANGA REDDY 
DR. A.K. PATEL : 

Will tbe Minister of HUMAN 
R.ESOURCE· DEVELOPMENT be pleased 
to state: 

(a) tbe details of tbe main recommen­
dations of the Committee on Status of 
Women in India accepted/not accepted/ 
accepted with modifications by Govern­
ment; 

(b) the rollow-up action taken and its 
effect on the women in the country; and 

(c) t,be agencies through which tbese 
recommendations are to be implemented? 

THE MINISTER OF STATE IN 'THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT (SHRIMATI 
MARGARET ALVA) : <a) to (c). The 
Committee on tbe Status of Women in India 
identified areas where certain thrusts are 
necessary for improvement in tbe status of 
women like health, education, employment, 
social legislation, etc. It made' 52 
rocommendatioD8 out of which 20 
recommendations were accepted by the 
Empowered Committee. 19 recommendations 
. were accepted with modifications and 13 
were not accepted. On the basis of tbe 
recommendations of tbe Committee, a 
national machinery was set up to coordinate 
aDd inteDsify tbe efforts and measures needed 
for women's development. The implemen­
tation of tbe recommendations is tbe 
respoDsibility, 'of resl'ective Ministries! 
Departments aDd State Governmcnts/U.T. 
Administrations. These, recommendations 
are of long term and continuing nature 
which require constant action. Since these 
recommendations have social implications, 
tlie help and SUPt>Oft of voluntary agencies 
and ,community organisations is also sought. 
The Department .. of . Women and Child 
DevelopmeDt beiDa tbe Dodal Department 

ror women·s development has the. responsi­
bility to liaise and monitor with different 
Ministries! Departments administeriol 
programmes in the areas identified by the 
National Committee. 

Planoing Monitorlul and E".loaaioB 
Cell fo .. Women', ·Development 

Programme. 

3120. SHRI C. JANGA REDDY: 
DR. A.K. PATEL: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether a planning monitoring and 
evaluation cell for Women's Development 
programmes in the Department of Women's 
Welfare bas been set-up; 

(h) if so, the details tbereof; 

(c) tbe details of women's development 
programmes which j t would monitor and 
evaluate; and 

(d) tbe agencies through wbich tbo 
programmes would be implemented 1 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT (SHRIMATI 
MARGARET ALVA): (a) and (b). The 
proposal for setting up a monitoring and 
evaluation cell for women's development 
programmes bas been approved. It wi)) be 
set up shortly . 

(c) aod (d). The cell is meant to 
monitor the programmes for women's 
welfare and development, implemented or. 
spoosored by several Ministries e.g. 
Development of Women and Children in 
Rural Areas (Department of Rural Develop. 
ment) Non-formal Education for Girls 
(Department of Education); Training of 
ANMs,' Midwives, LHVs, dais aDd 
immunization of expectant motbers 
(Ministry of Health aod Family Welfare): 
Several Schemes for Vocational Training for 
Women (Ministry of Labour) Girls' Hostels 
(Ministry of Welfare); Application of Science 
and 'Techno)ogy for Women (Department of 
Science and TeobnoloIY); Workinl Women's 
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Hostels. Income GeneratiDg-cum-Training 
Centres, Condensed Courses of Education, 
Socio Economic Programmes, training of 
rural women in public cooperation t) 

rehabilitation of womc'O iD distress. short 
stay homes. women's development 
corporations, (Department of Women and 
Cbild Development).' Some of tbese 
programmes are implemented by the 
Ministries/Departments themselves and others 
through State Governments and auto­
nomous/voluntary organisations. 

, DI.crimination 10 Christian Missionary 
aad otber Minorities Scbools 

3121. SHRI C. JANGA REDDY: 
DR. A.K. PATEL: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether it is a fac,t that in the 
Cbristian Missionary and in some other 
minorities schools, treatment in respect of 
admission, fees and other matters is 
discriminatory on the basis of religion; 

(b) whether such a policy conforms to 
the secular ,ideals envisaged in the 
Constitution; 

(c) tbe states from which such 
complaints have been received; and 

(d) the remedial ,steps taken/proposed 
in tbis regard rj 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION AND 
CULTURE (SHRl~ATI KRISHNA 
; AHI): {a) According to the information 
available. the aided schools run by Christian 
Missionary/other n1inority communities 
generally follow a uniform admission policy 
without discrimination. Unaided scbools 
follow their owo admission policy which is 
Dot controlled by the Government. 

(b) The constitution has specifically 
provided for a' special framework for the 
operation of minority'schools. Such schooli' 
enjoy the protection provided ;.-under Article 
30 of tbe Cons.titution. 

(c) and (d). No specific complaint has 
been received from aoy State Government. 

Supply of Electririty In Khltragpur 
Rallwa, ColoDY 

3122. SHRI NARAYAN CHOUBAY : 
Will the Minister of TRANSPORT be 
pleased to state: 

(a) the rate of electricity per unit at 
which Government used to purchase it at 
Kharagpur during the year 1975.76; 

(b) the price per unit of eJectricity at 
Kbaragpur at present. at which Government 
purchase it; 

(c) the price at which the railway 
authorities of Kharagpur used to 'seH units 
of electricity to the consumers, both 
cOITlmercial and domestic within the railway 
colony during the yeas 1975-76; 

(d) the price at which the Railway 
. authorities of Kharagpur sell units of 
electricity to both commercial and domestic 
consumerst at present; and 

(e) if the rates of electricity there are 
very higb, the reasons thereof? 

THE MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIDWAI): (a) 
23.69 paise per unit. 

(b) Present purchase fate is 82.4 paise 
per unit. 

(c) Commercial rate was 52 paise per 
unit; and domestic rate was 19 paise per 
unit. 

(d) Commercial rate is Rs. 1.61 per 
unit and domestic rate is '83 paise per unit. 

(e) The rate is not consi~ered very biah 
in view of the increase in the tariff by State 
Electricity Board and the high incidence of 
maintenance charges. 

p..Jaintenance Work of Railway Lines 
by Contractors 

3123. SHRI NARAYAN CHOUBEY 
Will the Minister of TRANSPORT ,,_be 
p1"I~ ,to .tat.,:, 
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(a) whether previously such jobs in tbe 
Railways as cbanlinl of sleepers. rc-railin •• 
deep scrcenina etc. were dono by tbe 
departmental labours and sometimes by 
casual appointees; 

(b) whether at prelent most of such 
jobs are done by tb~ contractors; 

(c) if so, since when this practice is 
being' followed and tbe reasons tbereof, 
and 

(d) whether Government bave attained 
any 'fin~ncial gain from this' new scheme, if 
so, the amount of the 88in for the year 
1985-86 ? 

THE MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIDWAI) : (a) 
Yes, Sir. 

(b) to (d). To a limited extent these 
works are b,,".ng executed through 
contractors. This practice has come in 
gradually from about 1980·81 onwards. No 
details of financial gains have been main­
tained. but generally it has been economical 
compared to departmental labour. 

Med:cal Value of Certain Drugs 

3.124. SHRI NARAYAN~CHOUBEY= 
Will the Minister of HEALTH AND 
FAMILY VVELFARE be pleased to state: 

(a) whether Government are aware of 
the widely expressed opinion of medical 
experts that out of seventy thousand of 
names of medicines in circulation in the 
country, ninety per cent such as different 
cough mixtures, Gripe water, different 
cbewiog tablets for tbroat troubles have no 
medical value; 

(c) tbe steps beiDI taken by Govern· 
ment? 

THB MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMAR) SAROJ 
KHAPARDE.) : (a) We have no information 
of tbe views expressed by tbe. medical 

experts that cough mixtures, aripe water. 
chewing tablets for tbroat troubles (which 
are prescribed by tbe medical proression for 
symptomatic relief of couab and .rippiol 
pain) have no medicinal value. 

(b) and (c). Do Dot arise. 

Non.Practislng Anew. Dee to Doctor. 

312S. SHRIMATI VYJAYANTHJMALA 
BALI: Wilt the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state : 

(a) whether it is a fact that in CeDtral 
Government all qualified doctor occupying 
positioos where medical qualifications are 
needed as per recruitment rules, get noD­
practising al1owance: 

(b) if not, given to all such qualified 
medical personnel, the reasons for such 
discrepancy: and 

(c) whether Government propose to 
take remedial measure to rectify the situa­
tion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMAR) SAROJ 
KHAPARDE) : (a) to (c). According to Cen­
tral Health Services Rules, 1982 a 11 officers 
holding posts included in the Service are 
granted Non-Practising Allowance at pre­
scribed rates except the posts of Director 
General of Health Services and Additional 
Director Genera) of Hearth Services which 
carry fixed pay of Rs. 3500 per mooth and 
Rs. 3000 per month respectively. Non­
Practising Allowance is also sanctioned at 
prescribed rates to officers of Indigenous 
Systems of Medicine and Homeopathy 
having c1inical duties and working in the 
Ministry of Health and Family Welfare and 
Cen.tral Government Health Scheme. 

ReaervatJoD for SC/ST Candidates 
In JLN Medical Colle.e, AIlI_rh 

MusJlm University 

3126. SHRI SIMON TICtGA : WiJl 
the Min;ster. of HEALTH AND FAMILY 
WELPARE be pleased to state! 

(a) whether no reservation for Scbeduled 
Caste and Scheduled Tribe candidates bas 
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been made for admission at the lawabarlal 
Nehru Medical College, AJigarh Muslim 
University; 

(b) if so, the reasons thereof; and 

(c) the time by which Government 
propose to make reservation at this Medical 
College for Scheduled Caste aod Scheduled 
Tribe candidates? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMAR I SAROJ 

. KHAPARDE) : (a) to (c). The informa­
tion is being collected and will be laid on tbe 
Table of tbe Sabba. 

Scheduled Tribe Persons Kiven Admission 
in Indian Institutes of Technology 

3127. SHRI SIMON TIGGA: WlII 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number and percentage of 
persons belonging to Scheduled Tribe 

~ Community. given admission in tbe Indian 
Institutes of Technology. Kanpur, Bombay, 
Madras, Delhi and Kharaspur, separately 
since 191M, year-wise; and 

(b) the details of the relaxation liven to 
the ScbeduleJ Tribe candidates for admission 
in tbe Indian Institutes of Technology 1 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA SAHI) : 
(a) and (b). 71'% of the total seats in Indian 
Institutes of Technol')gy are reserved for 
admission of Scheduled Tribe Student. The 
normal cut off point in the qualifying marks 
in the Joint Entrance, Examination. for 
admission to the Indian Institutes of 
TccbllOlolY for SC/ST students, is fixed 
at 2/3rd of the cut off point determined for 
the Joneral cateSQry students, which is 

lowered further in or4er to blcr~'ase the 
intake of se/sT students. On the basil of 
this Criteria 10, 21 and 30 Scheduled 
Tribe students qualified tbe loint Entrance 
Examination during 1984, 1985 and 1986 
respectively, for admission to the Indian 
Institutes of Technology. Apart from the 
relaxation in qualifying marks in the Joint 
Entrance Examination, the age limit for 
SC/ST students is reJaxed by five years. 
A separate merit list i~ prepared for SC/ST 
students. Those SC/ST students who do 
not qualify for admission even after an 
possible relaxation in tbe Joint Entrance 
Examination are offered ad'mission to a 
preparatory course, of about one year dura­
tion, conducted by Indian Institutes of 
Technology for se/sT students. On quali­
fying an internal test at the end of the 
preparatory course, the students are auto­
matically admitted to the B. Techno)olY 
Programme. 

Soclo-Economlc Schemes Sanctioned 
by CeDtral Social Welfaae Board 

3128. DR. PHULRENU GUHA 
Will tbe Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased 10 state: 

(a) the number of socia-economic 
schemes sanctioned by Central Social Wel­
fare Board during 1983-84. 1984-85 and 
1985-86 for welfare of girls/women; 

(b) the number of girls/women which 
·were trained under these scbemes; and 

(c) tbe number of self employed wo­
men after training and what J8 their averase 
earnings? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHIl..D DEVELOPMENT (SHRI·MATI 
MARGARET ALVA) : (8) to (c). A state .. 
ment in given below. 
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Statement 

Socio-eeODomlc Proer8.me 

(a) Number of units sanctioned 

•• (b) Number of air1s/ women trained 

,..* (c) Number of self employed women 
_ ... _ .. ___ ._~!~~_~rain~~~ __ .. _. __ 

1983 .. 84 1984-85 1985-86 
._------" .. -_ ...... _---,.-._---
708 671 551 

311 657 372 

311 657 372 

.. _-- , .. _-----_-- --,,_--
Average earnings: from Rs. 150 p.m. ·to Rs. 300 p.m . 

... The units sanctioned under the socio-economic scheme are mainly production units. 
Only in a few units, girls/women require. training. Number of women/girls trained 
during tbe past three years is accordingly given. The total number of beneficiaries of 
tbe units sanctioned under tbe socio·economic programm'e is shown below : 

Year 

1983-84 

1984·85 

1985·86 

Number of 
beneficia r ies 

8951 

9254 

6772 
--------------------------, ._-_._. __ . __ ._,,----_ .. -_._._-__ .- .... 

Vocational Training Programme 

Training in various vocations/trades is provided to girls/women under this pro­
gramme also. The number of units sanctioned and the number of bendiciaries (trainees) 
uDder this programme are shown below: 

Year 

1983-84 

1984-85 

1985-86 

Number of units 
sanctioned 

488 

614 

555 

Number of beneficiaries 
(trainees) 

10943 

15132 

12321 
------_._----.. _-_._-.... __ .. _._--_ ...• ,. .. _ .... _-----._., .-_._--_._.---_. -~--.--.... -

Assessment about Working of Family 
PlannloR Workers 

3129. DR. PHULRENU GUHA: 
Win the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(8) whether any assessment about the 
work ins of family welfare, workers at 
different levels has been' 1Dade; and 

(b) if so. the details. of tbe assessment 
made 'I 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR.) : (a) to (b). 
An assessment in respect Village Health 
Guides Scheme and the alternate scbeme of 
Rebba,r .. i .. Sehat in Jammu and Kashmir 
and tbe Mini Health Centres Scheme in 
Tamil Na~u has been. carried out. The 
assessment fe,ports show that Voluntary 
workers at the village J~vel are useful in 
promoting Health and Family Welfare 
besides providing flr~t .. aid during emer­
gencies. 



A similar assessment of tbo Daia 
Trainina Prolramme bas highlighted tho 
need for continuing education. 

Passeal'f Ameaitle. at Railway Stations 
aad laeome from Trame 

·3130. PROF. NARAIN CHAND 
PAR-ASHAR! Will the Minister of 
TRANSPORT be pleased to state: 

<a) whether ,the total income of a 
railway station -on account of passengers 
and 100ds traffic is taken into account while 
saoctionioa any passenser and otber ameni· 
ties includiog tbe upgradation of tbe station 
by the Railway authorities; 

(b) if so, a brief outline of the guide­
lines fonowed in this regard; 

(c) if not, the reasons therefor and 
whetber the income from the goods traffic 
would also be taken into account while 
providing the various amenities and 
improving the status of railways stations; 
and 

(d) tbe likely date by which it would be 
done 1 

THE MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIDWAI): (a) 
No, Sir. 

(b) and (c). The amenities are provided 
according to the importance and volume of 
passeoaer traffic dealt witb at each station, 
subject to availability of fuods. Upgrada­
tion of stations is done as per operating 
considerations. 

(d) Does not arise. 

Antl MaJarla Vacdne 

3'31. SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of HEALTH 
AND FAMIL WELFARE be pJeased to 
st~te : 

(a) wbet!ler a breakthrough in search 
of an anti-malaria vaccine has been achiev· 
ed by the Scientists at Walter Deed Insti­
tute at Bethstda in United States; 

(b) if so, tbe details thereof; 

(c) whether Government propose to 
mako available this aDti .. malaria vaccine 
tor use io O\;lf country for the eradication 
of Malaria; and . 

(d) the action takeD or proposed to be 
taken in tbi. reprd and whether Govern­
meot propose to procure tbis vaccine direc~ 

or through World Health Organisation for 
use ;n the country? 

THE MINISTER OF STATE IN THB 
MINISTRY oP HEALTH AND FAMILY, 
WELFARE (KUMARJ SAROJ 
KHAPARDE): <a) and (D). Malaria 
vaccine aaainst ttbe sporozoi te stale of tbe 
malaria parasite P. !tl[si-parum bas beeD 
developed 'in USA by the Walter Beed 
Institute. Small quantities of this vaccine 
have been produced for clinicai trials. 
Currently Phase I trials are in progress. 

(c) The question does not arise at this 
stage as field trials are still going 00. 

(d) An appropriate view would be taken 
only after the results of al1 tbe field trials 
are available. 

Crash .Programme for Cancer Patients 

3132. SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of HEALTH 
AND FAMILY WELFARE be pleas~d to 
state: 

(a) whether there is any crash pro­
gramme for tbe areas where there is con­
centration of Cancer patients in the coun­
try, to give tbem economic. hygienic and 
nutritious food assistance; 

(b) if so, tbe details thereof; &Ad 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE lN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE) : (a) No, Sir. 

(b) and (c). Usua' facilities available 
in GoverwncDt Hospitals auc:b as free food. 
drugs are provided to cancer .pa tients as 
well. Diet as advised by doctor for parti. 
cular need of , pa tieDt is liven. It is Dot 
possible to single out anyone category of 
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patients for economh: assistance. The 
tbrult of tbe action plan or the Government 
is OD primary prevention, early detection 
and treatment aDd extension and strena,ben­
iOI of therapentic services. 

Setting QP of Medical UDI,er.lttel 10 
States 

3133. DR. T. KALPANA DEVI: Will 
tbe Minister of HEALTH AND FAMILY 
WELFARE be pJeased to state: 

(8) whether there is any proposal to 
establish separate Medical Universities in 
all the States as in Andhra Pradesh; 

(b) if so, the detail~ thereof; and 

(c) if not, the reaso~s therefor 'I 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE) : (a) to (c). The Medical 
Education Review Committee had made 
recommendations regarding the setting up 
of U niver$ities of Health Sciences in order 
to bring about coordination between the 
various Educational and Training Institutions 
of tbe modern and various Indian Systems 
of Menicine, Nurses, Pharmacists etc. The 
Government of India have accepted the 
recommendation in principle. Para 9.S of 
Chapter IX of the Report of the Medical 
Education Review Committee relates to 
establishment of Universities of Health 
Sciences: The Report of the Medical Edu­
cation Review Committee alongwith a 
statement indicating tbe decisions of the 
Government of India on the recommenda­
tions of tbe Committee has already been 
placed on the Table of the Lok Sabha on 
2nd May, 1986. 

Special Financial AS,s.stance for Upper 
Indr.'afl (rrlgatlon Project 

3134. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) Whether Government of Orissa bas 
sent proposal for special financial assistance 
beyond the plan outlay for execution of 
Upper Indravati -Irrigation Project to oreate 
irriaatioD po.tcn·tial ·in tho tribal areas of 

Kalahand.i district durio. the Seventh plan 
period; . and • 

(b) if 10, the action taken by the 
Union Government in this rCl8rd ? 

THE MINISTER OF WATER RE­
SOURCES (SHRI B. SHANKARANAND): 
(a) and (b). The States Government b~s 
requested for increase in the State plan 
ceiling by sanction of additional funds. A 
Central loan assistance of Rs. J 0 crores for 
the year 1986·87 has been recommended to 
tbe Planning Commission and is under their 
consideration .. 

Jndra,ati Multipurpose Projf'ct 

3135. SHRIMATI JAYANTI PAT· 
NAIK : Will the Minister of WATER RE­
SOURCES be pleased to state: 

(a) the amount spent on Indravati 
multi purpose project as on 30 June, 1986 
under execution in Orissa; 

(b) whether Government have taken 
steps to expedite the execution of the above 
multi-purpose project; 

(c) if so, the progress made so far; and 

(d) the year by which the above pro­
ject 1~ expected to be completed ? 

THE MINISTER OF WATER RE­
SOURCES (SHRI B. SHANKARNAND) 
(a) Rs. 101.03 Crore!1. 

(b) and (c). Government of India have 
been urging the State Governments to com­
plete the on~goiDg irrigation projects ex­
peditious)y by providing necessary funds on 
priorify. The hydel power component is 
included under Wor1d Bank credit assis­
tance. To assist the State Governments. 
for completion of the project expeditiously 
tbe project is beiog monitored by Central 
Water Commission. Tbe bottlenecks are 
identified and remedial measures recommend­
ed. A Special Central loan assistance of 
Rs. 10 crores towards .irrigation component 
during 1986 .. 87 bas been recommended to 
the Planning Commisaion. 

(d) Unit-I (Dam and Appurtenent 
works) and Unit-Ill (Powet~ are proaram .. 
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med to be completed by 1991 .. 9.2 Mod Unit-
11 (1r.rigation) by 1992~93 subject to availa­
bility of requisite funds~ 

Suba.rnrekba Project 

3136. SHRIMATI JAYANTI PAT .. 
NAIK : Will the Minister of WATER RE· 
SOURCES be pleased to state: 

(a) whether the State Government of 
Orissa bas requested tbe Centre to bear the 
flood control component of Subarnarckba 
project fully on the ground that Central 
Government property like National High­
ways, Railways et.:. will be protected from 
the ravages of recurrins floods; 

(b) wbether the Union Government are 
contemplating to treat sucb inter-State 
projects as National projects for funding; 
and 

(c) if 80, tbe details in this regard? 

THE MINISTER OF WATER RE­
SOURCES (SHRI B. SHANKAR ANAND) : 
(a) Yes, Sir. 

(b) No, Sir. 

(c) Does not arise. 

UGC Assistance for Post Graduate 
Ct'ntre at Shimoga 

3137. SHRIMATI BASAVARAJES .. 
WARI : Will the Mini41ter of HUMAN 
RESOURCE DEVELOl'MENT be pleased 
~s~~: . 

(a) whether Karnataka Government has 
requested Union GO'~ernment to provide 
financial assistance for post graduate centre 
at Shimoga; 

(b) whether tbe matter is pending with 
. the University Grants Commission for a 

long time; and 

(c) if so, the reaction of Government? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA 
SAH)) : (a) No. Sir. 

(b) and (c). Do not arise. 

Duplication In VendlnR;Caterlng 
CoDtract. at Rallwa, StatiOb' 

3138. DR. S. JAOATHRAKSHAKAN : 
Will the Minister of TRANSPORT be pleas­
ed to state: 

(8) the grounds for permi ttins duplica­
. tion in vending aod catering contracts at 
stations/platforms; 

(b) the difficulties experienced by the 
Railway till the time tb~ duplication pro­
vided in catering/vending contracts at sta .. 
tions/platforms; 

(.:) the reasons for Dot permitting 
duplications on those stations/platforms 
where MIs A.H. Wheeler and Company 
are having booksta II contracts; and 

(d) wbat difficulties have the Railways 
experienced on tbe stations where two or 
more different bookstalls' contractors are 
working/functioning, with unemployed 
graduates? 

THE MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIDWA)) : (a) 
and (b). To meet the demand of the pass­
engers and to provide adequate service to 
travelling public, Railways permit sale of 
same items by more than one contractor at 
tbe same station. The duplication is pro .. 
vided for the convenience of the passengers 
and not for removing any difficulty tu the 
Railway. 

(c) MIs A.H. Wheelers have sole selling 
rights at certain stations speCified in their 
agreements. 

(d) No, Sir. 

Allocation to Karnataka for Healtb 
Centres/Family Planning Centres 

3139. DR. V. VENKATESH: Will tbe 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state the total 
amount earmarked for the Healt'h Centres 
and Family Planning Centres in Karnataka 
State for tbe yelclrs 1983-84. 1984 .. 85 and 
1985·86 ? 

THE DEPUTY MINI$TER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S •. KRISHNA KUMAR): Outlay. 
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or Rs. 1567.00 lakbs, Rs. 2247.00 lakhs and 
Rs~ 1000.00 lakbs were carmark\!d for t983-
84. 1984·85 and 1985·86 respectively for 
maintenance or sub-centres PHCs, SHes 
and CHes under' Minimum Needs Pro· 
Iramme in the State of Karnataka. In 
addition, Rs. 499.00 lakhs, Rs. 454.76 lakbs 
and Rs. 612.90 lakhi were sanctioned dur­
ing 1983·84, 1984-85 and 1985- 86 respecti. 
vely for maintenance of' Rural Family 
Welfare Centres/Sub-centres in the State of 
Karnataka under tbe National Family wel­
fare Programme. 

[Tran,/allonl 

Itonorarium to Rural llealtb Visitors 

3140. SHRl HARISH RAWAT: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whetber his Ministry had recently 
advised 'the States to consider the question 
of increasing the amount of honorarium 
paid at present to Rural Health Visitors; 
and 

(b) if so, the reaction of State Govern­
ments thereto 1 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WEL.FARE 
(SHRI S. KRISHNA KUMAR): (a) No, 
Sir. 

(b) Question does not arise. 

[English] 

Faster Passenger and Goods Trains 

3141. SHRI SATYENDRA NARAYAN 
SINHA: Will the Minister of TRANSPORT 
be pleased to state : 

.(a) whether Government propose to 
introduce still faster passcoaer and loods 
traiDS; 

(b) jf so, dotails tbercof; 

(c) wbether this excercise is risky in 
view of tbe laa in track renewals; and 

(d) whetber safcty angle bas been consi­
dered '1 

THE MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIDWAI) : (a) 
Yes, Sir. 

(b) Jrial runs for J 40 Kmph Express 
trains are proposed to be undertaken during 
1987. It is proposed to increase tbe speed 
of goods trains t~ 100 Kmph. 

(c) and (d). Aspect.s relating to condi· 
tion of track and safety will be fully taken 
hito account before introducing regular 
funs. 

[ Translatiofl] 

Budgetary Allocations for Primary 
Secondary and Higher Education 

3142. SHRJ RAMASHRAY PRASAD 
SINGH: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(8) the budgetary prOVISIon made for 
educational activities in primary education, 
secondary education and higber education 
during the period of la~t 3 years ending on 
the 31st March, ] 986; and 

(b) whether Government consider this 
amount adequate? 

THE MINISTER OF STATE 1N THE 
DEPARTMENTS OF EDUCATJON AND 
CULTURE (SHRIMATI KRISHNA 
SAHI): (a) Budget provision for element­
ary, secondary and higher Education sectors 
in this centre' and states both under plan 
and non-plan budget during the perjod of 
last three years ending 31st March. 1986 is 
Rs. 8202.25 crores, Rs. 5478.50 crares and 
Rs. 2682.43 crores respectively. 

(b) Provision for these sectors has been 
made on tbe basis of availability of resour· 
ces aod priority accorded to the various 
sectors of development. 

[English) 

Allotment of Bookstalls 

3143. SHRI RAMASHRAY PRASAD 
SINGH; Will tbe Minister of TRANS. 
PORT be pleased to state % 
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, <a) whether the Railways can allot book· 
stalls in tb, concourse and circu\ating area. 
to other persons/firms on all those .8tatioDS 
wbere A.H. Wheeler and Company bave' 
bookstalls contracts; 

(b) and (c). InformatioD i. be ina 
collected and will be laid on the Table of 
the Sabba~ 

ReveoJlc from Railway Traffic and 
amount Spent on Development 

of Raftway Lines (b) if so, how many bookstalls h.ve 
been allotted to ,persons/ unemployed 
araduatcsjcooperative societies in tbe con­
course/circulating areas, from 2-6-1976 to 
31·12 .. 198S on such stations held by Wbeeler 
and Company. station and zone-wise; and 

(c) how many bookstalls have been 
allotted to unemployed graduates zone·wi~e, 
on those stations where Wbeeler and 
Company held bookstalls, except new plat­
forms since 1971 to 1985 ? 

THE MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIOWA): (a) 
As per provisions of tbe aareement, MIs. 
A.H. Wheeler and Co. Pvt. Ltd. have sole 
selting rights at the entire station premises 
of the stations specified in -the agreement. 
However, Railways can allot bookstalls at 
these stations to Philanthropic and non­
profit making Organisations. The sole 
selling rights of MIs. A. H. Wheeler do not 
extend to the new platforms constructed 
on or after 1-1·1976 (exceptina those re .. 
placed due to gauge conversion). The 

-allotment of booksalls at such new platforms 
can be made to unemploy.ed araduates. 
partnerships association aod Cooperative 
Society of actual workers/vendors, etc. 

3144. SHRI HARIHAR SOREN: Will 
tbo Minister of ' TRANSPORT be pleased to 
state: 

<a> the revenue earned by different 
Rai'lway Zones out of passenger traffic and 
also from freight traffic during 1985.86; 
(zona lwise); 

(b) the percentage of'profit/loss of each 
zone in earning revenue over the previous 
years; 

(c) the amount spent by South Eastern 
Railways and other Zonal Railways for the 
development of existing lines and on the 
contruction of New lines during 1984-85 and 
1985-86 }ear-wise; and 

(d) the details thereof? 

THE MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIOWAI): (8) 

The accounts for the year 1985 .. 86 are in 
tbe process of finalisation. The provisional 
figures of revenue earned by different 
railways zones out of passeoger traffic and 
also from freight traffic 1985 .. 86 (zonal-wise) 
are as under : 

(Rs. in Crores) __ ._--- -------------.. ,--_ .. --, ---------- . '--------
Railway Passenger traffic freight traffic 

~ ----.----~---------~--.----------.-~.-- ---._---- - .,." ~-.-.-.------ .... -. ~----- --_._--------..... _-----_-_._,-------.- -'''''''''' -.--~"--..._..--... , ...... _...---.... -... -- ....... '" ._-_._-
Central 

Eastern 

Northern 

N.B. 

N.F. 

Southern 

S.C. 

S.E. 

W. 

3J6.00 

203.00 

326.00 

99.00 

37.72 

161.00 

164.00 

117.00 

291.00 

716.00 

510.00 

679.00 

77.50 

93.00 

256.00 

447.00 

919.50 

625.00 

.. ·-·-(b)The·-;rccnt~ '6( ~~6~)o¥.l-:~ct -~e~;)·ofeacb zo~i;.-ea--;;'illll ·r;;~~~ 
over tbe Dtevious years is as under :' .. ~, .~, " .. 
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(el and (d) .. Punds allotted to each R.ailway dudoS 1984-85 aQd 1985·86 for 
cOoltruction of New Lines and Important development works such as Oa11lc CODversions, 
DoublilllS, Traffic Facility works ar, u UDdor : 

(Rs. Crores) 

. Railway New LiDCS Gauge Con­
versions 

Doub1ings Other Traffic 
FacilitieS 

1984.. 1985· 1984. 1985- 1984· 1985. 1984- 1985-
8S 86 8S 86 85 86 85 86 

CCDtrral 4.10 6.55 15.00 19.53 8.J3 8.47 

Eastern 0.71 1.75 2.41 3.67 5.24 9.25 

Northern 7.38 4.51 20.00 14.00 7.23 6.52 ' 9.73 14.32 

North­
Eastcrn 1.01 13.00 10.51 1.14 0.60 

Northeast 
Frontier 

Southern 

, , tb­
~1. 

South .. 
Eastern 

Western 

22.51 11.50 4.51 

9.53 7.40 050 

11.17 9.25 8.71 

18.50 13.04 

15.10 15.50 5.20 

Taking up Irrigation Projects of 8ibar 
as National Projects 

31 DR. G.S. RAJHANS : Will the 
Ministe 01 WATER RESOURCES be 
p1eased to statc : 

(a) whether the Bihar Government has 
urged the Union Government to take up 
some of the major water resource develop­
ment projects as national projects; 

(b) if so. the reaction of the Union 
OoY~rnment thereto in this rcgard; and 

(c) by when a final decision 'is Iike1y to 
be taken in the matter? 

THE MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA­
NAN D): (a) No, Sir. 

(b) and (c). Do not arise. 

5.75 

1.00 

2.85 

3.44 

0.20 

10.88 

19.60 

1.11 

9.11 

1.00 

10.16 

13.29 

1.79 

9.15 

3.47 4.76 

8.98 4.50 

7.77 7.74 

16.93 21.65 

7.22 7.57 

Training Courses for DTC Employe~1 

3146. SHRI P.M. SA VERO: WiJJ the 
Minister of TRANSPORT be pleased to 
state : 

(a) whether training courses have been 
started for employees of Delhi Transport 
Corporation; 

(b) jf so, tbe objectives of such training; 
and 

(c) tbe average number of buses which 
remain off tbe road daily giving rea Ions 
therefor? 

THB MINISTER OP STATE IN THE 
DEPARTMENT OF SURFACE TRANS. 
PORT (SHRI RAJESH PILOT) : (a) 
Besides training to new dri'V~rs. DTC also 
bas 'Refresber Tr&i-nio& Courses for bus 
crew and Job Orientation TraiftiOl. Pro­
lramme for A.T.ls. 
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(b) To brinJ 'improvement in overaJJ 
workio. of tbe' Oorporation in order to 
provide reliable. effoctive and comfortable 
servjce to the commuters. 

(c) In 1985.86, DTC bas achieved a fleet 
utilisation of 86.21%, which compares 
favourably with other city tranaport under­
takings. The trcnd is being maintained. 
The baJ~Dce percentag~ represents buses beld 
up in workshops for major repairs, buses 
involved in accidents. buses detained for 
periodical inspection etc. 

(Translation] 

New 'fraln for South Iodla from 
Ayodbya/Varauasl 

3147. SHRI NJRMAL KHATTRI: 
Will the Minister of TRANSPORT be 
pleased to state : 

(8) whether Government propose to 
run a new train for South India from 
Ayodbya or Varanasi, the places of pilgrj· 
male via Faizabad, Barabanki, Lucknow; 
and 

(b) if not, the reasons tberefor'1 

THB MINISTER OF TRANSPORT 
(SHRIMATI MOHSJNA KIDWAl): (a) 
No, Sir. 

(b) Due to lock of resources. 

Shuttle Train between Falzabad aDd 
LutkDOW 

3148. SHRI NIRMAL KHATTRI: 
Will tbe Minister of TRANSPOR.T be 
pleased to state : 

(a) tbe average Dumber of .commuters 
traveniol between Paizabad and Lucknow 
daily from various statiOfts Uke RDdauli, 
Barabanti etc. falliDI between Faizabad aDd 
Lucknow Railway stations of the Nortbern 
kallwa,. 

(b) tbe number of monthly passes 
illtled '08 ttlll' tOQI~: IDd 

(c) whether aoy shuttle trahl is proposed 
to be run between Paizabad and Luckoow 
keepiog .in view fho number of passenaer 
ot botb these categories ? 

THE MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIOWAJ): <8> 
Averaae number of persons travellinl from 
some important stations between Faizabad 
and Lucknow based on last 2-3 years 
statistics are as fonows : 

Stations Daily average 
-~-- -~ _._-_ ... ------

Lucknow 2195 

Barabanki 1586 

Daryabad 368 

Rudauli 1254 

Sobawal 423 

Faizabad 9J7 

(b) Average number of MonthJy Season 
Tickets issued per month from the above 
stations are as foJJows : 

Stations 

Lucknow 

Barabanki 

Daryabad 

Rudauli 

Sohawal 

Faizabad 

Monthly 
average 

1740 

766 

101 

166 

148 

-245 

(c) Eight pain of trains including five 
pain of Express trains already run 
between faizabad aDd Lucknow and tboy 
are considered adequate for tho prelCDt 
level of traffic. 
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Dall, R ••• IDI o.f KI ... Ex,,", 

3149. SHRI NIRMAL KHATIRI: 

and (b). No, Sir. No. 915/916 New Dolbj .. 
Pud Express runl OD 4 days 8 week and 
175/176 NeelachaJ Ex.press connectin8 New 
Delbi and Puri runs on the other' day, or 
the week. 

Will tho Minister of TRANSPORT be p'''' to atate : 

(a) whether Government bave received 
any repreeentation ror runni!)8 Kisan 
BltpretS (Northern Railway) daily whicb 
rUDI at present four days a week; and , 

(b) if 10. tbe action taken thereon? 

THE MINlSTB~ OF TRANSPORT 
(SHRIMA n MOHSINA KIDWAI) : (8) 
Yea, Sir. 

(b) 407 Up/408 On. VaraDasi.Ludbi~na 
Express is rUDniDg twice a week. During 
ccrttio months when tbere was r~b ~ 
bi-weekly special was run between VaranasJ 
and Luclbiana to the same timings. It bas 
DOW bolo decided to increase tho frequency 
of 407/408 to 4 days a week from 
1-10-1986. It is not feasible at present 
to mako it daily due to lack of resources. 

(English] 

Train Service. bet"ee. New Delhi and 
Bbobauel"ar fPorl 

31S0. SHRI BRAJAMOHAN 
MOHANTY : wm the Minister of 
TRANSPORT be pleased to state: 

(I) whetber tbere is any propo,al to 
ruo Now Dolbi-Puri Express trains tbrough­
out the week; 

(b) if so, the do tails thereof: 

, (0) whetber tbere is any proposal to 
iotroduce RajdbaDi type train between New 
Delhi and BbubaDcswar during Seventh 
Plan period; 

(d) if JO, tbe details thereof; 
,.! 

(0) wbether Puri-New Delbi Expreu is 
boiDI rescheduled to run with shortest 
pouible time; and 

(0 if SOt the details thereof? 

(c) No, Sir .. 

(d) Does not arise. 

(0) and (f). From 1·8...86, 9)5/916 bal, 
been diverted to run yia Allahabad. Kaopur 
and the train speeded up_ 

ViabllJt, .tad,. for Proyfcllng Plnanclal 
As.'.taace to Shi,ping Companle. 

31SJ. SHm R.V. SHANKARA 
GOWDA: 
SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR: 

Will the Minister of TRANSPORT be 
pleased to state : 

(a) whether Government have since 
completed the study regarding the viability 
of Shipping Companies for providing 
financial assistance to them; 

(b) if so, tbe details tbereof; and 

(c) the extent to which the steps BO far 
takeD by Government to help the Shipping 
Industry have achieved tbe desired 
results? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SURFACE TRANS. 
PORT (SHRI RAJESH PILOT); (a) aDd 
(b). Detailed viability atudies of the 17 
defaultioa private sector shipping companies 
was carried out in 1984 based on projections 
of frejlbt situation. On account of 
continued shippioa recession and tbe 
continued deolinios levels of freight rateB . . 
tboac asaumptioDl .are no longer valid. 
AccordiDlly, an indepth aSle8Smcnt of tbe 
long term viability of the sbippina 
companies, keepiDJ in view tbe trends in 
international shiPPUla. inbercDt strtnatb aDd 
weaknesses of particular shipping companies 
and other reJevaDt details, is deemed 
neccs.ary. 

THB MINISTER OF TRANSPORT 
(SHlUMAn MOHSINA KIDWAI) : <a> (c) A,.istance in the (rom of reSChedule .. 

moGt of ov.rdues of' ab'ipplna companies to' 
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SDfC!Commercial Bank for SAFAUNS 
loans to sbippinl industry bas becn 
extended, in the recent past, in October, 
1978, November. 1981. and April. 1983, 
respectively. A total of Rs. 128 crores and 
Rs. 24.6S crores bavo been rescbeduled 
wbich was tbe overdue of various sbipping 
companies to Shipping Development Fund 
Committee and Commercial banks under 
SAP A UNS loans respectively and tbe 
shipping companies have beulfited to tbat 
extent. 

CeDtral Ports Development Fund 

3152. SHRI K.V. SHANKARA 
GOWDA: Will tbe Minister of TRANS­
PORT be pleased to state: 

(a) whether Government are considering 
for settina up a Central Ports Development 
Fund wberein tbe surplus funds of all tbe 
ports would be pooled for modernisation 
of ports all over the country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SURFACE TRANS­
PORT (SHRI RAJESH PILOT) : (a) Yes, 
Sir. Such a proposal is under considera· 
tion (or tbe Major Ports of the country. 

(b) The proposal is uDder examination 
by the Major Ports Reforms Committee. 
Details wi1l be finalised on receipt of the 
report of the Committee. 

ExpanlioD of Liluah Workshop 
(Howrab) ~ 

3 \53. SHRI PRIY A RANJAN DAS 
MUNSI : Will the Minister of TRANS­
PORT be pleased to state: 

(a) whether the expansion programme 
of Liluah workshop of Howrab, Eastern 
Railway will be completed sooo; and 

(b) the total man power engaged there 
now and the expecled maD power to be 
cOPlod durinl tbo Seveotb Plan after 
expaosion -of the said workshop ? 

THB', MINISTBR OF TRANSPOR.T 
(SHRlMATJ MOHSINA lUDWAI).,': <a> 

Tbere is no programme for expansion, of 
Liluab worksbop of Ea8t~rD Railway. 
However. the worksbop is beiDa modernised 
at a cost of Ra. 15.00 crores. The work 
would be completed expeditiously depending 
upon availability of funds. 

(b) Total sanctioned streDlth of work­
shop is 11.802. There is DO proposal to 
bring any major cbange in the manpower 
durios the VII Plan after modernisation. 

National Airports Authority of India 

3154. SHRI CHIl'lTAMANI JENA 
Will the Minister of TRANSPORT be 
pleased to state: 

(a) whether Government have since 
established the National Airports Authority 
of India. 

(b) if so, the time by which it will start 
functioning; 

(c) whether it is a fact that the 
employees of the Department of Civil 
Aviation and other departments have been 
absorbed in the Authority; and 

(d) if so. whether the employees absorbed 
in tbe Authority will be on tbe staff strength 
of the Authority or they will be OD 

deputation and till what time ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER) : (a) Yes, Sir. 

(b) It has started functioning with 
effect from the 1st of June, 1985. 

(c) No Sir. 

(d) .Does not arise. 

Flood Control Measures 

31S5. SHRI CHINTAMANI lENA: 
Will tbe Minister of WATER RESOURCES 
be pleased to state : 

(a) tbe amount spent on flood control 
measures during - the Sixth Five Year 
Plan; 

. (b) tbo total becta~c of land protected; 
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(c) (be aMount earmarked for eaoh 
State undo.r tbe ftood control prOiramme 
for the Seventb Five Year Plan; and 

(d) the details of work to be executed 
d\lrina tbo period of Seventb Five Year 
Plan? 

THE MINISTER OF WATBR 
RESOURCBS (SHRf B. SHANKAR.A· 
NAND): <a) and (b). Tbe anticipated 
expenditure on the flood control sector 
dUriDg tbe Sixth Five Year Plan is 
&s. 778.66 crores providing reasonable 
degree of protection to an area of about 
1.8 mill iOD bectare. 

(c) A statement sbowina the State-wise 
outlay approved for flood control sector in 
tbe Seventh Five Year Plan is given 
below. 

(d) Various flood control measures like 
embankments, drainage channels, bank 
protection works. anti-sea erosion works 
etc. are planned to be implemented by the 
coneemed States during the Seventh Five 
Year Plan. 

Statement 

Approved outlo), on Flood COlltrol/o" 
Seventh Plan (1985.90) 

~-._-.---------- .. -----~-~-- - _" 

S.No. States 

1 2 

A. States 

1. Aodbra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

S. Haryana 

6. Himachal Pradesb 

7. Jammu and K.a.hmir 

(Rs. in crores) 

Seventh Plan 
approved 

outlay 

3 

47.90 

27.00 

144.00 

12.00 

75.69. 

4.00 

20.00 

1 2 

8. Karnat.ka 

9. Klrala 

10. ~adbya Pradesh 

11. Mabarasbtra 

12. Manipur 

13. Meahalaya 

14. Oriasa 

15. Punjab 

16. Rajastban 

17. Sikkim 

)8. Tamil Nadu 

19. Tripura 

20. Uttar Pradesh 

21. West Bengal 

Sub-Total (A-States) 

B. Union Territories 

1. Arunachal Pradesh 

2. Dadra and Nagar 
HaveU 

3. Delhi 

4. Goa, Daman and 
Diu 

s. Lakshdweep 

6. Mizoram 

7. Pondicbary 

Sub-Total (B-Union 
Territories) 

Total (A+B) State 
Sector 

C-Central Sector 

Orand Total 

4.00 

25.00 

S.OO 

0.70 

5.00 

1.3S 

17.00 

37.00 

14.69 

1.0S 

13.00 

6.00 

161.00 

10S.00 

726.38 

2.00 

0.10 

63.98 

1.00 

1.00 

1.00 

2.00 

71.08 

797.46 

149.93 

941.39 



Folio" up $I" of VlctJ ... of MIC .." 
IDtUaU CouDcll of Medical, Reteareb 

3156. SHRI YASHWANTRAO 
<lADAKH PATIL: Will the Minister of 
HBALTH AND FAMILY WELFARE be 
"I. ted to state : 

(a) whether the Indian Council of 
Modical Research bas recently completed a 
follow up study of the victims of tLc MIC 
gas leak88e from tbe Indian Carbide Plant 
in Bhopal; 

(h) If so, when' the study was completed 
arld tbe main conclusions thereof;' and 

(c) the action taken thereon? 

THB MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE) : (a) to (c). The Indian 
Council of Medical Research bas initiated 
and is continuing a long Term perspective 
study on follow ut' of Bbopal Gas Leakage 
victims. Various population group! from 
severely {moderately/mildly affected areas and 
controls bave been studied and fonow up of 
pregnant womon. cbildred and adults is 
beinl undertakon. 

Tbousands of exposed survivors stilt 
exhibit a wide range of respiratery, occular, 
behavioural. neuromuscular aod other 
morbidities. Morbidity related to lungs both 
in adults and children was tbe most 
predominent clinical manifestation which 
still continues in tbe form of chronic 
respiratory iIIneps. 

Randomised assessment of out-patients 
of the to Government clinics revealed about 
22% of the screcmed population were sutTer-
ina from mental disorders. 

Supply of Uohygienlc Water to 
Passengers 

3157. SaRI ANAND OAJAPATHI 
RA]U : Will the Minister of TRANSPORT 
be pleased to stato : 

(a) whether complaints and representa­
tionl havo been received by Government 
roaardina tM. 'UPply of uoh)'JiODic .. water 

for driaking purpoaes to tbe passensers by 
the Indian Railways; and 

(b) ir so. the remedial measures proposed· 
to be taken? 

THE MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIOWAl); (a) 
Yes, Sir. Such complaints are occasionally 
received. 

(b) Sucb complaints are promptly 
investigated aDd attended to as necessary. 

Concessions to Vayudoot Service 

3158. SHRI GURUDAS KAMAT; 
Will tbe Minister of TRANSPORT be 
pleased to state: 

(8) whether it is a (act that exemption 
from saJes tax, excise sod route navigational 
charges to tbe Vayudoot Service .,ere 
recommended by tbe committee that examin· 
ed tbe feasibility of this service; 

(b) if so. whether all these concessions 
bave been extended to tbe Vayudoot Service 
and if not. tbe reasons therefor; 

(c) whether some State Governments 
have agreed to give sales tax relief to 
Vayudoot; 

(d) whether tbe Union Government bas 
a lso asked all other State Governments to 
extend similar relief to Vayudoot Services 
to enabJe it to further expand 'its operational 
network? 

THE MINIS1"ER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): <8> Yes, 
Sir. 

(b) Wbereas some of the State Govern­
ments have exempted Vayudoot from 
t'ayment of Sales Tax on Aviation Turbine 
fuel uplifted by it, tbe response from other 
States has not been very positive. Interna .. 
tional Airports Authority of India have 
agreed to the payment of landing charges at 
40%. 50% and 60% of tbe normal rates for 
the years 1985, 1986 and 1987. It baa been 
suggested to National Airports Authority 
lbat they sbould charlO Landin, aad :Route 
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NaviptioD Chilies from Vayudoot at SO% 
of tbe Dormal rate. 

(e) Yes, Sir. 

(d) Yes. Sir. 

Truck Parking Complexes aloDg 
Natioaal Higbways 

3159. SHRI S.O. GHOLAP: Will 
tbe Minister of TRANSPORT ba p]cased to 
state : 

(a) whether Government have evolved 
a scbeme to encourage construction of truck 
parking complexes aJong National Highways 
in selected places; 

(b) whether such complexes are function­
iDIJ in Punjab and HaryaDa; 

(c) jf SOt the eva]uatioa of the function­
iDa of such complexes; and 

(d) tbe steps taken to . provide such 
complexes in other States? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SURFACE TRANS .. 
PORT (SHRI RAJESH PILOT) : {a} to 
(d). Yea, Sir. Truck parking complexes 
bad been the subject matter of discussions 
at various forums including Transport 
Development Council. In order to encourage 
setting up of truck parking complex.es along 
national bigbways. the Government of India 
under a specially evolved scheme extends 
financial assistance to cover tbe cost of land 
and inCrastructural facilities in respect of tho 

approved schemes of Truck Parkina Com. 
plexes. The State Governments have been 
requested to have Truck Operators Highway 
Amenities Societies to formulate and execute 
such Schemes and to take up uraently the 
work of construction of truck parkinl 
complexes. after identifying tbe suitable 
sites within ,tbeir jurisdiction along National 
Highways. 

Government of Punjab has intimated 
that truck parking complex at Kot Kalan 
near Jalandhar has been completed aDd will 
be functional shortly. The truck parking 
complex at Murthal in Haryana is already 
functioning. 

Air India's Fleet Strength 

3160. SUR! AMAL DATTA: Win tbe 
Minister of TRANSPORT be pleared to 
state :"'. 

(a) what will be the fleet strength of Air 
India after acquisition of Dew aircrafts, their 
type, ale and capacity; 

(b) whether any aircraft will be rendered 
surplus and jf 80_ how these will be disposed 
of; and 

(c) what is the passenger kilometre cost 
in each of the different types of aircrafts ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER) : (a) and (b). 
Details or tbe aircraft in tbe Air India fleet, 
as on 31st July, 1986 arc given below: 
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Air India propose to pbase out five 
Boeiog 707 aircraft. from sched~'ed services, 
during 1986. Three more Airbus A310·300 
aircraft will be added to Air India fleet, 
durias this year. Air India also bas plaas to 
acquire an aircraft. as replacement of 
"Emperor Kanishka" whicb was lost in a 
craIb. 

(c) Air India operates aircraft both with 
plssenger and' cargo capacity and calculates 
cost per ATK.M (Available Tonne Kilometer) 
and Dot ,per passenger kilometer. However. 
Air India have worked out operating cost 
(in paise) per pl<l5enger kilometer for each 
type of aircraft as under : 

(I) Boeing 707 132.4 

(2) Airbus A300·B4 82.0 

(3) Boeing 741 75.6 

Tbe actual data for Airbus A310-300 
aircraft is not yet availabJe as the aircraft 
have been put into operation only from 
AprilMMay. 1986. However, based on 1986· 
87 Budget Estimates the operating cost per 
ATKM and Passenger Kilometer would be 
paise 555.7 and 106 ] respectively. 

Air India's Net Profit from Gulf Route." 

3161. SHRI AMAL DATTA: Will the 
Minister of TRANSPQR T be pleased to 
state : 

(a) whether it is a fact that tbe net 
profit earned by Air India on tbe Gulf route 
is more tban the total net profit of all other 
routes together; 

(b) if so, tbe relative figures for tbe last 
three years; and 

(c) in wbich sectors ,Air India is sufferina 
net loss; details Sector-wise/route-wise and 
profit /10s8 figures for the 1ast three years ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAODISH TYTLER): (a) to (c). 
In keepinl with 'he international practice, 

'Air India calculates the net profit on a 
systemwjse basis and not on a particular 
lector/route. ' 

Propo •• 1 t., Con,ert Mayo Ho.,ltal 
Calcutta !P,to <iGHS Hospital, 

3162. SHRI AMAL DATTA: will tbe 
Minister of HEALTH AND FAMILY 
~ELFARE be pleasej to state: 

(a) whether a proposal for taking over 
Mayo Hospital, Calcutta and to oonvert it 
illtq, ,a COHS hospital was mooted and if 10. 

when and the pres~nt position of tbe 
proposal; 

(b) whether Government of Wost Bengal 
ba!i offered to hand over Mayo Hospital to 
the Union Government for its being used as 
a CGHS hospital and jf 80, when such otTer 
was received aod tbe steps taken pursuant 
to the offer; and 

(c) wbetber any surveyor estimate bas 
. been made regarding tbe expenditure 
required for converting the Mayo Hospital 
into 8 COHS bospital and if so, details 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMJLY 
WELFARE (KUMARI SAROJ 
KHAPARDE) : (a) to (c). The question 
of taking over of Mayo Hospital and 
converting it into a CGHS Hospital was 
considered in great depth. It bas been 
decided not to take over Mayo Hospital. 

Setting up of East Zone Cultural 
Centre at Sbantiniketan 

3163. SHRI N1TYANANDA MISRA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) tbe progress made in setting tbe 
East Zone Cultural Centre at Shantiniketan; 

(b) whether it is a fact that States which 
bad earlier committed to participate in tbe 
project have now conveyed tbeir unwilling­
ness; 

(c) jf so. the names of tbe States with 
reasons for their nOD-participation; 

(d) whether the Centre proposes to go 
ahead despite such non-participation; and 

(e) the progress so Lfar made in· this 

rcsard '1 
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THf3 MINIStBR OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURB (SHRJMATI KRISHNA 
SAKI) : (a) The Eastern Zonal Cultural 
Centre, a registered society twas in.ugur.ted 
at Saotiniketan by tf)e Prime Mini.ter on 
5th December, 1985. Meetings or the 
a·OVerDiD. Jlody, executive Board and 
PrQ.ratnme Committee of tbe Centre have 
been .held. The Centre bas also participated 
in saine cultural expositions. 

(b) and (c). Only Assam bas notified 
its withdrawal 'rom the membership of this 
Centre stating that its cultural needs win be 
better served by joining the· North ea.t 
Zone Cultural Centre. However t tbe State 
Government has been requested to reconsider 
its decision and retain the membership in 
addition to joining the North East Zone 
Cultural Centre. 

(d) and (e). The Eastern Zona) Cultural 
Centre is going ahead with its activities and 
formulation of programmes. 

Imports througb Indian Vellels 

3164. SHRI NITYANANDA MISRA: 
Wilt the Minister of TRANSPORT be 
pleased to state tbe quantum of imports 
particutarly tbe Governmont imports which 

Year 

were carried by Indian vessels durin, 1984, 
1985 and J986 ? 

THE MINISTER. OP STATE IN THE 
DBPARTMBNT OP SURFACB TRANS. 
PORT (SHRI RAJESH PILOT): The 
proportion of ovorall 'Imports carried by 
Iodian Oag vessels are : 

Year (Figures in milUon 
tODDes·) 

. "_,,, -_"..._ .. ,-..... _ .. _ .. _ .. -~ ... - .,- '.--"'-;~-.---- ... ---... ,--", ... ~_.,--

1983-84 

1984-85 

1985-86 

23.47 

21.96 

. 26.61** 

• Statistics are maintained on financial 
year basis and hence detailed Daures for 
calendar years arc Dot available. 

*·Pigures for 1985-1986 are provisional. 

Shipment of Government owned I 
controlled calgoes is arranlled by Transcban 
of Department of Surface Transport. The 
quantum of imports for whicb shipping 
arraogements were made by Tran~cbart 00 

Indian vessels during 1984, J 985 and 1986 
are as UDder : 

------::_', _-_._-- --,_ ...... _- --~ .......... ., ,_ -.~-, ---------.~--~.---

Bulk Liner Total 

1984 

1985 

1986 
(January to June) 

••• Does oot include liner carao. 

Deterioration of SUD Temple Konark 

~165. SARI NITYANANDA MISRA: 
wan the MiDister of HUMAN RESOUR.CE 
DE VELOPM ENT be pleased to s~ate : 

(a) whether tbe SUD temple at Konarlt 
ID Orissa ill fictcrioratiDI at a falter pace 
tban before; 

84.7 11.00 95.7 

90.1 16.00 106.J 

35.2 Not readily 35.2·.· 
available 

-..... _-----

(b) w betber one portion of this famoDa 
tempJe does not aet sunsbine and because of 
adequate anti-salinity treatment the temple 
surface i. aeUiDtl eroded; 

(c) whether a scheme was formulated to 
lit up the dark portions throuab SUD 
re8ectore and, jf 110, its proaress; and 
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(d) .hat major steps aTe beiDI taken to 
restore tbe lOIS of this invaluablo, beritap 
of tbo nation 1 

THB MINISTBR OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURB (SHRIMATI KRISHNA 
SABI): (8) No. Sir. 

(b) Nortbern race of this temple does 
Dot let adequate sunlight; the erosion on 
this side is caused by sand blasting and' not 
due to anti.aalinity treatrftcot. 

(c) No, Sir. 

(d) The major stept taken to preserve 
tbis mODument are : 

(I) Planting of a casurina beJt on the 
windward side to arrest salt laden 
winds directly bittina the temple, 

(2) Desalination treatment for removal 
of encrusted salts and as an 
antidote against future saJination, 

(3) FUBaicidal treatment to urrest the 
ill effects of moss and licben, 

CULTUR.E (SHRIMATI KRISHNA 
SAW) : <a) '(i) (c). The proposal to iet up 
a Central Council of R ura1 Institute wj}1 be 
considered o~ly after the prOJram~e of 
action for implementation of tbe National 
Policy on Education-1986 is finalised. 

New Ran l.Jine8 In R'Jalthan 

3167. SHRI BANWARI LAL 
BAIRWA: Will the Minister of TRANS­
PORT be pleased to state! 

(a) tbe number of surveys tbat have 
been conducted by Railways for laying new 
fail lines in Rajasthan; and 

(b) the details of tbe areas where new 
rail lines would be laid during the year 
1986·87 '1 

THE MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KJDWAI) : (a) 
Apart from surveys conducted for New 
Lines already taken up for construction. 
surveys for 3 new lines have been completed 
in the last 15 years. Surveys for another 
4 lines are in progress. 

(b) Construction of the following new 

(4) Consolidation of structure 
strenlthcning its foundatioD, 

by Jines partly in Rajasthan is in progress in 
19860087 : 

(5) Grouting and poiotina of the voids 
in the masonry to prevent seepage 
of water. 

Sagle. dOD to let op Council for 
Rural Educatloo 

a 166. SRRI NIT\, ANANDA MISRA: 
Will tbe Minister of HUMAN RESOURCE 
DEVELOPMBNT be pleased to state : 

(a) whether Government propose to set 
up a council for rural education; 

(b) if so, wb'etber this' bas been 
considered and Government's reaction 

tbereto; and 

(c) whether tbe Dew oducation policy 
ati~"ted sucb a body apd tbe broad 
proposals enshrined in tbe policy for rural 
education? 

THE. MINISTER. OP STATB IN THB 
DBPAIlTMENTS OF EDUCATION AND 

(I) Matbura ... Alwaf, 

(2) Kota-Cbittaurgarh-Neemucb. 

WAlldlog IqJ of Architectural Dirctetorate 
or RDSO 

3168. SHRl ANIL BASU: Will the 
Minister of TRANSPORT be pleased to 
state: 

(a) whether a decision bas been taken 
to wind up the Architectural Directorate of 
RDSO . (Research Designs and Standards 
Organisttjon); 

(b) it so. how Governmenl plan to deal 
witb abe ."rplus .talf resultiog therefrom; 
~Dd 

(c) whetber tbey eovisalc any cbanle in 
tbe Government's assurance of allowjDI 
the existing staff' to continue in Research 
Desigos aDd Standards Organisation, 
Lucknow tU, tbey retire 1 . 
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THE MINISTBR OF TRANSPORT 
(SHRIMATI MOHSINA KIDWAl) -: (a) 
and :(b).· Yes, Sir. Tbis is to be done in 
a pbased maoner. 

Rs. 6657 lakbs as Central assistaacc bas 
been made 10r 1986 .. 87. 

(0) The emplo)ees concerned will ~ ~ . 

New Ceatral School. during tbe Current 
FlaaDeial Year aad Seyeatb Plan 

aovcrned by the terms and conditions of 3170. PROF. NARAIN CHAND 
tbeir appointment. . PARASHAR : Will the Minister of 

Receuloll of Groaad Water Level 
in Mabara.btra 

3169. SHRI PRAKASH V. PATIL: 
Will the Minister of. WATER RESOURCES 
be pleased to state: 

(a) whether it is a fact that in many 
parts of Mabarasbtra. over the years, tbe 
level of underground water bas been letting 
iocrea,inaly decreased and during the period 
of drought the scarcity of drinking water 
compeUs tbe villagers to desert the village 
and migrate to cities; 

(b) whether any scientific study has been 
made to assess the drought prone areas of 
Mabarashtra where drinking water will 
become totaliy scarce in the next tbree years 
through wells and ponds an d if so, tbe 
deta ils tbereof; aDd 

(c) whether any scheme bas been drawn 
by tbe Government to tackle this difficult 
situation and if so, the details thereof? 

THE MINISTER OF \V/\ TEI\. 
RESOURCES (SHRI B. SHANKI\RA­
NAND): (a) From the records of water­
levels froO'! bydrograph network stations 
established in Mabarasbtra, decline in 
around water levels is observed in only four 
Talukas of the State. 

(b) An area of 76,290 Iq. ~m. in J 2 
districts in the State catesorized as drouabt 
prone, bas groundwater potential of 1.4 
million hectare metres (mham). Out of this 
OA9 mham. is exploited at present wbich is 
3~% of tbe repleoisbable resource. As 
sizablo potential of around water is still 
available for exploitation, scarcity of 
drinking water is not C:Apected in tbese 
areas. 

(c) Un4er Rural Water Supply and 
Scarcity Relief Proaramme a provision of 

HUMAN RESOURCE DEVELOPMENT 
be pleased to state: 

(a) whetber aDY new Ceotral Scbools 
have been sanctioned for opening in the 
Civil and Military sectors during tbe current 
financial year; 

(b) if so, the 'names of tbe "laces. state­
wise, and whether such schools have beeD 
opened or arc likely to be opened during 
the year in each seotor; aod 

(c) the total number of schools 
proposed to be opened durio& tbe 7th Five 
Year Plan and the annual break up for this 
purpose in each sector? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA 
SA HI) : (a) Yes, Sir. 

(b) Names of places, State-wise where 
Kendriya Vidyalayas have so rar been 
opened in civil aod defence sectors this year 
are lIven in the statement below. Some 
more proposals for opening new Kendriya 
Vidyalayas this year are also under 
"unsideration of the Kendriya Vidyalaya 
Sangathan" 

(c) Tbe Government has approved, in 
principle, tbe proposal of opening 100 
K~ndriya Vidyalayas per annum in civil and 
defence sectors during the four-year period 
1986·90. 

. Statement 

DEFENCF SEcrO'R . 

A.dbr. Pradesb 

1. Nauseaa Bagb II, Vishakbapatnam .. 

2. Naval Coast Battery. 
Viabakbapatoam. 

A .... 
3. Misa. 

4. MI_mari. 
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Hlmathal Pr"e.b 

S. Kasauli 

JaMmU aad X •• bmlr 

6. Akhnoor 

7. Indira Nagar, Srinaaar 

, Punjab 

8. Kapurtbala 

9. Maroun 

10. Nabba Cantt 

RaJa.tban 

11. Itarana 

12. Jaipur 

13. Surataarb 

Uttar Pradesb 

14. CbandinaSar 

15. Dadri 

16. Asra (A.F.) 

West Bengal 

17. Lobong 

18. Dum Dum, Calcutta 

19. A.F.S .• Salua 

Andam80 and Nicobar Islands 
, , ..., 

20. Minnie Bay, Port Blair 

Goa. Dama. aDd. Dhl 

21. Vasco-Da-Gama 

CIVIL SECTOR 

Haryanft 

t. PalwlU 

Himachal Pradesh 

2. Mandi ~. I ,( 

Kerale 

3. Keltren Nal8t, Distdct CaDDanore 

4. Palappuram. Ottapalam. District 
Palghat 

s. Malappuram 

Orissa 

6. Mancbeswar, Railway Colony 

RaJastban 

7. Anupgarh 

8. Jbunjhunu 

Uttar Pradesh 

9. G8zipUf 

10. Almara 

Carleenalion of Flights between Delbl 
aDd L~h 

3171.' SHRI HANNAN MOLLAH: 
Will the Minister of TRANSPORT be 
pleased to state; 

, (a) the number of flights cancelled 
during the last three years, year-wise, 
between Delhi and Leh and between Delbi­
Srlnagar, both ways; 

(b) tbe number of passengers affected 
by sucb cancellations year-wise; 

(c) whetber all tbe stranded pauenaers 
were taken to their destination the next 
day; 

(d) if not, for how many days tbey bad 
to wait for the next fligbt and tbe facilities 
which were provided to them; and 

(e) tbe steps Government propose to 
take to solve sucb probtems ? 

THB MINISTER OF STATE IN THB 
DEPAR.TMENT OF CIVIL AVIAtION 
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(SHRI JAGDISH TYTLBll) (a) to (e). 
The inrormation is beina collected and 
will be laid on the Table of tbe Sabba. 

Ne" Keadriya Vid,ala)'al la K.erala 

3172. SHRI MULLAPPALLY RAMA· 
CHANDRAN: 
SHRI VAKKOY PURUSHO­
THAMAN: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) tile number of Kendtiya Vidyalayas 
in ,the State of Kerala for which Govern­
ment have given sanction this year and 
Ibcatioos tbereof; 

(b) whetber there is any proposal to 
open a Kendriya Vidyalaya in Wynand 
District of Korala and if so. details tbereof; 
and 

(c) the names of Districts, if aoy, in 
Kerala where there is DO Kendriya 

Vidyalaya? 

THB MINISTER OF STATB IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA 
SARI) : (a) Kendriya Vidyalayas have been 
sanctioned durina this year for the following 
three places in Kerala : 

1. Keltron Nagar, District Cannanore. 

2. p.-.lappuram, Ottapalam. Distriot 
Palghat. 

3. Malapuram. District Malappuram. 

(b) Tbe Keodriya Vidyalayas Sanlatban 
haa oot received an)'" propoMl to open a 
K.eodriya Vidya)aya in Wynand District of 

KerBla. 

(c) (i) Alleppey 

(ii), Idu.kki 

(iii) QUiUOD 

(Iv) Wynand 

(v) PaU.omtbitta 

Dt,erlloa of Steel Sect,or Trame fro. 
Raltw., to Road Transport 

3173. OR. B.L. SHAILBSH: Will tbe 
Minister or tRANSPORT be pleasCd to 
state : 

(a) whetber tbe Steel PlAnts in the 
public sector are toyioa witb the idea of 
slowly switchiDi over to the movement of 
stoel products by road, because of the 
inability of tbe Railways in tbe matter of 
wagon allotment; 

(b) whether the Steel sector bas 
hitherto been tbe largest customer of tbe 
Railways and tbe entire volume of goods 
movement to and from the Steel Plants bas 
been by rail; 

(c) whether tbe possible fJiversion of 
goods movement from rail to road is likely 
to affect the traffic and revenue earnings of 
tbe Railways; 

(d) if so, the reasons for the inability 
of the Railways to cope with tbe marketing 
requirements of tbe Steel Plants; and 

(e) the steps Government propose to 
take to set matters right and prevent tbe 
diversion of this high· freight potential rail 
traffic to road ? 

THE MINISTER. OF TRANSPORT 
(SHRIMATI MOHSINA KIOWAI) : (8) 
Railways are in a p\)Iition to clear aU the 
traffic offered by tbe Steel Plants. Hence 
the question of diverting steel traffic to road 
should Dot ariac. 

(b) No, Sir. Steel Plants are, however, 
amons tbe major ~rl of railway and bulk 
of their traffic is moving by rail. 

(c) to (c). Do not arise. 

West Germ.a, and Ftenm Technology 
,for Moderai .. tloa or Rail".,. 

3174. DR B.L. SHAILESH : WUJ tbe 
Mi,nister of TRANSPORT be pleased to 
state: 

(a) whether the Rai'lwa),s are Jeekill.l 
the'West German and French technology 
for tbe modernisation proaramme; 
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(b) if so, the areas selected for 
modernisation; 

(c) the capital outlay involved in tbis 
programme: 

scientific and technicaJ manpower in the 
Coubtry witH: a break .. up tbereof fOf the 
Scheduled CastfS aad Scheduled Trlb.; 
and 

(c) if so. the broad particulars of .ueb 
(d) whether a tinal decision on tbe ostimates ? 

selectioD of technologies has beeD taken if ' 
so, tbe details thereof; and 

(e) the'likely time when the corporate 
plan will be implemented ? 

THB MINISTER OF TRANSPORT 
(SHRIMA TI MOHSINA KIDW AI) : (a) 
RaHways are seeking the best technology 
available. German and French technology 
is also beina cOhsidered along with 
otbers. 

(b) Modernisation is covering almost 
all fields of railway tecbnololY and is a 
continuing process. 

(c) No decision regarding this bas been 
taken. 

(d) Decisions regarding selection of 
techno,olies are tak.en from time to time 
in different fields as and when they are 
considered for upgradation. 

(e) The Corporate Plan will cover tbe 
period upto 2000 A.D. and tb_ implementa .. 
tion will be in stlgcs. 

Sefe'otUlc aod Technical Maapower 
Requirements aod Quota of 

Scheduled Ca,te, aud 
Scbeduled Tribes 

3 t 75. SHIU ANANDI CHARAN DAS: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the total turnout separately of 
engineering. medical and agricultural 
gra<iuatoa in tho country durin. tbe laat 
three year. and tbe number of Scheduled 
Castes and S~hedule Tribes t~ere~; 

(b) wtletl1er tbe Planlliol, Commission 
and tbe Institute of Manpower research have 
made any detailed estimates of tbe present 
position in this relard and also the futUre 
rtquirtmOllU of tb. differen t cateloriee of 

THE M1NJSTER OF STATE IN THE 
DEPARTMENTS OF FDUeATION " AND 
CULTURE (SHRIMATI KR1SHNA SAB}): 
(a) to (c). Tbe information i8 being 
collected and will be laid on the Table of 
the Sahha. 

Security Check at Srlnagar Airport 

3176. SHRI PRAKASH V. PATIL: 
SHRIMATI GEEfA MUKHER­
JEE: 
SHRIMATI 
GlJPTA: 

PRABHAWATI 

Will tbe Minister of TRANSPORT be 
pleased to state : 

(a) wbether Government's attention bas 
been drawn to the news item appearing in 
'HindustaD Times' dated 7 June, 1986 about 
the serious slackness in the aecurity cbecking 
of passengers whereby many passengers are 
ab1e tt:' enter tbe airl'ort oremise at Srinalar 
without searchb1g check; 

(b) whether similar laxity obtains in 
respect of baggage check as reported in the 
said newspaper; and 

(c) if so, the steps being taken to 
ensure requisite security cbeck at Srinagaf 
Airport? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAG DISH TYTLER) : (a) Yes, 
Sir. 

(b) and (c). No, Sir. Does not arise. 

Central Go,eroment Employees entitled 
for CGHS BeneBts 

3177. SHRI AMAL DAlTA: Will the 
Minister of HEALTH AND FAM1LY 
WELFARE be pleased to .tate : 
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. CI) the total number or Contral 
Government employees in different States 
'04 Union Territories; 

(b) the Dumber of employees out of tbose 
referred to in part (a) entittled to COHS 
benefits; and 

(c) the c~iteria of eligibility to CGHS 
beneOts (or Central Government 
e~ployees , 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE) : (a) Tho total number of 
Central Government employees (excluding 
Central Quasi-Government· Establishments! 

·Oraanisations) is about 38 lakhs. 

(b) A statement showina the number of 
Central Goveroment employees covered 
under the Scheme is given below. 

(c) A concentration of 7000-7S00 Central 
Government employees is required for 
extension of Central Government Health 
Scheme to new City and a concentration of 
2000-2500 within a radius of 3 km is 
required for opening a new dispensary. 

S:atement 

Number oj Gov~'nm~'" Servant covtrl'd 
u"d., the Sch~me (n 0" 31·3.1986 

City 

1 

1. Allahabad 

2. Bombay 

3. Kanpur 

4. Meerut 

5. Nagpur 

6, Patna 

7. Madras 

Tota) No. of 
Government 

Servants 
(Cards holders) 

2 

23852 

66719 

32620 

11179 

21229 

15698 

34052 

2 

8. Abmedabad 2828 

9. Calcutta 44453 

10. BBngalore 33021 

11. Hyderabad 

12. Jaipur 12706 

13. Lucknow 9906 

14. Pune 18013 

15. Delhi 343646· 

Total 722731 

*Tbe figures include Pensioners also, 

( Translation] 

Reservation Policy in Central Schools 

3178. SHRI RAM BHAGAT 
PAS WAN Will the MiDist~r of 
HUMAN RESOURCE DEVELOPMENT 
be pleased to state: 

(a) whether it is a fact that reservation 
policy is being flouted in giving admission 
to students in Central Schools; 

(b) if so, the reaction of Government 
thereto; and 

(c) tbe number of complaints received 
by Government in this conntction and the 
action taken thereon ? 

THE MINISTER OF STATE IN THB 
DEPARTMBNTS OF EDUCATION AND 
CULTURE (SHRlMATI KRISHNA SAHn: 
(a) No, Sir. 

(b) Does not arise. 

(c) Statistics about tbe Dumber of 
complaipts regardina non-implementation of 
tbe , reserva lion , policy is Dot 
maintained at the· Headquarters or tbe 
Kfndriya Vidyalaya Sangathan' or· in tbis 
Ministry . However, whenever such 
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complaints art . received. tbey are looked 
into aad aoceuary acdoo is takoD in tho 
matter. 

Ba. o. FUm. deaUD. with Crl.e aDd 
Obscene MaUer. 

:4179. SHItI MOHANBHAI PATEL: 
Will the MiDi.ter of HUMAN RESOUR.CE 
DEVELOPMBNT be pleased to state: 

(8) whether it is a fact that there is a 
areat demand to impose a ban on the 
makins ot filmB dealinl with crime and 
obscene matters; 

(b) if 10, tbe Dumber of sucb films 
releasod duriDl the last three years; 

(c) tbe number of such films which 
were liven 'At certificates duriol tbe latt 
tbree years; 

(d) wbether it Is a fact tbat tbe films 
which are of • A 't certificates are more 
popular tban 'U' certificates; and 

(0) if 10, what steps Government have 
takon to put baD on tbe release of films 
dealing with crime and obscene matters 
whicb are the mai~ sourcos of incroasinl 
tbe crime in the country? 

THB MINlST,Ell OF STATE IN THE 
DEPARTMBNTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA 
SA HI) : (a) From time to time. views are 
expressed by various quarters against 
objectionable matter in films. includina 
scenes showinl crime and obscenity. 

(b) Films are examined and C?ertified by 
the Central Board of Film Certification in 
accordance witb l)rescribed luideUncs wbich 
'pectftcaMy provide tbat aati social activities 
sucb as violanc:e are not alorified or 
Justified, modus operandi of criminals or 
otber visual.' OT words likely to incite the 
commission of afty offence are Dot del'icted. 
avoidable. scene. of violence are not shown 
and buman stosibili·ties are Dot offended by 
yu1aart., ebaeenity and depravity. The Dumber 
of ladleD 'eatute tUm. certitled by tbo Ceotral 
Ioatd, of Pllm Certfftolffea durin. tfle la.t 
t __ ", , .. it a. ·f~'~; , 

1983 741 

J984 813 

\985 . 912 

(c) Tbe number of films ,Ivea 'A' 
certificates in tbe last throe year. il' at 
follows: 

1983 218 

1984 301 

1985 284 

(d) It cannot be categorically stated 
that fA' certificate films are more popular 
than • U' certificate films. 

(e) Portions of films considered 
ohjectionable and violative of tbe auideJloes 
are deleted by tho Ceotral Board of Film 
Certification before they are certified. 

[Translallon] 

LIaison Officer. of tbe MIDJ~try In 
Japan and West Germany 

3180. SHRI BALRAM SINGH 
Y A DA V : Will the Mini!'lter of TRANS. 
PORT be plebsed to sta te : 

(,a) . the names of countries when 
Liaison Officers of the Ministry are 
working; 

(b) wbetber tbe post of Liaison O .. r. 
has been abolished in Japan and We" 
Germany: and 

(c) if so. tbe reasons tberefor ? 

THB MINISTBR Of STATE IN THB 
DEPARTMBNT OF CIVIL AVIATION 
(SHRl JAODISH TYTLBR): <a) 
Tbe Ministry d~s not bave any 
Liaison Officer in aoy couatry outlide 
IDClia. 
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[&,11,,,]. 

CI ...... 'OWII 8f Steam Loco Sbed at 
Katra. ID E •• tern Rallwa, 

S181. SHRI BASUDEB ACHAllIA: 
Wilt tbe Minister of TRANSPORT be 
'pleased to state : 

(a) whether the steam Loco Shed at 
Katras in tbe Eastern Railway, Dbanbad 
bas -been closed recently terminating the job 
of 55 ash baodUol contractual workers, if 
10. tbe facts thereof; 

(b) whetber this step was taken in 
violation of tbe order of the Supreme 
Court in the civil miscellaneous petition 
No. 10984 of 1986 forbidding termination 
of Job of Coal Ash handling Workers; if so, 
tbe reasons thereof; 

(0) whetber tbere was a demonstration 
of tbe workers before the Divisional 
Ratlway Manaaer and a memorandum was 
lubmitted to blm against this steps on 
2.7.1986: and 

(d) if 10, the steps taken in tbe 
matter? 

. THB MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIOWAI): (a) 
Yes, Sir. The steam loco shed at Katrasaarh 
was closed on 30.6.1986. The currency of 
tbe coal and asb haodlinlJ contract for this 
abed expired the same day. According to 

. tbe lafonnation available, the contractor 
bas dispensed witb tbe services of the 36 
labourers who were engaged by him prior to 
tbe expiry of tbe contract. 

(b) No, Sir. 

(c) Yea, Sir. 

(d) Tbe representationists were Informed 
tbat as per policy of tbe Mlnf!try, moderni-

'aatioD of tractloD i. beiol undertaken by 
pb •• ful out of steam locomotives. With 
tbe' pbaliDI 'out of steam locOmotives, the 
cloture of Iteam abed. I. inevitable 8n4 coal 
aad alb hand lin. contracts fa tb_ sbed. 
"o'l14 ICQor41of1r 1\0 loopr be J;oquq~4. 

[ T, .. ,/allon! 

Tralnln& of Rail"., Ollie.,. 

3182. SHRI RAMBSHWAR 
NEEKHR.A: Will tbe MiDilter of TRANS. 
PORT be pleased to state: 

(a) wbetber tbo std traiDia. collet' 
imparts trainina to all cateaorici of railway 
officers; . 

(b) whether tho samo facilities for 
tcaininl exist at traininl schools at Udaipur, 
etc.; and 

(c) if Dot, tbe reasons for seDdiol 'B· 
Class officers to Udaipur school, for 
trainina? 

THE MINISTER. OP TRANSPORT 
(SHRIMATI MOHSINA KIDWAI) : (a) 
Yes, Sir. 

(b) Yes, Sir; SubstantialJy tbe lime 
facilities exist. 

(c) Does not arise. 

Allotment of Flat. to Widow. of Rill"., 
Employee. 

3183. DR. CHANDaA SHBKHAR. 
TRIPATHI : Will the Minister of TRANS. 
PORT be pleased to state: 

(a) the number of per SODS wbo bav. 
been allotted houses on out of turn basis 
by Railway Ministry/Ministor by ovor-ridinl 
priority durinl the Jast five yeara. Ind the 
basis tbereof; 

(b) tbe Dumber of the widows who 
have applied for out of turn allotment of 
flats dudDS tbe said period; 

(c) the Dumber of tbe widows out of 
tbem who have been allotted lata aDd tb. 
number of widows who have Dot been allot­
ted ftat. 10 far; 

(d) tbe rea'OAI for Dot aliottiDa ftat. on 
out of turn basis to these widows; 

(e) whether Gov.rDmeot propose to 
allot flats to tbe. widow. a1IO; aDd.. : 

(0 If 10. by wbat tisno apd tr q()t, •. N 
f"'~1 lbtfcfO," 1 
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THE 'MINISTER OF TRANSPORT 
(SHRIMATI MORSINA KIOWA)) : (a) to 
(f). The Information I. beln, collected from 
the Zonal Railways/Unfts and will be 
placed on the table or tbe Sabba. 

[E",II," ] 

Flood Control Scbemes of Adbwara 
Group' of River. 

3184. SHRI ABDUL HANNAN 
ANSARI: Will tbe Minister of WATER' 
RESOURCES be pleased to state : 

(a) . whether it is a fact that State 
Government of Bibar has proposed a scheme 
for the flood contro) of Adhwara group of 
river. in three phasol for approval; 

(b) wbether this scbeme was examined 
by tile Oanga Flood Control Commission' 
and comments sent to tbe State Govern­
menf; . 

(c) wbether tbe moidfied schemes bave 
since been received from State Government; 
and 

(d) if so. tbe details thereof and 
Government·. reaction tbereto ? 

THE MINISTER OF WATER RE~ 
SOURCES (SURI B. SHANKARANAND) : 
(a) to (d). Yes. Sir. Phases I and II of 
tbe scheme were examined by the Ganga 
Flood Control Commission and comments 
sent to tbe'State Government. The modi­
fied scheme of Phase I has been received. 
c:onlidered by tbe Technical Advisory 
Committee of the PlaDniDI Commission and 

tbeir observatloDI communicated to "tile 
State Government for compliance. 

Adult Edueatlon ProgfamDle 

3185. SHRI MAUR.ICE KUJUR: Will 
tbe Minister of HUMAN RESOURCB 
DBVELOPMBNT be pleased to atate : 

(a) the names of tbe States whicb bave 
been most successfu1 in imp1ementing Adult 
Bducation Pro.ramme; .. . 

(b) the number of persons in tbe State 
of Orissa who have avaiJed of the facilities 
under tbe programme duriog tbe year 1985-
8~ . 

(c) the amount a))ocalcd to tbe State 
of Orissa during 1985-86 under central plan 
for tbis proaramme; and 

(d) the amount actually utilized? 

THE MINISTER OF STATE IN THB 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA 
SAHI): (a) A statement showing hnple­
mentation of Adult Educatio. Programme 
State-wise is aiV!D below. 

(b) 2,06,760 adult illiterates were 00" 

rolled in Orissa duriog 1985 .. 86o! I. 

(c) Rs. 238.96 ]akbs have been sanctioD­
ed under Central Sector in 1985·86. . , 

(d) Elpenditure Statement in. tbO" Centra' 
Sector is awaited from the State Govern-
moot. r. 

Statemeot 

81., State Bxtent of Acbieve· Target Enrolm~t 
No. meat or Taraet (1985-86) (March. ", 

(in Percentase) (in 14lkb.) 1986) (bl 
).~be) 

1 2 3 4 ~5 

f 

1. Blbar 142.19 10.40 14.79 

2. lCe,.la ·122.18 1.00 1.22 
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I " 2 3 .. , 
3. Maharasbtra IIS.Ot 5.72 6.58 

4. J,mmu ,ad Kasbmir 106.28 0.77 0.82 

5. ICarutaka 103.90 3.84 3 .. 99 

6. N ••• land l02.S8 0.20 0.21 

7. Madbya Pradesh 99.45 7.52 7.48 

8. Tamil Nadu 98.33 7.00 6.88 

9. Sikkim 97.30 0.15 0.14 

10. Haryatm 96.84 1.83 1.77 

11. Himachal Pradesb 93.54 0.40 0.37 

12. Ori ... 91.89 2.25 2.07 

13. Rajastban 89.S7 3.66 3.28 

1'. Vttal Prad .. h 86.35 9.00 7.71 

I'. A.sam 83.31 3.62 3.02 

1 •• Tripara 7842 0.40 0.31 

I'. Punjab 78.16 1.25 0.98 
:H- ili< 

18. W08t Benlal 77.27 5.50 4.23 

19. Gujarat 68.40 4.15 2.84 

20. Aodbra Pradeah 52.47 4.48 2.31 

21. Nepala)" 38.19 0.40 0.15 

22. MIDipur 22.15 0.50 0.11 

U.IOD T~rrltor, 

1. It. and N lelaods 242.90 0.02 O.OS 

2. MflOftlD 228.34 O.OS 0.11 

3. AruDacbal Pradesb 183.4' 0.13 0.23 

4. CbaDdlaarh 112.62 0.06 0.07 

5. Pondtcberry 11"6.25 O.IS 0.17 

6. Delhi 70.83 0.90 0.64 

7. Latlbadweep 64.70 0.01 0.06 

8. Dadra aDd Napr Haveli 44.20 0.04 0.018 

9. Goa, Daman and Diu 8.85 0.10 0.008 



Ute of _,.,,. for Care ., C •• ra'" h' 
DlalMtde Petie ... 

3t'8~. SHRI MANIK REDDY: WUI 
the Mlallter of HEALTH AND FA MIL Y 
WELFARB be pltued to 8tat. : 

(a) whether Aspirin bas emerged as 
one of tbe .everel promising drugs to cure 
cataract In diabetic l'atient~ 8S reported in 
tbe 'Statelman' dated tbe 17th July, 1986; 

(b) whether this new metbo.dotogy /cure 
bas been tried out in India and if so, 
results tbereof; and 

(c) what are tbf other promising druas 
for cure of cataract apart from aspirin? 

THE MINISTER OF STATB IN THE 
MINISTRY OF HEALTH AND FAMILY 
WeLFARE (KUMARI SARO) 
KHAPARDB) : (a) Aspirin as well as some 
other drup have possible potential of 
decelerating the progress on of diabetic 
cataract. 

(b) No, Sir. It. is still in research 
stage. 

(c) Apart from Aspirin research for 
cure of cataract is in proaress on tbe follow­
Inl drugs: 

(i) Glutathione; 

(ii) Corbioil; aod 

(iii) Tolyestat. 

(Tranl/atio" ] 

Blna River Irrlgatloo Project 

3187. SHRI NANDLAL CHOU-
DHARY: Will the Minister of WATER 
RESOURCES be pleased to state : 

(a) whether a proposal to approve Bioa 
, River Irrisation Project in Sapr district in 

.. Madhy. Pradeab is under consideration or 
tbo Miaittry; aad 

(b) if 80, the time by wbich this proj~t 
Is likely to be approved finally? ' 

THB MINISTSR OP WA.TBR RBSO. 
URCBS (SHill B. SHANfCA;RA:N4ND,): 
(') Y., Sir. ' . ' 

(b) The cloarance of the project depends 
on the . techno-economic vlabDity beinl 
establisbed and clearance from tbe environ. 
mental and forost aGile ••. 

[English] 

PropoI.1 to open We.tern Zone T8ports 
Centre in Maurl.btra 

3188. SHRI MUKUL WASNIK: Will 
tbe Minister of HUMAN RESOURCE 
DEVELOPMENT be pJeased to state : 

(a) whether Government propose to 
open Western Zone Sports Centre of the 
Netaji Institute of Sports. Patiala in 
Ma barash tra; 

(b) if so, which are the pJaces tecom .. 
mended by the Government of l\1aharasbtra; 
and 

(c) when is the proposed Centre likeJy 
to start functioning? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AfFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT (SHRIMATI 
MARGARET ALVA): (a) to (c). The 
question of setting up a Centre or Centres 
of the Netaji Subhas National Institute of 
Sports (NSNIS) in the Western RegioD of 
tbe country bas been coosidered by tbe 
Government. The Government of Maha· 
rashtra bad recommended the settiog up of 
tbe Centre in Aurangabad and offered land 
for the purpose there. Tbe Society for Natio­
nal Institutes of Physical Education and 
Sports (SNIPES) which manages Netaji Subhaa 
National Institute of Sports recommended 
tbat Centres of NSNIS in the Western 
Region be set up at AuraDlabad (Maba­
rasbtra) and Gandhioagar (Gujarat). 00 
careful consideradon of the recommendations 
of the SNIPES and taking aJi relevant 
factors into account, it has been decided by 
tbe Government to set up a NSNIS Train­
iog Centre at Aurangabad (Maharatbtra) 
and the Welt Centre of NSNIS at Gandhi­
oasar (Gujarat). 

Now that tho Government have decided 
to eet up a 'NSNIS Trainiol Centre at 
Aurlo_bad •. the $NI·PES is beioa advited to 
lOt io· toucb "ith GovoramlDt of Nab.-



rllbtra and .. ttl. detail, about the require­
meat of land and the contribution to be 
made' by the State Government in settioa up 
the Centre. The starting of the Centre will 
depend 011 bow soon these details are settled 
and work on tbe CeDtre beaiol. 

Ernakulam.AlleJ2PY and Alleppy. 
Chenkotta Rail Line 

3189. PROF. K.V. THOMAS: 
PROF. P.J. KURtEN: 

Will tbe Minister of TRANSPORT be 
pleased to state : 

<a) the total estimate of expenditure 
incurred on Eroakulam-A l1eppy fa il line, 
and particulars regarding original 5chedule 
of the project including estimates of cost; 

(b) the amount sanctioned for the 
project; 

Cc) the percentage of progress of work; 

(d) tbe likely time by which the entire 
line will be commissioned; 

(e) whether there il a project under 
coosideratioD to construct Alleppy-Cbenkotta 
line; and 

(f) if 80. tbe )ikely time by which the 
construction will be started? 

THE MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIOWAI): (a) 
and (b). Expenditure incurred upto March 
'86 is Rs. 17.22 crore and amount sanctioned 
for 86·87 is Rs. 3 crore. It was approved 
in 1979-80 and was originally scheduled for 
commissioning by 12/82. Its present esti­
mated cost is Rs. 39 crores. 

(c) 46%. 

'(d) Its completion will depend on 
availability of resources in the coming years. 

(e) No, Sir. 

(f) Does Dot arise. 

[Translation] 

Vocational 'Education uader New 
Education Polley 

3190. SURI UNA KANT MlSHRA : 
DR. SUDHlll,ltOY : 

WiU the Minuter of HUMAN RE­
SOURCE DEVELOPMENT be plealed to 
state: 

(a) the clear"cut programmes for VOcI •. 

tiona) education envisaged In tbe new' 
education system; 

(b) whether any decision bas been taken 
to provide guidelines and assistance to State 
G~vernments in this relardi and 

(c) whether a programme bas heen 
approvrd to open at least one voc,alional 
training institute in each Block; and 

(d) the amount earmarked for tbe 
purpose? 

THE MINISTER OF STATE IN THB 
DEPARTMENTS OF 'EDUCATION AND 
CULTURE (SHRJMATI KRISHNA 
SAHI): (a) to (d). A statement is liven 
below. 

Statement 

Yocallunal Education under Narional 
Policy on Education 1986 

The introduction of systematic, well­
planned and rigorously implemented pro­
grammes of vocationl education is crucial 
in the propo~ed educational reorganisation. 
These elements are meant to enhance 
individual employability, to reduce tbo mis­
match between the demand and supply of 
skilled manpower, and to provide an alterna­
tive for those pursuing higher education 
without particular interest or purpose. 

Vocational education will be a distinct 
stream, intend fO prepare students for iden­
tied occupations spanning several areas of 
activity. These courses will ordinarily be 
provided after tbe secondary stage, but tbe 
kee'pina scbeme ftexible. tlley may aJao be 
made availal?le after Clals VIII. In th. 
interests of intearatiDI vocational 
education better with their facilities the 
Industrial Training Inlututc. will also con­
form to tbe larae vo"tiona~ patl.rD. 

Health Planning and health aervkie 
management should optimally interlock with ' 
tbe education aDd trainiDI of appropriate 
Ctltelo~es of beaJ~ maapow.r, ,dlro. 
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llIaltb-rel~ted Y0CI1ionai counes. Health 
edpcatlOll at the primary and mlddte levels 
win ensure tbe commitment of tbe individual 
to family and c~mmuoity bealth, aod lead 
to bealeb .. related vocational courses at the 
+2 .,tap of hilber secondary education. 
Efforts will be made to devise ~imilar voca­
tional courses based on Agriculture, Market­
Ill.. Social Services, etc. An emphasis in 
YOCItioaal education will also be on develop­
ment of attitudes, knowlodae, and skills for 
entrepreneurship and self-employment. 

The establishment of vocational courses 
Ol' iostitutioQl win be tbe responsibility of 
'be Government as well as employers 
in tho public and private sectors; the Govern .. 
ment will. however, take special steps to 
,caler to the needs of women, rural and 
tribal students and the deprived sections of 
society. Appropriate programmes will also 
be ttarted for the handicapped. 

Graduates of vocational courses will be 
liven opportunities, under predetermined 
condiUons, for professional growth t carrer 
mprovemeot and lateral entry into course 
of lIenerai. tecbnical and professional 
educational through appropriate bridge 
courses. 

Non-formal, ftexib.1~ and need .. based 
vocational programmes wwl also be 
made available to neoliterates, youth who 
have completed primary education, school 
drop .. outs, persons enaaged in work and 
unemployed or partially employed persons. 
Special attention in this regard will he given 
to women. 

Tertiary leyel cour~es . will be organised 
for the young who graduate from the higher 
seCondary courses of the academic stream 
and may also require vocational courses. 

It is proposed tbat vocational courses 
cover 10 per cent of higher secondary 
student I by 1990 and 2S per cent by 1995. 
Steps will be taken to sec tbat a substantial 
majority . of the products of vocational 
courses are employed, or become self-employ. 
ed. Review of the courses offered would 
be reautarly undertakeo. t Oo~erDment wlll 
allo review, Us recruitment polioy to encour .. 
ale diversification at tbe secondary level. 
, ' 

" ,; ,Tbe ",matamme 'of action for' vOca~ 
,~~,Ji,,«oJ\ i. uD<I~r' {lreP4r"tioP (,.4 will 

, . 

shortly be placed before the parliament for 
consideration. 

[Entll •• , . 

Development of Rallw.,s I" Gaja'it 

3191. SHAI AMARSINH RATHAWA : 
WUI the Minister of TRANSPORT be 
pleased to state : 

(a) tbe details of railway facilities such 
as conversion of rail track, provision of 
steam engines instead of old coal eOlino. 
and extension or rail lines in the backward 
areas of Gujarat State, particularly in 
Baroda District; 

(b) whether Government bave received 
any representation in this regard, jf so, tbe 
details tbereof; and 

(c) tbe aotion taken thereon ? 

THB MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIOWAI) : (a) 
In Gujarat State, work is in progress on a 
new rail line between Bhuj-Naliya. All the 
steam locomotives on the Indian Railways 
are coal fired. 

(b) and (c). Demands have been 
received for layl08 new I ines and conversion 
of existing lioes into BG iil Oujarat State. 
Surveys have been completed for tbe 
following: 

(i) Conversion into BO of Pratap. 
nagar· Chbota Udcpu r /Tank bala 

'NO line.· 

(ii) Conversion of Anklesbwar-Rajpipla 
MO line into DO and its extension 
upto Oora. 

(iii) New DO line between Tarapur aDd 
Bhavnalal. 

These were assessed to be financially 
unremunerative. Survey has also been takoD 
up for conversion or Oandhidbam·Bbuj MO 
line into DO and laying BO Hne from Bbuj/· 
Gandhidbam to Lakbpat via Mandvi. 

Pa •• eoler 'Amenities at Dahoal Railway 
Station' 

3192. ~Hal SQMJlJMI t>1,~oa: 
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'WIll the Minister of TR.ANSPORT be 
pleased> to state : 

<a> the passeuaer amenities proposed to 
be provided at Oabod Railway Station. as 
pet latest directives; and 

(b) thc Dumber of amentiti08 tbat have 
actually been provided and that are still 
pending to be provided including foot over­
bridges etc. ? 

THE MINJSTER OF TRANSPORT 
(SHRIMATI MOHSINA KIDWAI) : (a) 
At present there is no proposal to provide 
additional passenger amenities at Dabod 
Railway Station. 

(b) This station has been provided with 
,aslenger amenities such as Waiting Halls 
including cover over platforms, benches. 
drinking water taps, latrines. platforms. 
booking windows, upper class wiling rooma 
ror gents and ladies, tea stall, book stall 
and foot over bridge. 

Adequate pa~senger amenities including 
foot over bridge exist at tbis stat jon. No 
sanctioned passenger amenity work is pend­
ing for elecution at tbis station. 

Hurdles 10 Coming Forwar4 for Family 
Planning Operation. 

3193. SHRI R.S. MANE: Will tbe 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether it is a fact tbat the lack 
of clean and good hospitals is a major 
constraint for people coming forward to 
undergo family planning operations; and 

(b) whether Government propose to 
involve private agencies to actively bring 
people into the foJd of family planning 
instead of ju';t private media participatirn ? 

THE DEPUTY MINISTER IN THB 
DEPARTMENT OF FAMILY WELFARE 
(SHRt S. KRISHNA KUMAR) : (a) No, 
Sir. This Department has not received any 
complaint about reluctance on tbe part of 
the publie to visit bosl)itals for Fami1y 
PlanolOI operations due to unbysenlc coadi· 
ttoOl PtfVaUilll t~re~ 

(b) It. acbome to 10vol_ Pd ••• 
Medical Practitioner. wbo are memben of 
Indian Medical Association and National 
lotearated Medical Association iil the 
Family Welfare Proaramme is already io 
operation. Those private medical practl.1 
tioners conduct vaseotomy. tubectomy and 
also insert IUDs. Then practitioners .r. 
paid R •• 50 for each tubectomy/vasectomy 
if operations are performed in their OWD 

private clinics/nursin& borne. and RI. S 
ror each IUD inserted. These. practitioner. 
can also durin. tbe .profesllooal work, Jook'J 

after tbe educational aDd motivational 
aspect of tbe family welfare proaramme. 
Tbe loca) branch of IMA and NIMA i. to 
suppl, famny plannlnl literature, Oral pills 
and Nirodh for which tbey are required to 
maintain' appropriato records and Nad tbe 
inrormatioD tbrou.b the local branch of 
IMA and NIMA to the District Family 
Welfare Officer periodically. The State 
Family Welfare Bureau10istrlct Family 
Welfare Bureau supplies thl, material 00 
request to the branchcs of IMA and NtMA. 

For furtber active involvement of the 
private medical practitioners in the matter of 
distribut.ion of convODtional contraceptives 
and Oral pills and insertion of IUDs, a new 
scheme has been formulated and is beiDI 
processed. 

( TranI/at/on] 

Provision 01 Mor. Bed. In Na'aflarb 
Ho.pltal 

,3194. SURI BHARAT SINOH: 
Will the Minister of HEALTH AND 
PAMILY WELFARE be pleased to stat, : 

(8) whether it i. a fact tbat Najafaarb 
town in rural Delhi ha. only one hospital rUD 

by the Ministry and tbere is DO other 
hospital of Delbi AdministratioQ of Delhi 
Municipal Corporation; and 

\b) 'wbe1-ber it is .lso a fast tbat tbe 
oumbor of bed. is very small in tho hospital 
and full medical (aciU,i .. lor treatment are 
not available tbero a. '. result af wbleb 
patients have to be brouabt to ,Delhi and if 
so. wbether Government propose to . provide 
additlou' beds an4' other' 'facUitle. lor 
'~.t ~ .fl61' tu· ttit ·.r furt"' , 



TIiB ·DBPUTY MINISTER IN THE 
DBPARTMSNT OF FAMILY WBLFARE 
(SHRI S. KRISHNA KUMAR): <a) aDd 
(b). There is no hospital in Najafaarb 
rUD by tbis Miaistry or Delbl Admtnistra­
'iOD. Howover ono of tbe Primary Healtb 
COQlr •• of R.ural Health TraioiDI Centre is 
located at Najarprb. It bal eleveD beds 
to provide Melernal and Child Health 
Servioel. tint aid and for observation of 
patients luff.riol from minor ailments. Tbe 
nearest hospital i, located at THat Naaar 
about 12 K.M. from Najafgarh. Delhi 
Administration is est,bUsbin, anotber 
hospital at viII ... Jaft'arpur 'Sbout 10 K.M. 
from Najafprb. 

(Enlillh] 

Imbel.ace Re : COD. traction of Railway 
Line. 10 Andhra Pradesh and Northern 

State. 

319S. SHRt OOPAL KRISHNA 
THOT A: Win the Minister of TRANS­
PORT be pleased to state: 

<a) wbetber it is a fact that the number 
of DOW raflway liDe. constructed in Andbra 
Pradesh after independonce are compara­
tiveJy much les5 than in the Northern 
States; and 

(b) whether Govornment propose to 
divert Madras-Howrab via Kakinada main 
liDe which it about 8 kilometers away from 
Samalkot "_pinl in view the iettioa up of 
the fertilize.r factories in And bra Pradesb ? 

THB MINISTER OF TRANSPORT 
(SHR.IMATI MOHSINA KIDWA)) : <a) 
LaYUlI of new railway lines are not provided 
on a resiona) or State basis, but are provid­
ed on aocio-ecoDomic and operational 
con.lderatloos. If viewed on a Stato baits 
eM UpaosiOD of raUway ootwork since 
lodope04ence has been relatively less in 
lome Northern States as compared to 
ADdbra Pradesh. and rcletively more in 
otben. 

(b) No. Sit. 

Allot ••• • 1 .aU"., Laod to North 
£ .... ,. Ralln, Emplo1 ••• • Jba.1 

R .... "',,.,,, Coo...,.tlfe 
Socl:.', AUaJuaW. 

r"". AIu'"", 242 

Will the Minister of TRANSPORT bo 
pIeued to stat. : ' 

(a) wbether addition81laod of rail"., 
is proposed to be allotted to tbe member. 
of North Eastern Railway Employees' lbu.i 
House Building Coo.peradvo Society, 
Allababad; 

(b) wbether tbere Is any railway land 
at lhuai railway atation whicb il 1,1 •• idle 
and i. not beiDI used for any purpose; 

(c) If so, tbe area of sucb land and 
wbether Government would consider tbis 
land for allotment; and 

(d) if not, the reaSODS tbereof ? 

THE MINISTBR OF TRANSPORT 
(SHRIMATJ MOHSINA KIDWAI): (a) 
No, Sir •. 

(b) No. Sir. 

(c) and (d). Does not arise. 

Scbeme to provide confirmed 
accommodation iD traiDI by 

S.E. Rall"ay 

3197. SHRI H.B. PATIL: Will tbe 
Minister of TRANSPORT be pleated to 
state ! 

(a) whether it is a fact tbat tbe Soutb 
Eastern Railway bas been considered to 
become the first amoDg the nino zooal units 
of the Indian Railway to auaranteo 
confirmed accommodation on its Jone­
distance mail and express trains to any 
passenaer. any d~y of the year, and to aDY 
destination; and 

(b) if so. the details felardiDI tbe plan 
and the basis if any of tbe scheme ? 

THB MINISTER OF TRANSPORT 
(SHRIMA Tl M.OHSINA KIOWAI) : <a> 
and (b). South Eastern Railway iDtr~d 
tbe system of confirmed accommodation for 
a limited period to meet the Duraa Puj., 
X·Mu and summer rusb duriol tbe ,ear 
19.85.16 aDd for joure.,. from Howra'b to 
Madra .. Bombay. Puri and Rancbi onl,. 
The accommGdatiOD was enlured by 
•••• ,.l\lno .. .",.tII ('nRnh~" nr arrAftll\n •. \t in 
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altem.tiv. trains or by arranaiDI special 
traiDI. Wait· listed passengers undertaking ,.if journeys upto a date advertised by tbe 
R.ailways were cleared under tbis arrange­
ment. 

Stan'ard of Coachlollo NIS Centres 

3198. SHRI PRIYA RANJAN DAS 
MUNSI : Will the Minister of HUMAN 
RBSOURCe DEVELOPMENT be pJeased 
to atate : 

(a) whether in National Institute of 
Sports centres, coaching facilities in various 
sports disciplines is not upto the 
international standard including that of the 
coacbea;and 

(b) if so, the measures which Govern­
ment propose to take to improve tbe 
coacbing facilities in the centres? 

THE MINISTER OF STATE IN THE 
DBPARTMENTS OF YOUTH AFFAIRS 
A.ND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT (SHRIMATI 
MARGARET ALVA): (a) and (b). Netaji 
Subhasb National Institute of S(:"orts, 
Padala bas indicated that the coaching 
facilities available at NSNIS, Patiala are of 
international standard. Steps to create 
facilities of international standard at its 
South Centre, Bangalore and East Centre, 
Calcutta have already been taken. Many 
of the ~IS coacbes are highly qualified with 
training in . advanced countries. 
Nevertheless. services of foreign expert 
coacbes are requisitioned from time to time 
with a view to improving the,r coaching 
capabilities . 

Capadty"of Kalaikuoda Railway Yard 
(Sooth Eastern Railway) 

3199. SHRI SATYAGOPAL MISRA: 
Will tbe Minister of TRANSPORT be 
ple •• ed to .tate : 

(a) the capacity of Kalaikunda Railway 
Yard (Sooth Eastern Railway); 

(b) the Dumber of railway wagons that 
caD be unloaded at tho Kalaikunda railway 
yard at a time; 

(c) whether the Railway Authoritios 
! ~" " '~., ~ • ",,01 ., , ...... ',.. I 

wasons at a time wbicb i. beyo.,4 tbe 
capacity of tbe existina railway ,ard ie tbat 
railway station; and 

(d) if so, the reasons thereof? 

THE MINISTER. OF TRANSPOR.T 
(SHRIMATI MOHSINA KIOWA!): <a) It 
can accommodate full rakes comprJaina 
44 BOX type wagons or 37 . BCX typo 
wagons. 

(b) Full rakes comprisina 44 BOXs/37 
DCXs can be unloaded at a time. 

(c) No, Sir. 

(d) Does not arise. 

Planetariaml 10 the Co •• tr, 

3200. SHRI V.S. KRISHNA IYER : 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to stato : 

(11) tbe Dumber of planetariums in 'he 
country and their. locations; 

(b) whether Government of Karnataka 
bas requested the Union Government for 
Central assistance for cODstructiDI a 
planetarium in Bangalore city; and 

(c) if so. the action takon in tbe 
matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA 
SAHI) : <a> Seven large planetaria exist in 
Calcutta, Bombay, Allababad, Baroda, 
Delhi, Hyderabad and ~uttapurthi and six 
small planetaria at Porbander, Surat, 
WarangaJ. Vijaywada, Ludhiaoa and 
Muzaft'arpur. 

(b) No request for financial assistance 
from tbe Government of Karnataka for 
constructing a planetarium in Baoaalore efty 
bas been received so far. 

(c) Does not arise. 

Preparation of Text Book. by NCERT 
a. per New EdlleatfoD Policy 

3201. SHRI SATYENDRA NARAYAN 
SINHA! 
SHRI JAO~NNJ\TH PA1T. 
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Will tbe Minister of HUMAN 
R.BSOt.JRCB DEVELOPMENT be pleased 
to .tate : 

(a) whether tbe National Council of 
BJucatJ90al Researcb aDd .Training is likely 
to take three years to complete text books 
to conform to new education policy as 
reported 10 CStatesman' of 9 July, 1986; 

(b) if so, whether tbe CouDcil bas 
chalked ,out a programme for tbis 00 a 
class-wise basil; and 

(c) wbetber tbo Council would also 
ensure that tbese text books are available 
to Ichools in sufficient quantity at tbe 
beginoing of school year ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA 
SAHI): (a) NCERT has chalked out a 
pbased programme of developing Illodel 
textbooks for classes I to XU to conform 
to tbe New Education Policy. As 
orientation of in-service teachers should be 
concurrently taken up with the introduction 
of tbe new approach to teaching and 
Jearnio. as is expected to be reflected in the 
new series of textbooks, these will be 
introduced in a phaqed manner as below. 

(b) Textbooks for classes I, III and 
VI will be released by the end of March. 
1987. Textbooks for classes II, IV, VII, 
IX and XI are scheduled to be released by 
March, 1988 and tbose for classes V, VIII, 
X and XII by March. 1989. 

(c) The Council would be preparing 
model textbooks in Enslish and Hindi. 
State Governments aDd Boards of School 
Education are expected to use these model 
textbooks' for adoptionl adaptation and 
translation into tbe regional languages. The 
schedule mentioned above ensures tbat the 
model textbooks would be made avai lable 
to schools in time and in sufficient quantity 
dependioa on toe orders received by 
NCBltT at the beginning of the school 
,ear. 

[ Tranl/atlo"] 

Caa:cell.tloD of Rele"atloD of Tlttets 

3202. PROF. CHANDRA. aH~NU 

DBVI : Wilt tbe Minister of TRANSPORT 
be pleased to state : 

(a) whether people are lacina more 
difficulties owing to introduction of ne. 
rutes in regard to cancellation of reservation 
of tickets and they are put to more financial 
loss as a result thereof; and 

(b) if so, the details thereof and tbe 
steps proposed to be taken in this regard ? 

THB MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIOWAI) : (a) 
and (b). The procedure for refund bas 
been simplified from J .1.1986. Under the 
new rules, Passengers can set refund in mOlt 
cases at the stations where they purcbased 
the tickets. For reserved tickets if 
can~Jlation is sou~ht two days in advance, 
excluding the date of journey, SO% 
cancellation cbarae is levied. Tbis is to 
discourage aoti~socjal e1ements who block 
reserved seats/berths meant for genuine 
passengers. 

World Bank belp for Bibar', Irrigation 
Projects 

320.3. SARI RAMASHRA Y PRASAD 
SINGH : Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether there is a proposal to 
undertake irrigation project in Bihar with 
the assistance of World Bank; 

(b) tbe number of tbe projects on which 
work bas been started under tbis programmo; 

(c) the names of the projects covered 
under tbis programme; and 

(d) the number of stages in which 
construction work of these projectl will be 
eompleted? 

THE MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA· 
NAND) : (a) Yes, Sir. 

(b) to (d). 0) Only Subernarekba 
Multipurl"ose Project is under imple­
mentation and it to be completed ia 
4 years. 

(ii) Bibar Tubewells Irriaation Project, . 
which bas been recently nesotiatec:l witb tho 



World 'Baok, is upeoted to be oomplet04 
in oae phaso of 7 years. and 

(Ui) Tbo Bono CUal Modemiaalion 
Prbject bas boon proposed to be takeD up 
In ' '\)bues of $ years each by the State 
Oo¥.etameot. However, oDly tbe tint pbase 
of lbi. project il _ropoaed to be poaed for 
World Baok uailtance. 

OpeDlol of more Primary Health 
CeDtre. In NaJ.'.sr. Area 

3204. saRI RAMASfJRAY PRASAD 
SlNGH: Win the Minister of HEALTH 
AND FAMILY WBLFARE be pleased to 
Itate : 

(a) whether Najaflarh area comprisiDJ 
of 64 viII.,. aJlo comes under the rural 
..... of Delbi; 

(b) "bether tbero is only one 20·bed 
primary heakb centre for 64 vl1lale5 as 
• l'IIalt of wbicb patients bave to SO to 
S.fdaduoa Hospital in serious ca_; 

(c) .betber Government prop~ to 
open more primary health centres in 
Najafprb area; and 

(d) if 10. tbe details io tbil reprd and 
if Dot, tbo realODB theRfor 1 

THE DEPUTY MINISTBR. IN THE 
DBPAllTMENT OF FAMILY WBLFAllB 
(SURI S. KRISHNA KUMAR.) : (a) 64 
vU)aaes covered by the Community Develop­
tDeDt Block, Najafprb are c1assified as rural 
...... of Delhi II per 1981 cealUl. 

(b) There are 2 Primary Health Centres 
(with 27 beds ) Ii lub-centres and 22 
cliapeD8aries) in the area covered by tbe 
Community Dovelopment Block. Najafaarh. 

(c) and (d). No aucb proposal is uDder 
CODIideratloD .t proaent. The preseot 
faciUtlll are Qoosiderod adequate to meet 
tbe DCC'" of the area for tho preeeot. 

{SIIIIIIIt) . 

ttanwIY Llnka between lC.olbapur. 
Rlta.llrf and ICarad .. ChipJul 

32.05. SHRl BUSSA,IN DALWAI 
Will ,be Mini'ter of TRANSPORT be 
plealed to state : 

(a) wbetlaer r.nwa, link' htween 
Kolbapur.aataaakl aa4 Karad .. aiplua In 
proposed to be taken ID bud durlal till· 
Seventh Five You PJao period; 

(b) if 80. tbe .tbDated COlt 01 a.e 
two railway rout.; aDd 

'\ 

(c) wbetbe .. the work on tho tllO rou·ta 
will be taka on priorhy basis 011 account 
of tbe fact tbat tho .8aIDO are likely to aerYO 
the biJly add 'ioaccoaeible aroas of coaatal 
RClion wbere there i. DO other exiatiol 
railway link ? 

THE MINISTER. OF TRANSPORT 
(SHRIMATI MOHSINA KIDWAI) : <a> 
No. Sir. 

(b) aDd (c). Do Dot ar •. 

RetOIDlled/tJareCogDi.ed Medleal 
Collelel State·"Ise 

3206. SHRI MOHANBHAI PATEL: 
Will the Minister of HEALTH AND 
FAMILY WELFAR.B be pleased to 
state : 

Ca) the number of recopiled Medica] 
Colleges functioning in the country aDd 

, their number State-wise; 

(b) whether a large Dumber of 
uorecoloised medical coJJeges arc also 
fuoctioniol and if so, their number State­
wise aDd by which autbority these cone .. 
have been approved; 

(c) whetber due to inadequate Dumber 
of recolllised coneges tbe people bave to 
let their children admitted in uDrecogni.~d 
colJq. after paying a I-rae amount; aDd 

(d) if 10, the steps GoverJlIllODt propoeo 
to take to rectify the situation ? , 

THB MINISTBR. OF STATB IN THE 
MINISTRY OF HBALTH AND fAMILY 
WELPARE (KUMAll} SAIlOJ 
KHAPAllDE) : <a> aad (b). The Medical 
Council of India bave reported tbat there 
arc 106 Modical con.. approved by tbe 
Council and that durinl the last rew yean, 
17 mot. Medieat Coil.. (1' under private 
maoapmeDt aad two UGdcr State Govern­
IDIDU) haw ·bteD .. tted WItIaoat .. prior 



approval or tbe ContralOoverDJDIot and the Council. Tbe Statt-wlse b!'fak up II I. 
loUow. : 

RecoaDiH4 Medical Collep. 

1. ADdbra Pradesh 8 

2. Aaam. 4 

3. Bihar 9 

4. Delhi 4 

s. Gujarat 5 

6. Jammu and Kashmir 2 

7. Kerala 4 

8. Tamil Nadu and Pondicberry 10 

9. Madhya Pradesh 6 

10. Mabarasbtra 14 

11. Kamataka 9 

12. Oriesa 3 

13. Punjab S 

14. Haryao. t 

IS. Himachal Pradesh 1 

16. Rajasthan 5 

17. Uttar Pradesh 9 

18. West Benga1 7 

Total 106 

(c) Tbe Government of India consider 
the existlnl medical colteaes sufficient to 
meet tbo medical manpower requirements 
of tb. country at present and doea Dot 
favour abe opeoiDi of new medical collea •• 
in the country. Bmphasis is laid on the 
coDsolidation and improvement of tbe 
_taUa, faciUdes for tralniog medital man .. 
power rather tbae on tbo expaDllon of ,tbe 
same. 

(d) Does not arise. 

tJa-recoaoised Medical Co)Jeges 

1. Andbra Pradesh 2 

2. Kerala J 

3. Karnataka 1 

4. Mabarashtra 3 

5. Tamil Nadu 4 

Total 17 

FRG/Frenca Knowhow For Ralhf8),. 

3207. DR.. G. VIJAYA RAMA RAO: 
Will tbe Minister of TRANSPORT be pleased 
to atate : 

(a) whetber Railways are seekinl federal 
Republic of Germany /Prench knowhow for 
modernisation; 

(b) tbe way in which this Qlove corres­
ponds with the many overseas contracts 



aw.rded to our R.ail Judia Technical and 
BooDomic Ser'Vices; and 

(c) whetber tbe country bas Dot acbieved 
or developed self-relianee in Research and 
Development work in the country ? 

THE MINISTER OF TRANSPORT 
(SHRIMATJ MOHSINA KIDW AI): (a) 
Yest (along with the begt available knowhow 
from other countries). 

(b) While RITES and Indian Railways 
are in a position to bell' modernize some 
railway systems in otber countries, this does 
Dot imply that the Indian Railways do not 
need knowhow from some of the Railways 
abroad in certain selected areas. 

(c) Not entirely in all fields of railway 
techno)ogy. 

UGe Action Aaainst Institutions 
cbarglng Capitat ion Fees 

3208. SHRI SURESH KURUP: Will 
tbe Minisrer of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether University Grl'.nts Com­
mission (Amendment) Act 1984 empowers 
tbe University Grants Commission to take 
disciplinary actions against colle~es which 
takes capitation fees; 

(b) if so, whether any action has been 
taken by University Grants Commission 
81ainst any such institutions; and 

(c) if so, the names of such institutions 
and the action taken ? 

THE MINISTER OF STATE IN l"HE 
DEPARTMENTS OF BDUCATION AND 
CULTURE (SHRrMAn KRISHNA SAHI) : 
(a) to (c). The UGC (Amendment) Act, 
'1984 empowers the UGC to specify by 
relulations, tbe matters in respect of which 
feea may be charged, and tbe scales at which 
such fee~ can be charged, by any college. 
The UGC has appointed a committee to 
frame detailed regulations. It is only after 
the regulations are finalised and enforced 
from a specified date, can tbe collection of 
fees by various collese. be rcaulated. 

X·Ray Mathlne by Jadavpur UnJ,enlt, 

3209. SURr NARA Y AN CHOUtlBY: 
Will the Minister of HBALTH AND 
PAM IL Y WELFARE be pl.eased to state : 

(a) whether attention of Government 
has been drawn to a news report in tb. 
Bengali Daily ··Ananda Bazar Patrika'· 
dated 21 Juty. 1996 regarding X-R.ay 
machine of new model being made by tbe 
Jadavpur University scientists whicb wou1d 
considerably bring down tbe cost of X-ray 
film; 

(b) if SO~ the details thereof; 

(c) whether Government are ,oing to 
make use of these machines in Government 
hospitals, and 

(d) if not, the reason thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARJ SAltO) 
KHAPARDE) : <a) Yes, Sir. 

(b) A~ per information given by ladav­
pur University. the macbine produces 
X-Ray images OD paper when used with 
existing X-Ray machine. No X .. Ray film i. 
needed and cost is low. Electronics Com­
mission is transferring tbe technology. 

(c) and (d). The Government or India 
is not averFie (0 the machines being used in 
Government hospitals after examining the 
machines from utility point of view. 

Latk of Orders with Sblp-Bullding 
Indu.try 

3210. PROF. MADHU DANDAVATE: 
Will the Minister of TRANSPORT be 
pleased to state : 

(a) whether Shipyards in tbe small aDd 
medium sector of the industry are abort of 
orders; 

(b) if so, action taken to keep tbe 
industry loiog; 

(c) whether there is a move to Uberalise 
import of deep sea trawlers; 
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(d) if 10, wbether tbis wiU noe cripple 
tbe industry further; and 

(e) whether any steps are planned to 
encouraae the ship .. buiJding industry and 
keep down tbe foreian exchange outgo ? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF SURFACE TRANS­
POltT (SHRI RAJESH PILOT) : (8) and 
(b). Under the prevailing recessionary 
conditions, shipyards all over the world 
includiol India are facing shortage of orders. 
Steps taken by Government to keep the 
iodustry loins include : 

(i) Import of floating crafts arc subject 
to indigcnou, clearance and import 
of fisbing trawlers are subject to 
pari passu obJigatioo. 

(iii) Allowing se10ctive foreign collabora­
tion to update technology and 
production process. 

(iii) Providing development Bssi!;tance 
for ancillary industry. 

(iv) Introduction of subsidy scheme for 
indigenous production of large 

Language 

ocean BoillB vessels and fisbin. 
trawlers. 

(c) to (e). Government policy in this 
regard is leared to meet the twin objectives 
of stepping exports or deep sea fish by 
auamcntiog the fishing trawler Beet within a 
specified time frame, commensurate with 
feasible import substitution by building 
fishing trawlers in India. 

Films Produced during 1985.86 

3211. SHRJ JITENDRA PRASADA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state tbe 
number of feature and documentary films 
produced in various laosuage9 durioa 
1985·86 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMAl'l KRISHNA 
SAHI) : Number of feature films certified 
during the calendar ,Year 1985 and for the 
period January-May 1986 by tbe Central 
Board of Film Certification language-wise is 
as follows: 

1985 1986 
(January -Decem ber) (January-May) 

....... --.......__--

I 2 3 -.-
I. Te]ugu 198 76 

2. Tamil 190 70 

3. Hindi 187 69 

4. Malayalam 137 57 

s. Kannada 69 25 

6, Benaali ,lg 19 

7. Qujarati 22 , 
8. Ori),a 17 5 

9. Maratbi 16 4 

, to, ",rf.pvj 10 4 
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'1 

11. Assamese 

12. Punjabi 

13~ Bbojpuri 

14. Nepali 

15. Rajastbani 

16. Urdu 

11. Maitbili 

18. Nimadi 

19. Dimasa 

20. BDIUsb 

21. Kook ani 

22. Bodo 

23 .. Sindbi 

---... - ..... ,~~ ... --... -_" 

Central Board of Film Certification does not 
keep laoluap-wise break-up of short films 
which include documentary films. The 
number of documentary films certified during 
tbe calendar year 1985 is 448 and durin8 tbe 
period January-May 1986 is 165. 

Delivery Scbedule of Trawler. 

3212. SHRI MOHANBHAI PATEL: 
Win tbe Minister of TRANSPORT be 
pleased to state : 

<a> whether the attention of Government 
bat been drawn to a news item appearinl in 
'HindustaD Times'. New Delhi dated 3-1-86 
regard .. a .tudy mlde by tbe Al8ociatioo 
of Indian EogioceriDI Indultry accordi08 to 
wbich tbe delivery schedule of trawlera built 
by Indian Shipyard. bas been seriously 
atJectect; 

(b) if so, tbe realODS for ioordiQaq 
dclays caused by pro~4qral ~10"J:.oco 

2 3 

10 S 

8 3 

6 IS 

4 

3 

2 I 

1 

1 

1 

1 

1 

J 

1 

912 35' 

(c) tbe stops proposed to be: taken in 
tbis relard to streamlioe the system ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF SURFACE TRANS­
PORT (SHRI RAJESH PILOT) : (a) 
Yea, Sir. 

(b) and (c). Tbere bad been some 
initial delay due to prescribed procedures 
for iSluiDI import licences for import of 
eompODeots for buildiDI fisbioa trawlm 
indiscnously. The same baa boeD atreamliatd 
in January. 1986. It i. expected that tbe Dew 
procedures will tubstaotlan)" cut down tbe 
time for Inue of import licences to various 
iodi,CDOU. sbipyards. The .lIeacy of tb. 
system is undor constant roviow by tbe 
Empowered Committee on Fi_iDa TrawJar •• 

rAW Quallt, aD' lacre •• tal Pde •• 
.fPaper 

'I' 

3213. SBN lAGANNATH PATT­
.. N."'K • Win the Minister of H'fJMAN 
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RESOURCE DBVELOPMENT be pleased 
to state: 

(a) whether it is a fact tbat the 
puWltb,iDl kaduSCry in lodia is in deep 
crisis beclule of risiol pricoa of tbe varioDs 
inputs; 

(b) if 10. whether Government are aware 
tbat the bluest problem of the publisbing 
is tbe io~reasina prices of papers coupled 
witb its low quality; and 

(c) if 10, tbe reaction of Government in 
tbis reaard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA SAHI) : 
(a) I t bas been brought to tbe notice of tbe 
Government that the Indian book industry 
is facing some constraints because of tbe 
rising prices of tbe various iDputS. 

(b) Yes, Sir. 

(c) Government have taken various 
steps to increase the production of paper 
and its quality. These include ~xcise rebate 
Iibera1ised import of raw materials and 
improvement of infrastructural support. 
These steps have abeady resulted in increase 
in the production of paper. 

ImpolitJon of KanDada Lanluage In 
Karaatau 

3214. DR. D~TTA S~MANT: Will 
tbe Minister of HUMAN RESOURCB 
DBVELOPMENT be pleascd to state : 

(a) whether the attention of Union 
Government bas been drawn to an order 
No. 113 SOH 79 dated 30-4-1982 or tbe 
Karnataka Government making it com­
pulsory' to teach Kannada from tbe first 
standard as tbe first language in non­
KaDDeda schools from the year 1982.83; 

(b) whetber it is a fact that tbe· 
Karnataka Government bal also compulsorily 
imposed Kannada llnguaae as the only 
lanluale 'or communication in various 
Government offices in tbe border areas like 
BelgaoD. Nippani, Khanapur etc. between. 
Mabarasbtra and Karoataka where. majority 
people are Marathi ape_kina: 

(c) whetber Union Government are 
aware of tbe strona tesentmcnt prevailing in 
the Maratbi apnld.. population ··UViDI In 
tbe said border areas; and 

(d) if so, whether in the context of 
Article 3'OA or the constitution U,tliOD 

Government have tatoo or. propose to take 
aoy steps to see tbat the affected .people arc 
al10wed the facility of providing education 
to tbeir children and also communicate with 
tbe Central/State Government offices in 
their motber-toniue and are Dot subjected 
to imposition of any language ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA SAHl) : 
(a) The Government of Karnataka have 
informed tbat teaching of languages in tbat 
State is in accordance with tbe Three­
Language Formula and tbat in accordance 
with their Order No. ED. 113 SOH 79 
dated tbe 20tb July, 1982, in minority 
institutions. additional facilities are provided 
for teach ins KanDada from the first 
standard. 

(b) The informatioD is Dot readily 
available. 

(c) and (d). The Government of 
Karnataka bave informed tbat tbe matter 
has heeD discussed by the Chief Ministers of 
Kamataka and Mabarashtra and that there 
is DO agitation at prescDt. 

Expenditure on Major Irrigation 
Projects and Resultant 
AgrIcultural Production 

3215. SHRr C. lANG ... REDDY: 
DR. A.K. PATEL: 

Will 1be Minister of WATER RE· 
SOUR.CES be pleased to state: 

(a) whether an expert committee 
evaluated the major irrigation projects 
regarding the re.ullinl increase in agricultural 
production and the resultins land cooditions 
due to them; 

(b) if 80, tbe averal" increase in 
agricultural production per year due to the 
Taw. Project in Madbya Pradesb, Oandak 
and Kosi Projeel8 in Bibar and the 
Mo.nadi project in Ori ... separately; 
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(t) tbe expenditure incurred on eacb 
Od. i~f·' tbeso projects aod tbe 8MOUt (iu 
rupees) of average annual benefit therefrom; 
and 

(d) the expendituro incurred on tbe 
'drainage' component of each one of the 
a60ve projects? 

THE MINISTER OP WATER RE­
SOURCeS (SHlt1 B. SHAMKARANAND) : 
(a) No, Sir. 

(b) Does Dot arise. 

Cc) Tbe expenditure incurred till 1984-
85 00 Kosi Project is Rs. 131.56 crores" 
Gandak Project Rs. 373.48 crotes, Tawa 
Project Rs, 102.08 crores and Mabanda 
Project Rs. 70.53 crores. In tbe absence of 
such evaluation, no iuformation with regard 
to benefits is available. 

(d) The expenditure incurred on drainaac 
component of Gandak (Bibar) Project is 
R~. 34.S1 crores and Kosi (Bihar) Project is 
R.I. 20.78 crotes upto Marcb, 1986. Expendi­
ture fiaures OD tbe drainaae component of 
Tawa (Madhya Pradesb) and Mabanadi 
(Orissa) Projects are not available separately. 

'------

ST A TBMENT CORRECTING REPLY TO 
PART (B) OF THE USQ NO. 1098 

DATED 24 .. 7-86 RE: MEETING OF 
CHIEP MINISTBRS TO DISCUSS 

TBLUGU GANGA PROJECT 

THE MINISTER OF WATER RE­
SOURCES (SHRI B. SBANKARA­
NAND): In Part (b) of the reply the 
fonowing ia added as second sentence :-

leThe Chief Minister Mabarashtra 
bad also informed of his inability to 
attend tbe meeting". 

12.00 br •. 

(Interruption,) 

(engll.fh] 

MR.. SPBAKER.: Notbiol locs on 
record till aU the Member. take their seats. 

• -Not recorded. 

This i. not the proper way. An of you 
pllio. up-this is Dot way, and I am not 
lOioa to lilteo. There are certaiD. ru .. aad 
reau]ations. and jf you are ,oina to iofriol' 
all of tbem, I' am Dot loinl to allow. 

( Inte,ruptlon,If) 

MR. SPEAKER: Why are you aU 
others sitting? You also aet up. Tbis is 
Dot lOinl to be a littin, House, tbls Is 10-
ina to be a atandios House ! 

(1,,'n'UPI101l8) 

MR. SPEAKER: Look around, bow 
can I UstOD to anything? 

(/nter,uplio"~)·· 

MR. SPEAKER : I have not allowed 
tbem. Please do not record. 

(Inle"lIptlon. ) •• 

SHRI BASUDEB ACHARIA (Ban­
kUla) : Sir. you call us one by one. 

(Interrupti ons) 

MR. SPEAKER: If hon. Members try 
to iofrioae all tbe rulea, what can J do 
about it ? 

(Interrupti 011,) 

MR. SPEAKER: There are certain 
rules in tbis House. I can only lay this 
much that when 1 am opeD to any 8u8'es­
tion, wben I never bar any discussion, what 
is tbe use of aU of you letting up at once 
together and doing aU this sort of a tbiDI? 
1 don't bar any discussion, but it should be 
properly done. If ODe man lay., I can 
reply. I can reply one by one. There 
might be three or four tbiDgS _Ideb are of 
paramount importance. I can telJ tbem, I 
wilt look into it or I can see to it or I am 
aottinl lOme information. But it you all 
aet up toaetber and try to talk toaetber. 
tben you have your way. I will sit down. 
What can 1 do ? 

PROP. MADHU DANDAVATB 
(Rajapur) : Sir. if you are the first to tet 
up, tbere will be no difficulty. 
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MR. SPEAK.ER.: ORO miDu~c. 1 wUI 
lilten to you. If it is proper, then I will 
• ,. -Yes'. Otberwise you should take 
your seat because YQU ·U\'e lot tho .. bit of 
persistence. Now, sit dowD. 

SHltI BASUDEB ACH,·ARIA: It is 
your subject, Sir. Bandb is beinl observed 
In West Bengal In support of' the workers 
and farmen. Jel is pot purchaliDI the jute. 
Jute baa ,como to tbe market. 

Mil. SPEAKER: 1 bave allowed one 
discuuioo 00 it and I bave allowed under 
Rule 377 also aD it. 

SHaI BASUDBB ACHARIA: It has 
not served the purpose, Sir. 

MR. SPEAKER: Then I will ask tbem. 
I will take it up. 

SHRI BASUDEB ACHARIA: Jel has 
Dot purchased. 

MR. SPEAKER: I will also back it up_ 
Take your seat now. 

(Interruption,) 

MR. SPEAKBR : That is the problem 
witb you. Not a word goes on record. 

(Interruption,)·· 

MR. SPEAKER: I wanted to help 
you. 

(Interrupt ions) 

MR. SPEAKER: That is tbe problem 
with you. 

(Interruptions) 

MR. SPEAKER: That is the problem 
bere. Mr. Acbaria, that is the problem. 
You do Dot want to help. You want to 
let only tbe news. That i. aU. I want to 
help you. 

Minister:; to discuss Tl'[uJju 

Ganga Project 

way. Now, take your seat and we can do 
tbiolS properly. ADd I will help tbem . 

(/nlerruplion,) 

MR. SPEAKER : ODe by one. I will 
JisteD if tbere is a proper metbod. Please 
take your seat. If you stand, I will ~ot 
Jisten ae aU. Take your scat and I wHJ 
listen to you also. 

(Interruptlon~ ) 

MR. SPEAKER : I listen according to 
the merit of the case. 

PROF. MADHU DANDAVATE: Mr. 
Speaker t Sir, with your permission. I want 
to inform you that since Railways are a 
Central subject ... (Interruptions) 

MR. SPEAKER: I can find out. You 
have given me tbe statement. 

PROF. MADHU DANDAVATE: 
Railways are a Contral subject and the 
Railway police cannot seize tbe copies of 
the Illustrated weekly which says·· is 
gasging tbe Press. It is suppressiD, tbe 
freedom of the Press with the help of the 
Railways. 

MR. SPEAKER: 1 will find out. I will 
get it. 

PROF. MADHU DANDAVATE: I 
had beld this portfolio. I have never done 
tbat. 

MR. SPEAKER : Professor. I win find 
out. 

[Tranl/atlon] 

I bad read it in tbe newspaper before 
yesterday .. . (Inferl uptions) 

(Engll.h1 

SHRI BRAIAMOHAN MOHANTY 
(Puri) : Sir, point of order. 

M;a. SPBUIlR.:: I am· Dot allowiDg 
bim. I am only allowing myself. What 1 (Tranl/atlon1 
lay I., I wanted to belp you and \\'atlted to 
help tlte I.IIMI'I. But there should be a MR.. SPBAKB&: Wb.at are you dOiD,·? 

··Not recorded. 
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PllOF. MADHU DAN'·UAVATB: 
DoD't 4i1turb 'be Speaker. 

[Trani/aIl on) 

Ma. SPBAKErt : Please sit down. I 
than listeD to you. 

[Enjli,Jh) 

PIlOF. N.O. RANOA (Guntur): We 
limply do Dot know wbat happen. between 
you two. between tbolc people and your­
self. 

[Tran.tlallon1 

MR. SPEAKER : I am listening. 

[English] 

PROF. N.O. RANOA: We have to sit 
belpl",! bere. Wbat is tbis that i, happening? 
You 10 on talkios to each other aU tbe 
time. You do n01 even complete your 
sentences. 

MR.. SPEAKER : I am listening. 

PROF. N.G. RANOA: 1 protest asainst 
this kind o.f thing. 

MR. SPEAKBR : I am listening to you. 
Wbat i8 the problem, Sir 1 

PROF. N.O. RANOA: How 10DI caD 
we bave patience tbis way ? 

MR. SPEAK.ER: What do you want 
me to do, Sir ? 

PROF. MADHU DANDAVATB: 
Kindly teU Prof. RaDp tbat I have made a 
submission and I am listenioa to you. 

. MR. SPEAK.BR: What should I do, 
Professor? 

(Interrupt/on,) 

. PROP. N.G. R:ANGA: Both of yOu 
talk to eacb other.. Aad we do Dot know 
wbat,1s bapponiol. (lnte,.,uptlo,u) 

MR.. SPEAKER: I will ·liItOIl ·to you 
also. 

PROP. N;O. RANOA: Tbere must be 
a Ii.it.. (Interruptions) 

SHRI BB.AJAMOHAN MOHANTY: 
Absolutely DO procedure ••. (lnterruption.t) 

M~. SPEAKBR. : Advise me, Sir. wbat 
should I do, Prof. Ranp. 

PR.OF. N.O. RANGA : I mUlt know 
what you are s.yiol. I must know .bat be 
Is saying. Both of you talk to each other 
and we do not know wbat is bappening. 

MR. SPBAICBR: I will listen to you. 

{Translation] 

What is wrong with you 1 

(English) 

PROF. MADHU DANOAVATE: Por 
Prof. R.anla, I can teU him, in pin drop 
sncnce~ you bavc listened to what I have 
said ••• 

MR. SPEAKER: I wil11isten to him. 
Prof .• what must I do ? 

(T,.an./at Ion] 

Why are you behaviDI like this ? 

[Engll,h) 

PROP. N.O. RANOA: I must know 
wbat you are sayin. and J must know wbat 
be is sayina to you. You go on talking to 
each other balf -sentcooes aDd we do Dot 
understand. 

MR.. SPBAKSIl: It is because, it is 
oot (or tbe record. Tbat is Dot ·for tbe 
record. 

PROP. N.O. RANOA: Which loea on 
record ? 

Mil. SPEAKBR : I't iI iDOl fot )'OU. 

PR.OP. N.~. RANOA: What· ii, i& tbat 
you are 8ayln. to .him, .abould ••.. DOt 
know? What Is 'It tbat he is sa)'ina to 
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you, should w. Dot ,know? Is it OIlly bet- Please lit doWD. ,1;C8IJ Ind ,out 'eometbfn. 
ween' you two? about this aod tben I can revert back to tbe 

subject. Second,l),. there is, an objection 
also from myri'iend Mr~' Sbaminder SioSh 
whiCh' be baa given to me in writing tbat 

MR. SPBAKBR ,: Please let me listen thi. lort of paper in which there ar., .. ~ ••. 
to them. (Interruptions). I was tollia, aometbinl 

else also. 

[English] 

Prof. Ranpji. .. AlI ritbt. 

, DR. KRUPASINDHU BHOI : (Sambal­
pur) : Sir, one day, you bear them first and 
tbe next day you must hear us also. Always 
you are listening to them. 

MR. SPEAKER: I listen to everybody. 
Are you the Opt)osition? Sit down. 

DR, KRUPASINDHU BHOI: -Equal 
right, I have got. 

PROF. MADHU DANDAVATE: Sir, 
I have observed tbe rule. They are angry 
because I have observed the rute t 

(Interrupti on,) 

MR. SPEAKER: If you want to run 
tbe HOUle, it is aU riabt. I do Dot want to 
rUD tbe House. It is your House. I do 
not want to run it. If you say "Don't run 
the House''. I will Dot. I will just do 
accordingly. 

DR. KRUPASINDHU BHOI : No, Sir. 
You mus, give us cbance. 

MR. SPEAKER: When have I denied 
any cbance for any discussion, tell me. 

DR. KRUPASINDHU BHOI: You 
are aiviD& chance to those people. 

MR. SPEAKBR: It is thoir j\)b. If 
you want to interrupt, . you are welcome 
also. 

(Interruption,) 

P1\OF. MADSU DANDAVATB: I 
express my rearets for. bavins observed the 
ru1es. I am very sorry .. You are making 
observations aDd I was listening. He did 
not·· tolerate the stlenee In the House. 

PROF. MADHU DANDAvATE: I 
am not soing into the details. I am only 
referring to the railways taking over those 
papers. 

MR. SPEAKER: I will revert to tbat. 

(Interruptlonl) 

MR. SPEAKER: There is no zero 
hour as such. I t is a concoction. Don't 
go by what the press always says because 
yesterday ... 

(Interruption,) 

MR. SPBAKPR : I am saying some­
thing which is rather good for you also 
because we were talking about tbe press 
and I read that while. President Giani 
Zan Singh was addressioa Bbamasbah 
Convention, tbe reporting in the press 
was-a very leading daily bas reported­
that Bhamasbah gave lot of financial help 
to Maharana Pratap to fight Britisbers. 
This is tbe way tbey· report. So, don't 
worry about tbis thing. I will find out. 

PROF. MADHU DANDAVATE: 
You find out whether tbe papers were seized 
or ••. 

MR. SPEAKER: Why repeat it DOW? 

Please sit down. Yes, Mr. Mobanty. 

SHRI SA&AT DEB (Kendrapara): I 
have liven a Callina AttentioD. 

MR. SPEAKER: Does not matter. 
Heavena won't fan if you have· given a Call 
Attention. I will consider tbat. 

SHRI SARAT DEB: RtI8rdinl mi.­
utilisation of Centra) funds given to the 
States. 

MR. SPEAKBR : J .will listen ,if tbore 
ia a nroper tbana. I have called , Mr. 
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SHill SARAT DEB: I bave liven in 
_tl&ia ..... o . 

. MI.. SP~K..aR: ~othina .oes on 
t'tIOOt"d. He i. barred from speakina aDY 

IODler. Not allowod. 

(Interruption,) 

MR.. SPBAKER : If you prell on, I wiU 
do sometbinl elM. 

SHRI SA-R.AT DEB: I will abide by 
tbe rules. 

MIl. SPBAKER.: Pleale sit down. 
Tboo dOD't intorrqpt the hOD. Member. 

SHRI BRAJAMOHAN MOHANTY: 
My poiot of order was when Prof. Madhu 
Daadavate referred to the gagging of the 
Pfeil by a particular Chief Minister, my 
submis.ion was ... 

MR. SPEAKER: It is Dot tbe Minister. 
It is about the railways. That is what be is 
.. ,ina. 

K.U~Rl MAMATA 
(J~davpur): He mentioned 
MioiAter. 

BANERJEE 
the Chief 

MR. SPEAKER.: No Cbief Minister. 

SHill BRAJAMOHAN MOHANTY: 
Then it is all riabt. 

(Trantlat/on 1 

MR. SPEAK.ER: I am doing it my­
.. If. 

Why arc you doing like this, Mr. 
Ja.ipaJji? Why cao't you sit properly when 
I .Uve DQtMd you already? I'will see to 
tbat. No pro:bl9Pl. 

SHRI T. BASHEBR (ChlrayinkiJ): 
Y-.terday, the Mioistor said .in the other 
Hou", tllat Cbina bad ostabJ.i.bed a heUpad. 

MR. SPEAK.ER : Listen to me DOW. 

SHR! T. BASHEBR: Allow ,me one 
minute. 

MR. SPEAKER: Listen to me DOW. 

There is no question of a1lowing. 

SHRI T. BASHBEll : At the sam. time, 
in this House tbo Minister said •.. 

MR. SPEAKER: 1 know tbe subject. 
Win tbe bOD. Member listen? 

(/nterrllptlons) 

MR. SPEAKER : No. Not allowed. 

(InterruptlonJ)·· 

MR. SPBAKER: I want to inform you 
and you do Dot want to listen. I want to 
inform you OD the same subject. You do 
Dot waDt to listen. The boo. Mini.ter will 
make a clarificatory statement today. 

SHill T. BASHEBR : You allowed a 
Callina Attention but tbis ia a very serious 
matter . 

MR. SPEAKER : Tbat is why it is 
comioa back here. 

SHRI T. BASHEBR : I demand a ful J 
discussion 00 that. 

MR. SPEAKER : After the statement 
J 

you can give another thing. 

saRI T. BASHEE& : I bave giVOD. 

MR. SPEAKER: That is all rilbt. 
Jaipalji. the Minister is coming accordiol to 
your thfna . 

SHRI S. JAIPAL REDDY (Mabbub .. 
nagar) : I want to make one lobmiuion. 

MR. SPBAKER: Why submission, 
Mr. Jaipal Reddy''/ I have already said 
tbat I have taken notice of it. 

SHRI S. JAIPAL REDDY: Wben the 
hOD. Minister for Foreiln Affairs Mr. Shiv 
Shankar Illade a statement .bere, we broulht 
it to his notice that tbe ellie' Min.tor of 
Arunacbal Pradesh himself has told tbe 
·J).teI8 ••• 
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MR. SPEAKER: Not allowed. 

MR. SPEAKER: I said tbat for tbe 
same purpose be is coming bere. 

SHRI S. JAIPAL RBDDY : If you do 
Dot allow anytbina· to 10 on record then 
why do you permit us to speak at all. 

MR.. SPEAKER : I said. tbat for the 
same purpose be is coming bere. 

SHRI S. JAIPAL REDDY: That i9 
true. My cbarac is that tbe Minister deli .. 
berately misled the House. 

MR. SPEAKER: No. tbat is not tbe 
prob1em. If you get the statement tben you 
will realise. 

SHRI S. JAIPAL REDDY: The state­
ment was made witb a view to covering up 
that laps'!. 

MR. SPEAKER : No. It is sometbing 
which you will realise later OD. 

PROf. MADHU DANDAVATB: 
To-day I think he will issue a statement to 
cover up anotber lapse. 

MR. SPEAKER: Then you can ask (Of 

abother Itatement ! 

{Translation) 

SHRI SHAMINDER SINGH (Faridkot) : 
Mr. Speaker. Sir, witb your kind permission. 
I waDt to draw tbo attention of tbe House 
towards an important matter. We all should 
impart lood moral education to the younier 
generation so tbat tbey may learn to respect 
tbe woman, who il our motber t sister and 
dau.btor.. But l'Clardinl tboso preas people. 
1 want to sbow you a photograph. 

SOMB HON. MBMBERS : No ... No ... 
He should not do like this. 

(InterruptionS) 

•• Not recorded. 

Ganga Project 

fEnglish] 

MR. SPBAKER: I canDot take it. 
Don't ,bow tbi. book. I will take notice 
of it. 

r Translalion) 

I will soc. Please do not sbow It here. 

(lnlerrUPllon.'i) 

{Engllsh1 

PROF. MADHU DANDAVATB: ODO 

Bill is coming. 

MR. SPEAKER: The Bill is comins. 
We will see. 

(lnt~"uptlon$) 

(Tran,Jalion) 

MR. SPEAKER: I will see. 

(/nrer'"ptl{)ns) 

(English] 

PROF. P.J. KURIBN (Idukki) : S2 
passengers have been kiJled in a traia 
accident. The hon. ex-Railway Minister is 
not concerned about tbat. 

MR. SPEAKER : What do you want 
me to do ? 

PROF. P.J. KURIEN : I want a 
discussion on that. I have liven a call 
attention. I want tbe Minister to come 
and make a statement. 

MR. SPEAKER: It is all right. You 
have made your point. Don't pUfsue 00; 
otherwise it will go off the record. 

(I nt"rlJption,) 

( Traltslatlon) 

SHRI V. TULSIRAM (Na.arkurnooJ) S 
Mr. Speaker, Sir. I seok your protection. 

MR. SPEAKBR : What is your point 
of order? 
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SHIU V. TULSIRAM : My polD, ,of (Bnll;,·h1 
order is tbat tho persons. wbo die iD fall 

. accidents .. :· 

MR. SPBAK.ER.: Which rail apci­
dent? 

SHRI V. TULSIRAM : If anybody 
dies in air accident, be is liven a compensa­
tion or 1 Jath rupees, but for rail-accidents 
oaly RI. ~ are beina given, 

MR. SPBAKER.: It is not so. You 
pelase give it in writing. 

(lnte""ption~ ) 

MR. SPEAKER : What is going on ? 
Are you Dot ashamed of it? You are 
sitting in tbe House. Sbri Deb, )'ou should 
be ashamed of it. 

( Inte,.,u.pl;()n,) 

[Eng/ishJ 

MR. SPEAKER : Mr. Deb, I am 
listcoinl to tbe boo. Member. 

(Interruptions) 

MR. SPEAKER: Order, please. Please 
dOD't talk It_odiDI in the aisle. 

(/,.t."",ptionJ) 

(Translat/on) 

SHRI RAMSWAROOP RAM (Gaya) : 
Mr. Speak~r Sir. there were four eerious 
rail accidents in Bibar •. • (Interruptions) 

MR. SPEAKBR : What do you 
want? 

( Interruptions) 

SHRt RAMSWAROOP RAM : You 
abould allow a discussion on it. 

Clnterr"ptiona) 

SOME HON. MBMBERS Yes, we 
want a disi;ussioD .... 

(11llt,ru PI 'o,,~) 

MR. SPEAKER : I have got your 
point. Why are you making a noise? 

(Interruption,) 

MR. SPEAKBR : You caD take it ia 
ao'y form you like .•. 

( I nttlfrup.' 10"') 

MR. SPEAKER: What time do we Jet 
for it? I bad other intention to do 
sometbiOI clse. But I' 'am not Boing to 
do it because you do Dot press for it 
now .•. 

(lnle,ruplion,) 

MR. SPEAK.ER: I have listened to you 
once. Now you take your leat. 

(InterruptionJ) 

MR. SPEAKER : Do you have any 
other subject? I have listened. J have 
agreed. What more do you want? Do 
you want me to dance now? 

SUR} RAM PYARB PANIKA 
(Robertsganj) : I want to raise a serious 
question. You also tiston to tbis lide. A 
serious accident has taken place. 

(I n le,,"pt;vns) 

( T,analallon] 

SHRI SYEO SHAHABUDDIN: Mr. 
Speaker. Sir, I bave aiven a caU attention 
notice regarding tbe teacbers t strike in tbe 
CoJJegcs and Universities of Bibar. •• 

MR. SPEAKER: YO\l ple.se live it in 
writing. 

(lnlerr"pl;on~) 

(English) 

SHRI RAM PY ARE PANIKA: Many 
propJe bave died. 

('Ttanllatl on] 

MR. SPEAKER. : I have allowed it .. 
Now wbat do you want? Sbri Panik., do 
you want me to do katha1cali - dance? I 
have allowed it. 

[English] 

SARI RAM PY ARB PANTKA: Thank 
you, 
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SHR.l SOMNATH CHATTERJEB 
(Bo)pur): Sir, you bad made one obsorva­
tion about jute strike. But kindly appreciate 
the importance of it. 

MR. SPEAKER No; not for the 
second time. 

SHRI BASUDEB ACHARIA Why 

SHRI INDRAJIT GUPTA 
O'cJock? 

MR. SPEAKER: Yes. 

After 2 

Now, papers to be laid on the Table. 

not, Si~ ? 12.21 hrs. 

(Interruptions) PAPERS LAID ON THB TABLE 

MR. SPEAKER : I have already told 
you. Not allowed. 

(/ntetruptions )** 

MR. SPEAKER : Mr. Acharia. first, 
you are interrupting an hOD. Member; 
secondly, you are infringing my right; 
thirdly, you are infringing the rules. It is 
not expected of a Leader. 

SHRI SOMNATH CHATTERJEE: 
Shall we show them the rules. 

( lntl',.ruptlons) 

SHRI DHARAM PAL SINGH 
MALIK (Sonepat) : On a point of order. 

MR. SPEAKER: What is your pOint 
of order? 

SHRt DHARAM PAL SINGH 
MA LIK : 1 n answer to my Calling Atten­
tion Motion, the hon. External Affairs 
Minister has categorically stated that 
tbrre is no creation of helipad in Arunachal 
Pradesh .•• 

MR. SPEAKER : I have already 
decided. He is loiog to make a statement. 
Why do you raise it again? What. is the 
fun in it? What do you get out of 
it? 

SHRll~DRAJIT GUPTA (Basirhat) : 
A t what time is the statement of the 
External Affairs Minister coming, Sir? 

MR. SPEAKER: It is comins in the 
afternoon. 

Il*Not recorded. 

rEngllJh] 

Annual Report, Annual accounts and 
review on the working of Indian 
Council of Phllosophica' 
Research. New Delhi and 
statement for delay in 'ayiolC' 

these papers 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA 
SAHf) : I beg to Jay on the Table: 

(1) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Idnian Council of 

. Philosophical Res!arch, New 
Delhi, for the year 1984 .. 85. 

(ii) A copy of the Annual 
Accounts (Hindi aod English 
versions) of the Indian 
Council of Philosophical 
Research, New Delbi, for the 
year 1984-85 together with 
Audit Report thereon. 

(iii) A copy of the Review (Hindi 
aod English versions) by tbe 
Government on the workiog 
of the Indian Council of 
Philosophical Research, New 
Delhi, for the year 1984 .. 85. 

(2) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the papers mentioned at 
(I) above. 
[Plac('d In Library. See No. 
LT .. 2880/86] 
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for tb" year 1984~8'. Notf&eatloas ... d'e .. Maior Port Trult 
Act. 1963. 'Ann ... ' Report .Id Reflew 
on tbe workl DI or Slalppln; De,elop-

meot Fund Committee. New Delbl 
for 1984.85 

THB MINISTBR OF S1~ATB IN THE 
DSPARTMENT OF SURFACB TRANS­
POR. T (SHRI RAJBSH PILOT): 1- be, to 
lay on tbe Table-

(1) A cop, each or tbe followioS 
Notifications (Hindi and Bnglisb 
versions) under sub-section (4) of 
section 124 of the M 'jor Port 
Trusts Act, 1963 : 

(i) G .S.R. 869 (E) publisbed in 
Gazette of India dated the 
16th June, t 986 approving the 
Tudcorin Port Trust 
Employees (Family Security 
Fuod) Regulations, 1986. 

(ii) G.S.R. 916 (B) published in 
Gazette of India dated tbe 
27th June, 1986 approving tbe 
Cochio Port Trust Services 
(Rewards for Suggestions) 
Amendment Regulatiolls, 
1986. 

(iii) G.S.R. 929 (E) publisbed in 
Gazette of Iodia dated the 
2nd July, 1986 approving the 
Cochin Port Employees 
(Recruitment, Seniority and 
Promotion) First Amendment 
Regulations, 1986. 
{Plated in Library. See No. 
LT-l88t/86] 

(2) (i) A cop, of the Annual Report 
(Hindi and Enalisb versions) 
of the Sbipping Development 
Fund Committee, New Delhi, 
fOT tbe year 1984-85 along 
with Audited Accounts, under 
sub-section (6) of section 16 
of the Morchant SbippioS 
Act. 1958. 

(ii) A copy of the Review (Hindi 
aDd English versions) by the 
Government on tbe worltiol 
of the Shippiol ,Development 
Fund Committee. New Delhi, 

[Placed In Library. See No. 
LT·28G/Nl 

AD Dua) Report aDd Revie" 00 the 
"orklng or Indlaa Red Croll SocietJ 
for 1983 and 1984 and ADDual Report 

lad re,lew on tbe working of 
Vla.W1lyatan YOlaabram, New 
Del" ror 1984-85 and statements 
for delay la 'aylog tbele reports 

THB MINISTBR OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE) : J beg to Jay 00 tbe 
Table-

(1) (i) A copy of the Annual Report 
(Hindi and English versons) 
of tbe Indian Red Cross 
Society for tbe years 1983 
and 1984 alook with Audited 
Accounts. 

(in A copy or the Review (Hindi 
and English versions) by the 
Government on the working 
of tbe Indian Red Cross 
Society for tbe years 1983 
and 1984. 

(2) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the papers mentioned at 
(0 above. 

[Placed In Library. See No. 
L T .2883/86) 

(3) (i) A copy of tbe Annual Report 
(Hindi and Enalish versioos) 
of tbe Visbwayatan 
Vogaabram, New Delhi, for 
the year 1984-8S alool with 
Audited Accounts. 

(ii) A copy of the Review (Hindi 
and SnaUab versions) by the 
Government on tbe working 
of tbe Visbwayatao Yoga­
sbram, New Delhi. for. tbe 
year 1984.8.5. 

(4) A statement (Hindi and Bnalish 
versioDa) sbowinl rea80DI for delay 



271 Message from Ralya Sabha SRAVANA 16, 1908 (SAKA) Leave olabsence from 278 
the sittings of'the House 

in lay in. the papers mentioned 
at (3) above. 
[Placed In Library. See No. 
LT.2884/MJ 

Preveatloa of Food AdulteratloD (Fir.t 
ADlI.dmeDt) Rules. 1986 

THE DEPUTY MINISTBR. IN THB 
DEPARTMENT OF FA~ILY WELFARE 
(SHRI S. KRISHNA KUMAR): I beg to 
lay OD the Table a copy of tbe Preven­
tion of Food Adulteration (First 
Amendment) Rules, 1986 (Hindi and English 
versions~ published in Notificaton No. 
G .S.R. 73 (E) in Gazette of India dated 
the 29th Janaury. 1986, under sub-section (2) 
of section 23 of the Prevention of Food 
Adulteration Act, 1954. 

(Placed In Library. See No. LT .. 2885/86] 

12.22 brs. 

MESSAGE FROM RAJY A SABHA 

[English) 

SECRETARY-GENERAL: Sir, I have to 

1. Shri B.B. Ramaiah 

2. Shrimati Indumati Bhattacharyya 

3. Sbri A. Sonapati Gounder 

4. Prof. Ramakrishna More . 

5. Shri Srikantba Datta Narasimharaja 
Wadiyar 

6. Ch. Rahim Khan 

7. Sbri Cbarao SiDlh 

8. Shri Saleem I. Sbervani 

9. Shri OaQaadbar S. Kuchan 

ropod tbe 'oUowio. message received from 
tbe Secretary-Oeneral of Rajya Sabba : 

··In accordance with tbe provisions 
of rule 127 of the Rutes of Procedure 
aod Conduct of Business in tbe Rajya 
Sabba, ( am directed to inform tbe Lot 
Sabba tbat tbe Rajy. Sabba, at its 
sittiDa held 00 tbe 6th August, 1986 
agreed without any amendment to tbe 
Commissions of Inquiry (Amendment) 
Bill, 1986, which was passed by tbe Lok 
Sabba at its siU'ina held OD the 30th 
July, 1986.'-

LEAVE OF ABSENCE FROM THE 
SITTINGS OF THE HOUSE 

(English] 

MR. SPBAKER : The Committee on 
Absence of Members from the Sittings of the 
House in their Fifth Report presented to the 
House on 6th August, 1986, have 
recommended tbat leave of absence be 
granted to the following Members for the 
period mentioned against each: 

25th April to 7th May. 1986. 

24th April to 8th May, 1986. 

and 

17th July to 14th Auaust, 1986. 

24th April to 7th May, 1986. 

17th April to 7th May. 1986. 

21st April to 8th May, 1986. 

28tb July to 14th AUlwst, 1986. 

17th JuJy to 14th August. 1986. 

29th July to 14tb AUlust, 1986. 

21st July to 14th August. 1986. 
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Is it the pleasure of tbe House tbat 
leave as recommended by the Committee be 
,ranted? 

SBVERAL HON. MEMBeRS: Yes. 

Mil. SPEAKBR: Tbo leave is granted. 
The Mombers will be informed accord­
ingly. 

J2.23 brl. 

JOINT COMMIT'fEE ON OFFICES 
OF PROFIT 

Third Report 

(English] 

KUMARl KAMALA KUMARl 
(Palamau): Sir. I present the lhird Repon 
(Hindi and Englisb versions) of tbe Joint 
Committee on Offices of Profit. 

11.14 brl. 

STATEMENT RE : STRENGTHENING 

Of PUBLIC DISTRIBUTION SYSTEM 

AND CONSUMER COOPERATIVES 

IN MIZORAM 

(English] 

THB MINISTER. OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD 
AND ~IVJL SUPPLIES (SMRI H.K.L. 
BHAGA T): Sir, After tbe receDt visit of 
tbe Prime Minister to Mizoralll. a Group of 
Ministcrs and a Team of scnior officers 
visited Mizoram during the last week of 
July, 1986 'to identlfy some measures which 
could accelerate the development of 
Mizoram. Supply of .ssential consumer 
items at reasonable prices to tbe people of 
Mizoram is of crucial importance. In tbi., 
context, certain measures were considered 

i~ the Department of Civil Supplies to 
revitalise and strCDltben tbe Public 
Distribution System and cooperative infra­
structure. Tho Government have decided 
to take the foUowinl measures : 

(i) The aodOWD ,"mentained by the 
State Trading Corporation at 
Silebar would be exclusively used 
for servicing Mizoram for supply 
of imported edible oils. For 
streamlining distribution a& well as ' 
to keep the retail prices at 
reasooabJe Jeve). full transport 
subsidy will also be given frC?m 
Silcbar to oine focal points viz. 
Aizwal. Lunglei. Lawngtala;. 
Kolasib, Aibawk, Champhai, 
KawJkulb, Saitual and Lokichera. 

(ii) Financial assistance upto Ra. 10 
1akhs on tbe basis of hundred per 
ceot subsidy is being sanctioned 
during the current financial year 
to Government of Mizoram for 
supply of levy sugar and iodized 
salt in small packs under tbe 
PubJic Distribution System. 

(iii) A sum upto Rs. 10 lakhs will be 
given as share capital contribu­
tion to Mizoram Marketing and 
'CoDsumers' Federation for 
expansion and diversification of 
their consumer activities. 

(iv) Additional fioancial assistance of 
Rs. 2.50 lakbs will be given to 
Mizoram Marketing and 
Consumers' Federation to enable 
them to open retail outlets at 
LUDalei. Maroit, Kolasib. 
Cbampbai, Tlabung, Sercbbip and 
Saiba. 

(v) For upgradina manaaerial skills of 
tbe officers handliog public 
distribution work in Mizoram, a 
trainifting pr ogramme will be 
organise" in the month of October. 
1986. 
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12.25 hrs. 

MATTERS UNDER RULE 377 

fEngllsh] 

• (I) Need to clear Sone Canll Project 
and to provide necessary finances 

. for It 

, SHRI C. P. THAKUR (Patoa): In 
previous sessions I have raised the issue of 
modernisation of Sone Canal. The 
Minister assured in the last session that tbis 
matter will be taken up sooo. I Recently a 
news item was published in a local daily 
(Indian Water) that this project bas been 
shelved. If this project is not taken up, 
quite a vast area of Bibar will be turned 
into a desert. I urge the Central Govern­
ment to intervene in this matter and get tbis 
project ct'eared from Planning Commission 
and necessary finances allocated for it. 

[ T"an" at I on] 

(il) Need to direct the Government of 
RaJa8than to advance fund8 to tbe 
Government or Haryana for cons­
truction of tbe part of Gallg Canal 

link in Haryana 

SHRI BIRBAL (Oanganagar): The 
Gang Canal at Bikaner was constructed 
nearly 60 years ago. That is why its portion 
which lies in P~Djab is broken, due to 
which it is not carrying its share of 2750 
cusecs of water from Harike barrage. 

12.26 hrl. 

[Ma. DEPUTY SPEAKER in the Chairl 

At prescnt, this canal is carrying only 
1850 cusecs of water wbich is prodnction .. 
wise causing a great loss to the farmers. 
Keeping in view the aforesaid points, the 
Oo'vernmeot of Rajasthan started construct­
ing a canal named Oaol Canal link from 
R..D. S29 of Harike barrage to Indira 
Gandbi Canal, in order to carry the water­
sbare of the Gang Canal. The construc­
tion work of tbe portion of this link canal, 
which lies io Rajasthan, will be completed 

It will eau.e deJay in startiog tbis link. 
The repair work of tbe portion of tbe Ga08 
Canal, which Jies in Punjab, is possible 
only after the link starts. 

Therefore, I request the Centtal Govern­
ment that Government of Rajasthan should 
be asked to complete the construction work 
of this caoal. If the construction work of 
the portion of this canal which lies in 
Haryana, is not completed wjthin the 
prescribed limit, the farmers who depend 
on tbe Gang Canal will be ruined and for 
tbis the Central Government will be respon­
sible. 

(fil) Demand for more public call offices 
In Kalahandi, Bolanglr, Phulbanl and 

GanJam districts of Orlss8 

·SHRI RADHAKANTA DIGAL 
(Phulbani): The Government of India has 
undertaken a massive programme for the 
expansion of the telecommunication net 
work in tbe country. But it is regrettable 
that the present state of affairs in regard to 
the functioning of the telecommunication 
department in Phulbani and Bohlngir 
districts in Orissa is far from satisfactory. 
It is Dot possible to contact the people in 
Bbubaneswar, the State capita) of Orissa 
from Pbulbani even after waiting for bours 
after booking the call. 

The Government have banned the 
opening of new peos and BPOs in tbe 
country till 1990. 'the development of 
Sonepur, Bioka areas of Bolanair districts 
and KaJabandi and Phulabaoi districts of 
the State will be retarded if this ban is 
enforced. Those are the backward districts 
in Orina. Therefore, I urge upOn the 
Government to reconsider tbe decision 
keeping in view the rapid development of 
the State. I, therefore, demand that more 
number of Public Call Offices and Branch 
Post Offices should be opened in Kalahandi. 
Bolangir, Pbulbani and Ganjam districts of 
Orissa during the 7th Plan period. 

[English] 

in the year 1986·87. A small portion of (1,) Need to release natural gal for dJ.t,l. 
this canal lies ':in Haryana also for the bUtiOD to Bomba)' citizen, tbroU8b 
construction of which, the Rajasthan Govern- Bombay Hlgb Gas Company 
ment bad to pay • sum of Rs. 2 crore and 
30 lakbs ,to tbe Govornment of Haryana SHRI SHARAD DIGHB (Bombay 
,but ,.80 far this payment has Dot been ·made. North Central)·: The feasibility of distri-

..... -~--........ -----.-~ ... _,.........._- ~ .... ---- ... ,-_ .... -._-_ .. -_ ... - ---... ~-... -- ... _ .... -p--_ ... _--_.-
*Thls speech was originally deJivercd in ,Orlya .. 
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buting associated gas released from Bombay 
Hiah oil wells through underground pipe­
line network to the citizen of Bombay is 
eoaaliDa tbe attention of tbe Mabarashtra 
Government sineo March 1984. A steeriDS 
sroup appointed under tbe Chairmanship 
of Sbti S. S. Maratbe recommended allo­
cation of 0.7 million M3/day ,of natural 
gas for city, to Bombay Gas Company for 
las supplies to 3,00,000 domestic and 0.7 
million M3/day of natural gas for the 
suburbs. Tbe report bas been forwarded 
by the State Government to t'be Petroleum 
Ministry with their recommendation for 
release of natural gas for the project. Re­
lease of gas for city piped supply will 
substitute use of kerosene in tbe domestic 
sector sod will give relief to many of the 
LPG cylinder users in Bombay. I urge 
upon the Petroleum Mini~try to release 
this natural gas for distribution to Bombay 
citizen through tbe Bombay Gas Company. 

(y) Need to took ioto the grief80ccs of jute 
growers and the workers engaged in 

jute mills in the country 

DR. SUDHIR ROY (Burdwan): Sir. 
I would like to draw the attention of the 
auaust House to the strike of Jute mill 
workers and the Bandb of Rural Bengal. 

A grave situation exists in West Bengal 
as Jute Corporation of India bas failed to 
stop distress sale of raw jute. as a result of 
wbicb actual jute growers of West Bengal. 
Bibar, Assam and Orissa are not getting 
the support price of raw jute announced 
by the Government of Iodia. Further, 
the jute industry of West Bengal 
is facing a severe crisis. because 
of closure and lock-outs, out-moded 
machineries and shrinkage of market. 
Liberal import of synthetic fibres has hard 
hit tbe industry, as demand for raw jute 
goods is decliniog sharply. Hence tbe 
workers of Jute Industries are observing a 
bartal on 7th August (today). The peasants 
of rural Bengal are also observing a Bandh 
demanding amoDI otber thinss-nationali. 
sat ion of jute mills, modernisation of plants 
and machineries in jute industries and more 
purchase of raw jute by the Jute Corpora­
tion of India. etc. 

1 would request tbe Government to 

accept these demands and make a statf­
ment on tbe Floor of tbe House. 

(91) Need to start Na90daya SCIJOOJI 
througbout the eouDtry at dlstrlet 
leftl .,.rtl~ularly In Aadbra Pradesh 

SHRt C~ JANGA REDDY (HaDam­
kODda) : Sir, J would like 10 put forwarj 
my opinion aDd aD appeal 00 tbe idea to 
start Navodaya schools at the district level 
throughout India with a special mention 
of the situation in Andhra Pradesh. This 
i~ important in tbe context of the A.P. 
Government refusing to take up tbe pro­
posal of Navodaya scbools in A.P. Tbe 
A.P. State Government despite the best 
efforts of the Centre to have tbese schools 
and despite tbe non-existence of language 
problem bas not accepted this proposal. 
The language Hindi as is the focal point 
of tbe reasons given is not really tbe 
problem of significance. The major 
advantage of the proposal is tbe uniformity in 
education that would be brought about. 

Keeping in view the strong interest of 
the Centre and the stand taken by certain 
State Governments we should continue our 
efforts. This can be done either by COD­

vincing the State Government or providing 
the same opportunity to certain private 
voluntary organisations or Government of 
India may set up sucb scbools directly on 
the pattern of Central schools. It i, my 
sincere suggestion that tbe Centre should 
consider these alternatives. I emphasise the 
importance of this 8S it would not only 
keep up tbe objective but also provide an 
opportunity to enterprising people who 8S 

beads of p,ivate institutions want to make 
their contribution in tbis regard. 

hil) Need to entrust tbe work or aSlelslng 
tbe ~rop IOlses under the comprehen­
sive Crop lanrance Scbeme to Gram 

PaDcha,ats 

SHRI SRIBALLAV PANIGRAHI 
(Deogarh): Sir, comprehensive crop inlU­
rance scheme has been introduced by tbe 
Government in the country in the interest 
of agriculture and tbe agriculturist. Peasan­
try as a class haa pinned Ireat hopes in 
this scheme. But tbe way tbe ICbeme ia 
being worked out most of tbe farmer. who 
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sbould in all fairoeal get tbe benefits under 
tbo scbeme are in fact denied sucb benefits. 
Tbis results in despair and resentment 
amons tbe farmers makinl the scbeme quite 
unpopular. 

Por proper implementation 01 the 
scbeme and to give reasonable relief to the 
farmer., Gram Panchayat sbould be the 
unit both during kharif and rabi seasons to 
assess tbe crop 1088 instead of block and 
district respectively during Kharif and Rabi 
crops as at present. Further tbe present 
yield should be the basis for the purpose of 
assessment of crop loss and not the yield' as 
recorded in the old settlement records. 

(viii) Need to start a 'Free Trade Zone' 
centre at Tirupati 

DR. CHINTA MOHAN (Tirupati) : Sir. 
Rayalaseema i6 a backward area where 
Tirupati staDds having its airport and other 
facilities. It is midpoint to Madras an~ 

Bao&alore and also located in the central 
point of South India. Due to the importance 
of this place tbere is every need to start a 
cfree trade zone' centre at Tirupati apart 
from Vizag of Aodhra Pradesh. . 

12.35 brs. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS (GENERAL), I 986-87-Colltd. 

{English] 

MR. DEPUTY SPEAKER : The House 
wi11 now take up further discussion aod 
voting on tbe Supplementary Demands for 
Orants in respect of Budget (Genera)) for 
1986-87. 

Yesterday, we decided to extend tbe 
time by half an hour to accommodate a few 
Members. There are still six Members who 
want to participate. I will request the 
Mombers to cooperate and finish within five 
minutes. Tbereafter tbe Minister will reply. 

Shri Cbiranji Lal Sharma. 

SHRI CHIRANJI LAL SHARMA 
(Karnal) : Mr. Deputy Speaker, Sir, tbe 

other day an bon. Member was speak ina 
about shooting price of tractors in the 
country. J happened to go to tbe market 
a few day. ago to purchase some steel and 
stainless steel materia. aDd I 'N88 simply 
stunned to see tbe p.rices. I asked tbe 
shopkeeper wbat the reason was. He stluted 
arguiDS and said that the Government was 
to be blamed for it. The production of 
steel is mucb less tban the demand. 

Steel industry is recognised as the 
largest sector of economy and evidently our 
country's industrial and economic health 
depends on tbe development of tbis 
important sector. To improve the 
production of steel in this country and to 
reduce tbe dependence on imports. a bigger 
outlay of Rs. 6420.13 crores has been 
provided in the 7th Plan as against an 
outlay of Rs. 4000 crores in the 6th Plan. 
In the year 1975-76, the total steel output 
was 6.21 miIJioo tonoes and in 1985-86. tbe 
total output is J 0.07 million tonnes. Out 
of this, the output from ore-borne plants 
is 7.07 million tonnes, whereas 3 million 
tonnes is tbe output of the mini steel plants. 
The mini steel plants output is about 30 
per cent of the total steel output. 

What was the production of stainless 
steel in India and other countries in tbe year 
1984 ? It was Japan-2S.91 Jakh metric 
tonnes, USA-16.08 Jakh metric tonnes, 
Swedan-4.42 lakh metric tonnes, Spain-
2.92 lakh metric tonnes, France-6.46 )akh 
metric tonnes and India-1.SI Iakh metric 
tonnes. 

The Planning Commission has estimated 
tbat shortage of finished steel of J.5 million 
tonnes would continue to afflict tbe Indian 
economy througbout the 7th Plan and it 
would further worsen in tbe 8th Plan. 
What were the reasons? The input is not 
of right quality and quantity. 

The miDi steel plants have played a very 
vital role in the development of different 
grades of alloy steels and stainJess steel to 
meet tbe growing demand for defence, 
automobiles and industrial applications. 

. The growth of domestic stainless steel 
production is patticularly praiseworthy a~ 
tbe production increased from nearly 12,000 
tonnes in 1977 .. 78 to 150,000 tonnes 1.lt 
yoar. This is further likely to increase to 
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neatly ~ lakh tonnes by tbe end of the 7th 
PieD period and' laths tonnes by 1994-95. 
One of tbo basic raw material" required for 
production of stainless steel is ferro-chrome.' 
India bas very good reserves of chrome ore 
in tbe State of Orissa. Now, it is reported 
that 'tbere 'is a monopoly position of one 
unit in the private sector controlling over 
80 per cent (jf production. And this bas 
resulted in frequent price increase. A 
recent study bas revealed tbat tbe 'present 
licensed capacity is required to be doubled 
within tbe next two years to m~,et tbe 
demand for this particu1ar raw material. 

Sir. I want to draw tbe attention of tbe 
House through you towards tbe changes in 
'prices. The price of ferro-chrome was 
Rs. 11,350 per MT as on 7.6.1984 and as 
on 1.1.1986. tbe price was Rs. t 2,850 per 
Mr. Similarly, tbe price of ferro silicon 
in 1984 was Rs. 9y 5S0 per MT aod now in 
the year 1986, on lst of January, tbe price 
has sbot up to Rs. 16,500 per MT. You 
'can just appreciate tbe increase in prices 
within sucb a short span of time. What 
are tbe reasons'1 The reason is that ~here 
is a monopoly over 85 per. cent of tbe 
production. There is just one unit having 
control over 8S per cent of the production. 
A representation was made to the Minister 
for Steel and a Committee was appointed to 
go into this question. to study the problem 
and to find out as to what tbe reasons were. 
The conclusion and recommendations of tbe 
Committee in regard to the future demand 
of tbe stainless steel are as follows. Future 
demand of stainless steel in 1989·90 will be 
268,000 to ones; and in 1994-95, it will be 
431,000 tonnes. As regards tbe future 
demand of chromium bearing alloy steet in 
1989·90 it will be 263,000 tonnes and in 
1994-95 it will be 338,000 toones. The 
total future requirement of Ferrochromium 
(chromium content 65 por cent) will be 
61:S00 ton Des in 1989-90 and 97,SOO tonnes 
in the year 1994-9S. 

The Committee tben observed: "From 
the foregoing, it is clear that tbere may be 
shortage of ferro-chromium around 1989-90. 
The Committee is of the opioium that this 
shortfall can . be met ~y permitting (ana t 
lay stress on the wordt 'can be met by 
o~rmitting') the existing ferro-manganese 
producinl ,unitt who are not permitted to 

produce ferro-chrome. to take up production 
of terro-chromlum and vice versa. Tbis 
will take eare of tem'porary 'sbortaae of aoy 
particular Ferro AUoys"and also I'ut tbe 
e"isting Ferro Alloy units into a healthy 
compedtion. " 

This recommendation of the Committee 
appointed by tbe Oovernment, clearly makes 
explicit what was implicit. The cat is out 
of the bag. It is not merely understood, 
but it is admitted tbat there is 8 sbortage 
of stainless steel in tbe country. Today it 
is reported in tbe 'Hindustan Times' that 
tbe price in India is 1S3 per cent more tban 
the f'rice in the international market. 
When we import, because of excise and 
cu~toms duties. it loes up atm furtber. 
J t is not understood as to why tbe 
Committee should make a recommendation 
that there should be monopoly by one unit 
in the whole country. When the Committee 
admits in unequivocal terms tbat the 
demand for ferro-silicon and ferro­
chromium will be to this extent, why not 
encourage other such units which 8re ready 
and willing to go into the market to produce 
this. We ha\te reasons to smell ~omething 
in the bona .fides of those who are sitting 
at the helm of affairs. Shall we ask the 
Steel Controller who was a member of this 
committee, and probably the presiding 
officer, as to why they have given unfettered 
discretion to that one particular monopoJist, 
to that one particul:u unit, and deprive 
otbers, at the altar of the peopJe of India? 

We need steel, and we need stainless 
steel; and for raw material. we have to have 
impot'ts. Why import it when our own 
businessmen, our own industrialists are 
offeriog themselves? There is ample scope 
in Andhra Pradesh. They are ready and 
willing to set up the units; but they 'are not 
being allowed to do so. They are not. 
being given licence fol' tbat. 

I am speaking on this particular liubject, 
because someone just gave me the prick. He 
said Government was responsible for the 
increase in prices, Government was respon­
sible for the increase in prices, and for tbe 
short supply as compared to the demand. 
I asked : 'How" He argued witb me, and 

,tried to convince me. Being an advocl\te, 
I laid : 'I am open to conviction'. I have 
also to convince him. 
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So. I requelt tbat the Ministry of Steel 
.ad . tho Govel'DJJlellt of Iod'hl should 
cODsider abe dO$irability of breakiDI this 
monopoly or liviDI unfettered power to 000' 
m:oDopolist, so tbat the requisite quantity of 
steel is made by other units. 

Becauac the bell is riDging, I do not 
waDt to tlout you, Sir. Otberwise. I wanted 
to dilat~ morc 00 tbe subject. Thank you. 

MR. 'DEPUTY SPEAKER: Mr. Lal 
Vijay Pratap Singh is not there. Mr. 
Sunder Siolb is also not beret Now Mr. 
Ramdeo Rai. 

[Trans/(,ltion) 

saRI RAMDEO RAI (SamastlPur): 
Mr. Deputy Speaker, Sir, while speaking on 
tbe Supplementary Demands presented by 
the bon. Minister of Finance, I would like 
to sumbit a few points. 

Why the Joss occurs, is quite evident. 
When we cannot complete a work within 
the stipulated time limit, loss is bound to be 
tberc.. No scheme of tbe Government is 
implemented within the stipulated period. 
The prices of material go OD increasing and 
there is loss on the food front also. We 
will also have to consider the extent of 
profit in comparision with expenditure. 
Since there has never been proper moni­
toring or review of ollr projects, we, there­
fOie. cannot complet~ our projects wbithin 
the targets. 

There is total lack of monitoriog. The 
competents officers concerned never under­
take proper inspection. Had they done so, 
these projects would definitely have been 
completed in time. Tbis is the only reason 
for los" in every scbeme and every scheme 
takes O)ore time in its completion 
which not only increases tbe bothera­
tion for the Government but also gives 
rise to resentment among the gener:.} public. 
In order to tolve tbis problem, we should 
do out work in a proper manner and try 
to complete it within the give.n time-limit. 

Tod~y, India is moving towards tbe 
2'18t century but with these problems our 
Prime Minister bas to do a Jot. of bard 
work. Tbis can be appreciated tbrough the 
ptobltaOl beiDI faced in my area. Teo ,ears 

ago, 80 acres of land was acquired from tbe 
people for a Graphite fectory in Samutipur 
area or Bibar. Since tben, neitber we have 
done aft)'tbitJl for the people nor tbe 
compensatioD bas been paid. The fact~ry 
bas not been started 80 far and nobody 
knows when it will start. Had this factory 
been started. tbe people tbere w\)uJd bave 
benefited a Jot. The land is Jyiol idle for 
tbe last ten years. 10 this span of time 
the rarmers would have earned a lot and 
moreover, tbey would not have been 
deprived of their land. So, we can very 
well assume that today we are not able to 
fm~lement any of our schemes. Why 
should people not resent such a situation ? 
If we want to prevf"nt this situation, we 
will bave to be more careful. If we do not 
consider it, tbe people will be 'deprived of 
the benefits of the 20-poiDt programme. 

Government should, monitor tbe imple­
mentation of the 20·Point Programme. 
The general public cannot avai) its benefits' 8~ 
we do not implement it properly. There'are a 
number of points io the Twenty- Point Pro­
gramme. Be it the removal of poverty or any 
other point but Government should see the 
state of affairs as far as distribution of bank 
100s is concerned. The full amount of 
loans given by a bank does not reach the 
recipient. For getting loans from tbe 
nationalized banks, people have to pay some 
bribe also. Mr. Deputy Speaker. Sir, you 
might also be knowing this fact. 

Therefore, I would request tbe bon. 
Minister that he should monitor the work ins 
of the banks and improve tlieir functioning. 
So long as he does Dot fix tbe responsibility 
on the bank officiaJs, the benefits will never 
reach the people and we would Dot be able 
to implement 20~Point Programme in JoUer 
and spirit. 

We Salute Sbrimati Indira Gandhi for 
giving us the 20-Point Proaramme about 
which the people of tbe wholo world are 
interested, but unfortunately. its benefits 
are not reaching the people in the rural 
areas. We are Dot able to provide them 
witb assets like cattle, rickshaws, horse .. 
drawn carts and &0 OD. whioh are tbeir 
sources of livelihood, and wbich could 
have been provided witb tbe belp of small 
industries. Even ,they are Dot able to 
derive benefit! out of our loan _hem •• 
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Tbe bank. otIicials compel tbem to return 
the loan aft·er a year. How caD our purpose 
be served in lucb circumstunces ? 

Therefore, Sir, I would like to draw tbe 
Government's attention to this matter. We 
will not be able to fully implement this 
programme in this manner. Inspi te of our 
Prime Minister's concern about the pro­
arammc aDd his determination to implement 
it, nothiol bas bappened. 

Similarly. I would like to point out tbat 
industries in my c{\n~tituency ha\e closed 
down. Government want to set up many 
industries. so tbat the country could make 
progress. Again, in lhe industrial map of 
India, at present, Bihar is considered to 
be industrially backward, when it is the 
repository of all mineral wealth, and pro­
vides support to the industries abroad as 
welt as to tbose which are located in other 
States of the country. The people of Bihar 
are poor because industries are not bdng 
established there at the speed with which it 
ought to have been done. Government 
should note tbat two factories in my cons­
tituency have clased down. The Rameshwar 
Jute Milts is oDe of them. As a result, 
50,000 workers bave become jobless. They 
were all employed in tbese two factories. 
Tbore might be two or three lakh people 
dependent on tbem. They are on tbe verge 
of starvation How can we develop indus­
tries h this manner? Our Prime Minister t 
Sbri R~tjiv Gandhi, is trying to talcc this 
country forward. but a few people are 
dampening his enthusiasm. 

Therefore, I would urge upon the bon. 
Minister, who ha~ taken . charge of the 
Finance Ministry, that he will fulfil the 
assurance given in tbis regard with full 
responsibility. If this is doce, undoubtedly, 
our country will progress. and the fruits 
or development wil1 reach the people in tbe 
rural areas. Our Prime Minister. Shri 
Rajiv Gand·hi, earnestly wants to take tbe 
country into the 21st century. Therefore, 
it is my request to him that unless tbis 
economic disparity is removed, it will not 
be possible to develop this country. Again, 
until every individual liviD, in tbe rural 
area~ is able to reap tbe benefits of develop­
ment, our country will not achieve economic 
sucCess. Similarly unless economic dis-

parities are reduced. there will -be no real 
democracy and tbe people will not be able 
to realise tbe true meaoiol of democracy .. 

I will urge upon the bon. Minister to 
pay attention to tbe problem of rural areas 
sucb as potable water. irrigation and power 
etc. The farmer f with whose bard work, 
the entire structure of tbe country's economy 
bas been built, is being negl~cted today. He 
not able to let two square meals a day. 
Then, whose retponsibjlity caD it be except 
that of. the Government's, to ensure that 
they are Dot neglected. If Government is 
Dot able to do this' work. then it can be 
certainly said tbat it will not be possible to 
achieve our targets. It is paradoxical that 
the farmers, due to whose· bard work. our 
country has attained a certain position in 
the world today, and on account of whom 
we Qave become self .. sufficient in food 
production, are tbe poorest in our country, 
and are Dot able to afford two square meals 
a day_ There is so much inflation today. 
yet farmers are not getting full value of 
their products. The commoditjes are bought 
from bim at very low prices, and they are 
sold at five to ten times higher in tbe 
market, but be is not able to get any sbare 
of the profits. Till the prices of agricultural 
commodities are fixed and the farmers are 
not ensured remmunerative return for their 
bard labour and tbeir condition is Dot 
improved, the country will never make any 
progress. 

Sir, there is dearth of labour in Bihar 
as the labourers are migrating to Punjab 
and Haryana. There also, tbey arc beiDi 
exploited. Instead of money tbey are 
getting diseases. In order to stop the 
migration of labour. Government would 
have to make employment opportunities 
available in Bibar itself, and for tbis 
purpose, all tbese industries which are on 
lock-out at present, must start functioning 
once again. Government should sive a 
serious tbought to all tbese problems. With 
tbese words, I would like to thank you for 
giving me an opportunity to express my 
views. I hope whatever I have said in 
regard to irrigation and. about proper 
arrangements to be made for this purpose, 
would, be looked into. There are ten 
rivers in Bibar and we ·are not able to 
make proper use of its waters; 80 we 
should formulate a schemo to make full 
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ule of the available water. Moreover, the 
tobewells are lying idle and are not fune-

, dODiD. properly; and the farmers are 
unable to derive any benefits therefrom. 
Therefore. the farmers sbould aet electricity, 
wat"r and a remunerative rcturn for tbeir 
produce and the boo. Minister must consider 
all these points at his own Jevel. 

[En81i1.h] 

SHRI O.L. DOGRA (Udbampur) : Sir, 
Mr. Daga criticised the provision of subsidy. 
I wond~r what type of outlook he bas. In 
a country )ike India, where it is a welfare 
State, tbe provision of subsidy is inevitable. 
More you have to belp tbe poor, the marc 
subsidy is required. Subsidy is given on 
food and fertilizers. Wbich are tbe items 
on which, be thinks that the subsidy should 
be deducted? I do not think that, that is a 
healthy approach. The provision of 
subsidy is Justified. 

The most important thing tbat I want to 
say is that tbe Thein Dam is being 
constructed on the bed of tbe river Ravi, 
that is, half of it in Jammu and Kashmir 
and half in Punjab. Wben tbe dam is cons­
tructed. at vast area from my State will go 
under water. Many people will be uprooted 
and a road from Thein to Basouli also gets 
submerged. It is the responsibility of the 
Thein dam authorities which is being 
financed by the Centre-and it is under the 
control of the Centre -to see that all tbe 
people who will be uprooted are settled 
properly. Also tbe present road from Tbein 
to Dasouli is less than twenty-one kilo­
metres, or about hardly eigtheen kilometres. 
But if the road on the banks of the new 
Jake created by the dam water is cons­
tructed, it will run to two bundred kilo­
metres. This is very unfair. And, nobody­
neither the Centre Dor the State Govern­
ment-much less tbe Punjab Government 
is authorised to do this. 

13.00 hn. 

(SHRI,SOMNATH RATH IN tire Chair) 

The only alternative can be a 
bridge at Vasohli connecting' tbe area 
across the Roa vi witb Punjab from 
wbere they can use the dam wall as a road 
fro~ comios alaio to Tboin. So the 
bridse at VasohJi' must by constructed by 

Thein Dam authorities. The State ()f J and 
K has no financial capaoity to construct 
tbe bridge and beneficiaries will be mainly 
the- States being benefited by tbe water of 
tbe Thein Dam i.e. Punjab, Haryana and 
Rajasthan. So tbis Tbein Dam will 
destroy tbe road for irrigation and electricity 
potentia]. 

Arrangements must be made to settle 
the uprooted people. And cODstruction of 
tbe bridge between Basohli and Bhatuan 
in Punjab is very essential. The brid,e is 
beneficial for Punjab also. 

There is another road required in 
Udbampur District i.e. from MajhaJta via 
Ramnagar. Dudu, Vasanfgarh, Lali, Mantalai 
connecting Jammu and Srioagar national 
highway. It is to be constructed by the 
Border Roads Organisation. This is a very 
important road. The main purpose of 
Border Roads Organisation when it was set 
by tbe Central Government during Panditji' 
time was to opeD the backward and billy 
areas in the north and north-eastern India. 
Now they have taken similar works in other 
part~ of India including South and Central 
India. That is a good thing. But this 
area cannot be neglected. 

There is another road from Kisbtwar 
to Karan which, is very important from 
defence point of view, because tbe present 
ro~d througb JbojiIa is exposed to enemy 
firIDg. In any sk irmish it is difficult to 
keep it open. KargiJ bas fo be connected 
with Kishtwar for effective defence. But 
so far nothing has been done OD tbe plea 
that enough funds are not available. I 
wonder wby tbey are not resorting to deficit 
financing which can safely be done for in­
frastrucfure and productive schemes. There­
fore, the plea of lack of finance is a lame 
plea. On tbe other side of the line of actual 
control. Pakistan bas made a series of roads 
connecting the line of control with the 
hinterland. But we have got only a single 
roa? and. tb.at. too is exposed to the enemy 
feehng. ThiS IS not proper. This is not a safe 
situation. These roads have got to be 
constructed. 

There should be integrated development 
of hill areas i.e. allriculture, horticulture 
cottage industries and even education $bouJd 
be intensively taken up. Our bon. Prime 
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Minister announced that every lirl upto 
12tb class will be given froe 'educatioo. But 
10 far, io those ar~as. tbero is DO bi&h 

. .,boOl, DO teacben. No arranaement is 
belDl made either by the Slate or Central 
Government. 

When we come to tbe facilities. we sive 
mOdey but we do not mointor. Whatever 
we say is not implemented. Our beneficial 
announcements become counter-productive 
wben they are Dot Implemented. Tbereforet 

monitorinl is very essential. 

Comins to food, we are producing a lot 
of wheat aod paddy. But tbero is no 
Itoraae either w.itb Fel or with the State 
Government. At the same time, we are 
not allowing any private floor mills in tbe 
far flool and backward areas. If tbat is 
allowed. tbey can purchase wheat directly 
fropl producers aod farmers. They would 
mUI it and supply fresh atta to tbe people 
in those areas because every time state 
thinK is beiDg given to them. It is very 
altonishing tbat in spite of the repeated 
waroinp and repeated requests, our Food 
Ministry is Dot prescribing the standard 
and ioarodicnts of aUa as to how mucb 
maida it sbould contain, how mucb suji it 
should contain and bow much bran it should 
contain. For everything standards bave 
been prescribed under tbe Pure Food A~t 
but DO standard bas been prescribed for 
atta. 

Then, Sir, I draw your attention 
towards tbe relay stations of radio and 
television in my State. One station bas 
been establi.bed in Jaranwali Gan between 
Rajouri aDd Poonch which was supposed to 
cover botb tbe districts of R.ajouri and 
Poonch. Whereas Pooncb district is cover .. 
ed, Rajouri district is not being COvered. 
The Government should see. wbether tbe 
purpose for which the stations are being 
established, is ful61ed or Dot and if not, 
tbe defects sbould be removed. So, some­
tbiol bas to be done in tbis case so that 
Rajouri district is also covered. 

Similarly, Dod a district is neither 
covered by radio Dor by television. The 
samo tbiQI i, about the town of Chenani 

, whicb was. supposed to be covered by a relay 
station. But it is not boina covored. 

'10 the end I would only lay tbat we 10" 
on makina proviaiooa but there I. lack of 
coordination between varioul departments. 
Sometimes tbere is DO coordination between 
Railway. and' Coal and oth~r coal .,aioa 
Departmetlts. Actually W~ are sufl'eriol 
because of lack of coordination. 

As I have said earlier, tbere is no proper 
monitoring of tbe provisions tbat we make 
as to wbetber tbe State Governments arc 
properly utilising tbem or whether our own 
Contral . departments are implementing tbe 
prosranames or Dot. Tberefore" a proper 
monitorio8 system bas aot to be introduced, 
maybe in tbe Planning Commission or in 
tbe administrative department. Tbat js 
absolutely necessary because we are lacking 
in monitoring. 

1 must say tbat our costs are going bigb 
because of inefficiency as well as low 
productivity and over-employment. There 
are high wages and low productivity. This 
is simply because the Jabour is DOl aHowed 
to take part in tbe management. Tbey are 
'Dot even consultod on how to increase tbe 
productivity or what are the defects in 
our production system. We are modernis .. 
ing our system of production but we are 
not utilisjnl tbe experience of tbe labour. 

(Trana/allon] 

saRI C. JANGA REDDY (Hanam­
konda) : Mr. Chairman, Sir t the economic 
prosperity of a country depends on its 
agricultural production. We always talk a 
lot about tho (armers in this House. Today, 
duriog the Zero bour. our friend from 
Bengal was complaining .tbat tbere were no 
buyers of jute. We would say that thore are 
no buyers of cotton, cbillies, turmeric. 
mangoes and other agricultural products. 
Altbough frequent discussions are be1d on 
the subject of agricultural production in the 
H()use, yet concrete steps are never taken in 
tbat regard and tbe issue is (orlOtten as 
soon as tbe discussions are over. This affects 
tbe economic policy of tbe country to. a 
larse extent. 

Just now one of our friends from Bihar 
stated tbat tbe fatlllers cannot afford oven 
two square meals a da,y. Producers of wheat 
are starving aDd but its sellers are baving 
three meals. a day. What could be tbe 
loason for tbis? 
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The reaSOn is, of course, as we all know, 
tbe menace of recurrins floods, in Uttar 
Pradesb and Bibar and droughts in the 
South India. Tbis must be remedied. The 
people from tbe North complain in their 
8po1Cbei her.e that tbe 6,0008 arc risiog and 
tbe people are beina reDdered bomeless. The 
people from tbe Soutb .complain of tbe ·lack 
of drinkiog water. They say tbat 'beir fields 
are dry and they have been suffering from 

. tbis trouble for tbe last three or four years. 
Furthermore, tbey complain tbat the centre 
is not roleasiDI an)' funds for this purpose 
and as a consequence, tbey are Dot able to 
take any steps for controlling the drought 
situation. Hence, the people from the South 
are lamen'ing and want to know as to what 
efforts ate beina made to link both these 
problems? However. in,spite of such hurdles. 
our farmers are able to feed OUf entire 
population of 70 crores. Yet, we are not' 
giving proper thought to tbis matter. 

The Kbariff crops would come into the 
market after two or three months. Although 
cotton, paddy and wheat came into the 
market during tbe month. of November, yet 
tbeir support prices have not been fixed so 
far. The dC(;i,ions of tbe Agricultural Price 
Commission in tbis regard are yet to be 
thrasbed out. No declaration has been made 
in this regard. The cotton crop will enter the 
market by tbe first of October, yet the rates 
at which C.C.I. will buy it have not been 
declared so far. Even the rates in regard to. 
the different varieties of cotton have not 
been fixed. Two months have passed since 
the seeds were sown, and it will enter the 
market very sooo. Our friend has just now 
pointed out tbe conditions ~f cotton and 
jute. Same is tbe positioo with regard to 
paddy. Its support price bal also not been 
fixed. Consequently, the farmers are com­
pelled to sell their produce in the open 
marKet at lower prices. He is forced· to do 
so. in order to payoff his debts. Wby don't 
you live due tbought to this mauer? This 
issue ia discussed in every session, and every 
Member iet of tbe aatlle opinion tbat prices 
should be reasonably fixed one year before 
the actual sowing of the crop. The farmers 
are merely getting the support price and not 
tbe remunerative price or even. a reasonable 
price. We always bave to knock at the doors 

,of the Goveroment for tbis purpose. Tben 
we btt.ve to submit applications as well. Even 
afler doiD&.aU 'bis, we .bavo· to rai.o tbe 

matter in tbe LOk Sabba so that the C.C.I. 
may. be persuaded to b a price. Why CAn't 
you declate tbe price? Wby baven't tbe 
rates been fixed .whea the crops would be 
ready in tbe month of October which is 
about one and a balf montbs {rom now. 
What is tbe reason for this? In my opinion, 
you fis price. after ascertaining tbe quantity 
of the produce. If the produce is more, tben 
the prices arc fixed at a lower rate and' if it 
is less, tbeD a slightly hiaher price is fixed. 
We do Dot know as to how you do it. 

1 bad written a letter in this connection 
to tbe Railway Ministry, informing them tbat 
mangoes are produced io excess in Andbra 
Pradesh and so arc exported in larae 
quantities. The bananas are grown more. so 
50 per cent railway freight has been reduced 

. in the case of bananas. They say that 
whereas manaoes require 10 thousand 
wagons and bananas require more than 150 
thousand wagons, so freights have been 
reduced in the case of bananas and not in 
the case of mangoes. I do not understand 
this logic 1 Mangoes are perishable items 
and, therefore, tbese should be despatched 
early. In tbis way, injustice is being moted 
out to the farmers. I would like to request 
that you should initiate action in this respect 
at the earliest. 

Mr. Chairman, Sir, we receive a number 
of letters from the people in which tbey 
complain about large-scale bungling taking 
place in Indian ShippiDg Corporation, Food 
Corporation of India etc. We have ourselves 
seen that tbe Food Corporation of India 
releases rotton rice and pulses. In reply to 
our letters they just say that ipvestigation is 
going on. You assign tbe investigation work 
to tbose very persons who have committed 
bungling. I would like to request tbat if an 
M.P. writes you a letter, bis Jetter must 
invariably be replied to, tbe case should be 
investigated in an objective way and after 
investigation he must be apprised of tbe 
outcome of it. 

. What can be ·roanufactured in Jodla, 
should not be imported. Sbips are manu­
factured in tbo sbipyard situated in 
'Visbakhapattanam. There tbe cost of 
manuracturing a ship comes to Rso 42 
crores but the Shipping Corporation of J ndia 
fixes its price at Rs. 21 crores because tbey 
can pt tho samo ship abroad at Rs.21 
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crores. I would Uke to know from the bon. 
Minister wby there is sucb discrimination in 
the prices? Tbis' is the reaSOD why the ship­
yard of Visbakbapattanam is runnina at a 
loss. I would like to request tbe hOD. 

Minister to see tbat tbese sbips are no~ 
imported from abroad. 

We import sugar which costs us Rs. 700 
crores per year. Tbese are press reports tbat 
bUDaling of Rs 2 crores has taken place in 
the deal of sugar and also small particles of 
iron have been found in the sugar. Later on 
we came to know tbat guilty officers had 
been nabbed and they were given show 
cause notices but DOW they have been 
released. Sucb bungling should be checked 
in future. The State Trading Corporation 
imports sugar at the rate of Rs. 225 per 
quintal and sells it to F .C.I. at the rate of 
Rs. 387 per quintal. Why is this extra 
amount of Rs. 162 charged? What are its 
reasons? This situation needs to be 
remedied. We are not saying all this only 
for the saks of saying. You should take 
immediate actioD in this regard. 

Due to the new textile policy, about 11 
lakb workers have been rendered un­
employed. The Government have put a 
restriction that handloom would be used for 
manufacturing saris and d hotis and banned 
the use of powerloom for this purpose. As 
a result, the workers of power-looms have 
been rendered unemployed. They should be 
provided with employment. Increasing use of 
macbinery will not beJp matters. The people 
will have to be provided with employment 
for earning their livelihood. Only then the 
country can make progress. 

SHRIMAT( USHA THAKKAR 
(K.utch): Mr. Chairman. Sir, I support the 
Supplementary Demands for Grants 
presented 1,y the Finance Minister and 
thank him for the method adopted by him 
and the Government of India to make the 
business .community law abiding. This 
method has indeed bad a salutary effect. 
For the farmers and homeless people. many 
schemes like Ind;.ra Aavas Yojna have been 
introduced. We demand that tbea., should 
be implemen-ted promptly and with tbe 
money tbat is being realised by way of tax. 
houses ror the poor should be con~tructed 

:9':'.'" .. ~,sj~t."'~ o.ro.y~deci to. the farmers. 

The programme liven by the Hon. 
Prime Minister win help in completing the 
20-Point PrOiramme speedily. 

About my constituency, Kutcb in 
Gujarat. I wiU submic only two points. My 
area is a backward border area. There is 
one aerodrome in Bbuj city wbich is unde!: 
the control of the Air Force. Tbis is 
causing difficulty to the people. I had 
written to the hone Minister and be bad repli. 
ed tbat the efforts are beiDg made to obtain 
funds for separating tbe civilian aerodrome 
in Bbuj. I would appeal tbat more funds 
may kindly be made available early. for a 
civilian airport in Bhuj. 

My constituency, Kutch covers one 
fou.rth area of Gujarat. There js acute _ 
sHortage of drinking water in that area. 
It is, therefore, very necessary that water 
from the Narmada Project should reach 
there. I may submit that availability of 
water is the question of life and death' for 
the people. You should, therefore, make 
arrangements to supply water to the 
people. 

Drought bas become a recurring 
phenomenon in Saurashtra, North Gujarat 
and Kutch in Gujarat. Kutch Rann area, 
which comes under my constituency, is also 
covered under the above region. There is dire 
need of planting trees in that area. During 
his visit to Kutch, the Hon. Prime Minister 
had also emphasised the need for planting 
trees there. I, therefore, request the 
Finance Minister to alJocate special funds 
for planting trees in Kutch on priority 
basis. 

SHRI DHARAM PAL SINGH 
MALIK (Sonepat) : Mr. Chairman, Sir, I 
support these Supplementary Demands for 
Grants because· in a progressive and 
developing country. presenting such 
Dema"ds is natural. As there is paucity 
of time. ] will like to give only a few 
constructive suuestions whicb are 
particularly relevant to the present-day 
situation. 

Pirst of all, I win delve OD cottage 
industry. Today there is great pressure on 
cities. These a.re facioa acuto housing 
problem.. People have DO place to live. 
.For tbis 1 want to live one suueation. Tbe' 
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only way to draw people to tbe villages is 
to live priority to the setting up of small 
scale industries there 80 that the people may 
get employment in tbem. This win go 
a 1001 way to solve ,he problem of 
unemployment. Then tbe people will feel 
inclined to 80 to villages and not t() tbe 
cities. For this, it is also necessary to 
provide such facilities in tbe villages as afe 
available in the cities. 

At tbe. same time, I want to submit tbat 
the fuods allocated to meet the natural 
calamities in this Supplementary Budget are 
quite inadequate. ODe natural calamity 
or the other keeps 00 afflicting our country 
round tbe year-somewhere it is drought. 
somewhere it is flood, somewhere it is 
hailstorm and somewhere it is squall. 
Therefore, I want that the funds allocated 
for meeting the cbal1enge of the natural 
calamities should be augmented. You 
will see tbat it is the farmers who need this 
money most. If you collect the fi8ures, 
you will find that 80 to 90 per cent of our 
farmers arc in debats. Such is the pitiable 
condition of tbe farmers. I n the pre­
independence period, in 1935·36, the 
farmers' land used to be mortgaged to the 
money~lenders. Though presently their 
land bas not been mortgaged to any 
particula r community, their land, house 
etc. remain mortgaged either to some 
cooperative bank or some nationalised 
commercial bank. In evey State. such a 
situation prevails. Our opposition 
colleagues also raise this question and state 
that jf they come to power they win exempt 
tbe debts of the farmers because they feel 
that tbough our farmere grow food. their 
entire "roduce is taken away by the money­
lender from their fields, leaving nothing 
for them to eat. I would, therefore, 
suggest that . for those farmers who have 
been in debt for quite a long time and are 
affected by natural calamities like floods, 
drought etc. every year, a limit should 
be fheed beyond which their debt should be 
exempted. 

Besides, there is also another reason 
for this miserable condition of the farmers. 
When a farmer goes to some bank for 
taking loan fe,r sinking a tube-well or for 
purcbaainl a tractor or for some other 
purpose, be bas to shell out at least ooe 
fifth of . tbe loan, if DOt more, as a 

gra.tificatioo. Tbe reason is that thero is 
such a long procedure and so maoy 
formalities in taking Joan that some or the 
other bottleneck crof's up and tbe officer 
puts a baIt to the e1ltire process. Tberefore, 
J sUlgest tbat the procedure to aive Joan to 
tbe farm~rs should be very simple. Even 
if tb~y have to mortlage tbe land, tllia 
should be done by adopting a very simple 
procedure so that tbey are saved from 
unscrupulous and corrupt elements and are 
able to improve tbe,r lot. 

One thing nlorc. The crop insurance 
scheme started by the Government itt a very 
good scheme. Our government deserves 
bouquets for this. But I' feel that tbo 
funds allocated for tbis purpose are quite 
insufficient. In our country. our farmers, 
both small and big, haue to work hard to 
grow their crops. It is not a matter of 
one particular year or a. particular crop. 
Tbis also is not confined to onc district 
or village. Whatever crop is grown at any 
time on any farmer's land, tbat should be 
insured under thib scheme to give protection 
to it from natural calamities like floods aDd 
drought. It wil1 not be proper 
to insure a Particular crop or a parti­
cular commodity, I request tbat all 
the crops should be brousht under this 
Crop J nsurance Scheme and it should apply 
to all states. 

Now I would like to say some thing 
about the water problem of Haryana. The 
problem bas been banging fire since 1001. 
Many people may be thinking that issue of 
Sutlej· Yamuna Link Canai is a political 
issue for Haryana but I would like to tell 
you tbat this problem is not a political one; 
it is a question of life aDd. death not only 
for the farmers but also for each and 
every person of Haryana. It the farmers' 
lot improves, conditiol. of every citizen 
will improve. Therefore. the Government 
should 8et this SYL canal completed by 
paying special attention towards it. I also 
submit that Haryana wi11 not be getting as 
much water from SYL CanaJ as it requires 
for the wbole of its relion. Therefore, 
I suggest that a dam should be constructed 
on the Ganga canal. as its. water, flowing 
from Hardwar, and ming1ing at Triveni 
faUs into the Bay of Bengal and thus goe~ 
waste. If tbis water is diverted to .lJaryana. 
it will be quite beneficial. 
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(Shri Dbaram Pal Sioab Malik) 
Ono tblol I want to say about cd~tion 

also. The policy of the Government i.s 
that there should be ODe Centra1 Scbool 
at tbe Headquarters of each district. But 
in tbe wbote of Haryana, shere are only 
two Central Scbools.. About 70 thousand 
people travel daily to Dolhi from my 
constituency, Sooepat. They are trav.lUna 
daily because they are facinl diffioulties of 
accommodatioll bere. Wbea tbey get lome 
accommodation in Delbi and want to 
shift bere with their family. they arc 
unable to get tbeir children admitted in tbe 
Delhi schools. I, therefore, urge that a 
Central School, sbould be opened in 
Sonepat. Similnrly, from Babadurgarh 
also, which is at a distance of IS to 20 Kms 
from bere, there are about 20 to 30, 
thousand daily passengers. ,Th~re too ooe 
Centra] Schonl should be opened. 

It tberefore, once again request tbat 
Central Schools sbould be opened at district 
headquarters at the earliest. As you are 
ringing the be)), I conclude due to paucity 
of time and support the ,Supplementary 
Budget. 

(English] 

SHRI SRIBALLAV PANIGRAHI 
(Deoaarb): Mr. Chairman, Sir, 1 rise to 
support tbe first batch of tbe Supplementr), 
Demands amounling tp Rs. 1)1840 crores 
coveriol 26 grants. The net additional 
expenditure out of this supplementary 
dcmand will be of the order of Rs. 663.89 
crores. You know that there is a deficit 
of Rs. 3600 crores in our annual budget. 
And jf t.,is figure is added to the deficit. it 
will be 'around Rs. 4200 crores. In this 
way, tbe deficit will go up. Besides, wben 
the recommendations of the Pay Commis· 
sion will be given effect to, that will also 
definitely bring an additional burden on the 
exchequer. I would like to request tbe 
bon. Minister to explain, when be replies~ 
as to bow he proposes to meet such high 
deficit tbis year. ' 

Sir, tbere is a famous sayiol about our 
Indian Budget. It is said that tbe Budlet 
in India is a lamble on the MOOSOOD~ 
After about four decades of IndcpendcQQCt 

I think that this is still true to certain 
extent because till now we have been able 

to provido ird.tlon f&Oilitioa ooly to about 
30 per ceot ot ou.r a.r;cultural land Oft tbe 
who)e. Tbis is the national avoraao. 

Now I come to States like Orissa, 
wbere tbe figure is still sta.erins between 
20% and 25". 1 bave come across a state­
ment ma4e by our bon. Pinance Minister a 
day or two bofore in Parliament tbat this 
year be was bopeful of a very good crop,' 
with tbe monsoon bebaviDI well. But I 
think it is too early to mako such a predi­
ction. In fact" in lome of the States 
including Orissa as you yourself know, Sir: 
since the ODset of monSOOD. io tbe firat 
fortnight itself about half of the total rain­
raU bas already been recorded. It is true 
Dot o",ly of Orissa but of some other States 
as well. With such heavy rainfall already 
recorded, it is quite natural for the peasao­
try to become apprehensive about a dry 
spell in the coming months. But for just 
one or two showers in September and 
October, some parts of India have suffered 
from serious drought in tbe past. 

It is now time for tbe State Govern­
ments and also tbe Central Government as 
a whole to adopt a very cautious approach 
in this direction, aDd maintain close watch 
over the crop situation, and be ready with a 
contingent plan to come to the rescue of 
the, peasantry and cultivators, if any even­
tuality befalls them. 

I would now come to the crop insurance 
scheme. Today, under rule 377 I have 
dealt with this subject. There is a provision 
of Rs. 9 crores in tbe Supplementary 
Demaods for Grants, for tbis scheme. I 
would request the Minister to have a reali. 
stic approach to this problem. It i, a· 
laudable scheme welcomed by peasantry 
and cultivators but the way it is beiDI 
implemeoted cultivators, instead of pinning 
hopes on this scbeme, are gradually being 
disappointed. ,So. 1 request the bon 
Minister to see that Gram Panchayah ar~ 
made tbe units, both for tbe rabi and 
khari/ season, and the pr~cnt yield be made 
the basis for the assessment of crop losS 
Otberwise. the desired rcsulc underlying tb~ 
'scheme would not be achieved. 

, 'I DOW come to the problem of energy 
For the promotion of non-convcotionai 
sources of cnerl),:, there is • "rovi.ion in 
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tb'. Supplementary Budlet~ EnerlY is tbe 
basic iDIN' 'for nerytbiog in tbls modern 
world. We are IOln. to bave a deficit of 
10,000 MW by tbe end of, tbe 1tb Plan. J 
sURest th., eDerlY which is at tho root of 
everything should be given tbe topmost 
priority, so as to acbieve self-sufficiency in 
this field. 

Orissa. as you know, is quite deficient in 
enersy. despite having a lot of power &rade 
coal. There are proposals to locate two 
thermal plant's, one at Ib valley and tbe 
other at Talcber •. '~ut tbese two proposals 
are liolerinl for quite lOme time on one 
plea or tbe otber. Tbese two projects 
should be cleared, aad construction work 
sbould be started, so as to complete tbem 
durinl tbe 7tb Plan. The location of the 
thermal plants sbould be at tbe pitheads. 
Private industrialists should also be en­
couraled to deve,lo captive power plants of 
tbeir own. for their own consumption. 

Now about the Hirakud Dam. It has 
developed cracks. It is a very bll project, 
and one of the pioneer multi-purpose river 
valley projects in the couotry, with the 
longest earthen dam in the world, and with 
the biSlest reservoir in the whole of Asia. 
It has developed cracks wbich are gradually 
wideniol aJ;ld has become riaky, makin. 
people panic-stricken. A proposal costing 
about Rs. 8 crores is pendioa, for under­
takina .repairs to tbi. project. Topmost 
priority sbould be given to it and work 
should start immediately 00 war footina. 

Talcher and Braj Raj Nagar are two 
places in Orissa which are facing alarming 
environmental pollution. Necessary reme­
dial me •• urca should be taken at these two 
places, to make tbem free from pollution. 

Another point: I request tbe Finance 
Minister to have a fresh look at the question 
of tbe period or financial year. I feel that 
the financial year i.e. 1st April to 31st 
March as at present, should be changed to 
JUly.JuDe~ so that ~mftlcient timo w0\11d be 
ayailable for development work: in tbe fteld. 

Tbve ,is a very .terrific misuse of 
Government funds at different levels, . and 
public undertakings wherein we have made 
very high investments, 'and where we bave 
bt,b .tllc.... Tb.'..... Qol fUDQcioDtDI 

properly. Tbe management of public 
undertakings, 'and workinl of Government 
ofl'aoizations need tilbteninl up. 

Witb these words. J support the 
Demand. for Supplementary 0'811'8. 

{T~Qn"'tllio,,] '. 

SHRI P. NAMGYAL (Ladakh): Mr. 
Cbairman, Sir, I support (bo Supplementary 
Demands for Grants amounlin. to RI. 1318 
crores. 

First of aU, I waot to speak about tbe 
Irants for water resources for which a .um 
of Rs. 239 crores has been demanded. Out 
of this amount, only Ra. 3 crorel have been 
earmarked for special a .. istance for flood 
control. This amount is meant only for 
Western and Eastern sectors, which is, to 
my mind. very less. You have Dot made 
any provision (or Northern sector. which 
also Deeds to be made. You miabt have 
read it in tbe newlpapers tbat tbe flood 
situation is the worst in Jummu and 
Kashmir andle Ladakh. Ladakh and 
Kashmir are often visited by natural calami­
ties. This time tbese calamities have caused 
a lre.t losl. I would request that sufficient 
funds should be· allocated for biU artas. In 
Ladakh, due to floods six people were killed, 
a huge number of houses were destroyed, 
tbousands of acres of land was washed away 
and many cattle. beads perished. Only one 
crop grows there in a year and this year 
there has been beavy rains and ftoods. 
Thererore, the Government should pay 
special attention to this area. 

You bave demanded funds for the 
Civil Aviation for beiDg spent on tbe 
Holicopter Corporadon. I welcome it. But 
a proper plan should be drawn up to eOlure 
that this Corporation funotion. efficiently. 
In the Vayudoot service, the DaDier plan. 
are very small. This scbeme bas Dot been 
properly planned. They caDnot fty very 
high and fall short or our reQuirement •• 
You propose to set up a Helicopter Cor­
poration, whicb you intend to run fer Oil 
and Natural Oas Commission and Sastern 
sector. To my mind, ultimately ),QU will 
e:deod it to the Northern sector as well. A 
suitable plao for fbi. purpo,. should a'.Q·1H 
4rawD up. 
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[Shri P. Namayal] 
J am thankful· to the hoo. Minister for 

Civil Aviation for lfaDting an addidonal 
air service for Ladakh, which will run 
twice in a week. one via Cbandigarb and 
tbe other via Srinagar. But the Leb air­
port is under repair. This repair work is 
being dODe by the Border Road, Organi­
sation. But the permission for landing the 
plane there bas not been given due to lack 
of coordination between Border Roads 
Organisation. Civil Aviation Department 
and Air Force. I request that tbere must 
be coordination among these three Depclft­
monts, so tbat the additional flights anowed 

, by Go~ernment may run, The people of 
Ladakh desire that these flights should start 
moving without delay. It is very essential 
ror them. 

I wish to state one tbing about the 
industries. During the last session, un'lter 
rule 377, I made a demaad that an H.M.T. 
nc;;sembling unit should be established in 
Ladakh, which has a certain type of atmos­
pbere which is required for a unit of H.M.T. 
as there is very less humidity whereas at 
otber places H.M.T. uses slXlial equipment 
to reduce tbe humidity., In Ladakh, 
modern equipment is not needed. More­
over, the electronic components ,can easily 
be carried by air. Sucb a plant could be 
installed tbere for assembling but unfortu .. 
nately, tbe Government said that no pro­
vi.ion tberefor could be made. However. 
sucb a H.M.T. unit has been sanctioned for 
Mizoram under Mizoram Accord. It does 
not become Government to succumb to 
pressures and pay no beed to those who put 
up their demand peacefully. I submit tbat 
there is scope for establish ina an H.M.T. 
assembling unit there. Government should 
pay attention to it. 

I am also thankful to tbe bon. Minister 
of Finance. for his setting up Narco.tic 
Control Bureau. At present. intoxicating 
drugs are being used freely in the univer­
sities. colleges and even in the schools. I 
hope this bureau, which has been set up to 
check this menace, will be quite useful and 
improve public-Ufe. Recendy, in the course 
of a discu')s;on in a seminar on National 
Fducntion Policy, A di~tingujshed Member 
(I'f the House raised this issue and Ministers 
from every State appreciated it. This task· 
il fer, im,ortant~ altboulb. .t ba. been 

taken up very late but "better Jate than 
nevor" and for tbis I Want to consratulate 
you. With these words. I support tbe 
arants. 

[English] 

SHRI SARAT DEB (Kendrapara): Mr. 
Chairman. rising to speak on tbe supple­
mentary demands, I cannot support it 
because my supporting will only add to 
the very deficiency rather than giving a.ny 
relief to tbe economic condition or the 
financial condition!. 

As yoa know, our country needs defi· 
nitely more economic upliftment and mainly 
our economy depends upon industry. 
agriculture and I think both of them are 
depending on the power sector. And then 
tbe tbird is tbe commerce. And jf you 
make a minute search of all these three 
tbings you will find all tbe three thinas are 
in trouble. And about tbe public sector. 
one of the hon. Ministers, Sbri Vasaot 
Sathe bas written an article. But the 
Question is why the public sector is not 
doing what it sbould have bee. doing. 
Similarly in tbe industrial sector also it is 
not tbat good. In commerce also as rar as 
we know, what we expect for the exports to 
be increased, is not being done. In the 
power sector also there is acute shortage. 
In the agricultural sector only one thing is 
that the Government is boasting that we 
have got surplus foodgrajn~. Well, it is all 
right for you to be satisfied that you have 
lot a surplus of food grains. But a re you 
satisfied as far as tbe agriculturists are 
concerned? Tbose people who are pro­
ducing the foodgrains. are tbey getting a 
good price '1 When they are not getting 
good prices what is the use of your boast .. 
ing, the self-sufficiency in foodgrains ? 

Lastly. tbe Government has· taken up 
rural upliftment in the rUfal areas. No 
doubt, some projects afe taken up. But 
are they beina properly implemented? I 
win only quote one example from my State. 
If these prosrammes would bave been 
implemented, who will be the beneficiaries '1 
The people in the rural areas will be bene­
fited. But what is happening in, ,tbe name 
of distribution o.f Joans '1 )f you take tbe 
statistics it, will be seen that. in tbe rural 
arl.1 the people who art alread, lolQ'" 
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arc liven loans. They are already having 
taccavi loans and society loan. Over and 
above tbat. you are still livinl more loans 
without fitldina out whether the loans are 
being properly utilized or not. 

Lastly, wb8te~r central assistance is 
Biven to tbe State of Orissa, tbat is Dot 
properly utilised. I cannot uDderstand what 
harm Orissa bas done. You have taken 
away the second steel plant. Sir, when you 
were bere, you asked a question OD power 
aeoeration. You have already got the answer. 
There was DO positive aoswer from the 
Central Government whether any power 
project is going to come up or not. 

Lastly, I want to say this and it is a very 
serious thing as rar as Orissa is concerned. I 
want to bring to the notice of the Finance 
Minister, please look to tbe Auditor 
Oenerars report about Orissa as to what 
they have done. The Orissa Government 
have bungled lot of money in the Finance 
Department. 

The most distressing thing is that there 
are allegations about the Misuse of Chief 
Minister's Relief Fund by ... * * 

MR. CHAIRMAN : That will not form 
part of the rec(lrd. Nothing will go on 
record. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE 
(SHRI B.K. GADHVI) : S3 Members have 
participated in the discussjon. I think, all of 
them besides saying something which was 
relevant to tbe Demands for Grants, bad 
projected various issues and demands in 
regard to their areas. State, constituencies 
which were pertaining to different Depart­
ments of the Government of India and so 
00. I would confine myself to the Demands 
for Grants. At tbe same time, ) would also 
Uke to attend to a few general problems 
tbat bave been projected. But if I cannot 
attend to the specific problems or demands 
raised by the hon. Members. 1 assure you 
tbat I bave already instructed my Depart­
ment to take note of various "roblems that 
the hOD. Members have raised so that they 
can be sent to respective Ministries for 

. 100king . into and reply to the hone 
Members ullder intimation to the Finance 
Ministry. 

The main problems that have been 
projected are about the rural development 
and employment generation in vUlages as 
well as Oovernment's approach for bettering 
tbe conditions of tbe f~rmcl·s. AU other 
problems concerning iniptioD .• power,ote. 
are relevant to tbat. 

We know that our urban areas and 
cities are becomins conaeated. People are 
coming to the cities 8f:1d urban areas from 
villages to find employment. Jt is also one 
of tbe criticisms that the viIJage artisans and 
other unemployed educated young people 
in the villages do not find it congenial to 
stay in the village to prosecute their vocation 
of life or profession f whatever tbey want to 
choose. I am bappy to inform this House 
tbat the Government of India and our 
Prime Minister is much more conccl'ned 
about this. We have got plenty of pro­
grammes under IRDP, under RLEOP, under 
NREP as well as under the educated un­
employed schemes. S.o far as other 
programmes are concerned,. we arc 
paying utmost attention but so far 
as the unemployed . educated young people 
are concerned, the scheme was started by 
Revered Indiraji and we are continuing it. 
Not only we are continuing up to this time 
hut the Joan ceiling previously was 
Rs. 25,000 and now we are raising it to 
Rs. 35,000 for some vocations. Not only 
tbat, up .. till now in that scheme there was 
no special preference or reservation for 
Scheduled Castes and Scheduled Tribes. 1n 
this scheme also we are introducing a 
component of 30 per cent reservatjon for 
Scheduled Casles and Scbeduled Trihes. 

So rar as the village artisans are con­
cerned, the ambit of professions or trades or 
industries under the purview of the Kbadi 
and Village Industriea Commission is being 
expanded and the Government is also 
considering whether to enhance the limit of 
giving loans and financial assistance. 

Urban poor scheme is already· there. 
One criticism tbat bas come is that proper 
monitoring of tbe schemes is Dot beiDa done 
and, therefore, . despite the Gove.nment 
spending huge amounts on these schemes, 
tbe real benefits of the schemes do not 
permeate to tbe people for whom they are 
intended. For this also the Government i~ 
tbinking to evolve some new methods. 



{Shd'.'.K. Gad,bvil 

OtWernmeDt is ako tbiotdn, tbat" sttiet 
monitorial il dOtte~' or coune~ 10 rar .t tbe 
'DIe.·,I'd ether qeacIes are COIlcerned, I 
would wish tbal our" State OOVH8meotl 
also pay more attention. but 10 far as banks 
are (:oQ~rned. I can &lsure tbat if tbere is, 
aoy element of corruption in disbursement 
of laabS, etc~ and if it is brought to our 
QoUce, tbea we will Dot be .. itate to tako tbe 
ItroDlest actioo aaainat those people. But 
oItlmat~ly in 8 vast country like ours, in tbe 
remote viii .... , f· appreciate tbat it il tbe 
duty of the Government to see tbat the 
mooey earmarked or committed for the 
cause of tbe poor. must 80 to him. But if 
there is any drain bet weco bim. tbeo we 
also as social workers, as political workers 
owe our duty to see tbat we also contribute 
sometblng to stop such practices which are 
not liked by us or which are unfair. There 
are advisory committees and they can 
certainly look ioto it. But when we want to 
esp08lO tbe cause or poor and downtrodden 
and backward people and people living below 
tbe poverty line. theo sustained efforts by aU 
tbe elites in the ,society, particularly tbe 
people belooaing to political parties, abo 
owe a duty to bring it to the notice of the 
Goyernment whatever wrong is happening, 
and I can confidently say that if tbey are 
broulbt to our notice, then certainly 
remedial measures would be initiatod. 

14.00 brl. 

Shrl DOlraji dabtly· asked wby some 
Members are oPPosiog tbe subsidy com­
ponent Co the farmen. Government is 
committed to bell' tbe farmer. aad all kinds 
of belp are beiDI liven to them witbin tbe 
~oDltraiD' of resources. So far a. lubsidy 
componcnt 00 fertilizer aDd foodarajD is 
cooceroed. Government wants to see tbat 
cbeaper fertilizer aDd fertilizer at rca,ooable 
price, should be made available to the farmer 
aDd also to' see that tbe poor people set 
tbelr food. Tberefore subsidy element is tbere 
and there is DO intention to withdraw it. 

So 'ar as procuremeftt price is concerned 
tbis year wben there was distress sate of 
cot,ton. tbo CCI elme in a bil way to' 
alleviate abe .lot of ItOl:k witb ,be farmors. 
It <:'IDQ to t~eir belD io a bia way. So far .a 
declaration of prices are cqoeeraed. certainly 
•.. t w(),,14 b~ ""tt~" that p .. ocureme~.t price, 
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whenever 1hey are needed to' be declared, ~re 
declared we" ii' advance. 'Yesterday tbe 
PiDanc:e M'iDi.ter spoke about tbis. re.ardin8 
wbal i. beiDl--doDe 10 tbat the f.rmer. get' 
bette,. price for tbeil products. Wo are ,also 
eycBDIL tbe import method for edible oil etc. 
Yesterday tbe Financ;c Minister live cortaiD 
information and touched upon many of the 
facets of tbe problem and the'le thiDP are 
rresh in our minds. Tberefore. I would not 
like to repeat those points. 

But. witb regard to the Demands for 
OraDts, I would say, I -have asked for Rs. IS 
crores for crop Inluranco scheme. Some 
Members said 9 crofes. It ia DOt so. I 
asked for Rs. IS crores to cover tbe crop 
insurance. The total claim which came 
before Government was about Rs. J20 
crores. On examination, Rs. 81 clores were 
found to be legitimate to be paid as 
insurance. The State bas to bear one.tbird 
and tbe balance is being borne by the 
Ceotral Government. Corporation itself is 
beariol sometbina from its own resources. 
Therefore we are liviD, it. So. there canDot 
be aoy criticism. We are meetioa this year 
tt e total claim wbich came aDd which was 
found acceptable. But a point was made by 
veteran leader, Shri Ranaaji aDd otbers that 
tbe Crop Insuraoce Scheme should be 
expaoded and tbat tbe village as a whole 
should be considered as a unit. Oovetnment 
is also aware tbat thOle wbo are not 
attached to tbe primary credit cooperative 
societies aDd larmina societies who 
do not take tbe loans canDot avan 
the benefit of tbis scheme. As we know, 
tbere are caset. He invests everything. If 
tbere is lome famine or flood or anytbina 
like tbis. if It i, not insured, it is totally 
Jost, and be becomes 8 pauper. So, tbe 
point is very well taken. But we wi11 bave to 
find out lOme iottitution whicb can look to 
tbue upecta becaUH tbe HOUle would agree 
that to alk tbe Insurance Corporation to ,0 
to each of the individual faJ'D:lel'l would not 
be an ealY task. would not be feuible. 
Thererore. the answer lies in tbe fact that we 
all should m.ke sustained efForts to ba"o 
cxpansioD of coo."ratives in tbe vii"". and 
until we do It. I 40 DOt think tbore WOQld 

be any otber easy method. We are all. aware 
lbat co&peradve, barrittl a few States is 

. . 
... '101 etimiaattd, It i1l loi'nl :away from 
tbern. GaotfhtJi'> antI' everybody put tbe 
thrust ea, coopitr.tfVft, kbadt and 'Y1I1.ae 
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industries. ~heD" we tbink in terms of 
moderniia,tion and advancement of techno­
logy and industry and all other thinas' and 
when the Houte and all Members say tbat 
tbe couatry beIOD8t to villagcs and artisans 
."d poor people aD~ it is reel1y so. tben I 
wisb tbat tbe cooperatives should, be 
~xpan4ed and if it is expaoded. I 
aQl sure we can initiate so many 
beneficial schemes to tbe farmers and poor 
people. But on tbis aspect we will ba~e to 
do so much work. 

1 am sorry none of tbe Members, I 
tbiok, bal touched the Demand for Grants 
of the External Affairs Ministry. But we 
have placed tbis Demand and you would 
appreciate that our country has started its 
endeavour to mobilise the developing 
countries, tbe backward countries of Africa, 
tbose nations around us and others, which 
are Somalia, Sudan, EthioPia, Tanzania and 
Mauritius. It i, India which has gone to 
their rescue in suppJying the foodgrains 
to them in their distress and very acute 
famine and therefore, this Demand bas come 
and tbis is our airt to our deveJopina brotber 
countries aDd therefore. 1 wish to give some 
figures also. We gave 10,000 tonnes of wheat 
to Somalia, 22.412 tonnes of wheat to Sudan, 
57,058 tonnes of wheat to Ethiopia, 5,000 
tonnes to Kenya, 5,472 tonnes of wheat to 
Tanzania and 10,000 tonnes of wheat flour 
and 2,000 tonnes of gram dais also to 
Mauritius. This is wben you say that we 
have ,ot a surplus lood stock. Yes, indeed. 
we have got surplus foodgrains in our 
country, but India's prosperity is also being 
sbared and it comes to the bell' of those 
who are developing and who are in distress 
because in the past we have also suffered 
from famines. 

So far as the Demand for Defence is 
concerned, I am happy that the House bas 
accepted it without anything and this shows 
wbat treat respact we pay to our Defence 
Forces. Out of aU these demands for arants 
virtuaUy my demand f01 the arant is only 
1.1. 663.89 crores. It is because, tbe balance 
is ,matcbed by adjustment, receipts and otber 
thioas. Out of tbis, RI. 400 eror. is for 
ncfence .. And the House would appreciate it 
because of the security environment. We arc 
discussiDI about the foreiln warshi.p in tbe 
Indian 'Ocean which should' be a zone of 
peace; we are· discussioa Dieso 'Garcia; we 

ate discussing sophisticated weaponry help 
aiven to~ our neiabbour wbic:b causes Jot of 
alarm and anxiety. Therefore, in tbat case, 
the House should Dot make it a point and 
Defence should be given as much as we can 
legitimately. Of course; I believe tbat· we are 
not a nation which is to wase a war against 
anybody. But certainly we have to protect 
ourselves from tbe tbreat perception. 

So far as the otber .Irants are concerned, 
mainly I am talking because, I think, a very 
sma'll amount, I am asking from you. So' far 
as the public sector undertakings are con­
cerned, much has been said abour their 
performance. I cannot say tbat tbei'r 
performance is to our satisfaction. Of coune, 
there are reasons for it. In 10m e public 
sector undertakina~. there are inberent 
elements which stand in tbe way of 
performance because we ha\'e taken over 
nationalised some of the units, as a way of 
measures to protect t be interests of our 
labour. We did not want them to close down 
tbe units; we did not want the labourers and 
tbe employees should be rendered jobless. 
But we are trying to revi~e and restore tbem 
back to bealtb. 

For the information of the House, I 
may tell tbat it is not tbat the monitoring of 
the public sector undertakings is not ~iDg 

done. It is certainly done. Every Department 
includina the Department of Financc and 
the Prime Minaster's Secretariat also keeps a 
close watch in monitoring over tbe 
performance. From time to time instructions 
and guidelines have been issued. From time 
to time efforts are beinl made to fiod even 
tbe management accountable. We bave 
already instructed them, as tbe Finance 
Minister told you yesterd.ay, tbat per unit 
coat of production must be broulbt down 
and units must b~ rendercd yiablc' and 
profitable. After aU, I can understand and 1 
do understand tbe boo. Members' anxiety 
because in our public sector undertak.ings, 
more than Rs. 44,000 crores of investment 
are made and it is nol a small amount. 
Presently the return is very small. But there 
are major causes also for tbat. 

Sonlc boo. Membep bave said about 
tbe individual public u.odertakiOIS, .1 Sbri 
Paniarahi told about tbe Cycle Corporation 
of India. 1 do understand tbat there are 
difficulties in the Cycle Corporation of J nd i.3. 
There is, over-eml)loyment also ~ut we 
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cannot help it There is recession in cycle 
trade. That is one of the reasons also. 

I would assure him tbat certainly it 
would be looked into and if anything is 
needed to be done, it will be done. 

So rar as textile industry is concerned, 
there also hOD. Members would appreciate 
just because to protect lbe interests of' 
labour, because we are committed to protect 
the interests of the labour and the workers. 
many of them were nationalised and here 
also in tbe Demand9 for Grants aDd other 
payments, I have asked for Swadesbi MHl 
nltionalisation and precisely that is being 
done because we do not want tbose concerns 
to be closed so as to render the workers 
unemployed. However, we are trying to give 
some gold~n band shake also with the 
workers and the unions are cooperative. If 
tbey cooperate with the Government in 
rationalisation etc. I think tbe scbeme would 
work well. 

The criticism for jute industry also is 
vaJid. 

There are certain reasons about market 
also. Prices of the jute and obsolete 
machinery in tbe jute mills, aU theae factors 
are tbere. We ate trying to take corrective 
measures. 

Some Members from Andbra Pradesh 
raised tbe poiDt tbat in faminc and drought 
in tbeir State. help is Dot beiDg given as much 
as is should bave been given. Let me tell you 
tbat Central teams assessment and entitle .. 
ment to tbe Stale b given and on this count, 
I would like to give some figures also. As 
my friend said. Indian Budget is really a 
lamble of rains. Lord CurzoD said in the 
yoar 1906 that Indian agriculture is a 
.amble. It is true in a country like ours 
where perennial irription facilities are vaaue 
and where we bave to depend upon tbe raio. 
Our ceilings for assistance for relief on 
natural calamities was Rs. 1,024.68 crores 
in 1985-86. This is unfortunately this year 
also there is famine and drought in many 
States and, tberefore. up to . 6-8-86. the 
amount approved OD assistance was Rs. 
447 72 crores out of which Central assistance 
released was Rs. 214.72 crores aDd Contral 
sbare of marlinal money was a •. 66.25 

crores. So, )'ou can well a.pprcQate _bat 
almost half, not actually balf, of tbe amount 
which was earmarked for five years of Sixth 
Plan, we bad to spend in one year. But 
even then with reprd to drink ins water and 
other schemes, we are aivios help. It ba. 
come to our noticc also that in some of 
the States, some contribution they have to 
make by way of minimum needs programme 
and other tbings. They· do not come 
forward as enthusiastically as they should 
come and some of tbe allocations for 
drinkina water. etc. has also been diverted 
to other things. But we are scrutillising jt 

and the Planning Commission is also 
scrutiniSing and we are trying to see that 
earmarked outlays must be used for 
earmarked projects and work~. 

[Trafulation] 

SHRI OIRDHARI LAL VYAS: It was 
also decided that if some States did not 
want to spend their funds, those fuods would 
be given to the other States. Rajasthan 
requires funds, so that State should be given 
tbe money. 

SHRI B.K. GADHVI: It will be done 
but first a review bas to be done and only 
thereafter they caD be paid. The position 
bas Dot been reviewed so far, then bow the 
funds can be paid. 

(Eng/j~'hJ 

I have one point about crop insurance. 
There is also a demand as to why it is not 
being extended to fruits and orchards. Of 
course, one pilot project we are making for 
apple and tben it will be examined. 

SHRI trrT AM RATHOD : (HingaJi) 
Why not you take the standard yield? 

SURI B.I(.. GADHVI: We take the 
standard yield, tbe averale yield per acre. 

SHRI UTTAM RATHOD:. The interest 
that is paid by a cultivator comes to 16 Yo. 
After paying this interest, what is there left 

for the cultivator 1 

SHRI B.K.. GADHVI : As I was·. 
e"plainioa. the loan amount available. for a 
farmer I if it is It,. 1000 tben be would be 
iDsured for lils. 1500. 
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SHRI UTTAM RATHOD : What about 
interest and other tbiols ? 

SHltl B.K. GADHVI : Tbe premium is 
very nominal. Onlv 2% for wheat, paddy 
and the millets and 1% for oi1 seeds and 
pulses. Tben for small and marginal 
farmers tbere is a subsidy of SO% in the 
premium. 

SARI RAJMANOAL PANDE (Deoria) : 
2% means Rs. 30. 

SHRI B.K. GADHVI: Rs. 30 for the 
whole season. . •. (Jntetruptions) Many 
people are paying. It is not that nobody 
bas paid ... 

(Interruptions) 

MR. CH AIRMAN: Please let the 
Minister finish. 

SHRI B K. GADHVI: As I was telling 
the premium rate for w.heat, paddy and 
millet is 2% and for pulses and oil seeds it 
is 1%. Then the total claim already p~!d 

was to the, tuoe of Rs. 7641.'s1 lakbs. 
•• • (/nterruptians) Tbis is only the beginning. 

Then some people from the opposition 
stated that we have got a shortage of coins 
and other things. I t is there but now we 
are insta1Jing a new mint at NOIDA ... 

(Interruptions) 

MR. CHAIRMAN: Allow the Minister 
to complete his reply. 

SHRI B.K. GADHVI: So far as 
narcotics are concerned, 1 am very happy 
that Mr. Namgyal appreciated it very much. 
It is not only an economic crime but it is a 
crime agaiost humanity and our future 
generation and the young p~ople. For ,that 
we have demanded some amount, as you 
have seen in this Book, aDd that is very 
essential because we want India to cease to 
be the transit country for trafficking in 
narcotics and we want to eliminate this 
menace to our younger generation. 

So far as Indira Gandhi Memorial Trust 
is concerned, Prof. Ranga asked as to why 
the grant of I~s. 1.50.00.000 is only one­
time grant. I may inform him tbat this 
grant haR heen demanded by the Trust for 
giving awards which would be about Rs. 15 
lakba a " •• r tQ • perlon wbo wilJ be ent.itled 

to it and, therefore, we are giving tbis 
amount so that the Trust can have the 
awards continued from realisation of interest, 
etc. But I may inform tbe House tbat, if 
there is any expansion of the activities or tbe 
Trust demands something more in future, 
it would not go unheeded. 

So far as grants concerning DDA are 
concerned, they are for acquisition of land 
for the Housing Societies wbich bave 
already been registered aDd for the DDA 
flats also where an element of reservation 
for the Scheduled Castes and Scheduled 
Tribes is there. So, for easing the housiDg 
difficulties, we are asking fOf this. 

So far as Civil Aviation is concerned, 
we have asked for Helicopter Corporation 
Rs. 53.49 crores. You know that in far­
flung areas our ONGC is hiring helicopters 
on rent; we' must have our own system and 
it can be expanded as Mr. NamgyaJ bas 
demanded. Tbis is just a beginning. But 
it can be expanded. The entire country 
can benefit; even remote places where other 
transport facilities are not there can avail 
of this; therefore, it is being done • 

One hon. Member criticised the 
performance of the Indian Airlines and tbe 
Air India. 1 would humbly say that it is 
not so; out of our public sector under­
takings, these two Corporations are certainlY 
going on in flying colours because the profit 
is good. In tbe international competition 
that Air India is facing today, their profits 
are very good, tbe viability is very good. 
In the Indian Airlines, tbe profit is around 
25 per cent and in the Air India it is around 
12 per cent. It is a good achievement. 
Therefore, to say that tbese Corporations 
afe not functioning wen is not a correct 
statement. 

BY' and large, I have covered almost all 
the points. I can give answers to the 
individual points raised, but as I have 
already mentioned initially. at the beainnina. 
every point will be attended to and it will 
be replied to the Members ... 

SHRf D.P. JADEJA (Jarnnagar) : One 
point that has been left out is resarding the 
drought situation in tbe western pare of 
Gujarat and a permanent solutiou t ,,!r tho 
dtiokioa Y'ater problem; 
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W:,R'. CHAlR.MAN ': Tbat 'bas been 
a"\\1~red. by the MiDilter. 

I ,SHRI, B.K. OADHVI: We appreciated 
it. 1 already told 'be au,uat Houae .that 10 

.fa,r as tbe drought is concerned, we had to 
spend in' '1985·86' about 40% of the 
expenditure which was, incurred in tbe entire 
6th Five Year Plao. 

(Tnterruptlu"s) 

I am sure tbe House would let Ine pass 
the demands which are "laced before tbe 
House. 

MR. CHAIRMAN: I sball now put tbe 
Supplementary Demands for Orants 
(General) for 1986·81 to vote. The question 
i. : 

Statement 

·'Tbat' the resptctive Supplementary 
sums not excetdinl tbe amounts' on 
Rtvcnuc A*OUDt and Capital Account 
sbown in tbe (bird ,column of the Order 
Paper be granted _0 the Pres.ident out of 
the Consolidated Fund of Jndia to 
defray the cbaraes that will come in 
course of)" payrrent durinl the year 
ending tbe 31st day of March, J987 in 
respect of the followin, demands 
entered in the second ·columu thereof-

Demand Nos. 2, 3, 19, 21. 22, 2S, 29, 
30, 33, 34, 36, 40, 42, 
53, 61, 64. 80. 8S, 86, 
91, 93, 95 and 97". 

'rhe motion ",a. adopted. 

Supplemenlary Demont/s/or G;onl, (General) for 1986-87 
Vo/~d by Lok 8abha 

No. of Name of Demand 
Demand 

I 2 

Mlnl.try of AlrieDltare 

2-Alriculture 

3-Fisberies 

M Inl.try of Defence 

19. Defence Services-Army 

21-Dcfencc Services-Ail' Force 

22·Capital Outlay ott Defence Services 

Department of Non·CObYentiooal Energy Sources 

2S .. Department of NCBS 

Ministry of Este,rnal A.alr. 

29-Ministry of External Affa'irs 

Mlniltry of ,Plnance . 

iO-Mini.t17 of Fin ... 

Amount of Demand for Orant 
voted by the House 

Revenue 

Rs. 

15.00,00.000 

245,00,00,000 

100,00,00,000 

.,. 

14,00,00,000 

25.08.60.000 

3 

Capital 

Rs. 

25.00.00,000 

, .. 
... 

55,00,00,000 

1,00,00,000 

.. .. 
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No. of Name or Demand 
Demand 

1 2 

33· Taxes on Income, Bstate Duty, Wealth Tax 
and Gift Tax 

34.Stamps 

36-Currency, Coinage and Mint 

4O-0tber Expenditure of the Ministry of Finance 

Miai,try or Food and Civil SlIpplies 

42- Department of Food 

Ministry of Home Affairs 

53·Delhi 

Ministry of Human Resource Development 

61-Art and Culture 

Ministry or Industry 

64-lndustries 

Mlntstry of Science and Technology 

80.Department of Science and Technology 

Ministry of Steel and Mine. 

85.Department of Mines 

Mini.try of Textiles 

86 .. Ministry of Textiles 

Mlalltry of Traa'port (EseludlDK Railways) 

91 ... Aviation 

Miatstry of Urban Development 

93-PubUc Work. 

9S·Housing and Urban Ocyelopment 

Ministry or Wa.t~r Be_"o. __ rc,' 

97-Ministry of Water R.esources 

Amonut of Demand for Grant 
voted by the House 

25,00.000 

4,000 

I,SO,oo,Ooo 

70,00,00,000 

76,50,000 

33.60,00,000 

10,00.000 

3 

30.00,00.000 

4,50,00,000 

85.61,OO,~ 

38S, 76, 75,000 

2,000 

80,00.00.000 

50,50,00,000 

24,32.00.000 

53,49,00.000 

1.~2.,89.000 

2,21,80.000 

... 
.. _ ... __ . __ .,_ .. ...,...._..-------------------' .----_ .... -
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(Engli&hl 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE 
(SHRI B.K .. GADHVJ) : I beg to move for 
leave to introduce a Bill to authorise 
payment and ap.propriatioD of certain 
further sums from and out of the 
Consolidated Fund of India for the services 
of the' financial year 1986 .. 87. 

MR. CHAIRMAN: The question is : 

·'That lea ve be granted to 
introduce a Bill to authorise payment 
and appropriation of certain furtber 
sums from and out of the Consolidated 
Fund of India for the services of the 
financial year 1986-87." 

Tbe motion "8S adopted. 

SHRI B.K, GADHVI Sir. I 
introduce ~. the Bill. 

Sir, I bel to move·· : 

"That the Bill to authorise 
payment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for the 
tervices of the financial year 1986 .. 87_ 
be taken into consideration". 

MR. CHAIRMAN: The question is : 

"That the Bill to autborise 
payment and appropriation of certain 
furtber sums from and out of the 
Consolidated Fund of India for the 
services of the financial year 1986-87, 
be takon ioto consideration". 

The motion was adopted. 

MR. CHAIRMAN: The House will 
now take up clause by clause consideratioD 
of tbe BiU. Tbe question is : 

·'Tbat·' Clauses 2 aad 3 and tbe 
Sebedule Itand part of tbe BI1I.·· 

Tn .otloo w., adoptetl. 

Clau .. Z •• d 3 and the ,S-ehedule were 
add.d to tbe Bill. 

Clause I EnactIng Formula and Title 
were added to tbe Bill. • 

SHRI B.K. GAOHVI: Sir, I beg to 
move: 

'iThat tbe Bill be Passed:' 

MR. CHAIRMAN: Motion moved: 

hThat the Bill be passed." 

Prof. Ranua to speak. 

PROF. N.G. RANOA (Ountur) : 
Yesterday the Finance Minister was bard 
put to say bow it was so very difficult to 
achieve economy although be was extremely 
anxious 10 achieve it. Because all tbe time 
tbe personnel and all tbese people arc 
asking, in the light of tbe growing inflation 
and hike in prices, for more and more 
dearness allowances and so 00. So many 
of us also, tbe Memb~rs of Parliament, want 
more and more grants for many more 
developmental sebemes and so on. Alrjght, 
Sir we are not going to raise that question 
now .lthough we used to ask for S per cent 
economy to be achieved by the Finance 

, Ministry as tbe Minister in charge of tbis 
BiU bas already told us that it is not only 
the Planning Commission but indeed it is 
the primary duty of the Finance Ministry 
to be the watch .. dog of expenditure. It 
should keep its control on every spending 
Mini&try. But whenever these Planning 
Com.mission schemes bave come in the 
control tbat tbe Finance Miniatry bas been 
able to maintain bas become Jess and less 
and the plannins Commission has been 
asked . to look into it. The PlaDDioa 
Commission too bas Dot been successful. 
In the recebt past we have created and 
rightly 80 a new Ministry for Plan impJe .. _ ... __ ... _-------------_-------...;.. ........ _----

*Published in Gazette ,of IDdia~ Extraordinary, Part 11. Section' 2. dated: 1 .. 8-1986 . 

•• Jotroduced/Moved with tho recommendation of Pf •• ldeot, 
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m.o.1alioD and w. bave ap experieooed 
Cabinet Minis.ter. plaocd in cbarae of U. He 
has been aoioa round from State and in 
rca.,td to two ·Sta~e. bC has I.iven them &~od 

'certificates. . I do not kbOW in what mood 
be was. (Interruptions) 

MR. CHAIRMAN : You can ask for 
s(\me cJarification only at this stalo. 

PROF. N.O. RANOA : Sir, we have 
introduced this 5 days a week with very 
good intentions. We were assured tbat the 
total number of working bours are being 
kept the same. Government's' work would 
not suffer. Its efficiency would impreve 
and so on and so forth. I would Uke the 
Gove,nment to give sufficient thougbt at 
least now in the light of the experience we 
have had of this .5 .. days a week. I know 
that several officers themselves are not very 
happy about it. 

As thinas are unlike in European 
countries, there are not sufficient facilities 
available for our officers themselves to make 
the best possible use of these two full 
holidays tbat tbey get every week. 

Secondly. people come from all over 
India to Delhi and to every State 
headquarter also. They are obliged to 
remain here in tbe city for two fuJI days. 
Wbo is beiDg benefited? It is the hoteliers. 
First of aU tbe kind of botels tbal the 
ordinary people should have are not 
available. There are five-star hotels which 
are too costly and then we know what sort 
of services they render; how much trade 
tbey carryon witb these various drinks and 
otbcr tbitllS that people would not like to 
bave but, at tbe sarno time, they are being 
induced to enjoy and tben suffer from all 
these things. People are suffering. , That 
is why one of the States which bas bad 
some· expecicnce of this bas already gone 
back· to 6-days a week. I tbink Andbra 

. Pradesb Government bas done a very wise 
thina. I would like tbe Government of 
India also to live some thousbt to it. It is 
Dot good boiDI blind to criticism. We have 
bad experience of it. Let us pay some 
beed to tbe needs ,of. tbe people. their views, 
their suft'ariop, their experiences and also 
tbe eXP4'de~ces, of tbese officers. What 
happens is on Friday half '" day is gone 

Bill 

becau" they are tbinldoa of Saturday and 
on Monday two day. of coj'Oymeot Uo ,on 
their bead. Therefore, half a. day in tbe 
morn ina of Monday ,the), are not v~r)' very 
efficient in their work. So in aU tbat we 
get is 4 days of'good work in a week. Is 
tbat lood enough 1 Let us examine that. 
We should certainly make experiments. I 
would like them to examine wbetber jt js 
yieldinl good enou8h results. If tbey arc 
satisfied. if the public are satisfied. in tbe 
light of experience of their officers jf they 
are satisfied, and that this system should 
continue for some time longer before they 
take stock of things, let tbem do so. But 
tbere is need to examine the fruits, the 
results and the pains of this new experi. 
ment. 

SHRI DIGVIJA Y SINH (Surendra. 
nagar) : Sir, I would like to ask one 
Question. It concerns the Departmeat of 
Expenditure directly. It is a qu'estion which 
has arisen in the Jast two months. Two 
months ago, all the scheduled banks of this 
country . raised their service cbarges ftom 
six paise to twenty paise per draft, three 
and a half times; or almost four times. They 
raised the service charges for cle-aring of all 
upcountry draft! and cheques. The people 
of India has thus to pay Rs. 100 crores for 
clearance of cheques etc. This will add to 
tbe inflation of this country. I have asked 
three questions also, but no justification has 
been given in tbe replies as to why it is 
being done and why these scheduled banks 
have been allowed to raise their service 
cbarges from six paise per clearance to 
twenty paise per. clearance An the traders 
and businessmen in this country will have 
to pay that much extra and the cost will 
naturally get passed on to the consumers. 
And this approximately Rs. 100 crores wilJ 
have to be paid by the people. 

I have also asked for a discussion under 
Rule 184, but I know that will not come 
up_ 

(Translation] 

SHRI GIRDHARI LAL VVAS (Bbil .. 
wara): Mr. Chairman, Sir, out of a provi­
sion of Rs. 400 crores made for natural 
calamities, a sum of Rs. J 2S crores only was 
granted for Rajasthan but onJy Its. 92 
crotes ba ve been provided '0 cbac State 10 
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[Sbri. Gir4bari Lai V,ul 

I.,. Please pay the remaining amoUnt .·180 
to kajaatbatl a.1OOft u possible. Beside., 
5 l.kb toU .. of wheat wat allO promlted to 
be liven to Rajastban. Tbat alto has DOt 
~·.h slveD SO far • You ploaao make 
arrloliemeots to live tbe same at an early 
date. 

sad it i. 1 It we do not set our salary 'or 
a· month. we 118_ to face' lot of trouble. 
There. tbe labourers bave llot been paid 
waaes since January. 

[E",1i3h] 

SHR! VIRDHI CHANDER. JAIN: 
The Central Government. have not paid 
what tbey were required to pay to the State 
Government. 

MR. CHAIRMAN: No ru.rther dis- SHRI B.K. OADHAVI: The Central 
cuasion. Government bas paid, wbatever tbey were 

entitled to. 
rr'tJltllatlon] 

SMRI OIRDHARI LAL VYAS: 
Besides, the State Govefomont demanded 
Rs. 32 crores ·Cor drinking water, wbicb 
amount should also be given immediately. 
Tbe people there are facing acute bardship 
for want of water. 

Tbe entire fund. due to Rajasthan 
should be provided as soon as PQIsible. 

(English) 

[ Translatlo,,] 

5 lakh bave been given for your ways 
and means. 

SHRI GIRDHARI LAL VYAS: Some 
amount is yet to be paid to Rajastban, 
Please pay tbat amount also to tbe Rajasthan 
Government. 

(Engli,h] 

SHRI B.K. GADHA VI : It is for the 
MR. CHAIRMAN: No discussion State Government. What has the Central 

pt.8se. Government to do about it ? 

[Trall,s/allon) 

SHRI SHANT) DHARIWAL (Kota) : The 
l.bouror. bave Dot lot their wages since 
29tb March, wbich bas created 8 8er'ou~ 

situation there and you say no no .•. 

SHRI OIRDHARI LAL VYAS : The 
people are dying for waat of water. There. 
fore, fuods sbould be provided to Rajasthan 
as soon as possible. 

[£",lIs") 

SHRI B.K. GADHAVI: I do Dot have 
any information that the WAilea have not 
been paid. If it is so, it sbould be addressed 
to the State Government and not to tbe 
Centre. 

'(Tm,,,'atlotr) 

SHaI SHANTl DHARIW AL: How 

[Tran,/arion] 

SHRI GIRDHARI LAL VYAS: 
Perhaps, you have Dot gone tbrouab tbe 
V~tdjct of the Supreme Court about tbe 
minimum wqes ... ... (Interruptions) .•. ••. You 
.anctioned Rs. 12S crores but paid only Rs. 
92 crores. The remaining amoun t too would 
have to be paid immediately. 

(/nlerruption.)'" 

[En,/J.h] 

MR.. CHAIRMAN No pltase. Not 
allowed. It will not 80 OD record. Yes 
Mr.Oadbvi. 

SHRI B.K. OADHVI: Sbri Diavijay 
Sinh as also Sbri Vyal raised certaia queries. 
Technically. under Rule 216. I am obUsed 
OBI, to attend to tbe· queries which may 
arise out :01 the dam.ade witb which 1 have 

---"_._--------_._---------------------------... __ ._ 
• Not recorded. 
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to come to tbi. House and not otbers. 
Therotore. ,so rar .s commission cbarged by 
tbe Banks is concerned, I do Dot think that 
1 can live bim a reply. But I assuro Sbri 
Dil~ijay 8,lnb tbat I will get the position 
examined and let him know. 

So far as Prof. Rania's point is con­
cerned, I bave stated that economic measures 
to curb ,expenditure are uppermost in 
our mind aod whatever possible action we 
can contemplate, we are certainly likely to 
take. Until we curb our expenditure to a 
reas "')oable limit (I do not say that we should 
stop all the activities), we cannot reach our 
goal. Government is constantly doing tbis 
exercise of curtailing unnecessary expendi­
ture and my colleagues in other Ministries 
know bow much exercise is being done in 
tbis reprd. His suggestion that we should 
look afresh into tbe whole concept of 
holidays is a good one and the Government 
will take note of it. 

MR. CHAIRMAN: The question is : 

"That the Bill be passed." 

The motion was adopted. 

14.41 hr •. 

MERCHANT SHIPPING (AMENDMENT) 
BILL, 1986 

( ElIgli.\h) 

MR. CHAIRMAN: We will now take 
up Item No. J4 of tbe agenda. 

THE MINISTER Of STATE IN THE 
DEPAR.TMENT OF SURFACE TRANS­
PORT (SHRI RAJESH PILOT) : I bel to 
move: 

"Tbat the Bill further to amend 
tbe Merchant Sbippina Act, 1958, as 
passed by Rajya Sabha. .be taken into 
consideration ... 

Sir; whh yOur permiSsion. I would like 
to .Iay· • ,fe.. words while moving the 
Merchant Sbippiol (Amendment) BUl. 1-986 
for tbe coosldoratioD of tho Housc. 

(Amdt.) BfTl 

lions for late and efficient maintenance of 
Indian mercantile marine in a manner best 
tuiled to serve the national interest. 
Measuroa have been evolved from time to 
time for oosuriol safety of life at sea and 
the protection of marine environment to 
preserve marine resources. 10 servin. tbe 
country's trade, Indian ships p.y on many 
overseas routes to all continents of tbe 
world. Similarly, ships of other countries 
call at all major ports and many of the 
intermediate ports of OUf country. In tbe 
overall sphere of safe operation of ships, 
tbe human element, viz. the competence and 
experience of the merchant DbVY officers and 
crew play a most vital role. The perils of 
the seas have to be countered both by the 
improved standards of construction of the 
ships and updated competence to operate 
the ships by the officers and the crew. The 
officers of tbe navigation and engineering 
departments are required to possess certi­
ficates of competency. These certificates are 
issued to persons who bave complied with 
the trainini and operational requirements 
followed by examinations conducted by 
officers appointed under the Merchant 
Shipping Act. 

Marine safety is of international concern. 
The need for an international standard with 
regard to crew qualifications and competence 
was deliberated at the International Con­
ference on Training and Certification of 
Seafarers in 1978 and with tbe active 
participa tion of India, an International 
Convention on Standards of Training, 
Certification and Watcb- keeping for Seafar­
ers 1978 was adopted. The CODvention 
lays down mandatory minimum requirement8 
of training. experience and examination for 
officers and ratings sailing in various capa­
cities on different categories of ships. A 
ship is required to be manned by a specified 
number of persons bolding appropriate 
Ira des of certificate of competency. The 
ship is considered uo-seawortby if it is not 
manned in accordance with tbe Convention. 
and may not be aUowed to sail from any 
port of the (:ountries which are parties to 
the Convention. Our Government bas 
"Uified tbe 1978 Convention and it has 
come into force with effect from 1 S Pebruary 
J98S~ 

Tbe certification of ships officers are 
presently in accordance with Part VI 'of the 
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(Sbri, Jlaj_b Pilot) 

~ Com:p8teDCY ,ranted u,oder the par,t ,meet 
tb~ prescnt requirements of t,be International 

,Conyention. There is, however. a provision 
for the issue I df Certiftca tes of Service which is 
distinct from tbe Certificate of Competency, 
to the otIcers of IodiaD Navy. The sole 
criterion for tbe I,raat of a Certificate of 
Service.is tbe raDk. attained by the Officer 
in tbe Indian Navy. The bolder of a 
Ce~ti6cate of Service is presently treated 
at per with the bolder of Certificate 
of Competency for service in the 
Merchant Navy. This provision or grantinl 
of a certificate without stipulated training 
specified experience and examination as per 
approved syllabus conflicts with tbe Regu­
lations of the International Convention. 
Making of a ship with the bolder of Certi­
ficate Qf Service will not be accepted by the 
maritime countries which are parties to the 
convention that any ship found so manned 
might be detained in their ports. 

I tis, tberefore, neces~ary to delete the 
provision for granting Certificate of 
Scrv ice as stated in Section 80 of the 
Merchant Shipping Act. While proposing 
tbe deletion of Section 80 from tbe 
Merchant Sbipping Act, the Government has 
allo considered that it is already possible 

14.52 hrs. 

[SHltI ZAINUL BASHER in the Chair1 

for tbe Indian Navy officers, subject to 
suitable sea experience, to appear for the 
examinations for obtaining Certificates of 
Com peteocy . I t bas a Iso been decided 
tbat the Certificates of Service granted in 
tbe past will cootinue to be recognised 
under the Act. 

MR. CHAIRMAN: Motion moved: 

"That the Bill further to amend 
the Me rchant Shipping Act. HJSS. as 
passed by Rajya Sabha, be taken into 
consideratioD. " 

SHRI GOPAL KRISHNA THOTA 
(Kakinada): Sir t we are facing two 
problerm in our country; one is population 
and tbe other, pollution. If Government 
,tako§ stera action a,ainst tbem. wo cao 

"':""I»>\j~~1:<;~'&S1J,&~2a",~;b..~t.,h"'''',P.''"o.blem..,~ "" ..• :At.Jhe. outset. 

, "Bill 

wo sboul.d dilCua SeQtio~ 80 of ,tbe Mer­
~bant ShippiQ. Act. 1958. A~rdiD' to i .. 
the Lieutenant or Sub-Lieutenant i·n tbe 
executive branch of tbe In4ian Navy is 
entitled for the Master of . fore ian ·,oloS 
ships. Tbey automatically become entitled 
for it, without bavinl aoy certificate. Our 
bon. Minister bas propoeed to omit this 
Section SO, and wants to brio, io other 
person., if tb.,ere ,ue DO eliaible Navymcn. 
Because of lack of such certification or 
rigorous training, last year two coastal 
ships sank with their fun crew. 

Tbe IMCO (lnter.Government Maritime 
Consultative Oraanization) consists of 108 
countries as members in it. Its main aim 
is to prevent poJhition from marine ships. 
These ships are discharging oil into the sea. 
The Merchant Shipping Act is likely to" be 
amended soon, to enable the Government 
to take stem action against pollution. But 
the West already has taken steps to prevent 
sea pollution. It is a great tbleat to 
marine wealth. Marine wealth is Dot an 
ordinary thiDg. I t earns a lot of forciaD 
exchange. So, Gov~rnment should not 
forget to protect the sea from pollution. 
We should also consider the question of 
construction of tankers with a provision for 
operation of cargo. Otherwise, cargo aDd 
oil are dumped, and there is a lot of scope 
for pollution. . 

The IMCO also adopted a resolution to 
minmise the accidents to ships in tbe sea, 
in close cooperation with the International 
Labour Organization. It decided to improve 
the standards of certification, training and 
watcbkeepiog of seafarers. In some cases, 
tbe syllabus and tbe scope of trainiog are 
not enough. I think tbere is only ODe 

training shiP. at Madras. I would like to 
suggest that training facilities should be 
increased. This sbould also include training 
programme in reprd to emergency landing 
medical treatment, departure of vessels i~ 
tbe case of relief operations, etc. There is 
alto need for more trainln. sbips. 

If we develop tlao abippiq traDtPort we 
can minimise the burden 00 railways aDd 
road transpor,t. I would like to. point out 
here that tbe total length of navigahle water 
chanoel it abcut '14.SOO kms; of this 5,209 
kin. are suitable for operation of mechanis­
ed' vessels without any Investment. Then 
.KriA"n. aud Godayari basins in' 'Andbra 
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Pradoah have ,plOD'), of chaocCl for navi­
ptioo. Tbo Kaki,ada Port is. a natural 
port which needs to be developed. I would 
urge upon the bon. Minister to take up 
very serious'y the question of develop-ment 
of tbe Kakinada Port. There shoufd be 
coordiuatiOD between Rail. road; air and 
water transport systems. 

SHRI MANORANJAN BHAKTA 
(Andarnan and Nicobar I~Jands) : J rise to 
support tbe Merchant Shipping (Amend­
ment) Bill 1986. The present Bill bas a 
very limited scope. The Bill whicb bas 
been brousbt in tbis House is only to delete 
Section 80 of the Mercbant Shipping Act 
and subsequently 87 (a) of the Principal 
Act. These are the consequential amend­
ments. Here the main intention of the 
Bin is to meet Section 80 as has been already 
spoken by the Minister to maintain the 
international standard, international conven­
tion which bas been accepted by our country 
regarding tbe issue of certificates for tbe 
persons who are manning the vessels. The 
maio purpose of the Merchant Shipping 
Act is to regulate the Shipping. to regulcil~ 

sea men, their service conditions, to regulate 
from the construction stage, then to 
regulate the passenger services, their 
conditions, to look after tbe passengers' 
welfare. welfare of tbe sea men and tbe 
maintenance of the tonnage in the country. 
These are the intentions of the Merchant 
Shipping Act and by which tbe country~s 

shipping is reaulated. 

I am really disappointed to see that such 
a Bill has come with a very limited scope, 
thougb tbere are many other clauses, there 
are many other sections. where we require 
some amendments and some new approach 
by tbe government in the changed Shipping 
conditions in tbe international arena, 
b~oause we aU know tbe shipping in tbe 
ibternationai field now with its recession 
condition. and we also know that most of 
tbe countries ',are DOW livins up passeoaer 
services and tlley o.oly go in for bia type of 
vessels. Q~t small . ships. In, our country 
ooly we have got two island groups where 
we require to maintain passenger vessels 
particularly Andaman and Nicobar Islands 
alld'lak«hadweep. 8·nd the passenger service~ 
in these area.· and tbe facilities·· provided 
to the .. ,assenlen, and· fhe . safety which 
baa .' bet;' ODe· of tbl· very important 

criteria I'D tbe'Marchant Shipping Act in 
such absolutely bopeless conditioD. 

You know. a few days before. a vessel, 
namely. Cbidambaram passenger vessel. 
whicb used to 10 (rom Madras 'to 
Sinlapore, was lutted and some plIscbsers 
also died. Now I understand tbat tbe 
government bas condemned that velltl. 
J t is not going for that service. whatever 
it is. There are a number of se.:tions 
where it is required to change and brina an 
amendment, and instead of going through 
"II the pros and coos, government want 
on a very limited scope to amend Section 
80 of tbe Mercbant Shipping Act. 

15.00 brs. 

Now, I would like to mention the 
position about 'home trade'. In tbo 
Merchant Shipping Act, the definition of 
'Home trade' is given that it should not be 
exceeding 3.000 tonnes and Ceylon. 
Maldives, Malaysia, Singapore and Burma, 
tbese are tbe countries coming in tbe 
category of 'borne trade. ' But, the 
neighbouring country, BaDlladesh, it is not 
mentioned. What will be the result? 
Foreign trade vessels will be aoing there 
but it should be regularised under the 
Merchant Shipping Act. The amendment 
was needed bere. 

Now t I will l1"ention one tbina more 
tbat in Part 8 of the Merchant Shipping 
Act, it says about passeoger ships, 
bow tbe passengers ships should be 
maintained. how the facilities are to be 
provided, and so on. I would like to 
mention there tbat tbere used to be a 
special trade passengers' welfare committee 
which used to look after the interets and 
facilities of the ship passeDscrs. I like 
to know from the hon. Minister "whether 
during the last three years after it was 
constituted. did it bold any meetings, 
was any report submitted by tbe Committee, 
whether the Ministry of SbippiDI bad seen 
it. and wbether any resolution was adopted 
by the ship Passen.en Committee and 
whether any remedial measures have been 
taken by the Ministry. AU tbese thinls 
sbould be an.~wered. 

[Translotion] 

SHR! NARAYAN CJlOUREY 
(Mid.napoq) : Ha. aD), action beea taker! 7 
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SHRI MANQRANJAN BHAKTA: tboy 
want to remain stationed in tbe Ministry 
"'caUl" tbere they get promotions and all 
otber faeilities. What in the need to SO 
from there. why should they work wben 
tbey lot promotions without any work? 
Therefore, tbis needs to be looked 
iDtO. 

[English) 

I know in my plaCt, Port Blair, tbere 
is aD offi~e' of tbe Shipping Corpqration of 
India. I always see passengers waiting in 
rain, and cbere is not even place to stand 
there outside, and they are not allowed 
inside to sit, Even at night, at 3 O'clock 
people wilt be there to collect the ticket~ 1 It 
is a patbetic situation to see. There IS no 
arrangement even for sitting for them! 
The Sbipping Corporation of India is not 
taking any interest to look after ,the 
intore~ts Qf those passengers. Many a time 
I have written to the Government and 
I raised this issue, but nobody takes 
interest. 

Thea there is a surve)'or's role. Those 
surveyors are supposed to look after the 
intere$ts of tbe passengers and the vessels. 
But for some time past we have found that 
they do not take any intorest at all. The 
surveyor only creates problems for the 
passengers. The f"!' ~'''''~~:,r<; ~uffer n~C::tuc;e 
tbe ships do not sail in time. In spite 
of out' bringing it to the notice of the 
Government and the Minister no action hag 
been taken io the matter. 

I would also bring to your notice 
tbat there is discrimination in the matter of 
passengers. 

( Tram/ation) 

SHRI NARAYAN CHOUDEY It 
really causes a lot of difficulty. 

MR. CHAIRMAN: Please listen. 

SHRI MANORANJAN BHAKTA: 
Choubcy ji, you do not board the ship, you 
travel by train. 

SHRI NARAYAN CHOUBEY 
I)upport you. 

SHRl MANORANJAN BHAKTA : 
First )'ou lilten, tben ,upport. 

(Englllh] 

Sir. the point is this. that in tbe 
passenger shipping, there are two kiods of 
rules. Here also in the Act, there i. lome 
kind of 8 discrimination. Pilarims 
sbips. loin. on a pU,..image. tbey are 
treated accordiog to ODe set of rules and 
tbose who ace normal passengers tr,veJJJa, 
by the ship they-they have no other alterna­
tive but to travel by ship-are treated under 
a different rule. I will cite an oxampJe. In 
Calcutta, I think, it is due to tbe mercy of 
CPI(M) or Left Front Government in 
West Bengal, sometimss, ships are help up 
due to strike or due to some other reason or 
that reason. Then what happens is tbat 
these pesscDgers wbo are stranded at 
Calcutta, Madras, Vizag or any other place. 
they do not have the money to cat and 
place to sta~. For 10 to IS days these 
passengers are stranded at Calcutta aod 
Madras because the ships afe not sailing 
on due da te and the Shipping Corporation 
of India and the Ministry of Shil'pin. and 
Transport are not taking any responsibility 
to look after these passengers. If it is a 
pilarim sbip and the Rbi" is not sailiog 
on due date; tben tbey wilt pay compensa. 
tion. What crime tbe other passengers 
have committed tbat tht:y are not looked 
after or provided tbose facilities? I am 
bappy that my good friend, Mr. Pilot, is 
tbere. even a pilot is required to take 
the sbip to the wbarf. I fee} that he 
will be in a position to do sometbing. 

In section 264 of the Merchant Act 
tbere is a provision tbat if 8 voyage is 
sailing for 48 bours. tben tbere should be 
enough medicines a)01)8 with tbe MedicaJ 
Officer in the ship. In Andamao and 
Nicobar, tbe ·inter .. island shippiog from 
Port Blair to Great Nicobar, tbe voya»e 
tekes moro tbaa 48 bourse But in that 
voyage there is neither aDY medical officer 
nor any mediCine provided. AU tbese 
facilities are required to be provided in tbat 
voyage, 

Accordiol to the present condition, 
in tbat part tbe pa8'~ftlers are sutrcrin; 
the most aQd tbis suft'erins mUlt be ended 
at any cost and more facilities abould be 
provid,ed. 
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, WhiJt I .upport the 8Hl, 1 appeal to tbe 
MiDi •• to klad;ly -look . after tbe fnrerest 
01 pa ... apr. aDd·.at the same time.' to see 
tb., moro facUitJ,s are provided ·to tbe 
IOlQleo ,wbo are workiD8 in the sea. I 
also requost bim to briDI forward a 
comprebeosJve ~jll on Mercha~~ ,S,bippins 
for consideration, by the House. 

SRR.I V.S. KRISHNA IYER (BangaJore 
South): I heartily welcome this Bill. I 
cootider tbo sbippinl industry as one of tbe 
most important industries in our country. 
Moreover, it is also a second line of defence, 
because we have a very vast coastline. 

The hon. Minister bas brouaht in an 
important clause that is to deJete section 80. 
We do understand that it is very necessary 
tbat the safety of operation must be the 
foremost tbing. Those persons wbo are 
competent, experienced and trained they 
alone should man the ship and nobody 
else. That is very important from safety 
point of view. The Merchant Shipping Act 
provides for this. Bl't there bas been 
an exemption so far as Nevy officers are 
concerned. The Navy Officers need not 
undergo training and examination. A 
certificate is issued to them on the basis of 
the rank they bold in the Navy. This 
amendment deletes tbat section. It is very 
necessary because we are now the members 
of the international convention. We have 
ratified that convention and we are bound 
by that regulation. If I have understood 
correctly, if our officers do not posses tbe 
certificate under the Merchant Shipping 
Act. tbey will oot be allowed to rail in any 
port of any country of international 
convention. A Navy officer, even if be 
may not· have the competence or tbe 
experience. would have been issued a 
cer.tificate under tbe existinl provisions but 
the a'mendmen't l'lohibifs that. So, fro~ 
tbat point of view I welcome tbis Bill. 

In this conoection, I would like to make 
one or two Sugaestions, HOD. Member 
from Andaman and Nicobar spoke ·from 
bis . experieoce but since I am very far away 

from the 'sea, t wtlt s~ak trom my book ish 
kbowledge. 'In tbe last session we dh;cussed 
about the two tnias.ina ship. but tnt this 
day· we. are DOt abJe to"locate tbem.'" Wbere 
are. . tboao ships ,lad ' wbere il tbe 
t1O·~mbor. vo" Whq -w. iQ tbC(* .~ip8' 

. (Amdt.) .Bill 

TiJJ this day the HOUM bl. not ,heeD 
fnformed what bas. happened to them. 
Why did it happen and how did 
tbat bappen Is very important. 
May I know from the bon. Minister 
whether the Government has made an 
inquiry into ·tbese accfdents and whether 
they bave been able to find out tbe reason 
why tbose ships are missinl ? J uDderstand 
from very" reliable lources, Crom several 
persons who are closely connected with the 
shipping industry, that the wireless machine. 
of these sbips were not working and in 
spite of that tbe officers gave tbem sreeD 
signal to 80 ahead. It happened with the 
connivance of the officers. It also shows 
the callousness of the officers. So, it is not 
enougb to have the legislation but tbo 
enforcement autborities also must be very 
very honest. U nJess they enforce tbe Jaws 
properly, safety Dot only of the human 
Jife but of the property also would be at 
stake. So, I am sure, the young Minister 
wbo is also a pilot both for tbe air and 
tbe ships, will look into it to sec tbat the 
officers, particularly of tbe Shipping 
Corporation or India, who are in charge 
of these things should see that the Act 
is implemented not only in Jetter but also in 
spirit. 

Another thing I would like to know 
from the bon. Minister is what is the 
percentage of coastal traffic we have in our 
country and wha t is the foreign trade 
throuah Shippins we have in our country. 
I understand tbat our country is very very 
tar below compared to other countries 
so far as -forei go trade from our ships is 
concerned. 

Finally. I would alao Uke to make 
another suggestion. When tbe Minister 
bad piloted tbe Inland Water Transport 
Authority Bill, at tbat time he bad assured 
the House tbat all importance wiJ) be liven 
to inland transport. Many Members bad 
spoken on that BiU. He may remember 
tbat we stressed tbat inland transport is 
more important thaa air transport or rail 
traosport because it will be cheaper. Tbe 
transport tbrousb sbips is definite'y cbeaper 
tban air or rail or road .ransport and it 
does not involve so muc~ of foreiaD 
exchange also. So, even to .. save . (JUt 

foreign exchange, It is necessary that we 
.~oyJ4 ",v,lop 9\lf· iflf'Q~ tf~osPortlllQQ. 
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tlllri V.i. Krishna .,er) 
.rl am sure tbat the hone Minister. while 
repl,ias. wit'l tell us wbat action be bas 
'takeD in this reaard. 

Fioally. 1 would like to say a word 
abo,nt seameD. I understand that there are 
about 10.000 seamen in our country wbo 
are unemployed aDd who bave reaistered 
their Dames in the employment excbaoacs. 
Govemment must look after their welfare. 
I think previously tbey were being gi yen 
tbree montbs' unemployment allowance but 
eYeD that has been stopped now. They 
abould be looked after and it sbould be 
ICCD that they get jobs. I know that there 
Ja recosaiOD in the shipping industry but 
)'o,u caDDot let trained seamen wbenever 
you want. Hence, there is need to onpge 
them. With tbese words, ) welcome tbis 
DiU and I support this amendment. 

(Trtlllllatlon] 

SHRtMATl PRABHAWATI GUPTA 
(Motibari) : Mr. Chairman, Sir, I welcome 
tbe amendment moved by the Hon. Minister 
for Transport. It is a minor amendment 
under which section 80 of tbe original Act 
of 19S8 bas been 80ught to be deleted and 
scctions 87 and 87 (A) are proposed to be 
amended. This amendment is quite in order. 
Today. the Merchant Shipping Industry is 
'acing a great crisis. The Government 
shou1d take it seriouly and not lightly. In 
ancient times, our maritime tr.ade and 
commerce was a ftourishing one. We should 
encourage it in the present times as well in 
the same manner. In the Seventh Five 
Year Plan, we have not made sufficient 
provision for tbis purpoae. The amount 
provided therein should be increased 80 as 
to expand our trade. Tbe first and foremost 
aim or the merchant shippina is to ausment 
our trade aDd commerce and secondly to 
prepare a second lioe of defenco. Therefore, 
It should not be. taken lightly. For this 
purpose, it wiU be better if you brioa 
forward a comprehensive bill at the 
appropriate time after considerio8 the pros 
and cons of the matter. 

Mr. Cbairman. Sir, I reel aDd you may 
also be 'eelilll that Mercbant Shipping is 
a very complicated and technical matter 
but it i. Det MiDI bandied properly. Tbe 

1~.,,,,w>~ .. ,,,.: ..... ~.tQ",.,**.Rpr."'" ,bM ....... -_dtel 
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and how m.n)' of our &hips are equippe' 
with latest tecbnololY will have to be bome 
in mind. It is beartenina to note tbat sillce 
independence, a lot or attention has beoD 
paid towards it and tbe capacity of our 
ships bas also been increased. 'But J feel 
tbat tbere is need to introduce an Integrated 
Development Scbeme in Inter-Water Trans .. 
port and Ocean Transport beeause there Is 
about 1 SOO Kms. of waterways in our 
country. Altbough a lot of expenditure 
is being incurred OD tbe development of 
rail, air and road transport, DO attention 
bas been paid the development of waterway. 
and I hope tbat our young Minister, Sbri 
Rajesh Pilot win do the needful. 

Mr. Chairman Sir, 1 would like to say 
one or two things more. I t was necessary to 
delete section 20 because jf we do not follow 
tbe international standards of training tben 
OUf ships would not be able to barbour 
at other ports. So it is correct that tbe 
provision of certificate for training and 
efficiency bas been done away with. In 
your earlier speech you have mentioned 
that the government bas accepted tbe 
standards of effeciency, techno'ogy aod 
technical know-how as prescribed at the 
international level seminar of 1978. The 
government bas right Iy accepted tbis. I 
want to make only one suggestion about 
the conditions of people engaged in shipping 
industry. The sailors go to the seas for 
7 to 8 months and leave behind their 
families. They serve the country by 
increasing its commerce and trade aDd thus 
earn roreign exchange for the couotry. I 
want to know the improvements' proposed 
to be brought about in this service condi. 
tions. They have been getting the same 
pay-scales for tbe last 10 to 20 years. 
Instead of improving the service conditions 
of Ifailors staying away from tbeir families . ' 
you are increaSing tbe pay-sea les of people 
working here aod indulging in unionism 
Is it justified? You sbould attend to tb~ 
needs of persons staying a~8y rrom their 
homes. Now you should do somethiDI to 
improve their conditions. Many penons 
leave tbe shipping transport and join foreign 
companies. There tbey receive 20 to 25 
thousand rupees 88 salaries but you pay 
tbem only 3 thousand rupees. Here even 
peons are paid upto 2 tbousand. rupecs. 
Thefr 'service conditioQs should be impro'Yed 
and they lqb"uM AlAn M ,.1'" ..... ,. "' ... 'aft ...... 
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p~ Commission. Theit service conditioDs 
sbouJ4. be patterne4 aftol those I. in Oil aDd 
Natural Gas Commission other wiso tbe 
'sbtppina industry will collapse. You are 
very much downgrading the shippiol 
indpatry. 

The second thing I want to mention is 
that you have 25 thousand trained cadets. 
Only 12000 cadets have heeD employed and 
the fate of tbe remaining 13000 cadets is 
ban.tng in the balance. Are you payiD8 
them unemployment allowance? Allowance 
for a period of three months wi11 not do. 
lt is like a tip of the iceberg. So you 
should think over this nlatter. Nine 
thousand sea-men are registered with the 
Calcutta. Ofticc. But ()nly 1200 have been 
employed while about 7500 persons are 
jobless. What are you doing for tbem ? 
They should be given some permanent 
allowance till they arc provided will per ... 
manent jobs. The sailors remain away from 
their homes for 8 or 9 months a nd so their 
service conditions should be improved OD 

the model of O.N.G.C. Commercial fleet 
should be enlarged and modernised and 
these persons should be given jobs. Private 
shipping companies should be merged. 
Merchant shipping is tbe second line of 
defence. It is very important. So it 
should be equipped with the latest weapons. 
The sea·men should be provided with all 
amenities and facilities. AH private ship .. 
ping companies should be abolished and 
merged with Shipping Corporation of India. 
I hope tbat the Hon'ble Minister wi11 bring 
forward a detailed bill covering a 11 these 
points and take right steps to increase sea 
trade and strengtben the second I ine of 
defence for tbe well-being of the nation. 
With these words, I conclude my speech. 

(Enlll,h] 

DR. SUDHIR ROY (Bunlwao): Mr. 
Chairman, the DiU bas been introduced 
to do away with the discrepancy between 
the International Convention ratified by 
India in November 1984 and tho oxistina 
Indian Merchant Shipping Act. Viewed in 
this respect, we have to oppose the BiU. 
But I would like to know from tbe 
Minister why two years· delay is involved 
in introducing this BiU. 

Wbile supportiDI tbe Bin I would like 
to. point out 'b~ "bUe the JntcmatlpnaJ 
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Labour Orpnisation presctibcd tb~t _IQ~D 
sbould have eootinotls eltlployment in I~dia, 
the seamen bere have only casual 
empJoya:nent. Tbey are employed lor 8 
to 10 months. but U IOOD I. tbey are 
tbrown out of employment. ,bey have to 
wait for two or three years and th~y have 
to suffer miserably. Therefore, I would 
like t!le hon. M;nister to look into 'he case 
so that there may be continuous emplo)'mep~ 
for India's seameD. 

Sir, the Nanda Committee recommended 
that there should be an unemployment 
aUowance for tbe Indian seamen. but they 
are not getting it. For this, tbe Nand. 
Committee recommended tbat the Govern­
ment of India should withdraw a huge sum 
lying with the London Bank!, It has been 
stated tbat 3' million Pounds are Iyiog witb 
the London Baok. This sum was paid to 
Indian seamen as wage ditl'erential by the 
British ships to tho serving Indian seamen. 
But now the Government of India bas taken 
the stand tbat the British seamen objected 
to the withdrawal of tbis fund. But other 
countries of Asia and Africa have already 
withdrawn the funds lying witb tbe London 
Bank. Not only this. In this connection 
I would also like to point out that the bOD. 
Minister did not sive me a correct reply in 
tbe las.t Budget Session when be said tbat 
only 16 million Pounds are lying witb tbe 
London Bank. But other papers say tbat 
35 mUlioD Pounds are lying witb tbe Bank. 
I hope the bon. Minister would do bis 
bomework properly before giving a reply 
and try his best for introducing unemploy­
ment allowQDce which the Nanda Committee 
recommended. Not only this. I would 
also say that there was an agreement bet­
wecn tbe Government and the seamen that 
70 per cent of tbe seamen would be 
recruited from Bombay while 30 per cent ot 
the se.men would be recruited from 
Calcutta. But wbat is the aituation DOW? 

The srim reality is tbat ooly 16 per cent 
seamen are recruited from Calcutta. The 
Government has taken a stand tbat tbe 
Bombay seamen are objectinl to tbi. 
agreement. Sir. ~D agreement is an asreo· 
ment and the Government should bonoQr 
that agreement. Would they not realis~' 
tbat the Calcutta se~01en w()utd be deprived 
of their benettts if the agreement Is DOt 

implemented? Wb should t~ey starve for 
years tOIOtber. 
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(Dr. Sudllir ·8.0,1· 
TIleD. Sit. 'I would' allo raise the 

qQO$tiQll of !n.V. Viawashoba .bicb Uke 
m.~. V~,wl"ddbi WODt to &uasi.a lul may. 
Soamoo arc f~~iD8 tbat. tbey tIlay be 
exposed to radio activit,. Therefore. tbey 
~e demaQd~D& a certificate of assurance tbat 
in' ("ture if they SlliTer (rODl aDY diseaso, tbe 
Governmcnt should come forward fo'l: tbcir 
tteatment. . I bave already gathered the 
iDforrnatioft that the seameo Who served in 
En.V. Viawaaiddbi bave ·been liven such an 
allQranc.e. I would request tbe boo. 
MioistOJ.' to aivo sucb cel1ificate to tbe 
seamoD of m.v. Viaw .. hoba alao. 

I would also like to point out that 
many sbips are turniog to scraps and as a 
result, it is causina widespread unemploy­
ment amoDi seamen.· Tbe Shipping Cor­
poration shoul.d come forward in expanding 
tho strcolth of Indian meehaot Davy. Not only 
tba t, but there should be containerisation of 
tbe sorvices. Tberefore, the ShippiDI 
Corporation of India should compel the 
ship owners to Introduce new ships when .. 
ever old sbips .ro turned into scraps. 

I would also UflC tbo Mialstel' to take 
pioplf stopa 10' tbat strike' at the" Raldi. 
Port comes to aft eDd~ Casual worurs . were 
assured time and .pin that they would be 
departmeDtally absored. Bven the Chairman 
of the Calcutta Port Trust agreed. in tbe 
prCSCQce of tho tben actina Chief Minister 
of West Bengal, Sbri Benoy Cbaudhuri that 
these casual workers would be absorbed 
departmentally. Tbere is even a Supremo 
Court judgement tbat if a casual worker 
works for more than six months in the 
CPWO, be sbould be considered as a semi­
casual worker. But these workers are 
servinl for more than 6 or 7 years. There 
are only 87 workerl. But tbey have not 
been departmentally absorbed aad CODse­

quently the strike bas been Janucbcd. It is 
affecting the normal services of the Haldia 
Port and even tbe thermal plants in Tamil 
Nadu have suffered. 

Therefore. I would request tbe Minister 
to ex.ercise his lood offices so tbat tbis 
strike comes to an end. 

10 this connection, I would also like to 
point out that the post or Deputy Chairman 
of tbe Haldia port is Jayioa vacant for 
several montbs to come. 

With these words, I conclude. 

MR.. CHAIRMAN : Sbri Rajbaos. 

I should also poiDt out that seamcn in 
India bave to serve as bonded labour. 
Wbeo tboy are in sea, they do not get 
adequate food. Thoy Ict substandard food 
and the quality of medical treatment is 
also not up to the mark; tboir srievances 
are not properly beard. Hence the Minister 
should sec that the seamen aet proper DR.O.S. &AJHANS: I do Dot want 
treattnent from the ship owners. The to speak on tbis issue. 
widows of tbo deceased seamen are harassed 
like anything- Whenever a seamen dies in MR. CHAIRMAN Wby bave you 
harness. bis wife. sons and daugbters are given your name? 
put to great difiicuJties. Tbey are not paid 
compensation and otber dues in time and {TranI/at/on] 
there ia a lot of delay. Bven in Calcutta, 
it has been told tbat they are not supplied SHRI BARISH RA W AT (Almora): 
forms in which they have to apply. India is Mr. Chairman, Sir, there used to be tbe 
called a Socialist State. But i. tbis a justice' sea In place of tbe Himalayas.:' Our 
The workers ar~ liven a ,.law deal by tbe ancestor. witnessed that sea and and that 
Government as well as the Sbippiol Corpo.. is why I koow about it. So far as tbis 
ratioD of India. Tbere are SOD1~ companies ~ill it concerned, it is a mere formality but 
whicb arc defaulters; tbey do Dot pay 'belt It has afforded UI aD 'Opportunity to think 
duel in time. I wcot to Khidarpur Marine abom our mercbaot shipping industry 
Houso aDd I hav~ been told .tbat Rataapr This industry ia very old and not new: 
SbippiDI Company is a habitual defauher Sinco indepeodence, elforts have been 
aftd It does not deposit its Ploney io tim.e. coodouiQl t.o toGO ap tbls iadustry but we 
Conaqueotly, the teamen do not aet tb,jr have Dot been able '0 ca_ to tbe needs 
duel. 1 'Wou1d request the Mioi.wr ~o .Iook of i~te~al •• well .. :Ioreip trade aloD' 
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r.ge tba1 our ,coastal lbippioa iud,ultty is 
limply bopelCII. Thil lituatioD caD be 
tOlerated. but we have boen completely 
u'l'lable to contribute our due share in tbo 
international trade. We have been 
stagnating at 41 per cent for the last 7 to 8 
ycars. Many efforts bave been made to 
improve tbe situation but without any 
notable suoess. Our young Minister is 
quite onthusiastic and we hope tbat be wilt 
pay tbe D~ed attention to remedy tbe 
aituation. We can saio much from Coreian 
trade and we cao oot do without increasing 
it. I think you will do your best in this 
regard. 

Most of our ships have become 
overaged. The tone-up capacity of our 
ships is very low while the tooe-up capacity 
of tbe ships of other countries is much 
bigher tban ours. Ir the capacity of our 
ships is from 7 to 10 tbousands 
then the capacity of foreign ships is 
20 to 2S thousand. We, have got 
a very less number of containers. Our 
sea coast is shallow and due to all tbese 
factors, the operative cost in our country 
is much higher tban in other countries. 
As a result, we can not compete with other 
countries. So I would like to say tbat 
aocessa ry steps sbould b~ taken to remove 
shallowness oi our coastal waters 80 tbat 
the ships may reach our coastal line. We 
should try to increase their tonnage 
capacity, Emphasis should be laid on the 
use of containers. Besides, other steps 
should be taken so that we may able to 
compete with other countrics and thus 
prevent the loss of foreigD exchango. 

Secondly, I want to say something 
about loa-meo. Most of our saitorl aro 
unemployed. This il due to tbe fact tbat 
we bave Dot been able to enlarge our fleet 
accotdiol to our needs. Maoy persons 
would have been employed if new ships bad 
heeD included and working conditions 
imprpved. You should take some concrete 
steps ill tbis direction 80 that atlealt the 
tl'aiDed and, rCI,istered persons may be 
,providc:d with employment. You s~ould tfY 
to provide them jobs eitber by dtawiol 
funds from welfare accoun,~ or some other 
source because lbey bave specialised only 
b~ thi.s trade. If tbey are not employed in 
shippilll lOqpstr)' tben.. they , ca~ octt. aet 

• .. #lit .~ . ,..... • ___ t .... 

MgrcAd,,' 'Shlpptn, ~4i 
Urndt.) Bill 

lome arrenpments for th~r livelihood. 
I· think that· you' wil1 do tbe needl'u). With 
tbese werds.1 '.apport this BiU. 

[Eng/llh] 

THB MINISTER. OF STATB IN THB 
DEPARTMENT OF SURfACE TRANS. 
PORT (SHRI RAJBSH PILOT) : I tbank 
all tbe hOD. Members who have reany 
talten keen interest in the lubject aDd lome of 
them have not only brou.ht amendmt,nts 
but comm~ntod on tbe workiftl of tbe 
Shipping Department. Some of them have 
pointed out the various aspect. of tho 
shipping industry and livcn tbeir views. 
I would like to touch each onc of them 
but I am sorry to say that some of them 
bave spoken and left the House after seeina 
tbe Minister dOing bome work. 

Ooe of the members bal pointed out 
a bout Sec, 80 that some Lieutenants and Sub. 
Lieutenants were given certificates earlier 
and why after s'Jcb a gap this amendment 
bas been brought. We have ratified this 
convention recently and after tbat we moved 
tbis amendment in tbe Rajy. Sabba and 
at the earliest possible opportunity we have 
brought it to Lok Sabba. He mentioned 
about pollution. The Department is takina 
care and we bave liven necessary 
instructions in tbe ports. I.n tbo So"ooth 
Plan we have given aUoeatioD8 spociftcally 
so that pollution in the ports is 
reduced. 

. Similarly with rcgard to ships, when we 
purchase new ships. we are maklns efforts 
to see tbat the pollution is oot thero. The 
whole world is very much concerned about 
pollution and tbe Government i. liviol tboir 
utmost attention to thil aspect. 

He a110 meatioaed about lOme leope 
in tbe coastal area for abippinl anct 
speciaUy in tbe Godavari a'Dd ICrilhna riven 
and in the Kakinada pOrt. Tbe boo. 
Member met me yesterday in tbe of6ee. 
I bave mentioned to bim aad J bave 
explained to bim wbat efforts tbe 
Government are pUltin. Co boJp tbe miaor 
ports where we caD aive them some 
facilities in tbe case of coatal shipping. 
For .tbe information of the boo. House. 
I wo~d liko to say that both Godavari and 
11' ... : .. 1.._... A.... ... .. A_ ""-"""_40l_ AI .... 
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Government in tbe Seventh Plan to bo 
declared as National Waterways and tbe 
work i. 00. We do appreciate tbeir feeUoa 
that water transport i8 cbeaper than the 
rail aDd road transport and tbe Government 
is putting oiforts to make tbe maximum 
possibility of utilising tbe inland water 
transport. 

My friend, Mr. Manoraojan Bhakta­
be is not here Dow-mentioned a lot of 
tbings. He bas mentioned that safety is 
not taken care of and other thiDl~. On tbe 
ofticiat aide be bas some reservations on 
tbeir working_ I only request the hone 
Member. Safety is a technical subject. 
We havo the qualified peopJe who are put 
on this job and on their recommendations 
sometimes the ship is delayed due to >some 
reaSOD. There the safety is given priority. 
At that moment every passenger says 
-It is all rilbt'. I remember one day I was 
flying from Delhi to some place. An 
announcement came that one of tbe eogines 
is bad and it is not working. ODe passenger 
was saying, 'There are two engines. We 
can take off. Ooly one is bad" Tbat 
sort of feeling is wanted. Safety is given 
tbe first l'riority. A qualified man is put 
00 tbo job and he sbould be given that 
place. It is his duty to flee that utmost 
safety is taken. A lot of complaints are 
received. A ship is ready to take off but 
due to safeguards not being available, it 
is stopped. Sir. safety is Siven the 
priority. 

Another thing. He mentioned about 
the functioning of tbe Committee 
of sea·farmers. I do agree with 
him thac this committee bas not 
been very active. Our Department will 
put more efforts to see tbat this committee 
meets very often and tbe decisions taken 
by tbem are implemented fast Mr. Bhak.ta 
also meatio,ned about facilities fot 
passengers at Port Blair. J witl certainly 
look into ·tbis questioo and reply to the 
bon. Member OD this subject. 

Mr. Krisbua I,Col' bal IMDtioned about 
two ships misaio,. Tbe circum.tances in 
which these two ships are mi_iaa really 
ca II for .a dopbl aDd that is wby a 
Ulc.liisteriaJ enquiry w .. ·or·dored. It ia also 
G.R{f.IQ& IbaiJbl _tJ&adaa~1JIP.U .nAt. ftM"f~ .. 
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in regard to \1ot.b tbe sbipe_ Sadier the 
system was. that the owner of the .,-i,. 
normally used to .know about the movealool 
of the ships. Five months ago we have 
taken a decision and we now have a control 
room in tbe DO, Shipping and al1 the 
movements of the ships anywhere in tbo 
world will be informed to the DO, Sbippinl 
at tbe earliest. Earlier tbe system was not 
there.. The momellt a ship sait saU. we 
used to inform the owner of tbo ship at the 
earlio.;t. The DO, SbippiDI was not kept 
infol med. So we have modified tbose 
rules. Now a ship whether it is a privato 
ship or a government ship but which ia 
holding the Indian flag, "berever it is 
saiHog, it is our responsibility to see that 
tbe ship is safe and the location of the ship 
is known to tbe Goverment so tbat we 
are not !?rouaht into such like situations 
where those both ships were missing. The 
Magisterial inqUIries into tbe dis­
appearance of Nitya Nanak have been 
conducted. They have given their 
recommendations and findings to - tbe 
Government. We are looking into this. 

Ho pointed out tbat tbo certification in 
respect of both the ships was Dot uptodate. 
I do agree with him; there was some lacuna 
in the certificltioo. There was some 
mistake by some people and we have taken 
against them. We have taken action to 
ensure that, in future l it does not bappen. 

He also mentioned about tbe Shipping 
industry, coastal traffic and foreign trade. 
The shipping industry is in recessioD; there 
js no doubt alan it. There is an international 
rec:essi()o. It is not that our industry is 
bad. To tell you very frankly. our in.dustry 
is doing much better than the international 
shipping industries. Developed countries 
Uke tbe USA and UK have subsidised 
their shipping industries to tbe extent of 
millions of dollars, whereas we are surviving 
00 our owo in a recession. Some of the 
private companies have defaulted. We 
have taken action asainst them. One boo. 
Mom ber po;nted out about Ratoq.r 
Company. Government bave already takeD 
action Against the defa.ulter and lcpl action 
11,0ioIOll. 

Sbrlmati Gupta po.ioted out a.bout tho 
welfare of sea-men. We aro e~~l)' 
__ ftf'ft ... .d .hnt1t it ~ ... ,..Qncu. ", " ... ~ ..... il'\ft 



'49 Merchant Shipping 
(A/ndt.) Bill 

employm.ot ellasea bave reduced. Earlier 
we used to train poople and they used to 
aet ioto private lines. Now tbo private 
Jinci have suddenly stopped taking tbem 
because rece$sion is there also. We have 
cadets trained and they are waiting for two 
and a half years or so. Government took a 
decision recently that \\Ie should employ 
tbem stage .. wise. Even if we give them 
employment for six months, at least for six 
months they can wait and after six months 
they could get a chance. Recently we have 
issued orders for 32 officers who bave been 
trained in Rajeodra and they are getting job 
in SCI. We are also requesting the private 
companies to absorb some of tbf' trained 
officers and tbe seamen as early as possible, 
but unfortunately, because of recession you 
cannot force them. When one is already 
in loss, you cannot tell him, "You take 
20 chaps more". We are putting our 
efforts. We know their problem. Govern­
ment is equally concerned, and seriously 
concerned. about it. 

He mentioned about rediation effect on 
the crew of two ships. I was supposed to 
bave replied to that question today. The 
crew of both the ships have been medically 
examined by the Bhabha Atomic Research 
Centre, Calcutta. They have been cleared. 
We have given an assurlnce to the ship 
crew that, if ever they have any problem 
because of radiation. the SCI will look 
after tbat; it will be the responsibility of the 
SCI at any time, when they are found 
affected by radiation in their medical 
catelory •.. 

SHRI BASUDEB ACHARIA : Have 
they been issued certificates? 

SHRI RAJESH PILOT : It has been 
cleared by the doctor t hat there is no 
effect .. 

SHRI BASUDEB ACHARIA : The 
doctor should issue a certificate. 

SHR] RAJESH PILOT : The doctor is 
giving a certificate to them that there is no 
effect of radiation OD them. 

Harish Rawatjl has pointed out about 
foreign trade. It is a fact that. when our 
ships go from "ere.' we carry 'Itss cargo, 
h~R' foreilh trade, but when we come. froM 
Ot~r . Q9OPC!ies, we ,c't mQre torei8P trade. 

'M~rellD"" Shipping 350 
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That is why. tbls proposal is under 
consideration that we will give earlo support 
to our shipping industry, so tbat they can 
sustain this recession and that i8 why this 
consideration of 40.40·20; 40 per cent of 
the cargo has to be liven to the Indian 
bottoms and 40 per cent sbould 80 to any 
other company .•• 

SHRI INDRAJIT 0 UPT A : For two 
ytars I ba ve been hearing tbat a Bill will 
be brought a'S they have in other countries 
a law that a minimum amount of cargo, 
so much percentage. must be carried in the 
bottoms of tbat country •.• 

SHRI RAJESH PILOT It must be 
six montbs. not two years. 

SHRI INDRAJIT GUPTA: Are you 
cODt~mpJating any such legislation? It was 
said before you were Minister. This is what 
your predecessor had told me •.• 

SHRI RAJESH PILOT : I have initiated 
it. The legislation is in tbe Law Ministry 
and it is likely to be brouaht before 
Parliament soon. 

PROF. 
(Rajapur) 
successor. 

MADHU DANDAVATE 
Do not leave it to your 

That is aU. 

SHRI RAJESH PILOT: He has 
mentioned about training; he has given some 
suggestion. We will take the suggestion 
into consideration. 

I am thankful to all the bOD. Members 
who have taken really keen interest in this 
subject and given their valuable Ide'as; I 
thank them for makiog their valuable 
contribution. 

MR. CHAlRMAN : The Question is : 

UThat tbe Bill further to amend tho 
Merchant Sbippinl Act. 1958. as passed 
by Rajya Sabha be taken into considera­
tion." 

The motion was adopted. 

MR. CHA1RMAN: Tbe House will 
now take up Clause by clause con$ider~tiQR 

()t \h~ 13~U. Tile questi9D if ; 
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Tbat· .... ,2 to' ltaod part iof 
tbe Bill" ,'; 

Tile IDOttOD wal adopted. 

a_e. a '0 5 were ..... to tM Bitt 

Claale I, E,D.eU .. Fora .... au Title 
"ere added to tile BW. 

SHItI RAJBSH PI~T : Sir, I beg to 
'mow: 

··Tbat tho Bill be palled." 

MR. CHAIRMAN: The question is: 

"Tbat tbe Bin be passed." 

'I1te .01'00 WI. adopted. 

15 .• Ian. 

MINBS AND MINER.ALS (RBGULATION 
AND DEVELOPMENT) AMENDMENT 

BILL, 1986 

[&,11811) 

THB MINISTER OF STEEL AND 
MINBS (SHRI K.C. PANT) : Sir. I bel to 
spove: 

UThat the Bitt further to amend 
the Mines and Minerals (Regulation and 
Devolopment) Act, 1957, as passed by 
Rajya Sablla be takeo into coDsidera­
tiOD." 

Minerals constitute vital raw materials 
for many basic industries like fron and steel, 
alumioium, fertilizers, cement, cbemicals eto. 
The economic developmeDt of tbe 
country depends to a areat extoot OD ouy , 
and roady availability of tbe minerals. As 
tbe5e aro Bolte. exhaustible and, nOD­
feDtwable teIOUtoel. their utilisation hal to 
be dooe wieb utmost care 10 that maximum 
beae&t cae be derived rrom their ute. Our 
couotry II fO.ftllQlte. ill ba,iq I&rae' roserv .. 
of sucb important m.ioorala like coal, iroD 
ore, bauxite. maD"~ 9f."~ limcatoDC. 
dotomite~ etc. W~ bave. 8iJD~ec.nt r~rv,. 
of cop,"", ~~~ 10"" .' \tf9~" ",tp. n. . 
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exploitatiol) Of tbesr mineral,' has ',to' be 
....... -., to atn IUppon' to tbe rapid 
ecollomic . dey610pa'ltDS, .'Whicb, ,bat been 
envisaged in t",o ,plana. At tho ,lime tiae. we. 
have 'to ensure tbat In our desire for rapid 
cleveJopmetl~ we do not Jose slgbt of the 
need for ,scientific milling. conservation. and 
p.roscrvatioD of tbe environment and 
eco)oay. 

The leais'.rive framework for tbe 
relulatioo of min. and the development or 
minerals is provided in tbe Mines and 
Minerals (RoaulatioD aDd Development) Act. 
1'9'7. The Act was last amende~ in 1972. 
Since tboo tbe Act has come in for much 
closer scrutiny. The efficacy of tbe provisions 
for proventing unscientific and slaugbter 
mining t and for p.reservina the environment 
have come to be tested. Por quite sometime, 
tbe need for Iiberaliaation of certain provi. 
sions of the Act has been felt with • view to 
making the process of grant of prospecting 
licence Ind mining leases easy and less 
cumbersome. SUgestiODS bave been received 
from time to time in various forums like the 
Mineral Advisory Council for the amendment 
or tbe Act to brjng it in tune with the 
cbanJina socio-economic conditions of the 
country. Tbe State Governments bave also 
been making suggestions for tbe amendment 
of certain proviAions of the Act. All tb~e 
8u .... tion. bave been taken into COf1sidera­
tion while formulating the ptoposed 
amendments. The State Governments have 
been consulted and their views have been 
given due consideration. 

Minina. as Hoo'ble Members are aware. 
generally leads to disturbance of land 
surrace, deforestation and occasionatJy water 
pollution. Tho amending Bill makes provi. 
,ion for tbe protection of the environment 
by cootroUiD8 or preventing aoy poJlution 
caused by prospecting or m'oio, operations. 
Tbe liemcee or the Jeasee would be required 
to rehabilitate tbe flora and ·other veaetatioD 
dettroyed ,during prospecting or mjnin, 
operaticDl. To ODION this. premature 
termiaati~D of • pro.pectln, IicCDce or a 
mioio8 1~1O would be po$sible in tbe interest 
or preservation of tbe environment. and for 
otber reasons. 

, It tau.··beea ,observ.d that. there is ,no 
mecb.~. iD the' Aot ,to ensure. that Ib, 
" ... , .... ~' ..... ' "at· 01' '~ mIDf~" 
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commences miam, operations within a 
reasonable time. Nor is there any provision 
to eMure tbat these arc not discontinued for 
84 unduly 1001 period. A 1arge number of 
mining leases ate obtained for tbe purJ)Ose8 
of eornorine mineral bearing a.reas, and are. 
thus, kept idle; their number is iocrea.,ins 
from year to year. The amending Bill. there­
fore. provides for lapsing of a lease if the 
mining operations are not oommenced within 
a period of one year from the date of 
execution of the lease, or are discontinued 
for a period of one year. To reduce the 
bardship on account of unwilfut Japse, a 
provision is beina made for the restoration 
of a iease if an application is made within 
a period or six months from the date of 
lapse. 

Under the Act, mining leases can be 
obtained without the necessary data about 
the mineral deposits, and mining is generally 
commenced without a proper mining plan. 
This leads to unl)ystematic exploitation of 
depo,its often leading to 'slaughter mining'. 
Recognising the need for curbing this 
tendency it is proposed that the prospecting 
of the area and the submission of an 
approved mining plan sban be necessary 
preconditions for the grant of a mining 
Jease. 

The question of continuance of certificate 
of approval as a prerequisite for the grant of 
a prospecting licence or a mining Jease bas 
heen considered to be an unnecessary 
hindrance. The Committee on Control and 
Subsidies had made a similar recommenda .. 
tion. It· ha~, therefore, been decided to 
dispense with it. Similarly, it bas been 
decided to dispense with the requirement of 
income tax clearance certificate. The purpose 
or an income-tax clearance can be adequately 
met by requiring the filins of an affidavit 
regarding submission of income tax returns 
and payment or tax. 

The maximum. upper limit· of areas for 
the grant of one or more prospecting licence, 
or mining leases in anyone State in respect 
of anyone mineral is 25 square kilometres 
or 10 squate kilometres '\respectively. These 
~e\ li~Bs are considered to be on the high. 
side and live rise to monopolistic tendencies. 
.A reduction in the area to be held by a 
person und~r pcos,pectiQI licence or mining 
lease wo~ld .~elp DCW QDtrepr~nc\lf~~ \0 io~e 
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up. It is, tberefore, proposed to provide tbat 
the maximum limit of 25 square kilometres 
and io square kilometr~s now Oxed· for 
obtaining a prospecting licence or a mining 
lea!le for anyone mineral in anyone State 
will now be applicable to the whole of India. 
This limit will not apply to existing prospect­
ing licences or mining leasel. The Central 
Governffient will, however, continue to bave 
the powers to permit any person to acquire 
one or more prospecting licences or mining 
leases covering an area in excess of the 
prescribed total area in the interest of 
mineral development. 

The First Schedule to the Act contains 
a list of 26 minerals. Prospecting licence or 
mining lease for a mineral included in tbis 
Schedule is granted oold after prior approval 
of the Central Government. This list is being 
enlarged so as to include a number of other 
minerals, which have assumed· national 
importance. They are needed for the manu­
facture of refractories, chemicals or used as 
raw materials for tbe manufacture of steel 
etc. These are: bauxite, barytes, dolomite. 
kyanile, manganese. silJimioite, etc. Lime .. 
stone i~ also being included in the First 
Schedule as it is an important raw material 
for cement, chemicals and steel industries. 
However, limestone used in the kilns for the 
manufacture of lime as building material has 

. not been included in the Schedule as it would 
cause undue hardship to a large number of 
users. In recet.jt years, the harmful effects of 
asbestos on the health of workers in miniog 
have come to notice, and it has! t',ere(ore. 
become necessary to keep a watch on, and 
to discourage the expansion of mining of 
this minera1. It is, therefore, proposed to 
include it in the Fir~t Scb~dule. 

At preseot, royalty on any mineral can­
not be enhanced more tban once during any 
period of four years. Mctny State Govern­
ments have urged that the period of revision 
should be reduced. Accordingly. it is 
proposed to reduce this period ·to three years 
for royalty as well as dead rent. 

Many State Governments have expressed 
the view that the punishment prescribed fo.r 
illegal mining i~ far too lnadeQu.ate. They 
bave suggested that tbe offence be made 

. (!~Inizable. and, the punishment be made 
more deterrent. ..As cases.· of Ule.aal mining ,r. Oll·~t. jg9fW't ,~ ~!., pr9pot~· \tt.t--. t\tO 
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oiencie of iI~ "8"1 tnidlitl be mide coanizab1e, 
anit tfl'o' ~untlt'me6't be made more deterrent 
6t iiia11di lalti11 .dih4i12etiit to !ccllon 
21 or, dae M. 

n. am 'PI'Oykl. ;or lome other amend· 
naeotl like tbe ratiODalfzatioD in the period 
01, miaina ' ..... re.tvation of an area for 
coaee,ya&1oo 01 aD)' minerals: and the 
pray.loa ,~ IMyllleDt or compensation for 

'dao lQquitJtloa or lurface riabu to tbe 
occupier of the land. Tbae ate some of the 
.. llent featorea or tbe amendinl Bill. With 
t,bele words,.1 move tbat tbe Bill furtber to 
Imen,4 ,tbe MID .. Il~d Minerals (Regulation 
ID. Development) Act, 1957 be taken into 
consid'eration •. 

MR. CHAIRMAN: MotioD moved : 

M'fIIat the Bill fart"r to amend tbe 
Mlbes anld MIDenl. (Retulation and 
Development) Act, 1957, a. passed by 
Raj,. Sabba be laktn into considera­
don." 

siilll, S. A VYA'Pti RBDDY (KurDool) : 
Mr. ChairnulD. Sit, I am very much 
disappointed titat the Dll~ is Dot a com­
prebensl'Ye o'oe.· there are a number of 
hnportant controverSies wlitch . must have 
come to tile no\fee of the Ce~tral Govern­
ment in impfementa.fon 'of the Mines and 
Minerals CReplation lad Development) 
Act. 

MR. CHAIRMAN: Hon. Member 
may please continue tomorrow. 

STA111YBNT aB: BXPLOSION AT 
HA.NS~LAYA 'BUILOING, Bt\RA­

KHAMBA R.OAD, NBW DELHI 
0N 6.,8-lfl6 

[a","1tt1 

THB talNmm ~ STATE IN"THIl 
~rN'.11lY OP PBWNNBL. PUBLI€ 
,,,~~At«8 .. ,.. ftINI'ONS ~ 

Delhi on 6-'''86 

MINISTER OF STATS IN, THB 
MINISTR Y O·p HOME, AFFAIR.S (SHal 
P. CHIDAMBARAM): Sir. I. wisb to 
inform the Hon'ble House Ibat on 6.8.1986 
at 807 P.M. ab exptosiorJ w.. beard ,In 
Hauulay. Bundi.. on Bant_mba .:oal 
aide. Tbe Police Control Room van and 
the Cooo8Q8bt Place Police Station oIici. 
reacbed tbe 'spot witbin 2-3 mlnut.. A 
case PIR No. 621 dated 6.8.86 U/I 3/4 
Bxplosives Act read with 427 IPC. Police 
Station CODoaught Place baa been 
registered. 

2. On examination of tbe Bite. it was 
found tbat tbe explosion bad occurred under 
the staircase lead ina from the around floor 
to tbe first floor. The blast was strong and 
a number of glasspancs around this. area 
were shattered. It also bore a bole in tbe 
ceiliol of the basement at tbe place where 
the explosive device was kept. 

1. On one· side of the stairease, wbm 
the blast took place, is Kuwait Airways 
Office and on the other ,ide Saudi Arabian 
Airways. On tbe first floor. both tides are 
occupfed by tbe Bank or Amorica. No los. 
of life or injury to any person bas been 
caused. 

4. Tbe Explosive experts and tbe 
Central Forensic Science Laboratory experts 
were summoned and they reached the spot 
around 9.00 P.M. 

,. The preliminary investigation so far 
shows tbat s.>mc sophisticated biab powored 
explosives havo been used in the blast. Tb'e 
motive of tbe miscreant (I) ia Dot yet clear. 
The investigation of tbe case baa been 
banded over to the Crime Branch of tbe 
Delhi Police and tbey are takiltg assiltanco 
from other agencies of tbe Central Govern­
ment also. 

6. Seoior otBcera inciudiJl8 the 
CommiSliooer of Police wbo also reached 
the spot within minut. of tbe iocident, an 
personally lupervisina tbe inveltiaaUoD or 
. this case. 
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MonON ItS : PRESENT SITUATION 
IN SOUTH AFRICA 

~HB MINISTBR OF STATE IN THE 
MINISTRY OF EXTBRNAL AFFAIRS 
(SHItI BDU'AttDO FALBJRO): 1 beg to 
move : 

"That tbi' Hou,e do consider the 
present aituation in South Africa". 

A$ tbe House is aware, the Common­
wealth Yea".s of Government Review 
Meeting was held in London frQm August 
3 to S. 1986, in pursuance of the Common­
wealtb Accord of Nassau on the question of 
South Africa. The Summit discu~$ed the 
report of tbe Eminent Persons' Group and 
the measures that the Commonwea1th should 
adQpt &laiDSt South 'Africa for its refusal to 
b,*, its call to end apartheid. As per the 
fiDal cC)Q\muoique. known as the 
'Malborougb House Communique', six of 
~e ~t:VGO ~eaders aafeed to the foUowinl 
1Jle~pr~ and commended them to the rest 
,of tbe ,Commonwealth and the wider inter­
national,commupity for urient adoption and 
itllplclllell,ation : 

"0' All the measures listed in Para­
graph 7 of the Nassau Accord 
namely: 

(i) A ban on air links witb South 
Africa; 

16.00 brl. 
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(U) A ban on new invesuneots or 
reinvestments of' profits carned in South 
Africa: (iii) A ban OD the import of 
a.ricuhutal products; (Iv) Termination of 
Double T.axation Agreement witb Soutb 
~frica; (v) the termination of all Govern­
ment tulstanoe to investment fn and trade 
with ;Soutb Africa; (vi) A ban on all Govern­
ment ,rocurement in South Africa; (vii) A 
ban 011 Government contracts with 
majority owned South African companies; 
aoct '(viii) A ban on promotion of touri!m 
to 'South . Mrici. 

Secondly, tb. six". ~~ ,~o ~ .. , 
folJowinl additional me.ore., meanres fn 
a~jtioD to .bat" ibe Am. couatrin bad 
~~ided i,D, ~a"'~':' ~c' ~fII~" ,tbat tbe, 
r~rt~~~ ~~r,~~, i~ vi~ ,of.~ m.9~e ."loUl 
Situ"UoD in 'SoQtb Africa, to COOlpel tbe 
South AfriCan 'Governme'n,' 'tR ' ,~~,~ '''~­
fully towards dismantling the apartheid. Tbese 
addit.ion~J ,rqeas~res ,are? (i).A,. b~~ o~ ~II 
new ban.k loaos to Sout~ Africa ",betber 
to public' o,r private '~~or{ , (lt)" ~'A biil-' o~ 
tbe import 'of ~r8,~.h:i,,p. cOal. ~ro~ 8~d"'lteel 
from $outb ArrJca; a~,d '(U}l The ~it~,. 
drawal of all coosular facilities in South 
Africa e~cept for . our own aatiouals aDd 
nationals of tbins couutrlel to wbom we 
render c~'.l.~lar ~rv~.. . 

As f.r .as ~e Jlri:t •• b Gover~~ent i. 
cODcen;1~4, . tbey Y,i~re DQ,t 4' pprty to t~e 
aaJ;ee~ent 9f ~ Si~ .~d ~bey <;am, fOI~"J:d 
with th;is ~,ecl~"tiQD .tb,ett tlte)' ~.i" (0 ,P .... t 
a volu1l,~()' b~ ,on O$~ ,pvy,~~~t iio ,~~~,=h 
Africa; (~i) "RYt fA )'AlUQ~WY ,b~ ,~D ,c,~e 
promo~i~n of t0l!rjs~ ,~o ~outh .A(rj~,,: .f;'-9d 
(iii) ,~~ept and imp~eJ;Dc~t .~Rf ,l3EC 
decision' to ban' the Impo'rt o(co~I~'\ir,oD' and 
steel and of Bold coin," ~r9ID South A·tri~~." 

Sanctions, economic mcaa.w •• 
resolutioO$ are Dot an end in themselves b.ut 
a means to an eod. The objoctive,ts ,tbo 
dismantliog of apartboid. ' 

Mr. Chairman, $ir. Apartheid I, an 
elaborate ,1,ltem of Jaws arid rules anplfed 
rC801utcl,Y by the Government of South 

'Africa to ensure tbat a sman mlnor,'ty of 
white race retaiDs all politic&1 and eConomic 
powers while tbe majority of the people, 
who beJon, to otber facel are totally 
,se.reaated aDd reduc8d to Ji~i,08 in .m'i.ery 
and hu~~n deara~tio." deprived or all 
opportunities in te~ of education. bousfoa. 
.san,itary facilitieS and ~ aDy" J ' real 
opportunities in improvin, tbeir coodltiool 
of iivina.··' It is tb~ Government 'wblcb 
decides who resides wbere, who will 10 Ito 
which school. wbo will benefit from which 
facilities and" tbo determioiDI faotor it 
always tbe racial aroup to 'wlaic!J one 
belong8. This social and political sttocture 
is obviously repulDaDt to all princip1es of 
Justice, ('qulty or 'buman dJl1iity~ A. tbe 
~minent 'Persons' Group hll" pointed ou1 iu 
Itt noon : 
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"as a contrivance of social 

. cl\&ioeerina it is awesome in its cruelty. 
It is achieved and. iust~ined only 
through force' creatioi human misery 
and deprivation and blighting the lives 
of millio'ns". 

India bas been, ill the forefroDt of tbe 
st~uQle agaiost Apartheid. and this strugile 
bas occupied a pivotal place in the thinking 
of . the leaders of India from Mahatma 
Oa1,\dhl to Ja.wabarlal Nehru to Sbrimati 
Indira Gandbi. From tbe time, tbe people 
of India led tbe destinies of our country, 
the process of severing our relations with 
Soutb Africa in all areas began. Our 
campaign to mobilise the international 
community against apartheid, began with 
. the introduction by India as early as in 
1946 in the United Nations General 
Assembly of tbe question or racial discrimi­
nation in South Africa. This campaign bas 
continued in tbe United Nations, in the 
Non .. Alianed Mo~emeDt within tbe 
Commonwealth aod io all the other inter­
national forums available. As a result of 
increased international opinion, there are 
now very few P' otaaooists of the apartheid 
system. 'Yet some while admitting that 
apartheid is inadmissible, lend indirect 
support to tbe oontinuance of that regime. 
In the United Nations during tbe last two 
decades, the number of Governments 
lupportio& .tbe General Assembly 
R.esolutioDs calling for an end to apartheid 
and for tbe appli<:ation of economic 
sanctions a&ainst 'South Africa bas 
coos'istently and substantially increased. 
Tbe noo-aligned movement remains solidly 
united in its firm opposition to apartheid. 
Liberal opinion in all the continents and 
enliabtc.nej Governments all over the world 
are with leaders like Nelson Mandela and 
organizations such as the' African National 
Congress in their just aod heroic struggle 
to brina an end to that revolting social and 
political system. 

The Commonwealth of DatioDs bal been 
iJ;lcrcasioa1y preoccupied with tbe question 
of South Africa. Increasingly, Members 
of tho Commonwealth ha vo ranged 00 tbe 
:,ide of those supporting change in that 
country. "The :qu.tion Qf a1)artbeid bas' 
been. the eeatral "reoccupation. of the 

, Situation In South A/rica ~6() 

Commonwealth since its decision in Naulu 
in 1985 to promote dismantling of apartheid. 
to ask for the release of politi.cal prisoneR 
in tbat country, and unhaoDing of the 
Af(ican National eOnateSS and sucb otber 
political organizations. The Nassa\u Accord 
marked a major advance in the struggle 
alainst apartheid in that tbe Common­
we.altb committed itself to bring about tbe 
eod of the system lhrouab persuasion jf 
possible, but through peaceful coercion. if 
necessary. This is tbe perspective through 
wbich we see the Nassau Accord. 

As envisaged in tbe Nassau Accord. an 
Eminent Persons' Group was formed and 
an eminent Indian, Sardar Swarao Singb, 
was a member of that Group. The Group 
worked for tbe achievement of tbe task 
assigned to it, which was to promote 
dialogue in South Africa. The document 
that the Group produced is a' most 
dispassionate study of the system of 
apartheid, in addition to beiDI . tbe most 
tborough condemnation of tbe senseless 
intransigence of tbe Botha regime. 

As the hon. Members are aware, tbe 
Nassau Accord comprised a package of 
measures to be adopted by the members of 
the Commonwealth immediately, and 
allowed the Botha regime six months during 
whicb it cou1d, in cooperation with the 
Eminent Persons Group, initiate a process 
of dialogue and Jiberalisation which, it was 
hoped t would lead to the dismantling of 
apartheid. The Accord then provided for 
further measures-which m1ttters are 
contained in parasraphs 7 and 8-to be 
adopted by tbe Comrnodwealtb if, within 
six months, the South African Government 
failed to make any concrete progress 
towards a dialogue. The Eminent Persons 
Group reported that it bad failed to initiate 
that dialogue. 

At the Commonwealtb Heads of 
Government Review Meeting held in 
London from August 3 to S last, six of the 
seven leaders came to aD unanimous view 

. on, furtbe·r action to ·be taken by them. The 
Britisb. Government se.t ita face from tbe 
beainnina alainst tbe very principle of 
sa,nctions, but eventuallY accepted tbe 
principle of $OQlf; measures which were 
to' my mind, an4 to tbo wbuls of all 

., ..... , .. , .. ,.. . .... ". 
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OovemmCDta. almost insignificant' In terms 
of tbeir economic or political impact. 

While regretting the absence of an 
unanimous agreement 8 t London. we do 
believe tbat the anti-apartheid cause 
emerged stronaer inasmuch 8S six of tbe 
participants preferred to adopt effective 
measures against South Africa, rather tban 

'j , 

make doubtful coml'rl"l11i::;es in order to keep 
up tbe pretence of unanimity. 

The role played by Prime Minister 
Rajiv Gandhi in the difficult negotiations 
tbat led to the unanimous resolve of the Six 
in imposing measures, even beyond those 
agreed at Nassau, was crucial. As tbe 
Prime Minister pointed out, the Common­
wealtb is the first international organization 
to impose specific economic measures 
against Soutb Africa. We are confident 
that the rest of the Commonwealth countries 
will support and Implement the decisions 
taken in London, and tbe world community 
must now work towards the larger area of 
aareement on sanctions, 80 that apartheid 
is effectively dismantled, aod dismantled 
soon. 

MR. CHAIRMAN: Motion moved: 

"That this House do consider the 
present situation in South Africa". 

SHRI B.B. RAMAIAH (Eluru): Sir, 
tbis is a very important subject to which 
the whole world's attention is now drawn. 
In fact. in tbe last few months, we were 
always discussioa this issue; and us our hon. 
Minister put it, at the Babamas, somebow 
our Prime Minister was able to bring about 
some unanimity among the whole Common­
wealth countries, to appoint an eigbt­
member committee called the Eminent 
Persons' Group. Tbey have done some 
work; and as our Minister says, tbey visited 
Soutb Africa and tbey also tried thoir best 
to see what they can do to implement tbe 
sanctions they were all trying to seek. 
Unfortunately, as the recent Mini Common­
w~ahb Summit has SbOWD, not much result 
bas come out of it. 

They also had a discussion with Nelson 
Mandela, a very reasonable person with 
whom the South African Government should 

within the c'ountry even tbouab he was in 
jail ·for 20 years; still be w .. not very much 
prejudiced; be still ftcll tbat tho COWlUy caD 

be able to maintain it and even thO minorit, 
wbites can live tOjetber and have equal 
rights. We can also sec Kenya where fot 
the last 2S years the minority whites are 
able to maintain a very reasooable. decent 
life. Probably, recontly, Rbodosia bad tbe 
same experience; tbey are the Jaracst 
community engaged in agriculture and whites 
are able to bave equal rilbts and they 
are able to maintain dem~r8(;y without any 
problems whatsoever. These are the 
various th ings under which tbe South 
African Government still feels that they C8n 

be able to somehow teach tbese blacks in 
a very unreasonable, indecent type of 
attitude. As I bad just now explained, the 
way in which the blacks' Hvelibood bas 
become so discriminative, schools in which 
tbey have to go and the places where they 
can live, everything bas been so crucially 
limited that there is no alternative except 
they ba·ve to take alternative measures; and 
there is no necessity for them a t all to 
impole an emergency; and they can recong­
Dise tbe present system of various oraanisa­
tions very reasonable, amicable, and tbey 
are willing to support democracy. The only 
thing is tbat they are asking for equal rights 
just like any other D8 tion does where 
democracy exists each individual bas one 
vote-and they elect their own people who 
run the country. 

The people who talk about human rilbts 
like the United States and Britain, I do not 
know what has bappeoded to these people 
in spite of the whole world opposins to it. 
10 the United States, several times tbls 
issue has come up, as our bon. Minister 
b$\S put it, its momentum is increasing mote 
and more to support the stand that we 
have aU to take about the s),stem in Soutb 
Africa. Even in tbo United States, there 
are so many blacks. You can see a Dumber 
of Cbicagos. For example, the Corpora­
tion of Chicago bas got a mayor who is a 
black mao. But there is DO difficulty at all 
f",r tbem to Jive together. Tbey are 
also equally buman people; there is DO 

difference at all; and in spite of aU tbat, 
they talk about tbese, tbiols tbat all over 
the world there .,re people who are trying 
to support tbe South African, roaime. Even 
.... __ • _to . '4.__ ... ____ ... _A I'I"L ....... L ...... ... _..a ...... 
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It.easan are lupportioa South Afdca, you can 
He that people of these countries are oot ill 
favour of it. In the SeDate recontly a 
'committee WJS appointed which opposed 
what Reagan bad been preach ina. They are 
tryiog to support this sanctioDs which were 
Imposed for tbe system tbat is aoios on; 
and these unctions, as b" bas mentioned. are 
Dot only about blntln. system but ror trade 
and various other methods also by wbich 
we sbould be able iO squeeze Soutb Africa 
and bring tbem to a )'eve' wbere tbey should 
come to terms and unt!entand with the rest 
of the world. The only way I,n whicb they 
can be able to do is tighten even our 
independent ZODe eountrie!l and can -be able 
to 'impose a ban eo the things tbat are 
movinl to South Africa; probably that may 
also give some effect. But I do not know how 
far other countries wiU be a+>le to take tbat 
posit:on aDd will be able to =ome to that 
level and restrict the movemeat of the 
vessels tbat 80 to South Africa. But -tbis 
it only one of tbe tbiogs that we can think 
about. As our Minister says, many 
Commonwealth Nations in whioh our 
Prime Minister played an importaot role, 
these six natioDs willingly supported our 
point of view except Britain, 8S he said. 
which is going to make a very minor 
concession which is in no way useful. Evon 
Queen Elizabeth is not in favour of what 
Is being done by the Britisb Government. 
Mrs. Marsaret Thatcher is thinking ontirely 
different. 

:And the people of Britain also, probably 
if you ta·te any majority voting at this staae. 
they may bave a different attitude. But if 
tbe Soutb African .,stom is allowed to 
continue, tben it il loing to be a very 
dangeroul thing. 'Y ou can see that recently 
there wo,e raids on 'nejgbbouriol couDtries 
wbicb is ,very dlarmful aDd it is agretlion, 
and ",OUlta we .bould ,baM takeo a "serious 
view ,(Jf it. stiU we .are krioa ,to lee wbether 
we .will, be. able _ ocgotiate aDd brins this 
to a "asooable tle¥e1 10 tUt.we..caD briOI 
it-to ·tbe ,table fQr .discUllion and under· 
8taodiOS. And,.IO far. evOD these efforts 
have Dot belped IUS. lbere m., b~ another 
alternative, I '(eel. by ,c;ontroHioa the lold 
priee. If the bia couotri. ,can otTer to 
cooperate. aDd tbe aoJd price caD be 
reduced subltaaually Ilow. ,.but .1 ,do 1lOt 
• ,~. ___ .~........, ~"'...JI-., - - -,.. ~ ......... ... _1:'.."",,". A 1 .. ~.!111."" 

altuatioD. T~.4t i,t lbp p:aeJor, U~ \YJl.i" 
South J\frJc. ~s ~~ abJe t9 cAny~l.~ 
tbeir positioo is stroog. If tbe price of aold 
comes down. wbat is goioS to bappeoo? Wbat 
happened to oil prices? Oil prices have COD)e 

down; oil' and coal bad come d~WD. If )'~u,~&o 
make it witb the oil Prices. wby Dot wi,b JI~ld 
If YOU can make tbe position tight, o.r if we 
can impos~ an embargo, then tbe tbiop may 
be different. Even then tbere are Qcher 

I ,,~, ,,1 

trading channels. 

Tbere i8 another tbiokinl. There are 
people who think tbat if Britain 8arees and 
if tbere is a ban. tben tbeir trade .will be 
cbanged to Asian countries like Korea, 
Japan and some other countries. I do not 
think that this will happen. Because, tbe 
world is chanting. Of course, there are 
others who think that tbat will not happen. 
Whatever they think about it, if you think 
that tbis business will be shifted to some· 
body else, it will not be 8 correct attitude 
for ,this cause. ,But while we have so 
many other methods, whatever it is possible 
we are using very reasonable methods, and 
ver', moderate type of system tbat we are 
following and we are not able to come to any 
understandinj. I do not know whetber this 
O~ U oQJ8.oisation or the NAM organisation 
can also do something and even tbough tbe non­
,aligned countries are ~oaqimou81y 8upporinl 
our poillt of view. and Mahatma Gandhi 
was tbe penOD who bad started tbe stru8lle 
about ,abe conditioDs in Souab Africa, even 
after more tban fifty years we are not .able 
,to set any su~cel8ful ,outcome out ,of .it. 

What are tbe otber alternatives ? You 
,think about it. If the nations 8re pot aoios:to 
implement tbe sanctions, some ,people think 
tbat evc,n tbough tbe sflDctions are tbere 
they may not be implemenf~d. prop~rJ.)'. 

,But what bappeod io some other countries? 
What happened in Libya. Poland and 
other countries? If ~be situation c"n wqfk 
,.11 ,to those countries why is it not possible 
in South Afdca? Tba·t is where tbe qlJCJ­
,tioo of saaotioos comea. Some are ~)'h~1 
,tbat it i. difficult ·to impose tbese ,aDotiops 
,aDd tbeoretically :lbey ·may Dot app.r , .. 10 
be IUCC088ful, but wbeD tbey 'were ,Iueceuful 
in some otber place. tbeo why can tbey 
DOt be IUCCUlfui in ,.tbis part.icWar cue 
allO? T.he8e.. tbe warioul ,otOll, t)D 

which w, .... " e. do tOIDJtiOl , •• i,.y. 
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i8 a major tbina is done sincerely then we will 
b~ able to f)'riot tbem'doWn and tbey have 
to 'a.tee for tbe condition, of other nations, 
and tbey will foHow. And I hope with our 
aood support and with our load iotcnriOOI 
from tbe belina,ina aad all tha' we have 
beeo doing in tbis area. we may be able 
to come out successful one day or the 
otber. not too lona-we do not kli()W how 
lona It will take.. But we once apin turn. 
to tbo COul1trits which are resJ)ODsible ror 
this situation. whicb are tbose countrits ? 
Britain. United states, and to some cKtent 
may be Germany tbese are the major 
clutotries respoosible for it. Some of tbese 
c(luntrie! are openly supporting SOLltb 
Arrie'. B',u oaly few people are goinl 
behind tbese people and they are still 
coutUinuing with their support to South 
Africa. More and more people are agreeing 
tliat tbe sanctions wilt be successfully 
imptem-ented and tbing, will go against 
South Africa. Tho,e people who talk 
about human rights should realise and 
see sincerely what they are doing. They 
ate theoretkany talking about it. 

I hope that we will be ab'e to do 
something and Ollr country wi1l be abte to 
achieve the results, what we aim. 

SURI DINBSH SINGH' (PratsPllrh) : 
In its long history, the world bas been 
many forms of domination and many forms 
of oppression but none as abominable as tbe 
racial discrimination. In our life time. we 
have seen racial discrimination practised I'D 

two countrieS-ODe was GermaDY of Adolf 
Hitler and tbe second is South Afri·ca of 
President Botha. To get' rid of racial 
discrimination in Germany, the world had 
to go through tbe Second World War. 
Millions of people lost their I ives and llie 
toss of property cannot be calculated. The 
question that is before us is what will cost 
to end the second racial discrimination tbat 
we see amongst ourselves today. 

rDdi. l1a. played a very important rote 
in aft effort to elim"nate raclBl df~crimatton 
'in South Africa bel'ginning 'rom the Father 
of Our Mation, M!l'h&'tma (J'.'ftdhi, wlto 
'tatted the strug.'e i'o South Africa, to the 
suetesitve Oo¥ernmebts and t'be P~'t 
GOVernment ,arM.,. Jtajfv 'Omdbl, Wbo Is 
cont:inuinl tbe Itt1l,gte from ooftide' South 
Afrioa. -n... ,ftlWer to riota' di-ortmma*,q 

is only ooe aDd tbat is its abolition. There 
eaa b, no compromise. T ..... 'ClIft be Do' 
adjustmetlt. To aboli.b racial' discrimination 
tiM qdettion is whether tlfe world will 
fiftd a peaceful metllod or wbether a more 
violent method Wi!1 bave to be adopted to 
get rid of this ctimc5 against humanity. 
The effort of India and many' other coun­
tries has been to 'try to find a peaceful 
method to transform the ralCiat" minority 
Govctnment in South Africa into a majority 
democratic Government, because it is only 
in tbis manner that we can brio. about an 
cod ~o apartheid. 

I am happy tbat tbo world community 
has been actively engaged in this process to 
find an eod to tbis form of racial discri· 
mination. The United Nations bas takeD 
an active part and has tried to find a 
peaceful soultion to tbis problem. The 
whole NOD-Aligned Movement as well u 
many other countries in the world have 
actively eOlaged in this process. What ia 
the method by which we can find a peace­
ful solution? Mrs. Thatcher said that 
the peacerul solution should be a dialogue. 
We are for a dia1ogue. We accept that 
dialogue ,r1s necessary to find a peaceful 
solution. It is tbwards this objective tbat 
the Commonwealth countries' meetiog 
in Nassau set up the Eminent Persons 
Groul' to try to have a dialogUe with the 
Oovemment of South Africa. Their 
recommendations are embodied in the text 
of tbe Commonwealtb Group that' bas 
met in London recently. And it say. : 

U A t present. there is no aenuine 
intention on the part of tbe South 
African Government to dismantle 
apartheid and DO present prospect of 
a process of a dialogue leading to tbe 
establishment of a non-racial and 
representative government." 

It Is this dialogue whicb Mrs. Thatcher 
recommends, in wb'ich we have beeD 
exploring the possitiiUty of progress includ­
iog the labo'uren of the Bmient PersODS 

Group. But the dialogue in Soutb Africa 
has come again to a deadlock. Tbey say 
lihlt Soutfl Af'Tfea Is ~ot interested in a 
dialoIU_. it hilt ito a.s'fl& "to cha'ftp tbe 
tnestnt S11H1D Of apftdte1tt. Nmv, what 
Is tbe Hcom'm..a't'oD of nits Em inent 

, '~' Gf~' If\Mf , Tii.' ~in,~Pt 
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PerIODS Group·s conclusion is that the 
. absence of effective economic pressure on 
Soath 'Africa and the belief of the South 
African authorities tbat it need not be 
feand roactually deferriaa eMote. What 
tbey have fouad is that South African 
Government is unlikely ,to cbaop this 
system· unless tbero is economic pressure 
on Sooth Af'rica. and tbere is. belief in 
South Africa that tbis economic pressure 
will be applied. And this is all that we 
are askins for at this staac. We know 
tbat it is not an cod in itself 
but it is &0 essential bqioniDI· It 
;s to continue this dialogue, to put 
force behind this dialogue tbat we seek 
economic sanctions. 

I am very .happy tbat tbe Common­
wealth Group meetinl in London bas come 
out witb an unanimous communique except 
for the disapeement of tbe Britisb Govern­
ment repreaented by Mrs. Thatcher. Mrs. 
Thatcher calls economic sanctions 'immoral' 
Tbe other day reading a newspaper, I came 
across an· interestinl letter written to the 
editor which I would wish to sbare with 
this august House. I will read out only 
smal1 portions of it. . It says and I quote : 

"Pau) Kruger once said that one 
who would create tbe future must not 
forlet tbe pasl; we have oonveniently 
forgotten our part in tbe crimes against 
humanity committed in South Africa. 
Compromise with tbe Boers and their 
policies towards tbe blacks became 
entrenched in treaties and constitutions; 
it suited our exploitation of mineral and 
agricultural wealth and provided cheap 
lab,our controUed by crusbina force. 
It Jed inexorably to segregation of all 
the races, to the evil system of apar­
theid, to white supremacy for profit 
and a totalitarian state tbat now threat­
eos tbe proDt it was meant to defend 
and the peace and prosperity of the 
whole of IOlltbem Africa, if not the 
world. 

Twenty-five million black people 
are. ,enslavod by apartbeid today, is 
their forefathers were ea.laftd by the 
firat ,Boers to arrive in ,be Cape in 
1652, over 300 ,ear. BIG. Incompetent 
tD4 ,,_troUt iQtomQtioDl "y • 

... _, •• , .1 "" _ .. ,.1 .. '7' ...... " ... J.. ...... _- .. , -_ , __ ... - _---_. ,." ........ ~ ... 

succession of BtiUab IOVOrDments liace 
1806 were the dir"ct cause of tbis". , 

This is a letter written by oDe Mr. P.C. 
Edwards of Surrey to the weekly Guardian 
of July 13, J986. 

H Mrs. Thatcher feels lbat tbe earlier 
action of British Oovernment in supportiDI 
apartheid was moral, then of course a 
chao,. from tbat would be immoral. But 
I think that the situation from that time bas 
changed very much. Large sections of the 
Brjtish people includiol their leaders, for 
example, Mr. Heatb, the former Prime 
Minister, Mr. Leon Brittan. former Trade 
and luJustry Minister, large number of 
Members of Parliament, larger number of 
peCJple's orgaoi~ations in Britain arc against 
apartheid. They find apartheid immoral, 
Dot sanctions against apartbcid immoral. 
Tberefore, we find a situation in which 
felarettably the United Kingdom govern­
ment led by Mrs. Thatcber is against Dot 
only wor1d opinion, the opinion in the 
Commonwealth, but also a large section of 
the opinion in her own country. Sir, it is 
a matter of lome satisfaction that the rest 
of the Commonwealth has held together. 
In tbis tragic moment when Brita in which 
was the leaders of the Commonweahh bas 
gone astray, tbe rest of the commonwealth 
bas got together to give lead to its people 
and to show to the world that the Common­
wealth bas a view and a purpose. In that 
direction also I would like to mention that 
it also reflects the change in the common­
wealth. The Commonwealth is no lanser 
a British commonwealth. 1t is etablished 
as a Commonwealth of 49 members and 
that even if the United Kingdom talces a 
different view, the Commonwealth is quite 
wmpetont to take a view of jt~ own. It 
bas also demonstrated that it is not a racial 
commonwealth, tbat it takes a Donooracial 
view, that its memb~rsbip is non.racial and 
that it is working OD tbe basis of building 
a homoaenious society. 1 therefore would 
greatly welcome the results of tbo Common­
wealth Group Meeting in London, realisisg 
tbat it was regrettable tbat the United 
Kindgom Oovernmeat st\)od otberwise. 
I should abo like to take this oppor,tunity" co 
conl1'atuJate our Prime Minister Mr. Rajiv 
Gandhi for the very active aDd colJstruct'ivo 
rot, be played in 'br~8ipa about a Commoa .. 
'!-"!!ll ... !lc_!. J!~~.C.~' . W·'~ dj"eront to, tIM 
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United Kio,dom, but· whicb incorl'}Orated 
the wishes of the Commonw_,alth. There 

. are certain ditBculties ttlat certain Mel\1bers 
of the Commonwealth would face if there 
is a total sanction againgt SO,uth Africa. 
He bas cotn~ Ollt to ~ay that the rest of 

. 'the Commonwealth ,and pe(hlpS the inter­
~oational community 89 a whole should 
come to a~sist to ensure that undue hard .. 
sb:fp is a'l.,fded. 

Another point in this connection which 
is made from time to time by the U 11 i ted 
Kiol40m Government and also by Prcsktent 
Reagan and some of his supporters is this. 
They say that the sanction would harm the 
black population df South Africa. We 
had earlier beard such sentiments during 
our own struggle for independence that the 
Indians would not be able to govern 
themgelves aod independence would only 
harm them. Me. Churchill in his infamous 
speech in the House of Commons said this 
and I am sure Mr. Indrajit Gupta would 
r~member it: he was probably there at that 
time. 'Rut it is up to the people of South 
Afriea to choose between the hardship that 
they would have to face under any kinLl 
of total embargo or to live und~r the 
hateful system of apartheid. They 
have chosen to bear fbis hardship and to 
live in freedom and equality. It is not for 
us to say that the hardship would not be 
borne by them. Of course. it would be 
horne by them. Who are we to deny them 
the oppportunity to live in freedom '1 

Another point that is made from time 
to time is that any kind of total sanction 
againRt South Africa would cut them off 
from the rest (\f the world and would· make 
a dia~ue more difficult. f am am:J7ed at 
~uch kind of 8 statement. The British 
Government should realise that another 
conservative Prime ·Minister Mr. Harold 
Macmillan was one of the votaries to the 
expulsion of· South Africa from the 
Commeowealtb. The Principle of isolating 
South Africa was accepted. South Africa 
was tbrown out of tho commonwealth, it 
was thrown out of the United Nations 
Orlanisat-ion. It is not' a Cluestion of 
isolating South Africa, it is' a question of 
tenin8 the racist minority regime in South 

f Africa that its policies are not welcome to 
t.be world, that if it persists' in its policy, 

Blacks it is tho Wbites who will be 
the losers; because what do the 
Blacks bave today? Fifteen per cent of 
the Whiteii lin Sooth Africa have 80 per 
cent of the best 'land aVAilable in 
that oountry and ·70 per cent of tbe 
wealth and income of· South 
Afr~ca, and 85 per cent of others. tbo 
majority of which are Blacks (fWD only 
11 per cellt of the wrost land a.od enjoy only . 
a negligible portion of the prosperity tbat 
they have built. Therefore. they have 
nothing more to lose tban what tbey 
already have been dispossessed. I would, 
therefore, say that the only answer tbat we 
have today to have a meaningful dial08tle 
with South Africa to compel it to . change 
its policy of apartheid is to have total 
economic sanctions against South Africa. 
Then it will begin to understand tbat the 
world community has a view and tbat it is 
willing to enforce on it. In this respect, 
Sir, I whole-heartedly support the action of 
the Government of India. 

SHRIMATJ SHEILA KAUL (Lucknow): 
r..1r. Chairman. Sir, India's iotesest in 
Suu!h Afr lea is very old. Gandbiji started 
his movement in South Africa against tbe 
apartheid. We know how he organised the 
mov~ment against apartheid for the down­
trodden and against racial discrimination. 

The first delegation of the Indian 
National CongreGs went to South Africa 
under the leadership of Shrirnati Sarojini 
Naidu and that was long ago, in the year 
1925. Since then, the Indian National 
Congress sustained its interest in the future 
of tbe people of South Africa and in this, 
the Opposition also took a very keen 
interest a10lli with the rest of the country 
here. Eighty per cent of the foreign 
investment in South Africa is held by Italy. 
Britain, Fraflce, West Germany. Japan and 
the United States, which g;ves them a profit . 
of 20 per cent. Cheap Black labour is 
utilised for this purpose, and if these 
countries withdraw their investments. 
apartheid would col1apse~ These powerfu] 
countries should understand the iquaJity of 
the human race and not allow tbeir material 
gains to overshadow other hUman 
interests. 

The Commonw~a1th couo.tries met at . 
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tsbrlmatl Sbeila Kaull 
Britain to be one with them in inducin. 
Soutb Africa to do some rc-tbinkiDI to live 
• bett« deal to its people. How lona will 
Seath Alrica contioue 10 defy tbe world 
opiaioa? Tbe UDited Natioa. Secretary­
Goaeral aOPOaled to the South ,Africl&n 
OOYOl'8IDODt '0 abaDdoa apartheid and to 
bold talks witb leader. there. Viaorou. 
attempts have been mado to persuade 
President Botha to take notice of interDa~ 
tional opinion. Tbey also adopted a 
common proaratmne of action whicb was 
CODV.,ed to tbe autboritiea in Pretoria. 
It was expected tbat pethaps a dialoaue 
wiU start and there will be suspension of 
violence but nothing of that &Ott took 
place. Instead as they sUlaested tbat 
NellOG Mandela aod other political leaders 
ma, be relealed, more repressive 
measures bave boen adopted by the Pretoria 
reaime. 

La,t week, our Prime Minister, Sbri 
Rajiv Gandhi went to London to attend the 
7 ·Nation Commonwealth Summit to discoss 
tbe situation. The British Prime Minister 
must bave felt isolated "Nhen six other 
members alreed on the measures to be 
taua apiDst Sooth Africa, which were 
lDOoliooed just now. AmoDI them, the 
importaot measures arc : 

(a> a baD 00 new bank loans; 

(b) a baa on import of uranium, iron 
anc! steel. ~oal from Soutb 
Africa; 

(c) withdrawal of all consular facilities 
in South Atrica except for our 
own nationals. 

All the bans were added, besides the former 
8 balls tbat were already there. South 
Africa Govcsrnmeot iasi.tence on contiouiol 
apartheid OD tbe people of tbe land to 
which tbey belone to, and U.K.'. stand at 
tbe mioi-commotlwealtb summit is aU 
abhorrent to us. 

Nn. .wa .... ret Thatcher should reali_ 
that I poowua boat receive. more. than 
wbat it lives. Let ber not be a. partner 
to tbe 8utferinp in South Africa alona with 
Presideat Botbe. The world community 
",qat II" W", '" .. 4 ~o .,.11'*'14 ill 

South Africa by prcsalq the pretoria 
reaime to see the reasoD. 

SHltr SAIPUJ)DIN CHOWDHARY 
(Kalwa) : Mr. Chairman, Sir. today's 
discussion is ab()ut the situation in South 
Africa. We are seeing in South Arrica 
today that tbe movement asaiost apartbeid 
of the people in South Afri.ca-Black., 
otbers and even a sectioD of tbe Wbitea­
bas reacbed a stage where the indomitable 
fighters are too forward to attain liberatioo . ' 
attaID freedom from tbe race discrimioation. 
On the otber side, wbat we see II tbe 
efforts by maoy couDtries in the iDteroa· 
tional forum includiDi 'he Commoowealtb 
to have a dialogue with the Pretoria rcgime 
so that tbey give up the policy of apartheid 
and ensure the policy of majority people 
rule in South Africa tbat has faced with 
frustratioD. Now I what bas been said io 
tbe London Declaration of tho 7 countries 
is this. It gives us a clear picture about 
the situation. It says: 

f'It is tbus clear to us tbat since 
our meeting in Nassau. thero bas oot 
been adequate concrete progress that 
we looked for there. Instead tbe 
situation bas deteriorated'. 

Now, it is further said: 

"We were profoundly disappointed 
that Pretoria bas taken none of tbe S 
steps." 

Still. Nelson Mandela is in prison. A 
new and' more wid ely repressive emergency 
bas been imposed. Political freedom bas 
been curtailed. African National Congress 
and other parties bave been banned. The 
background of this meeting was the report 
of the eminent persons group that it was 
witbin their responsibility to review, to 
alSeiS tbe situation tbat is prevailio, in 
Soutb Africa and now tbo proposed 
~anctioD8 could be enforced. Now wbat 
they bave said bas already been mentioned 
by Mr. Dinesb Singh. They have said 
tbat South Africa is not In a positioD to 
dismantle apartbeid aod tbere is 00 prospect 
of • dialOlue. So wbat we expected rrom 
the London Mioi-.lummit ? It. very 
striDpot Gle8sure la.iDlt Dot 001, apartheid 
reaime but also alaiftst tbe British Govern­
m.Q1 WllQ' Of" pr,Ot~tJD' '0\1 1\>eltiptJ 
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apartheid in that country. There arc others 
allO. . USA t. allo rosP.oDsibto. I am 
bappy that out of 7. Ilx are on one aide. 
Tllat il a very 100d symptom. But what 
we did tbore wben Mrs. Thatcber virtually 
'refused to accopt tbo propositions of 
NASSAU? 

AN HON. MEMBER: You cannot pull 
up their bairs. 

PROP. MAOHU DANDAVATE : If 
you send Margaret Alva, she can do 
it. 

SURI SAIFUDDIN CHOWDHARY: 
Even when, Prime Minister, before going til 
London, even in OUf country, in interviews 
be said that "We do not rule out expulsion 
of Britain,'· We were enthused by that, 
tbat something will happen if Mrs. Thatcher 
denies to impose sanctions against Soutb 
Arriea. Britain is tbe largest foreigo 
investor in South Africa. What is at stake 
for Britain in South Africa is 16.5 billion 
dollars and Britain is the third largest 
tradiol partner. We know tbe history of 
sanctions against tbe apartheid regime. 
What we did in 1946, tbat was taken by 
UN General Assembly in 1962 and when 
UN General Assembly adopted tbe 
resolution for sanction against apartheid 
regime, the Guardian of London wrote: 

"If Britain alone were to apply it, 
South Africa will be in danger of 
collapse. Clearly tbe U.N expects 
Britain to 'live tbe lead." 

It is not the question of today, not the 
question of meeting in London, but it is a 
very 10Dg-drawn stand taken by Britain to 
help apartheid regime in South Africa. 
We know it and when the' meetiDI was 
taking place io LondoD, tbe expectation 
was tbat tbeae people who are meeting 
there will tclke Britain to task. Any way 

. they 3.V~ done a good thiDg and Britain 
was isolated. We aU know that said that it 
is not a question of isolating apartheid 
rcaime, alone tbey are isolated from interna­
tional community but. tbose who 'are, in a 
clandestine melbo", helpiog· them. the need 
or the time is to isolate them. How we 
are lohig to isolate this lady who is 
Jeadiol that country aDd whicb bas the 
trad.tJ,9J.1 ,Qf 4~~r8C7 .~~ who is ~of)'iD8 

everytbiDI aDd' I all . . world opinion' 10 

arroiantJy ? 

What Britain bal -to .. , 'I Tbey bave 
to adopt aometbiol aDd that is iDliaai8caaa 
cosmetic sanuon. Wbat have we said 'I 
Mrs. Thatcher has ,laid tbat tbe baD on 
import of coal, stoel, iron • .ad lold coiDl 
will be decided aJona with tbe EEC 
companies. If they take a . decision ill this 
regard, tben we will take a decision. Does 
Dot it constituto a slap on tbe raco of 
Commonwealth 'I What dilnity remain. 
ror the Commonwealth when sbe laid ·'1 do 
not bother about you. I do care a straw 
for you, for this Commonwealth of 7 or 8 or 
9. Everything of mine depends OD the 
conditions of EEC."? So we bave to tbiok 
about, it and bow daringly tbey are defyiol 
public opinion. For todays discussion the 
immediate background is, of course, the 
mini Commonwealth summit. You bave 
expressed regret. In tbe Mini Summit 
declaration tbe role of Britain bas been 
regretted by tbe States. I understand 
Canada is tbere, Australia is there. But 
even bere the ruling Party Members are 
Dot loinl beyond rearettinl it. It bas to 
be condemned. The stand taken by Britain 
has to be condemned. (Interruptions) You 
bave condemned It? Very lood. I 
appreciate. 

On tbe one side we leO tbe ro)o 01 UK 
and on another side we see the role of 
USA and how they are helping tbe 
apartheid and apartheid as Samora Macbel 

. of Mozambique bas said during tbe NAM 
summit in Delhi. is tbe Nazism of our 
time. What is the situation? In 1983 
US investment- in Soutb Africa reached 
15,000 million doller&. 400 US companiel 
and out of them 60 are his companies. 
They are exploiting South African black 
people-. A~ordinl to UN statistics. in 
tbe period of 1970·80, leading Bank of the 
world supplied 200 loans worth 7000 minion 
doltars to Soutb Africa. Despite UN Arms 
"mbargo-Security CouDcil resolution 418 
of 1977 t it is tbe USA that Is defyiog tbil' 
embargo aDd there are CODcrele evideocn 
tbat in tho name of suppJyiDI arms to otber 
countries, arms arc beiag supplied to South 
Africa. Higb nuclear tecbnotolY is beiDi 
supplied by US A to South Afrita and by 
this metbod they are Dot only belpiol 
apartheid to remaiD io poWer bat also art 

" , /., ;.",,1, ~~ ... ',~,' "~I';l,'~-iI.~~j~~"J~~~~t~~:,'t\:i~~~;11i ... ~"'.;~"'; 
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{Sbri Saifuddin Cbow411ary,) 
.' trylns: to \~ee .tb~it these' . cou'ntri. in, Africa 
wbich have attained liberation. their 
CC900111Y ,sutier,s, .~d ;,:,bat &Oyto .,fri.e. bas 
~;cqme t~e bast;, ~ imperialism to attaok 
the.so newly liberated cquotrM;.~. t1)c frontline 
countries. In 1981 alone Sou\ll Africa 
m,de on an averalC & ve armed, ,&Uacks on 
A,oaola a d~y. It is occupyinj, more than 
so.OOO sq. Icm. of An8ql~Q, teu·itor~. 

Now what should we do, in our 
country? We bavo got another back .. 
Irodod. We havo "suffered and, we raised 
tM' demand to boycott tbe Common,w~altb 
Game.. Does it suit our country that when 
Mrs. Thatcbar denies and so arrogAntly 
rcfoses to accept and when we told our 
play.. that this is our commitment to 
certain principles, tbat after the summit Wf) 

doolare that we are happy that the 
CommQl\wealth will remain togetber and 
wo declare tbat we have DO objection to 
QUMn beini the formal bead of this 
lnstilutioll 1 Why? •• (lflterruptiolts) Expel 
Britain from' Commonwealtb ... 
(lnterruptwns) A good ,feature, DO doubt, 
tbat • Dew kind of leadorsbip as bas been 
daimod by maDY. baa oanorged witb India, 
Caoa"- 841d ALlstraUa. They bavc. tile duty '0 seo that wo are able t.o ta .. e effective 
steps to isolate Britain and USA. How 
they are dependent 00 the Third world 
Qountries we have to setC tbat~ We sec 
~bat in the USA 4 out of 5 new jobs in tbe 
late seventies were dirl'cctiy Hoked W 4th 
foreign trade. 1 in 10 of toe US w,or.k.ers 
in m:lnufacturing jobs to-day aro involved 
in the export trade and 40% of the overall 
growth in US export~ in recent years can 
be traced to the'trade witb less developed 
countries of the south. This I am quotiog 
from an 'LO fea.ture that appeared in the 
Business Standard of 9.4.85~ It is not tbat 
tbey are powerful. Tbc so-called ,poor 
nations-it is they wbo are powerful. It 
is these countries who are etploit us. Their 
survival is dependent 00 U,S. Now, how 
can we take a dtep? In that mini· 
Commonwealth Summit or whatever that 
il calle4-in the Dectaration it is said tbat 
within tbe cODfiocs of the Commonwealth 
aloDo we just cannot do much, but wo have 
tp, 10 beyond, to the international 
~Dl"Dity. Ho~ are we ,IPinl to ensure 
Ulat? Today wei_vo seen tbat six countries 

have declarod sanctioD and thu havo 
appealed to the other Commonwealth . 
countries to do it. But what is the Soutll 
African Government doing? They ~ro 
imposing couDter-sanction on the frootJhu, 
African States. Thoy are trying to subvert 
their economy. Now it becomes our duty 
to see bow we stand by those countries 
in tbe hour of orisia, how we ate able to 
help tb..,m in dispelling or warding 
off the conspiracies of the Soutb African 
regime. 

Another point is tbis. We have tbe 
power with us. We cannot suffer tbis kind 
of inhuman policy that is beioa pnrsued by 
the apartheid regime in South Africa .. We 
sometimes feel helples8 tbat so many 
nations are opposed to it, so many sanctions 
are adopted by different international fora, 
including the United Nations aod still 
nothing happens. Are we really so helpless 
that we cannot do anything; tbat apartheid 
cannot be dismantled?· Now we have to 
seriously think how we can put pressure on 
not only Soutb Africa but on 
America and Oreat Britain, what CGD be 
done. Here one voice has been raised in 
Latin American countries. "Do not pay 
the debt that is there with America, Great 
Britain and other rich nations". Mr. Fidel 
Castro has given this slogan: "Do not 
hand over one trillion dollars in the next ten 
years". We have to think how we are 
gOinl to put pressure OD them. 

PROF. MADHU DANDAVATB: We 
can take the same attitude towards 1M P 
also. 

SHRI SAIFUDDIN CHOWDHARY: 
Acceptiol the Queen as Head of the 
Commonwealth will not solve tbe problem. 
The role of Britain Dot oDly in the context 
of Soutb Africa but also in tbo context of 
our own country is clear to us. We bave 
to take aJead. The point is. bow we can 
take a lead. W 0 bave to inspire tbe otber 
countries as we did in 1946 and also 
afterwards as wo took.a role wben Soutb 
African was e~pcl1ed from tbe Common­
wealtb durjna 'be rcaime of a Tory 
Government. Now, wbat bal anotber 
Torry Government done? Anyway. we 
have to think bow to pu~ prellurc 00 
thom. 
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Wo are P\1rcbaaioa arms from BritaiD. 
They are desperately trying to sell arml. 
Apart from tbi~' tbey have many other 
thinas to all. Tbere are different companies 
like Westmoreland Helicopter. Why did you 
take it? You could say: "If you do not 
impose sanctions, we will cancel tbe 
Westmoreland belicopler purchase for tbo 
ONGCj we wiH cancel the df;als about Sea 
Harriers and Sea Eagle~". Wby sbould we 
have links with them 1 I am 110t demanding 
tbat we sever OUt relations with them. 
diplomatic or any such thioS. But we can 
certainly think in league with other 
countries ... 

MR. CHAIRMAN : Please conclude. 

SHRI SATFUDDIN CHOWDHARY: 
Everyday ha~ ~aid that 
economic sanction in itself is not the end 

. but a means to achieve a particular end. 
Tbe people there are fighting, they are 
sheddinf( their blood. Mandela is in 
prison; so· many otbers are also behind tbe 
bars; and they have been behind the 
bars for tbe major part of their youth .•• 

MR. CHAIRMAN : Please conclude. 

SHRI SAIFUDDIN CHOWDHARY: 
One point moc\!. I have seen, the Prime 
Minister hilS said that any military belp to 
the people is ru1ed out. Why '1 We are 
non~vioJent-; I have no objection ... 

AN HON. MEMBER: Who said? 

SHRI SAIFUDDIN CHOWDHARY 
1t bas come in the papers. We have seen 
that Mugabe bas said and repeated that we 
should form an Asian Africao Defence. 
We are Don.violent ... 

MR. CHAIRMAN: Plc:ase conclude. 

SHRI SAIFUDDIN CHOWDHARY: 
I must tell YOU how tbey are usins this .•. 

17.00 hrl. 

MR. CHAIRMAN : There is some 
time restriction. We will have to finish it 
today and so many lea~rs fr~m the 
opposition have to speak. 

SaRI SAIFUDf)IN CHOWDHARY: 
How is the Botba' Gowmmoat tryio. to 

oxplo,it this particular .. tim ent. this 
particular sentiment of Don-\,ioleoce 1 Our 
country which i. the Jand of Maba tma 
Gandhi preaches Don-violence ar.d we 
belped in the making of tbo film ''Gandhi.'' 
Botba took tbat up. tried 'to sbow it to tbe 
people and told tbem to be non·· violent. 
Tbere are protests from ••• 

MR.. CHAIRMAN : Please reaume 
your seat. Nothing more win ,0 OD record. 
Nothiog more will be recorded. I have 
given you enouad time. 

SHRI BASUDBB ACHARIA 
(Baokura): He is now coocludina. 

PROF. MADHU DANDAVATE 
Instead of suppresing Soutb Africa you are 
suppressing tbe Member f 

SHRI SAIFUDDIN CHOWDHARY: 
I must say that we should not rule out any 
posibility. We must take lead to inspire 
other countries aDd effectively take steps to 
dismantle apartheid. Witb tbese words I 
conclude Sir. 

17.03 hrl. 

(MR. DEPUTY SPBAK'SR In the Chair] 

SHRl BfPIN PAL DAS (Tezpur): I 
fail to understand what was the purport of 
Cbowdhary's speech, wbether he wanted to 
condemn apartheid and South Africa or he 
wanted to bring in somf'tbing else. He 
condemned Commonwealth. I think, in 
my opinion, the recent decision of the MiDi 
Commonwealth is a very big step forward. 
He bas talked of Margaret Thatcber or 
Britain leadiol the Commonwealtb. He 
must read properly that in tbis Mini 
Commonwealth it Is Mrs. Marpret 
Thatcher and UK wbo have been completely 
isolated. You want expulsion. 
(lnte rruptions) ••• 

Mr. Barritter Sabeb, you are 
inte~ruptiDa mOo Dht I do not interrupt 
anybod,. 

MR. DBPUTY SPEAKER: Therefore, 
you address tbo Chair, nobody .HI interrupt 
you. 
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SHRI alPiN PAL DAS : South Africa 
il tbe last resort or imperialism. Tho 
mio:ority rule over majority ta cootinuioa 
tbore. It it Dotbiol but dictatorship. They· 
are ~ommittiQl atrocities, indiscriminate 
killinls and pUltinl into prison a larle 
number of people inoludina loaders like 
Nelson Mandela. 

They have eyen defied United Nations 
and the entire international community. 
But one by one, step by step. white rule bas 
come to an end in Africa. The white rule 
in Rhodesia which is now known as 
Zimbabwe. Angola or Mozambique has 
come to an end step by step. This muat be 
taken note of by people who want to 
support Mr. Botba indirectly. 

They are continuiol ilIesally. While 
miDority has absolutely nO right to rule over 
the majority. South Africa bas 00 legal 
right to continue its authority on Nam1bia. 
Their mandatory authority bas long been 
over. They have,defied United Nations io 
this rcaard. South Africa is tryio8 to become 
a Nuclear Power. God alone knows wbether 
tbey have already become nuclear power. 

They bave become a source of breach 
of international peace in the whole world. 
They have even become aggressive against 
their neiabbours. Soutb Africa and 
apartheid bave become a very dangerous 
type of disease-more tban cancer-in 
international politics of today. 

It was Mabatma Gandhi who was the 
first to raise tbe bauDer of revolt a,aiost 
apartheid on the lOiI of . apartheid. 00 che 
soil of Soutb Africa. Let that be 
remembered. It was not Lenin or Stalio. 
(lnterruptlom ). 

I t was Mahatma Gandhi wbo was tbe 
first mao to raise this banner of revolt 
aaainat apartbeid lona before you woke up. 
IDdia was tbe firlt nation to raise tbis issue 
in the forum of United Nations even before 
Independence. If) am' wrODa please correct 
me. Bven before Independence India Was 
the first nation to rai,e tbjs issuo in the 
United Nations. We are deeply committed 
on this. We want an end to tbis apartheid 
!ystem. 

We ba ve ,Ivett supoort to tbe' ~fricao 
, ...... ,_ _ _ _ '". !".~.~ _ , ... -..... ~ ..• 1'!'a.- . .,."... ""J. 

moral support but also materia' support to 
them. Please tato note of that. 
(Interruptions ). 

Sir, a question was raised tbat we ato 
committed to noo-violence. The African 
National CODgresS and SWAPO are eOPlod 
in a violent struggle. How could we 
support this ., Let ,me educate Mr. 
Chowdharyon thjs. (Interruptions) PJea., 
listen to me firat. Wbat did Gandbiji 8Iy ? 
Oandbiji said tbat a rat bas every fiSh' to 
use violence agatost a cat. He supported 
rat·s violence against cat When a woman 
asked if I am molested by a '8oonda' how 
could I defend my honout in a non-violent 
manner. Gandhiji said 'Use your teeth and 
nails. That is non-violence. So don't 
mis-interpret it.' . 

Therefore, in the situation of South 
Africa and Namibia there is absolutely no 
other way except for the people to go in for 
a violent strugsle and we have to support 
them. 

I welcome the statement made by Mr. 
FaJeiro about the outcome of the recent 
mini-Commonwealth. In tbis meeting 
U,K. bas been completely isolated. The 
Prime Minister bas said that Britain is DO 

longer the leader of Commonwealtb. More 
facts are coming and will come. Please 
have patience. We were tbe first to impose 
sanctions. There was a time when 
Iodia imposed sanctions but China bad 
trade relations with South Africa. 

, 
It is regrettable and condemnable that 

countries like V.K. and USA are whole­
hearted supporters or this racial regime in • 
South Africa. We congratulate tbose 
countries who have joined bands with us jn 

. the Commonwealth to asree to apply 
sanctioD' apiDst Soutb Africa. 

Let USA and UK and Mr. Botbi know 
that' the days of imperialism' and colonialism 
are over. and they would. not stay there 
(or too long. The freedom struggle of the 
black majority against tbe' white minority' 
has streamroned the conspiracies and 
imperialist designs in Soutb .Africa. as I 
have already mentioned. It must and sball 
.ucceed in South Aft;. and Namibia. It 
cannot be stopped. Let Mr. Botha "and 
h.. MHnn. .......d t"A ",.-1.1, .. ". ftft tM.,. 
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and bebave accordiDgiy. Eitber tbey should 
voluntarily surrender or tbese mighty forces 
of freedom fighters and the entire world 
will c.ompel them to 80 out of South Africa. 
History cannot be stopped by anybody. 
History bas its own course and it will follow 
it. course; it, has followed its courso all 
these years. In the last forty or fifty years, 
particularly after India became independent. 
one by onc. many countries became 
independent. It bad its effect the world 
over. That is the process of. the history 
and tbat canuot be stopped. It could not 
be stopped in Indonesia, it could not be 
stopped in Angola. aDd it could not be 
stopped in Mozambique and it cannot be 
stopped in South Africa. They are bound' 
to succeed and we have to give mora) and 
material support, and as my friend, Shri 
Dincsb, Goswami said, end this problem 
through negotiations. as far as possible. We 
have to usc all the weapons. 

I would like to emphasise on one aspect. 
More important than tbe outside pressure, 
it is the pressure to be built up inside by 
the people of South Africa themselves and 
we have to lend our support to them in 
their struggle both mora~ aod material. 

7.11 hrl. 

(MR SPEAKER in the Chair1 

SHRI S.. JAIPAL REDDY 
(Mabbubnagar) : Mr. Speaker, Sir, 
Apartheid is the greatest mora) issue facing 
the mankind today' next only perhaps to tbe 
nuclear armament. I do not want to 
indu180 in inanities, but the most tragic 
ironical aspect of tbe situation is not merely 
the inconceiveable inhumanity of the system. 
but the strange and inexpJicable kind or 
helplessDess of the ,humanity to prevent it. 
How do we SO about meetiog the situation? 
That is tbe question, I think, to wbicb all 
of us IDu.st have to address ourselves. The 
helplessness bas been arising mainly from a 
kind of complicity of the two leading 
members of tbe western alliance, namely 
tbe United States and the Great Britain. 

At bal been pointed out earlier, . tbe 
United Natioo8 passed a reaolution· way 
blck iB 1962 callina for Qniversal mandatory 
---"""'It- ... «tr.tlnna. TwentY-five YRQ.blU,. 

, , 

since elapsed. The .ystem became more 
oppressive and heJplessness also appears to 
be increasing. The ar8um~rils advanced. by 
President Reagan 81ainst economic sanctions 
are ratber stranle. Relaao appears to thint 
tbat sanctions from bis point of view would 
be quite affective against Libya, against 
Nicargua and aaainst Vietnam. But be 
somehow tbinks tbat sanctions could be 
counter-productive only in South Africa. 
Sir, recently. I was shocked when. Reagan 
described tbe African NatioDal Con,ress 
outlawed io South Africa as communist and 
terrorist. I am amazed at this kind of 
tendency on the part of Reagan and friend. 
of his ilk who see a communist behind 
every bush. 

SHRI 
(Jadavpur) 
communists ? 

SOMNATH 
What is 

CHAITERJEB 
wrong with 

SHRI S. JAIPAL REDDY: I am not 
finding any fault witb the communists. I 
am onJy saying that al1 tbose who fight for 
their liberation or independence are not 
necessarily communist •. 

'foday. Margaret Thatcher hal been 
isolated not only in tho Commonwealth. I 
find her beiDg isolated in her own country. 
But, of course, she is unrepentant. Tbe 
argument is that the sanctions would hurt 
the Blacks t It is a very strange argument. 
more particularly when tbe Blacks are 
prepared to sufJ'er the Joss that may accrue 
to tbem from tbe enforcement of the 
sanctions. The British Government was 
setting a lot of store in the Mission of -
George Howe, which was destined to be a 
failure from tbe beginning. It was boycotted 
by all the African leaders. even by 8uch a 
moderate leader as Bishop Desmond Totu. 

India for its part Sir, did weJl in 
boycotting tbe Commonwealth Oames. But 
I would li1ce the Minister of External Affairs 

, to tell us as co why India was not tbe first 
nation, but the twenty-fourth nation to have 
;lone tbat. 

SiT, it is beertenln. to Dote that tbe 
Black. themselves witbln Soutb Africa bave 
intensified tbeir 8tfuglo and tbe effects of 
their iDtcnao strunte are beiDI teolt by tbe 
. WJ»1!!." ,~!'!~~:, 11l<~~~~~If', •. """1 ,tM, <J;:r.~'. 
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t~. you find a mlnoriry of Whites 
deveJ()pfna a liberal outlook. 

As is known to all of us. the Frontlino 
States which are often exposed to raids by 
South Africa are in need of wide-rangioa 
assistance. Are we prepared to exteDd all 
klnds ot asatstancc to tboso frontline 
Stites "1 l r woutd like to know from tbe 
001emtnettt' as to wbat assistaaee tbey have 
been ,ble to render and as to what 
dliStance we propose to render in tbo years 
and tnOfttbs to come. 

Sir, I welcome the mandatory. economic 
sanctions tbat have been approved by the 
six of tbe ,even nations tbat met rocently 
in London. But tbeyare lood as far as 
tbey 10 and tbey do Dot go far eDough. I 
am Dot saying that BritaiD should be 
expelled from the Commonwealth. I am 
not saying that we sbould sever our relations 
either wttb Britain or with the USA. No 
country in tho world can sever relations on 
tbe basis of an Issue. But Sir, 1 have one 
lugestion to make. It is Dot the 
Government 01 Britain Ot Govern­
mOtU of tbe USA wb4cb is deaJioa with tbe 
Botba retJime. The multi-nationals based 
io Bri.io and USA are dealing with South 
Alrial. The quettion today is whether 
Iodia, along with other Commonwealth 
COU~trie8 Is prepared to sever its links with 
all sucb mulU .. natioJ'Jat companies that are 
dolftl trade witb Sooth Africa. This, in 
my vi~w, Will be a very effective and devas­
tatitrg WftllJbft. I ..,oufd like to lenow from 
the Governnteftt wbether the Government 
is prepared to adopt thts weapon. 

MR. 8PBAKBR: Now Mr. Swell-five 
minutet. It hn to be OYer by 6 O'clock. 

SHRI 0.0. SWELL (Shil1ong): Give 
me a little 1I'IOrt t'me, Sir. 

Mit; S'EAKEIl: You just summarize 
what (bey have aald. .~d put them in . a 
compact form. 

SH&I 0 .. 0. SWiLL: KiDdly recooaider, 
Sir. I Jaa yO a ;Iort ef .SbiDlS to II,. 

The tirst tbiaa I would like to lay is my 
aDDN~oa, CD my frJoad .1Wqa,do, d1t 
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Minister ot State for Exteroal Airaira for 
having lost no time in bringina this M~tiOD 
before the House. He came back from 
London only' yesterday; and today, the 
Motion is before us. 

The relevance of tbls discussion is tbis : 
our team led by our Prime Minister had 
played a magnificent rote in the Mini 
Summit in London. We bad not deviated 
from our declared stand. We bave stood 
firm. we have been able to get two White 
~o~ntries along with us in everything. But 
It IS necessary that this message should go 
that not only tbe Government, not only tb~ 
Prime Minister, but the whole country 
expresses its stand and support through this 
House. And tbis is what we are going to 
do today. 

I believe that at the end of this 
discussion you Sir, as the custodian of tbe 
feelings, of the wisdom of tbis House, will 
come forward and summarize the 
discus~ions and try to put words in any 
form, In the form of a Motion, in the form 
of a Resolution-it does not mattt'r-which 
would send a message from here to the 
whole world. as to where we stand. 

It is ea~y to be somewhat pessimistic 
about the outcome of the London Mini 
Summit meeting. in the sense that there has 
been no unanimity. in the sense that Mrs. 
Thatchar had dissociated berself from tbe 
decision of the majority of the partiC'lp8'nts 
in the Summit. She bad gone a step further' 
and bas been somewhat supercilious, some­
what contemptuous of tbe decision arrived 
at by the Six, when she said tbat what 
Britain can do to bring about a change in 
So~tb Africa-even with a very· limited 
deCision-would have much more ·cft'cct tban 
aU the decisions taken by the six countries. 
And tbe President of South Africa had been 
quite cock-a-hoop with tbe decision of the 
Mini Summit. He thought that be would 
Dot be affected in any way. As a matter of 
!act, he bas become more militant, and 
Immediate1y after the decision in LondOn 
be had lone Oft some kind or a tetaliato',; 
aotioD I.afntllt the (ron tier S'tates: against 
Z~mbia, against Zimbabwe. by levying some 
kmd of taxa,tioD on IOOds that f)ISS ,thrt'fugb 
Sooth African Port's to Zambia and 
~we. This il the lituatiob. Now it 
II ~ thAt Wl!·~ ,.1,.." ,,"fl .. A olJAru 



' .• " Matlon Il,': PrtMe"t SRAVANA '16. 1908 (SitKA) S/~$I"''''in:,S.outh ,A/,.I,a )86 

.,wba t .hey are doios. I t is good to be more 
clear 'beaded; it is good to realise that w.e 
are up against a problem and we have to 
work against it. I say on my part that the 
outcome of tbe mini Summit in London has 
been a success., If you look at the 
'declarati~, there has been a progression 
from !What they decided in Nassau and what 
tbey decided in LonJon in the mini Summit. 
In Nassau, they spoke only about ban on 
JoaD ,to South Africa, about ban on the 
purchase of ' ,Krunaeraoo8, about ban on 
lovernment fund'Dg and trade missions. 
about ban on the sale and export of 
computer eQuipments to- South Africa that 
can be. used by security forces, ban on 
contracts and sale of nuclear goods, ban on 
sale of oil, embargo on export of arms etc. 
This was decided by Nassasu, but in 
London, they have gone many steps further: 
ban on air link with South Aflica, ban on 
investment and re-investment, ban on 
import of agricultural products, termination 
of doub1e taxation, termination of govern .. 
ment investment in trade in South Africa, 
ban on government procurements. ban on 
government contracts with majority owned 
companies by South Africa. ban on 
promotion of .tourism and ban on all bank 
loan to South Africa, ban on the import of 
uranium. coat, iron and steel in South 
AfricR, ban on all Consular establishments. 
Now, this bas been a distinct progress 
aar~ed to by these countries; and even Mrs. 
Thatchor, despite her obstinacy has seen 
reasons not to be obdurate; in that, she bas 
agreed to some kind of voluntary ban on 
investment in South Africa, voluntary ban on 
promotion of tourism and to go along with 
EEC in the case of import of coal, iron and 
steel and uranium. 

SHRI S. JAIPAL REDDY: What iCJ 

voluntary ban we have not been able to' 
understand' 

'SHRI O.G. SWELL: The outcome has 
not been' such a disaster. Despite her 
obstiftacy •• he bas been shame faced enough 
to see logic., Now, I lVould say this;. It 
has not been a disast~r. 

,SHltl SOMNATH CHAITERJEE : Are 
you '88 tisfied ? 

SHRI O.G. SW~~,;. ~ .~, not la~io.~. 
. The outcome" pf. ;~~J this fs: a. coU~~e of 
Britain undet . ~~e JeadersJ,lip 0(, Mrs. 

( (", " • ~ f • ~ .. I, • 

Thatcher, a m~ral and politlcpl coJJapse;llt IS 

not 'only the isolation, if y'ou'" think about' 't. 
Wh~t has Britain 'been reduced to \wftb Mrs. 
Thatcher and her atthude .on tbis'''que$tion is 
that she has not only lost 'leadership or tile 
Commonwealth, but she' has become some 
kind of a puppet tird to. the apron~ '~tiDgS :of 
the EEC and the United States of America. . 
She has reduced 'her country to this poSition 
tbat she is a puppet tied to aprQD, Iti",. , of 
the EEC and the, United St~tes. In Ame(¥=a, 
today, even Mr. Reagan is be'ing barracked 
because the Urtited States is thinking in 
terms of passing a res.olution by· two-tbi~4s 
majority to compel him to impose sanction 
in South Africa. In atl this India 'bas been 
the leader, our Prime Minister has been the 
leader. Soon it may be possjble for the 
whole of the intern,ational comqluoity -to 
come round and, if it comes round, we hope 
that the present South African regime \v'j1J 
come to an end. 

[ 7rans/allon] 

*SHRI A.C. SHANMUG AM (VeIJore) : 
Mr. Speaker, Sir, on beha1f of the 
AJ A.D.M.K. J rise to support the Motion 
brought forward by the hon. Minister of 
State in the Mioistry of External Affairs, 
Shri Eduardo Faleiro. Sir, we appreciate 
tbe action taken by our hOD. Primo 
Miuist.er, Sbri Rajiv Gandhi, in condemning 
the apartheid whicp has been practised in 
Sou.th Africa. Vw herever apartheid is practiced 
in any part of the world, our hon. Prime 
Minister will always rise to the occasion 
and come forward in support of the affected 
people. Sir, in the 7 ... Nation Common­
wealth Summit held in LondoD recently, 
our Prime Minister has been able 10 lDuster 
support to isolate the UK and· its Prime 
Minister, Mrs. Thatcher. In the Summit. 
six Nations recommended inposUfon of 
economic sanction against the 'Pretoria 
regime. But tbat was rejected by . the UK 
Government. Sir, l would Uke to ask tbe 
Government whetli,r it is necessary fot tbe 

,UK. to continue as a Member in tbe 
CetmmonwcaJth. Nations. 

• The 'peach was orifinally delivered in 'Tamil~· 
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"fSbrl A.C. ~baDmu .. ml 
Sir, our Prime Mioistcw, Sbri Rajiv 

Gandhi. hu been able to live a wide 
publicity to tbe world tbat India is always 
alainat the racist reatmc io South AfrWa. 
OUf Prime MiDi,ter is a areat leader in tbe 
world. It i. Dot 80 easy for a leader to 
condemn a nation in public. apinst its 
uDciviliscd policies. In tbis context, I 
would like to point out that the British 
ruled India for 200 yoars and at tbat time 
we were treated as slaves. Now, because 
of tbe steps taken by the. hone Prime 
Minister, Shrl 'Raj tv Oa~dbi. Britain is being 
isolated and tbey now look like slaves in 
the eyes of the world. The father of our 
'Nation, Mahatma Gandhi, started the 
freedom movement 10na back in South 
Arriea. He bad undergone so many 
difficulties and untold sufferings in Soutb 
Africa for the cause or freedom movement 
there. We are surprised how Mrs. Thatcher 
bal forgotten tbe bistory. particularly the 
freedom movement started by .. the Father of 
our Nation against the South African 
regime. long time back. 

Ano ther point I would like to place 
before this august House i~ that under the 
larb of supplying arms and ammunitjons 
to other friendly nations, the arms and 
ammunitions supplied by tbe UK and the 
U.S.A. are actuaJJy finding their way to 
Pretoria Government in Soutb Africa. We 
sbould take all possible measures to stop 
supply of arms to South Africa. Tbe 
suPPly of arms in a surreptitious manner to 
the Pretoria regime by tbese two countries, 
namely. the UK and tbe U.S.A. clearly 
shows that they are 8aainst those countries 
which condemn apartheid policy fonowed in 
South Africa. 

Sir, in the recent Press Con-
ference held at london our Prime 
Minister made our policy clear and tbe way 
he answered the questions put to him by 
the Press shows his sagacity and maturity in 
world polities. He hal) also made it clear 
tbat it would be a great 108S for the UK 
Government and Mrs. Thatcher I' they do 
not join us In condemning the Pretoria 
rellme In South Africa for' tbeir apartheid 
policy. 

Sir, .bite appreclatiol the action taken 

and tbe Indian Government with reaard 10 
South African regime. we would also 
approciate if the same action is taken witb 
resard to Sri Lanka. I therefore request 
,all the hon. Members of tbis House, parti. 
cularly all the party leaders in tbis Ho·use, 
to bring forward. an unanimous Resolution 
Uke the present one. condemning tbe Sri 
Lan'lca Government for tbeir continued 
policy of genocide of Tamils there. The 
Government headed by Jayawardene. in 
Sri Lanka should be exposed. # We should 
all come out openly in condemning the 
countries like Israel, Pakistan and tbe U.S.A. 
who are supporting the Sri Lankan Govern­
ment and also supplying tbem arms and 
ammunitions for massacre of the poor 
Tamils and the civilians there. I hope and 
I am sure the Indian Government will not 
hesitate to come forward and save tho 
Tamils in Sri Lanka. I thank you Mr. 
Speaker. Sir, for giving me this oppartunity 
to spes k on this Motion. 

(English] 

SHRI RAJ MANGAL PANOB 
(Deoria) : How tragic it is that a country 
which has buHt up a history of glorious 
tradition now stands condemned. It is not 
only South Africa that is being condemned 
by the world community, but along with 

,South Africa Britain is also being con­
demned. In this age when the whole world 
is witnessing the end of imperialism, 
colonialism and all kinds of racial discri. 
mination, now one country in the name of 
South Africa is standing forth to have this 
menace of apartheid. The whole world 
community bas been condemning it. Our 
Prime Minister has played a brilliant role 
in assessing tbe wbole situation. It· is 
onl8 through bim tbat Britain bas not been 
eliminated; otherwise, tbe mini summit 
conference' of the Commonwealth would 
bave expelled Britain. To tbat extent ber 
reputation would have been absolutely sullied 
When the Commonwealth countries have 
imposed sanctions against South Africa, 
one question arises out of it. If tbey do 
not prove effective, what steps the CommoD­
wealth countries will subsequently think to 
impose against South Africa whose tenacity 
is known so much so that for tbe last SO 
years we bave been witnessing that these 
bas been no cbange in their stand taken OD 
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father, Mahatma Gandhi" wbo initiated hi. 
wbole compaiSD from Soutb Afra and 
all the otber countries subsequently lot 
independence. tbat South Africa still 
remains tbe victim of apartheid ? Tbe world 
communhy bas to find out some viable 
alternative to see what next could be done 
if sanctions fail. If these sanctions do oot 
prove effective, naturally some kind of 
moral boosting for those people who are 
fighting against apartheid will have to be 
made so that they do not get demoralised 
and they may stand against tbis menace of 
apartheid. If we do not do so, then South 
Africa which has so muc,b of protentiality 
and so much of resources tbat it could 
sustain itself for years to come and the 
frontline states may suffer against these 
sanctions. Today we have seen that S0uth 
Africa has imposed many s:lnctions against 
frontline countries. If it is so, naturally. 
tbe world community bas to think what 
further action ha.s to be taken under that 
situation. If we do not do that, the.l there 
will be every danger that all our efforts all 
our energies and all these resources tbat 
we have spent all through these years at 
this menace will go waste. My appeal to the 
world community is that we have to think 
of some kind of a via media so that we may 
fight not only apartheid in South Africa 
and succeed but fisht against the abettors 
of apartheid. If we do Dot give this moral 
and financial support to tbose countries, 
naturally our fight against apartheid will 
not be appreciated by tbe posterity. 

I very much appreciate the speeches 
of my firiends who have spoke. 

SHRI BALWANT SINGH RAMOO­
WALIA (Sangrur): Sir, in brief 1 want 
to say on the subject that fundamental 
rights are not only being dc'nied in South 
Africa but reisn of terror bas been let lose 
OD the peace-loving people of that country. 
To our sad disapPointment and anger, some 
western countries who, on the one band, 
boast of being tbe champions' of democracy 
ill tbe world and claim to talk about 
~ivilisatioo as their monopoly, are support­
iog these inhuman action of the government 
~f Soutb Africa. 

, Wben we oppose aDd figbt agaioit 
domInation and opp,ression, we arc just 
marehiDI with the caravan of tho heroes of 

his tory. J t W.I due to total tupport or 
our people wbich· could enable tbe Prime ,. 
MiDister to play.a vital role in tlol_tiDI the 
powe, luI patronl of Soutb Africa. I mean 
to preslurise tbem. So, -I congratulate the 
areat people of India and the bon. Prime 
Minister both for isolating the British 
Government which was giving total support 
to tbe policies of apartheid of South 
Africa. 

In my view, the imperialism, fascism 
and the forces of domination are fiahting 
tbeir l~lSt battle in Soutb Africa. Black 
brethren are not fishting for majority rigbts, 
they are fighting for equal rights and 
complete democracy io that country. South 
Africa bas got notoriety of beiDa the symbol 
of fascism and sanctuary for killers of 
freedom fighters. South Africa has become 
a serious cballen&e to the civilised world. 
We should not only isolate Soutb Africa 
but also her mentors USA and tbe British 
Government. 

Once apin we all extend our total 
solidarity with tbe fightiDI people of South 
Africa and I will also request for a resolu­
tion to be brought through you, Sir, to 
extend and praise the figbt of tbe people in 
Soutb Africa. Thank you. 

[Translation] 

DR. O.S. RAJHANS {(Jbaojbarpur): 
Hon. Speaker, Sir. as time is short I would 
confine myself to two or three points only. 
Bminent persons group had stated in ,bo 
last paragraph of its report tbat if apartheid 
is not abolished in time io Africa then there 
will be more bloodsbed than that witnessed 
in Second World War. Tbe E.P.G. bas 
riahtly made this statement and Sbti Rajiv 
Gandhi bas reiterated it many a time. 
He has appealed to tbe 'tntelJilentsia 
of the world to think whother the 
end of the apartheid will be brOulht 
about in a pc ace ful way or io a violent 
maDDer. Apartheid bas to 10 buc tbe 
question is bow and wbon it will 10. 

Apartheid il Dot lOIDethioa Dew but 
it is a century old problem. Wben lOki 
was djscovered in Joban.bera in 1986, 
the handful of . Britiaben subjected tbe 
local black_ to tbe 'WOnt type of exploltltlOQ 
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[Dr. '0.1. 'Rajtsan.} , 
and fareea' them to liv6· like' animals. When 
tbo' Dritisbers. left in' 1910 they did Dot 
transfor power to the blackS there, who 
were in majority but to a small'number 
of ~bite people. Wben" the National 
p"'t.y caa;ne into power in 1948, then all 
limits were crossed and apartheid was' 
imposed so nublessly tbat tbe whole world 
was sbaken. Sir I mean to say tbat 
apartheid is not a day old problem. If) the 
recent ycar~ Sbd Rajiv Gandhi said with 
att tbo emphasiS at his command to reso'ive 
tbis problem of apartheid. No otber 
leader of tile world bas advocated tbis 
cause in a more emphatio' manncr. So, I 
request my friends in the opposition to 
bave patience because it is no mean achieve­
~ent that Shri RaJiv Gandhi isolated 
Britain in the mini-summit. No one could 
eV~f think or it before. The tnost important 
tMng I want to point out in this regard is 
that'ttle day rcpoti of tt.e Eminent P~rsons 
Group was presented, the Botba 'regime 
declared emergency in South Africa. No 
otber country in the. world bas witnessed 
such type of emergency. The world is 
getting not a single news about the country. 
Tbe newspapers tbere are leaving blank 
their editorial columns. The journalists 
from other countries' are treated in an 
inhuman way. There are all sorts of rum our 
about the number of blacks killed there. 
Some guess it about 2000 and some say 
that about 4000 blacks have been killed. 
Atrocities being perpetuated there have 
c·rossed all' limits. Alongwitb apartheid, 
tbe Jcmergcncy imposed thero on tbe 12th 
:June also deserves to be condemned. 

... 1 u:avc) extensively to the rural areas. 
The r.u'ral people even in our country do 
Dot know about apartheid, froot-line 
couDtries and Namibia. Everyone in our 
,country should have conie forward and 
raised his voice for the freedom 'of South 
·Africa. I appeal to members of all parties 
to apprise tbe people of the problems of 
South Africa, Namibia aDd front-linc 
countries, Tbe peop.le of South, Africa 
best U{) tbe people of the front-line countries 
and we rem,iD silent. It is correct tbat the 
lovernlllOat rai_ its voice but otber people 
do. not raise their voices. I want· that 
re,golutio.os from blocks and villaaes expres­
si os solidarity with the O"I)fessed people of 
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so at to strettatbea its heche But it is 
uufodunate· that tbe 'people . of our' 'CountrY 
do· Dot eyen know, clearly abotst' tbl. 
problem. They do not understand tbis 
apartheid policy,. I want tbat atrona 
public opinion on this matter be '·generated. 
West Germany and israel have their vested 
interests there. Israel is getting uranium 
from South Africa and making nuclear 
bombs. The problem is not so easy as it 
looks but is very complicated. 

In tbe cod, I request that the HoUle 
should unanimously pass a resolution to 
support .the action being taken by Prime 
Minister. Shri Rajiv .Gandhi in this regard 
and strengthen his hands. With these words, 
I conclude roy speech. 

[English I 

SBRI DINESH GOSWAMI (Guwa­
haH) : Mr. Speaker, Sir, tbe House is in 
total unanimity today to condemn the in­
human policy of apartheid and expresses 
its solidarity with the great freedom-fighters 
of South Africa. It is no wonder, Sir, that 
we feel emotionally involved with the 
problems of South Africa for two reasons. 
Apart from tbe gross injustices' being meted 
out to the black people there, the fact 
remains that. even during our freedom 
struggle we considered that our freedom 
struggle is not on1y a struggle to liberate our 
country bl\t it is a part of the global 
struggle against imperialism and colo­
nialism. 

Sir, Gandbiji started his experiment of 
Truth and Non-violenco in South Africa. 
How as an Indian we can feel tbat that 
experime.ot bas succeeded till the South 
African people are liberated from their 
bondage? So, Sir, this is not an occasion 
when we should discuss - or time d'oes not 
permit us to discuss-var~ous atrocities 
committed' over tbe black majority 
population there in South Africa. In fact, 
Sir J I believe, in a not distance day when 
South Africa win hecome (ree, our first 
future generation wiJI find it bard' to beJitve 
that at a tlme· when men crossed tbe 
frontiers of space, wben ·men ma~tered 
different kinds of scientific knowledse. there 
was lucb a regime wb~h could perpetrate' 
sucb a crime merely because people bad a 
differeDt colour or skiD tban the oiber~- I 



'also find it very difficult to comprehend as 
to how in a country Uke tbe United States 
of America which 100 years ago fought the 
battle for tbe abolition of slavery and even' 
went to tbe extent of a civil war, but 101t, 
OD4 of its most illustrious President!, tbe 
Government is 'today supporting tho worst 
kind of slavery, because apartheid is tbe 
worst kind of slavery bellied on the concept 
Ibat a nlao because he bas a white skin bas 
the rigbt to rule over a perSOD witb black 
skin. I find it difficult also to believe tbat 
a country like Britain which gave to tbe 
world tbe concept ·of one man . one vote is 
supporting the denials the same to tbe South 
African population and bow Britain bas 
behaved in the mini summit is well-known 
to tbe· world opinion today. 

Sir. I elm bappy tbat the same experi. 
ment of Nassau was Dot conducted in 
London because in Nassau Summit 
compromises were made in order to get 
some unanimity or consensus. Today 
Britain stands isolated and the rest of the 
six nations have taken up or have expressed 
their own position in clear and unequivocal 
terms.. Tbis is Dot an occasion that every­
wbere we sbould debate in depth whether 
Britain should be ex. pe lled from tbe 
Commonwealth, but I believe tbat if a 
demand comes, and in fact ODe of nly 
esteemed friends has made such a demand, 
this demand also requires some 
consideration. In fact I can point out-, 
(Sir, under tbe rules I am not allowed to 
use tbe name of the Pres.ident), . but I think 
I am within power to use tbe name of the 
Spoakor in a debate. Sir. you, wbile 
prestding over the Parliamentarians' Meet 
on apartheid, vory clearly said tbat if Britain 
takes up a p.osition which is against the 
world opinioD. tben we should think in 
terms of expelling Britain if necessity so 
arises. I would only say this much, Sir, 
that I do not know how much wealth there 
is in C()m'monweaith today, but it seems 
there Is nothing common in Commonwealth. 
We cannot be a member of a club if that 
club continues to support the inhuman and 
arcbaic policies .•• 

MR. SPEAKER: It is not tb'e club 
whicb is supporting ••• 

SHRI DlNES'H OOSWAMI : Tbat is 
wby 1 am saying, Sir. ' Bither that member 

must go out of the club or we must have to 
think in terms of tevfewiul' our position 
with that club. In tact, tbis point was also 
put to the leader of tbe SW APO wben be 
came here and 'be said, 'Why lodia should 
think in term. of qu.ittiDI tbe Common­
wealth ? If somebody should quit 
Commonwealth, it is Bt.ltaia . becau .. 
Britain is the guilty party. 

Sir, I do not want to take much of tbe 
time. I believe that apart from passing a 
resolution-resolutions bave been passed 
times without number in the United Nations 
and ba ve been ianored with iDilpunit)' by 
South Africa-I think we should have somo 
posi tive thinking in terms of some positive 
measures. 

I would like to conclude by givins some 
. of my own suggestions.' One, of course, is 
tbe building up of aD international opinion. 
I believe there should be more communi­
cation amongs t the parliamentarians of file 
world. Sirt I believe a larae number of 
Senators and parHameDtariaos both. of UK 
aod USA do not go on tbis issue witb their 
Government. either Reagan or Thatcher. 
We should have more commuoications witb 
them so tbat t here can be an unanimous 
opinion of the Parliaments. We Mould 
help tbe fighting people, the struuling 
Soutb Afrkan people, witb men and 
material. and we should have increased 
economic ties with the frontfine States and, 
Sir, the pressure for release of Nelsen 
Mandela sbould cantin ue. 

I will conclude by quotins Nelson 
Mandela from one of his own speeches, in 
which be took a quotation from Panditji 
from an article entitled From Lucknow to 
Tripoli. Nelson Mandela say. : 

., You can &eo tIlat 'thor. i. no easy 
walk to freedom aoywbere and. man), of 
us shall have to pag tbrouab tbe vaUey 
of the Ibadow or death apia aDd ...uD 
before we re4(;'h &lae mountain tope of 
our d08iroa". 

In fact. tbi. sentouce, 'there i. De any 
walk to freed·om •••• was uted b1 PanditJi. 
And Nelson Maodela', determiDd voice 
tbunder. : 
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uDanaers and difficulties baYe not 
deterred us in lbo pasl; they wUl Dot 
friahten us DOW". 

And I am sure that tbo boroic spirit of 
Nelson Mandela who for 2S years DOW be 
has been in jail. and thousands of atrus.Uns 
South Africans will ODO day liberate tbe 
South African peoplo ftom the bondage 
wbicb they have so intensively suffered. 

SHRIINDRAJIT GUPTA (Basirhat) 
Sir, tbe people of the world are confronted 
with an international outlaw, aod it would 
be idJe of course~ to think tbat tbey'are 
soinS to change their policy or tbeir stance 
easily. Let us, for tbe time being, not 
speculate, Sir, on what is Moina to be tbe 
impact of these sanctions OD which tbe six 
Commonwealtb nations at Marlborouah 
House decided recently. Today, at 12 
O·c)ock, I think, radio news bas broadcast 
lbat after soing back from Londoo_ tbe 
Canadian Prime Minister bas said tbat, if 
aoccssary, they will sever their diplomatic 
relations with Soutb Africa and recall their 
Ambassador. They still have their 
Ambaaaador tbere. But any-way, the po)ot 
is that the international outlaw, whom we 
arc o&btilll or trying to flgbt. is extremely 
powerful. We all koow tbat. And tbe 
source of that power is the economic 
support tbat tb~y are louinl from their 
friends abroad. There are 1068 traos .. 
national companies wbo have tbeir affiliates 
in Soutb Africa. These are tbe United 
Nations figure. 406 of these companies are 
based in the U.S.A.; 364 arc based· in tbe 
U.K.; and 142 are based in tbe Federal. 

. Republic of Germany t The total direct 
Lforeiln investment in 1983 was betwe~n IS,S· 

and 17 billion dollars in South Africa, 
mainly in minina. in petroleum, in auto ... 
mobHe industry, io chemicals, in electronics, 
in tbe banking and tbe financial services. 
CompaDies like Pord, General Motors, 
Doimler Benz are dominatios the auto­
mobile industry witb their plants in South 
Africa. In oil, Mobile, Caltex. British 
Petroleum, Royal Dutch SbeJl, tbe French 
company Total an~ controlUna and owning 
80% of the retail outlot of oil and tbree of 
tbe major roftneriea in South Africa. So. 
tbey are aU tied up alool with tbo Western 
Suvportera, their entire oconomy. 

Arms maoufacturo and arma import are 
soina on despite tbe United N'ltiool ban 
and despito tbe CJDbarao. Here. I would 
just like to remind tho House tbat we mUlt 
be very careful as one of the leadina Dations 
in this struggle-we must be very careful. 
You will recall a few years ago, we bad sold 
some of our old Centurion tanks. Whom 
we bad sold tbem to, I do not know-some· 
private party perhaps, some Qf tbose private 
arms dealers. But some of tbose Centurion 
tanks later OD appeared in Soutb Africa. 
So we have to be very careful when we 
m~ve in tbis matter because the end .. use of 
tbese things must a1ways be varilied. 

Similarly, I would like to tell tbe 
Minister tbat now our total opposition to 
apartheid should not be in any way diluted 
or diminisbed by any, even small thing like 
the reported link that we bave got with tbe 
diamond trade in South Africa-India 
should not. And we sbould cut off 
unconditionally and comprehensively any 
kind of direct or indirect tics. This 
Hindustan Diamond Company of Bombay 
in wh'ich your Government bolds 50% of tbe 
share, while the other 50% is held, indirectly 
cootrolled, by nominees of tbe De Bc:ers 
company, which is the biggest diamond 
mining concern in South Africa and employs 
tbe Black workers and treats them like 
slaves. They are operating here through 
two of their nominees. One is their Bank 
of Bermuda wbich is the subsidiary of De 
Beers and the other is tbe Diamond Trading 
Company of the U.K. which is controlled 
by De Beers. There is no reason why 
Soutb Africa should be allowed indirectly 
even to operate in the diamond trade on 
our soil through their nominees. Tbis 
leaves a bad taste in tbe mouth and I would 
like to request the Government to tb~e 8t~pS 
to see that this whole tbing, this whole 
chapter is closed. 

Last year, Sir, I bad sbown photographs 
in this House of some of the directors of 
this company in India who bad gone to 
Soutb Africa to med tbeir partners in tbe 
diamond trade there and how tbey were 
being feted and liven reception and all tbat. 
H leaves a very unpleasant taste in the 
mouth and it sbould be completoly closed 
DOW. 

They bave a .DtIC;lcar pto,ramme also. 
As you know. \bo, bave araaium 
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enrichment plant at Valindaba whicb is 
supposed to produce plutonium, enough to 
make two or three bombs a year. Some 
people bav~ said that they have already got 
stockpile of some 2S to 30 atom bombs, we 
do not, know. They have .tbe largest 
concentration of lold reserves ;n the world. 

18.00 hra. 

It is aoother source of their strength. 51% 
of the world output on gold is in South 
Africa aod, you know the power of gold in 
the world. ' 

Because of these things. it is going to be 
a very long and dlfficult time and to tbe 
extent tbat we have been able, witbin the 
Commonwealth, to make some advance in 
London, we are. of course, bappy and we 
congratulate tbe Government for tbe role 
tbat it bas played there. 

But I would say that we are, of course, 
for a peaceful ~olutioD. No doubt about 
it. But does it mean that we are against 
non-peaceful solut)on? It does Dot meaD 
that. It cannot mean that. And I may 
say, I do not want to go ioto details, but a 
few years ago, when tbe victorious leader, 
Mr. Samora Macbel of Mozambiqu~ was 
here as our hllOourcd guest, speaking here 
at a banquet in Ra:'lhtrapatbi Bhavan, wheJe 
I happened to be present, be made a 
reference to the fact that when they were 
fighting for independence in Mozambique, 
that organisation was then known as 
Frelimo, ~e noted the fact that Frelimo 
fiabters, the guerrilla fighters of Frelimo, 
were carrying in their hands some weapons 
whicb bad come from India also. J do not 
want to say anything more than this but we 
have a duty. We have a responsibility. We 
need not shout about these things from the 
house-tops. We are for a peaceful solution. 
But we cannot b,e against a non-peaceful solu .. 
tion wben the people of Soutb Africa have 
been forced ultimately to take up arms in or­
del' to fight for their freedom. Let us remem­
ber that. because Mr. Nelson Mandel., as the 
American newspapers have repOrted, ,bey 
have put out the whole story as. to how he 
was betrayed by the CIA. He was arrested 
Oil inform~tion supplied to tbe South 
African Government by the CIA and tbere 
waR a mlltual tie-up between lb. CIA and 
.h", ~~l1th Arri~" };'N'!~~!tt "'. J:l.oli~"., .. , .. , .. ,~" 

,AmerIcans were informing .tbe Soutb 
Africans about tbe movement of these 
African leaders wbo were compelled to 10 
outside tbeir country, and South African 
Secret PoHce was informing tbe Americans 
about the presence and the movements or 
Soviet and Cuban troops in Anlola and 
other frontline States. So, tbey were 
w.orking as a partnership. This was 
responsible for tbe information whicb was 
given to the South A (rican Government to 
trace out and find Mr. Nelson Mandela and 
to arrest bim, as a result of which the tallest 
leader of the South African Liberation 
struggle is now languishing 'in jail, for bow 
many years, we do not know, and along 
with him so maoy others, 

So, aU I have to say is 
that the Minister will teU us now 
because they are goini now further to noo­
aligned Conference in Harare. of all pJaces. 
It is a good thing. The non-a)jgned 
Conference is going to be held in Zimbabwe 
and this question will come up there in such 
a way that it win have to be taken due note 
of. All that we have to do is tbat we must 
move forward and take some further steps. 

Poor Saifuddin Chowdhary has got into 
trouble because he asked for the· same thiDa 
which you had suggested the other day. 
You were in a g(tCd company. The leader 
of Swapo Mr. Sam Njuma has also said the 
same thing that India hal not committed 
any crime. Why should we leave tbe 
Commonwealth? It is Britain wbich should 
be pushed out. 

MR. SPEAKBR : The time is changing. 

SHRI INDRAJIT GUPTA: I think the 
role of India bas been very praiseworthy 
uptil noW but we should push forward 
further and see what strong steps can be 
tak.en. It is good to carry' Australia and 
Canada with us 80 faf and J bope that we 
will be able to k~ep tbern with us. They 

. are countries wbich have lot multi-racial 
and cosmopolitan popu'atioD8 DOW. The 
days of white Australia ·ate over now. We 
sbould be abJe to kcoep tbem with UI and 
we must move forward 10 tbat the isolation 
of Britain i. ablol .. tely total and more 
positive _ps caD be taken to see that 

'. ,~«v.1.t>bl.",4,r.dr.a", ,!Itt.,.", f_t .. hfl\l~\ .. . ' 
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t'SIIRlMATI MOHSINA KIDW AI) :' In the 
..",0 moltu statement made yesterda" the, 
House was apprised of. the accident. 

AN HON. MEMBER: What' is this? 
, She ,is makio. a statement on accident 
everyday? 

MR. SPEAKER.: She is to 10 to the 
Upper Hoase. We, witl continue tbis 
discuuion after the 'Statement. 

(lnter'upl;o~) 

,{JrOllJ'/allon) 

'Mit. "SPEAKER: This is with refereDce 
to ber statement made yesterday. 

18.07 br •. 

STATEMENT RE : COLLISION OF 
162 DOWN TRAIN NEAR 

OARWAROAD 

[Englj"h] 

THE MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIDWA!) : In 
the SIlO Moto Statement made yesterday 
(6.8.86), the HouIC was apprised of the 
unfortunate collision between the par led 
-portion of a. loods train and 162 Down 
Amriner- ']\atana'pt' Express between 
Garwa Road and Tolra sation on the 
Ganva lload· Barka Kana Section of the 
Eastern Railway. I, visited tbe site of 
accideDt as also the injured in tbe hospitals 
and it is with a heavy heart that I stand to 
place before tbe House further facts in 
regard to tbe accident. In the first place, 
I bave to express my deep tearet and 
sorrow over tbe accident, the loss of 
lives and injuries caused to innocent 
passengers. 

One empty loods train with 43 Box 
W.gODS 1eft Oarwa R'oad at 2.06 hours end 
paned,·the ftftt atation at Totra at 2.38 hrs. 
Tbis·train wa. 80inR to f)atratu for'loadfng 
of ,ci)&l. 161 Down Amritsar-TataDttlal' 
B'Jtpl'ets left Garwa Road .t 2.SS heura in 
the 'ame dinetiOll. Tbe 8Ood8 train had 
parted in Garwi Road·ToIra Section aDd 
S empty box waaona. and 'be brakeftn 

Train near Garwa RIJad 40.0 
". 

'Tolra, faUed' to observe that the complete 
train bad not run through the station. and 
, .. ve line clear to tbe neftt train, Amritsar .. 
Tatanalar Bxpress. The Railway staff at 
the next station Rajbara were more alert 
and reported to the control that the 
complete aoods train bad not arrived at 
their station. This was reported by "the 
staff at Ilajhara to the Control at 3.04 hn. 
An order was immediately given to stop all 
trains in both the sections. However, 
unfortunately, Amritsar-Ta tanagar EKpress 
bad already left Oarw'a Road and it collided 
with tbe parted, portion of the goods 
train at about 3.10 hours. 

On receipt of tbe information about the 
collision, immediate action was taken to 
muster medical facilit,ies. Railway doctors 
from Garwa Road reached the site at 
4.30 hrs. 00 foot and rendered first-aid 
to passengers. A medical van with doctors 
came from Barwadib and reached the site 
at 5.00 brs, Doctors, D.C. and S.P. 
,DaltoOlanj, al80 rushed to the site at 
ooce by road. AU the injured were 
removed to Garwa Down/Daltonganj Civil 
Hospitals by 7.30 hrs. by train. Local 
citizens also helped considerably in the relief 
work. Meanwhile, the medica1 vans from 
Gomoh and Chopan had also been 
rushed. 

As a result of the collision, tbe brake 
van of the goods trains, two empty box 
wagons, the train ~ngine of the Amritsar­
Tatanagar Express and first coach next 
thereto, which was a luggage van-cum­
Second class fell into a nallah. The second 
coach, which was a sJeeper coach, stopped 
on tbe pier of the bridge of t he next line, 
and passengers in that coach suffered only 
minor injuries. 

The reason for. paTting of the goods 
train and the sub,equent collision win be 
examined in detail by the Commissioner o'r 
Railway Safety. Eastern Circle. in the course 
of a Statutory Enquiry, wbicb has been 
ordered. Prima facie. however, the accident 
appears to bave occurred due to failure· of 
railway staff to observe fults regarding 
check of eomplete arrival 01 a train before 
.,eatinl tine cleat' to tbe folloW;ng train, 
,AdmiDittratitve .etlon baa' been takeD 
... iDIt ' tbe ofBcials found fJrimd facie 
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Wore lleft for· the site of acci.doDt 18.11 hr •.. 
I .ct MPGt1ed death of. 32 persons aod 
b\juda to_l6. I. relre.t that &8 of now 44 
bQdie •. hayo . been l'fICOyored. The enline of tbe 

MOTION RB : PRESENT SITUATION· 
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train is stUI to be taken out of tbe Nallah. (English). 
Tbe exact number of bodies wou,ld be known 
only after tbe engine is taken out. The 
ftUQ1ber of injured perSOQs. is 3,7. 
Instructions bave beeD given to advise the 
re.dons. Identification of tbe daed 
bQ(ijo& i. ia process by the State Government 
ptliciaJs. 

As a measure of immediate relief I bave 
ordered ex·gratia payment of Rs. 5.,000 
each to tbe next of tbe kin of the dead; 
Rs. 1,000 ea9b to tbe grievously inju~e~ a~d 
Rs. 250 each to tbose who got simple tnJunes. 
As th~ Clvil Ho~pit~1 at Oarwa . Road 
Daltonsanj arc,) not adequately equipped, 
I have given instructi\.)ns tb~t. a mobile 
X-ray p'lant should be moved from 
Eastern Railway Hospital at Calcutta so tbat 
X·ray cf passenaers can be taken.' I have 
also placed an amount of Rs. '0.000 at the 
disposal of Deputy Commissioner, 
Daltonganj. We have kept two railway 

. qoct()rs and welfare staff at both th~s~ 
points to keep a liaison with the elvll 
dpctQr" for any assistance that may be 
requir~d to bell' tbe injured. 

MR. SPEAKER: Mr. Deo ..• 

PROF. MADHU DANDAVATE 
Then" shou1d be a discussion OD tbis. 

~~. SPEAKER: Yes. Tomorrow. 

PROP. MADHU DANDAVATE 
UQd~r 193 ? 

MR. SPEAKER: Yes. 

SHRI S. JAIPAL REDDY (Mabbub· 
nagar)': What has happened to the Minister 
of State for Railways? He is not to be seen 
at the moment. 

AN HON. MEMBER : She is supposed 
to be in charge. 

MR.. SPfAKBR : She' is ·in cbarae. 
What is tbere to be asked Ibou~ him '/. 

tAr. Dca. . 

SHRI v. KIS~QRE C~ND~ s. 
DBO (Parvatbipuram): Mr. Spgkcr. Si1:. 
I rise to support m,Y co~J~IUq .~~ aU 
si40s of this House to give support to ~~ 
people of South Afri~a In tbelr h,c~ic:, 
struggle apinst racltm. The oppresfion 
that tb~ pepple or Soutb AfJ;ica . bave ~'\ 
facing at the haqds of th.e ta~i.~ ro,lmo ~ 
probably the worst crime th4',~ b4f, b~ 
pl!rpetrated against burn~n~~.Y ~ ~t 
times. r am glad tbat the stage has c~;nno 
wben certain countries like Aqstralht ~qd; 
Canada have ~Iso come to suppor~ tbi~ 
movement against racism. It was vc:.ry 
creditable on the part of the six countries, 
in the mini·CommonweaJth Summit. to have 
been able to isolate Great Britain on the issue 
of economic saoctioDs, It is unfortunate 
tbat the logic which Mrl. Margaret 
Tbatcber has been aiving for Dot· jmposiOI 
these economic sanctions is a logic which 
can keep tbe Blacks of Soutb Africa for 
ever under the clutches of their racist 
white. The Prime Minister of Britain has 
said that it is the Black wbo will sUfl'er. 
This may be true. They may au • .,r for a 
short while, but tbis bas to be Jooked at 
from a long term poins of view. I wonder 
whether Mrl. Margaret Thatcher's worty i. 
ac:tuaJ1y suffering of the Black people of Soutb 
Africa or whether she is actuaJly worried 
about the economy of Britain ftselr. 
Unfortunately, Mrs. Ma~gret TbalCJler seems 
to epertain tbe same mercenary policies and 
tendencies which Britain once ronowed whea 
they had vast colonies. I think," bebind 
tbis denial to support the economic 
sanctfoDs was her own interest within be .. 
economy in' the country_ WbiJe we have to 
pursue this matter furubcr. I would also 
like to add to what the qtber .,on. Members 
have said about frying to isolafe c.~mpani,. 
which ~perate from S~uth . Africa or have 
any kind of deeJinas with South' Attica. 
I . think, our ~untry sbould retrain from 
having any kind of undentaodjol' or deal 
with any such C()Q)paof, whether tbeJ are 
from South A.rrica or o,,~ido. . 
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tshri V. Kisbore Chandra S. Deo] 
ba~e thought of anytbioB rurther. I am 
saying this in the context of the news tbat 
bas appeared in today', paper whiob says 
that Mr. Botha had inaugurated a fighter 
aircraft-it is an aircraft like Mirago which"' 
ia heina usod in Israel. So, be is also 
armial htmseU, and tbeir connections with 
the CIA, with the American Government. 
and the support that be bas got for the 
clandestine activities that they are carrying 
on are also 'kt)o'Wo. We also cannot take 
a tltand and lay' tbat we will pursue a 
policy of DOD-violence irrespective of what 
1001 on and what bappens there. Once tbe 
situation changea, I would lito to know 
from the bon. Minister. whether we will 
atlo be prepared to cbange our stand 
and take a different view at that particular 
time. 

Sir, wbat tbe racist Government is doing 
in Soutb Africa is Dot coo fined to South 
Africa alone. Namibia was mandated to South 
Africa after the First World War. After 
the United Nations was formed, Namibia 
was supposed to go under tbe Trusteeship 
Council of the United Nations. This does 
Dot belong to South Africa~ But they are 
Dot only claiming and keeping Namibia but 
are prepetratiog the policy of apartheid and 
racism in Namibfa. a country which does 
not beloDS to them. I think, we should 
take a very strObl view of this aspect. and 
at tbe Non-Alilned Meeting and certain 
other mcotio81 that may take place, force 
tbis issue. 

Mr. Speaker, Sir. I am not going to 
tate muoh time because most' of the things 
bave already been said. I would like, 
before I end. to remind you of one person, 
who was livina in Obana, called James 
Allrey who said that when you play a 
Piano, when you use only the white ,notes 
on the key board you get a harmonious 
souad.. Wben you play only the black 
notes, you tliIJ get harmonious sound. But 
when both blends it becomes stm mote 
beautiful. 1 hope that tbe radst rulers in 
,South Africa will realtse tbis and, before 
the sitaation becomes worse and before 
they start 10101 to otber violent means and 
move to take arms, we would be able to seC 
• day 'Wben tbere wilt be no apartbeid. 

TH1! MlNlSTBR. OF STATB IN THB 
..... tay,OI' SXTBB.HAL APFAJU 

(SHRI eDUARDO PALEJRO): Soveral 
members bave pointed out to me that wbile 
we are baving today a discussion on tbe 
decisions· taken In the mini summit in 
London, there is nn autbenric copy or what 
wa! decided there. Newspapers bave" 
carried it in part; but authenticity i, 
obviously not attached to the newspapers. 
Therefore, with your. permission I crave your 
leave fo lay on the Table of the House tho 
Marlborough House communique, 
{Placed In Library. See No. LT-2888f86] 

copies of which have already been submit­
ted to tbis Secretariat. 

PROF. MADHU DANDAVATE: You 
have laid it only on your own table 1 

SHRJ EDUARDO FALEIRO: I have 
during given sufficient number of copies. They 
will be available for whosever wants to look 
at them. 

May I e"press my gratitude to all those 
who participated in. this debate, without 
difference in the section of the House from 
wh;ch they spoke. because of the' full .. 
throated and broad support that they have 
extended to the Government in its policies 
vis-a-vis tbe question of Soutb Afrjca'} If 
I may say, tbis is in the best teaditions of 
this House and of the people of tbis 
country. 

Mahatma Gandhi was not a very 
political person when he went to South 
Africa. But when confronted with the 
blatant and extreme raciea) discrimination 
be took eudgefs on behalf of the oppressed 
and came to India. turned down and 
dismantled the most powerful empire in the 
world. 

The tradition initiated by Mahatma 
Gandhi wer.,t ahead with Pundit Nehru 
with Smt. Indira Gandhi and now with 
Sbri Rajiv Gandhi. They are the best 
e}(ponents of this tradition. I do not 
mention only the Primo Ministers and I do 
not mention only the leaders of tbis country. 
a largc number of people botb of India and 
Soutb Africa of Indian oriain have Ilutfered 
and even attained Il)artyrdom for tbe cause 
of opposition. and ,trullle against apartheid . 
We ,stand second to none in our opposition 
to apartheid. In fact, we stand first 'ill OUf 
opposition to apartheid. 
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Ai early.. iD 1946. eveD durin. tbe 
interim Government period, even before we 
attained' full.Oedaed independence we severed 
all commercial, trade, diplomatic and 
consular links with South Africa. 1 have 
with me a document' which is of hbtoric 
value and tbat is the notification in the 
Gazette of India. It was the Gazette of 
India Extlaordinary publised on Wednesday, 
July 17. 1946. We have recently completed 
40 years of this Gazette, which was the 
first document anywhere issued by any 
Government banning all trade, diplomatic 
and consular )jn~s wifh tbe racist regime. 

Mr. Jndrajit' Gupta bad raised a question 
of ban on trade with South Africa. I do 
'Dot have an) information in this regard. 
I will immediately proceed to investigate 
this matter and I shall be really obliged to 
tbe Hon. Member if he helps witb the facts 
and figures in this matter. 

PROF. MADHU DANDAVATE: I 
have already' submitted through the Hon. 
Speaker. 

SHRI BDUARDO FALEIRO: We 
will definitely look into this. Our position 
is very ciear. We will not countenance 
aoy trade with South' Africa-whether 
directly or through other devious methods. 
I mention devious matters in the context 
of tbe fact that rerely sometimes we have 
found some companies dealing with Scuth 
Africa through third' parties. This has not .' 
been' often, it bas been extremely rare. I 
may say bere tbat whenever we get facts 
and catcb these people we take str.ingent 
action against them. 

I will just mention a case which is at 
present subjudiced regarding whom we bave 
already taken whatever action was vojun­
teered by law. in the middle of 1985. The 
goods involved includ~d machinery. enamel­
plated wares, padlocks, agarbattis, bicycle 
parts, preasure stoves and parts9 brush 
artware, wood carvings, marble statues and 
so OD and so fortb. They were being 
exported and were actually being shipped 
to South Africa but tbe document sbowed 
tbat tbe shipment was ,to Maputo in 
Mozambique. Tbe destination of tbe ' 
cODsisnment was shown as Maputo in 
Mozambique in the shipping documen~s. 
Tbe1 Bfad t9 sorn~ 9tbor destioatiQQ IDd 

it is ,ery difficult for . UI to find out where 
tbese goods will ultimately land but wben 
we do fiod out we . take stringent action. 
I n this case 19 'containers contAiDiol these 
goods were confiscated 'and proceedings were 
initiated against die exportil.)8 company and 
the owner of the vessel and their Bombay 
and Cochin agents. J may mention here 
that the exporters were a company known 
as 'Akaj Impex (Pvt.) Ltd. of Bombay. The 
shippers were M.V. 'Atair' of Gold Star 
Lines registered in Hong Kong and the 
Indian agents were Arabee ShippiD.g Co. 
(P) Ltd. of Bombay, So, we' will not in 
any manner countenance this traffic. As 
we get information we will take stringent 
action and put down tbis type of activjties 
with a stroop band. 

As I have said, Sir. we are proud of 
the whole frontline role we have played in 
this struggle. In 1947, a good 15 years 
before the United Nations General Assembly 
moved towards monetary sanctions resolu­
tion, we were the cout;ltry in the world to 
move' for incJusion of the question of 
apartheid in the agenda of the United 
Nations. As soon as we attained inde­
pendence in J 947 and as a result of tbis 
initial effort and subsequent efforts, this is 
an item in the agenda continuously at aU 
General AssembJy sessions. 

I n these policies of the Government we 
have always had the support of the Parlia­
mentarians who are the legitimate represen­
tatives of tbe people of this country. I 
mention and highlight tbis in tbe context 
of the fact that we beard condemnation of 
the U.S. administration aod tbe British 
administration. It is a well-deserved con­
demnati~n I must say. The condemnation 
extended to the administration of tbe U.S. and 
the present administration and Government 
in Britain is well deserved, but we should 
not forget tbat in thtse two countries, like 
in other counh ies where Governments do 
not support the anti-apartbeid struille. tbere 
are Jarge constituents of people who stand 
by the principle of human rights, who stand 
for dignify and who stand for a Soutb 
Africa, which is united and mul ti.raci aI, 
giving equality and justice to aU-blackl, 
whHes and brown9. So, these people mUlt 
be strengthened and encouraaed. 

There.forc. Jt is, . extremely good tbe 
tbou¥bt wtllcb ~.. ~fP, "-o9ted ~ro "bat 
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Padlam.tarfa08 of Illdl_ sbould Join bands 
acr~I' tbe world with ot.her Uke minded 
ParJiamcPtarians., 80 tbat tbose, gOYemmentt' 
lee rea80n~ It is a matter of hope' tbat ,io 
'Brttaln a larse section of ParJjallleotarians­
OppOsition' 1n 'arliarnent and even ~ section 0 f 
tbe rutins party-is against tbe policies sup­
pottiOg 8pa~tbeld re,ime of the pres~~t ~rit.isb 
8overnment. 1t is a ·m~uter of statlsfacuon 
that tbe Poreign Aff .. irs RrJations Committee 
bas voted 13:2 canlo, upon tbe Oovernment 
to impose lanctioDS against South Africa. 
'these forces _mona P.rliamentarians must 
be streDltb~ne4. because tbere is no doubt 
tbat lellitimate representativos of tbe people, 
as we are, can build the public opinion and 
make the governments see the light of 
,...00. 

Sh', the min; summit bas been an 
achievement. Tbe HOUle will, rec.n that 
in Nassau agreement para 7 was not vcry 
atroaa. ,It was very moderate and cautious. 
Par. 1 aaid : 

"lQ cas" no action is taken towards 
this mountins .partheid by the Botba 
"lime some of us will impose the 
follo.in, measura." 

It is Dot ooly tbat para 7 bas been an 
takea inaido tbe M"rlborouab Hou~e 
oom[QupiQu~; ., b not only tbat, tbe 8.X 

~ouottioa uvo decidod to implement each 
and every measure of para 7; the lix 
OOODtrles bave unanimously decided to 10 

beyond para 7, ~y~nd wbat they had 
deoidod in N .... u. Tbey bave lone beyond 
'because tbe Pretoria regime bas not only 
",looted but it h-.s touahened its support of 
tho "'Qi~ .,.lfJGl. BmorlODCY was imposed 
,tUM .ad otber saoalUtes were taken. There­
foro. tbe ,r .. ' aGbie.vomeD! lics firstly . in 
baviol all till six countries representing 
diffotoot contiflcnts. different soc. of 
l)opu\atioQ toptber and secondly in not 
mC'rely reducjllB themselves to paraarapJ;l 7. 
wbich would not 'have been bad eoousb, 
but ,oina .,.,006 para 7 and takin, some 
additional lUJ.ure8 aga:iost tbe Soulb 
African "lime. 

As bas been mentioned be,.,. the tide 
of history CAD Dot , be reversed.. Tbe tide of 
"i~t9l1' il 19 .lM dec' tbat. ~Qog. 

system of apartbeid. is lometbioa YicioOlt ' 
Whlcb bas never been seen in history; loeb 
'an'inhuman and de-b'umanizi'o41 treat~eDt 
has never beea seen in' history anywbere in 
the world. 

Sla very bas been mentioneci. here aad it 
is very pertinont. As slavery (X)uld Dot bo 
reformed, so apartheid cannot .. be reformed. 
It ;s an evil in itself and the only solution 
is to dismantle apartheid as slavery wa. 
abolished .. 

I may assure the House that the 
Government will stand firm .in its historic 
comm.itment to support tbe brave people of 
South Africa. 

A quostion has been asked: It is very 
good that you arc saying all these tbings, 
but what ial tbe material thing that is being 
done~ We are supporting materially botb 
the ANC and SWAPO. The House knows 
tbat the first embassy of SWAPO anywhere 
in the world has been opened in Delhi, in 
Iodia. That bas given a clarion call (0 

other countries of the world to follo'w its 
example. The Prime Minister recently 
visited four frontline States. For tbe first 
time, an Indian'Prime Minister bas. at a 
stretch, visited four countries of Africa. 
And, then as it is customary with the Prime 
Minister, it was not just a visit, and as the 
style of functioning of the Prime Minister 
is, it was a result-oriented and business ]ike 
visit and immediately acfion followed on his 
visit. 

I may mention that we expect as .far as 
Zambia is concerned, their Prime Minister 
will visit India perhaps in the second half 
of September. In the meanWhile, we have 
started inter-ministerial consultations on the 
agenda for bis visit. 

.. 
As far as Angola and other countries 

visited by the Prime Minister are concerned, 
an Indian delegation consisting of representa­
tives of Commerce Ministry, MMTC etc. bas 
just visited Loanda to discuss purchase of 
tboir Boods. Again, in Angoia the Trade 
Fair Authority hel started work for 
participarin8' in Loanda in November. 
Furthermore; in tbo same countrY, the work 
of scttms up a R.esident M issioD in LOBoda 
is in prolress and we exp·ect to .. initiate our 
MI.,ioQ in An,ola b~ ~o bofiDDiDf or 
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before the bcainniol certainl y of, tbe aext 
~ar. 

, . 
As far 81 Zimbabwe is concerned, a 

delegation (rolD different Ministries' also 
visited that Country 'for the putcbase of some 
goods and wa. in Harare recently. In 
Tanzania also, we made several pro"oa'~ to 
streoltben tbeir economy, sO tbat tbey might 
develop'self-reliance and race the onslaught 
wbleb bas' be.n IOioS on for a, lebg tiMe. 
The on$1augbt aDd a ares, ion ,of Soutb 
Africa bave not been merely poliheaJ. ,havo 
Dot been meroly military, or merely econo­
mic, but taking advantage of the dependence 
of tbele couDtries on Soutb Africa. the 
dependenc~ created through the ColOR,ial 
times, Soutb Africa has been using and 
abu~ing tbis position in tnat area. The.cforc, 
wo have decided to strengthen these countries 
in the matter of self-reliance to meet the 
onslaught of tbe raciat regime. Of courSe, 
we will do our bit. but it is necessary that 
tbe international community. joins bands 
'wi 1d us, aDd we expect they will do tbat. 

SURI S. JAIPAL REDDY: What about 
deaJinas with the multi-nationals ? 

PROF N.G. RANOA: May I ~u~gest 

lhat you beina the Chairman ot the Common­
wealtb Pal I .amentary Conference and 
also our Speaker kindly give some shape to 
our unanimous support to the cause and 
speak on our behalf. 

MR. SPEAKER: J will put your dr~ams 
into shape. 

PROF. MADHU DANDAVATE: Your 
dream is ready io writing. 

MR. SPBAKER : Yes, that is what I 
meant. Tbere is no difference between .. yinl 
and doiOS. J have bridled the gap. 

8.30hn. 

RESOLUTION RE: SOUTH- AFRICA 

Mll. SPEAKER: "HoD.' Members ! 1'1111 
HoUle bas a1way. mowD .,,'tefI' ':"UDaltffttitt' 

in opposins tbe racist poJh:ie. of ,tho "bite 
miaortty ptsime in Soutb .Afrj~a. Tecla)"s 
,debet. it '. reiteration: of. o,ur clear and 

. ."nftjneb" '~Dd on tbis ·issue. In N,r~ordaDce 
wjab tbe, wishes of the' Members, I pJaco 
befol'C tbe Meuso tbe follewiDS Resolution 
which I am sure tho HouM will P..lSS 
unanimously. 

·'Tbat tbe House unanimously-

1. condemns the inhuman 
apartheid of the racist 
Soutb Africa; 

polic), of 
regime of 

2. expresses the solidarity of tbe lnjian 
people with tbe brave fleedom 
fighters of South,·Africa and supports 
their just strulIle for buman rights; 

3. denouoces the obstinate refusal of 
the South African authorities to 
enter into meaningful negotiations 
with the African Nationa) Congress 
and other political organisations to 
djsmantle apartheid; 

4. condemns the action of governments 
which provide moral encourat~ement 
and material assistance to the racist 
sover oment of South Africa; 

5. welcomes the efforts made by lho 
Prime Minister, Shri Rajiv Gandhi, 
to mobilise woald opinion in support 
of the heroic battle of tbe South 
African people for freedom and human 

. dignity and tbe courageous stand 
taken by Jndia aod five other 
countries at the seven-nation 
Commonwealth Summit to Impose 
'mandatory economic sanclioDs against 
South Africa; 

6. regrets tbat Britain has not adopted 
tbe full range of measures agreed 
UPOD at Nassau; 

7. appeals to all the freedom Joviol 
forces of tbe world to remaib united 
in the historic mo.emen& apinst 
apartheid; 

8. can. upon aU governments to impose 
compreboDlive. effective and 
mandator), saDccioDI 'qallMt 'Soutb' 
Africa; , 
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9. calls for tbe unconditlona) release of 

NelsoD Mand. aud other freedom 
ialKer. of'Sou&b Africa aDd for the 
removal of tbe- ban on 'he activities 
of the African National Congress and 
other political Orgaoisations: 

10. appeals to parliamentarians of tbe 
world to use aU moral and coDstitu· 
tlonal means al tbeir disposal to 
persuade lovernments and other 
authorities all over the world to take 
effective action against tbe South 
African authorities; and finaU); 

It. calls upon the forlhcoming meeting 
of tbe Heads of Gover ,nlent and 
State4) or the Non-Aligned M"vement 
to redouble efforts to secure the 
liberation of tbe peoples of South 
Africa and Namibia from tbe un­
mitigated crimes and tyranny of the 
racist Pretoria regime." 

The Resolution W81 adopted. 

18,33.rl. 

BUSINESS ADVISORY COMMITTEE 

T"ent, •• txth Report 

(En,ll.fh) 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHEILA DIKSHI1) : 
1 boa to present the Twenty-sixtb Report or 
the Business Advisory Committee. 

MR. SPEAKER: The House now 
stands adjourned. 

18.34 In ... 

The Lck Subha Ih~" Qdj(nlr,.~d 11/1 Eleven 
oj I he Clock on Frida)" AU6usl 8. 

J986/Sravana 17, 19()8 (Saka) 

Cbouflbary Mudra. KODdtl, Mlujpar. Dtllli·S3. 




